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LOK SABHA DEBATES
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Thursday, December 19, 1968; Agrahayana

28 1890 (Saka)

The Lok Sabha met ar
Clock.

Eleven of the

[MRA SPEAKER in the Chair)

ORAL ANSWERS TO QUESTIONS

Requirements of Green Manure and
Fertilizers

*841. SHRI NARAIN SWARUP
SHARMA :
SHRI ATAL BIHARI
VAJPAYEE :

Will the Minister of FOOD AND AGRI-
CULTURE be plcased to stale :

(a) the present annual requirements of
the ccuntry for green manure and the
quantity thercof actually available at pre-
sent

(b) the steps taken to meet the shortage
thereof ; and

(c) the futurc programme to meet the
said requirement 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION ( SHRI ANNASAHIB
SHINDE): (a) to (c). A Statement giving the
required information is laid on the Table of
the Sabha.

Statement

(a) 1o (¢). Dhaincha and Sannhemp are
the two popular green manure crops grown
in the country, There are other sources
of green manuring also such as growing of
dual purpose crops like Guar, Moong, Urd
and Lobia etc. and green leal manuring. The
area targetted to be green manured ina
particular year is taken as incicative of the
requirement of green manure for that year.
The targetted coverage under green manure
by the end of the Fourth Plan /. e. 1973.74
is 31 million acres against the estimaied cov-
erage of 22.06 million acres during 1967-68
and the target of 25.38 million acres for the
current year (1968-69). It is pnoi possible
1o indicate the annual requircments and ava-
ilability of different green manures since the
farmers have scveral alternate sources of
green manuring.

Most of the States are sclfesufficient in
regard to their green manure seed require-
ments. However for sowing in Kharif 1968
the States/Union Territories of Mysore, Goa,
Andaman & Nicobar and Nagaland had es-
imated their shortage of seed as 3500 tonnes,
30 tennes 3 tonnes and 0.1 tonne respectively.

The farmers generally arrange to meet
their requirements of geeen manure seeds
from their own production, from the fellow
farmers and private trade and the State Gov-
ernmenls also help the farmers in procuring
these sceds from within the State and from
neighbouring States,

To encourage the spread of green o ano-
ring the following steps are being taken:

(1) Central financial assistance to the
extent of 30 percent loan and 20 percent gramt
is given to the States for implementation of

this programme.
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(2) Irrigation water is being made avai-
lable to farmers free of cost or at concessi-
onal rates in some of the States for growing
green manure crops.

(3) Some of the States supply green
manure sceds to the farners at subsidised
rates.

(4) Suitable cropping patterns have been
evolved to provide for growing of green
manure crops without loss of any commerc-
ial or cereal crop. The inclusion of legum-

inous crops in cropping rotations are also
encouraged.

ot AT |ww waf ;o 2w A 62
st qfe 7w sfows 7@ framt & gral
¥ wierd carfama & @ et
AT AE w7 AT HFAT #, 7@ R
wEAT 93T | O grm H o g oA
TAAHE & TCE ¥ @IE AAE BT 7 AN
T ¢ IEwT g STETAT EWET I5
A § aurwfaq @@ s g5 A 0
& o wrgar g fF i on AW oA
Feog 7 91 @ & arfw e Framl aw
+ |e g % 7

SHRI ANNASAHIB SHINDE: This question
is about green manure, which is not distrib-
uted by the government. The statement laid
on the Table of the Sabha only enumcrates
the steps taken by the States and the Centre
to assist the farmers, big and small, to use
more and more of green manure.

ot avw exww WAL REdHE #
s ¥ qar I9AT ¢ f& fw e #Y
g geareeAw feafa & A8 & oy
gad # o sfeargae & Wi aga
[ A F Ay gARr Dwr A o
wifgd ar 1 ag qar & g f§ AR,
Hroreg # wfzamgere care AR ¥ am
HY TEAHT A FAY WUAT & | T MEAAE
W W |wmm A fie sfegre §Y 5y
A SR T . ?

SHRI ANNASAHIB SHINDE : Sir, 1
would seck your protection, because this
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question relates to green manure. It has
nothing to do with the import of any
organic fertilizer.

sit Ao eveq wf A T #
T ALY #1 , AW ) A wfeear s
FaAAR L

MR. SPEAKER : Even then it does not -
arise.

st TR N ATEAT - qTE FT FHY
1 qU F F fou fazon ¥ gardt a7 R
A AmMA & | fawesi Az FgmE B
fr2et @iz & watn & gfw 7 1 FEwEA
nfer g ag e & ag FA G I
2 T g WEAl A @I R
TgTa & fam £ F2w ForydAr 7 T AW
T geam gy 21 A, aw AR agE AW
AT FY @7 43T i &, ¥ IESy a9y
FT G GLFTT FOT 7 THE WG €Q
AT AT AT FT oqgT FFTAT F &, IWAY

TR HW & fa0 g 7 7@ faa
fomm & 7

SHR1 ANNASAHIB SHINDE : 1 do
not agree with the vicw of the hon. Member
thal inorganic manure causes damage to the
soil. But it does not mean that whatever
local resources in the form of compost and
cow dung arc available should not be utili-
zed. But the view that inorganic fertilizers
cause damage to the soil is totally incorrect.

Telephone Connections in U.P. Circle
+

*543. SHR1 KANWAR LAL GUPTA:
SHRI ONKAR SINGH:
SHR1 SHARDA NAND:
SHRI J. B. SINGH:

Will the Minister of COMMUNICA~
TIONS be pleased to state:

(a) whether it is a fact that a large
number of applications for new telephons
connections are at present pendiog with the
telephone authorities in U. P. Circle,

(b) the number of such spplications
received from the residents of Punhana and
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!-lamnpur towns in the above Circle falling
in’ District Gurgaon :

Government will
of these people;

(¢) by what time
accede to the requests
and

(d) whether it would be possible afier
giving these new connections to provide a
separate trunk board at Hedal exchange for
these three towns ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNMICATIONS
(SHRI 1. K. GUJRAL): (a) Yes; Sir.

(b) 7 at Punhana and 15 at Hasanpur
arc at present on the waiting list.

(c) These applicants are likely to be
provided with connections in about 6-8
months' time.

(d) Provision of a separatz trunk Board
at Hodel is not justified at this stage.

off waca™ 7 ;. FIEE A faww
FREMA | FuwmE e fF gard &
awere § &rr g § faw w1 A iy
it g 2ATEE 0F FREL 2, aer
T T ) wmE T g% ag mwAar
g arFraars 2 T F 9, €F
ared A qedt g wwm oA a0 X
AT ATEAT § AR 9t A T, aie
w1 G R, T W IEN s
T ATH AT A IF TR F1 KT AT
grearRz w5 fEar smamr ?

SHRI 1. K. GUJRAL : I am in agree-
ment with my hon. friend that there is
difficulty in getting telephone connections
because there is shortage and there isa
long waiting list. We are very keen to expand
the system as much as we possibly can but
the main thing standing in our way is
resources. The Planning Commission is cxa-
mining our proposal for issuance of bonds
also but no final decision has bcen taken
about it,

SHRT KANWAR LAL GUPTA: What is
this scheme 7
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SHRI I K. GUJRAL : The scheme in
brief is that the P & T, like the Electricity
Boards. will be permitted to raise funds
from the market and connections will be
given 10 those people who hold those
bonds.

ot §aeerw g fers S o8y
Tt T g A o gE € w for
F1 @) 7% urg THET TE 2 9y § Wi}
ol AAT § Oy e o ey e
T EAT g & | e & A # i gy
AT 3 &Y wTawr Tl war En

SHRI1 1. K. GUJRAL : At the moment
in the whole country we have got about
11 lakhs of telephones and we have a waiting
list of about 5 lakhs to 6 lakhs. Our idea
is that in the Fourth Plan, if resources
permit, we should add about 1% lakhs moie
telephones, because our expcctation is that
the waiting list at that time will be consi-
derably more. The main difficulty at the
moment is want of resources. If resources
are given, we will have 15 lakhs telephones;
otherwise less. In Delhi at the moment
about 70,000 telephone connections are
there and we have a waiting list of 50,000
to 60.000. In the Fourth Plan, if we get the
resources, we propose doubling the capacity,

ot geeft @ wew AT ZARE
S ANET ) Al I fan ward gone
AT AAT FLATAT qEAT &, QWT QTOET
FYATR | T agn gfaww A QA ¢
TR AT A AT § Ik fow o W,
ar€ Gzi Y & TH ST R, IR T
# @ GU AT W EAE ATC # fawre
wa ?

Aw A 76 w1 FiT 6 §, I
I Tie 12 W f-f ot @
a7 faedt & ag fael o ww & wrfy
& WAl w1 B AT F R s
wgar g Y A wrew efws gk oag
srr g e gmrt o yw A b W@
aifeq & § wwWe 9 wew gwr
www afeg & @ vawt wrft @, '
A%t gy W€ sETar w9 0
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SHRI L. K. GUJRAL : Iam sorry that
the amount has been increased from Rs.2,500
to 3,000 in the case of metropolitan cities.
For the smaller cities it is Rs 2,500. This
is the amount which has to be paid under
OYT. There are three categories of tele-
phone connections. One is OYT for which
Rs. 2,500 or 3,000 has to be paid. Then,
there is the special or exempted category of
doctors etc. Then comes the ordinary or
third category. Telephone connections are
given according to these three categories.

SHRI KANWAR LAL GUPTA : What
about receipts for trunk calls ?

SHRI I. K. GUJRAL : If the trunk call
is booked through a public trunk call office,
then a receipt is issued. Bt if it is booked
through one's own telephone, no receipt is

. given.

SHRI K. RAMANI A very large
number of applications for telephones are
on the waiting list not only in UP but all
over India. 1In Coimbatore city more than
3,000 applications are on the waiting list for
the last three years. When we rais:d this
question before the PAC, the officials told
us that they are not getting enough of
components and materials, cables for ine
stance. What arrangements are they going
to make for the speedy supply of come
ponents and raw materials to enablc them
to give more connections ?

SHRI I. K. GUJRAL : As 1 look at the
picture for the country as a whole, T am
afraid the future is not very bright. We
will have to put up with a great deal of
shortages, so far as telephone connections
are concerned, because of want of resources,
Whether it is spelt out in terms of cables or
instruments, the basic issue rcmains that we
have much lesser than what we need and 1
am afraid this situation is likely to remain
for the coming few years.

off sraTATy AT Ay w3
¥ gz fegra qard @y ¢ fv IEW
SFRd AR F W A A W R
it f ToegE & s oy aTer 9r

wr feafa ag ¢ f& Y safema e
wIT gfems wre wifem A=< A 81 9%

§ 5% ¥ 3w wiis wvoR At e
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@) & | Tafae #@T Towaw § af -
R el @A & g 97 famme frar
ST, ARE A §to Fro Wio TUAT TAM-
Ifas & fad 77 TS T AT Y
FAFAA 34 AT qIEAT 21 AH 7

SHRI I. K. GUJRAL : So far as the
factory is concerned, we have agreed in
principle that we are going to have a second
factory for manufacturing transmission
equipment. We are also examining having
one more factory for manufacturing tele=
phone instruments separate from the ITI.
As to where the factory will be located, it
is difficult for me to say for the present.
The setting-up of the factory to a degree
will release the pressure, but it will only be
to a degree.

5t frrecm am : & 50 AERA X
g W 9mgar g fm owam
g3t (e wriew ) Jtgg g, fag e
# w47 7EET &) LA A ey T §,
qgl TAIHIA T AN wT AGT I g |

st fFeY d9e-acEq &1 ot fEw ),
Fgr TSR AT KT AT T AT E ¢

SHRI I. K. GUJRAL : So far as Mem-
bers of Parliament are concerned, we give
them one telephone at their New Delhi
residence the cost of which is borne by the
Lok Sabha or the Rajya Sabha. One more
telephone is permissible to a Member at the
place of his residence. Of course, it is all
subject to feasibility.

st frasoor v 0 weger wEMAT,
AT FT oA AL AT 1 WX gERR
ufgsrdl & wrs & | "I AT wATT FT
vara feard | & ag s A g e
Y i, FTET, ¥ qAveg (9 wieg)
Mg § WX TR FwI qgi ¥ 9w
g W 9T &, @Y AT O I T WrdET
qx 17 9 X Y 39 qArAm A AT
T Y ATX WT T WML | X grdEw
o7 THET T H a9 AYgR E, Hew A

arg WY FT IHT E, AT WA % o=
& 74 Fw g
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HET-FR wAT HWTC WA (W uw
gqﬁﬁg): qANE FTEd IR
&

SHRI S.K, TAPURIAH : Has the atten-
tion of Government been drawn to certain
news items appearing recently in the press
about a new system developed by the Indian
telephones according to which people on
the same exchange can share the telephone
by having a new instrument and a new
number but hooked up with the existing
number; do Government think that itisa
feasible proposition and, if so, in what
circles are they going to instal it ?

SHRI 1. K. GUIRAL : The Govern-
ment's attention has been drawn to this. It
is a very useful innovation that has been
made. A further innovation is being con-
sidered that on one given cable board we
would be in a position to make more
channels, about 20 lines, to work. We have
already placed orders for import of one
such system so that we may be able t0 see
if it suits our purpose and then start manu-
facturing it.

SHRI B. SHANKARANAND The
telephone at present is in the service of the
rich because under the Own-Your-Own-
Telephone scheme one has 1o invest a lot
of amount. 1 do not know what Govern-
ment is doing to put this, owning a telc-
phone, to the service of the poor and the
middle-class. May I know from Govern-
ment whether they will think of increasing
the public call offices and also the number
of local tclephone booths in citics ?

SHRI 1. K. GUJRAL : The Govern-
ment has now, for the first time, taken a
decision and a percentage for local public
call offices has been fixed. We are now
trying to achieve the target of § percent of
the total installed capacity for having public
call offices. Qur ultimate aim is to reach
a target of 10 percent. 1 may add that
we arc paying special attention to giving
telephones to farms and agricultural areas
so that the bias from the urban to the rural
should change and the modern farm could
be developed.

Implementation of Recommendations of the
Telephone Revenne Conference

*844, SHRIS. C. SAMANTA : Will

AGRAHAYANA 28, 1890 (SAKA)
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the Minister of COMMUNICATIONS be
pleased to state :

(a) what equipmen: and worth how much,
is meeded to implement the recommend-
ations made by the Telephont Revenue
Conferens: held at New D:lhi in Szptember
1968 regarding the initalling of meters of
five digits and device to photograph meters
in th Bombay Telepho1e Exchangze; and

(b) whether similar facility is likely to
be extended to Calcutta, Madras, Delhi and
other towns ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
( SHRI I. K. GUJRAL ): (a) For Bombay
Telephone system 88 live-digit meter racks
fitted with 94,500 subscriber meters at a cost
of about Rs. 16.5 lakhs is required to
implement the installation of five digit
meters (o replace the existing 4 digit meters.
The recovered 4 digit meters will be utilised
at other stations. The photographic equip-
ment with film viewer and scanner for
reading the subscribzrs meters would cost
approximately Rs. 55,000/- .

(b) Yes, Sir.

SHRI 8, C. SAMANTA : May [ know
whsther additional equipment is to be
imported or manufactured indigenously
which the country requires ?

SHRI1 I. K. GUJRAL : So far as five
digit meters are concerned, they will be
manufactured in India. So far as the viewer
is concerned and the camera for photograph-
ing the meters is concsrned, in the first
instance, we are importing four sets for
four main towns and, later on, il we lind it
useful and also if this can be innovated
here, we will try to manufacture them here.

SHRI 5. C. SAMANTA : May [ know
whether the other recommendations made
by the Conference are under consideration
and, if s0, what are going to be taken up in
the near future ?

SHRI 1. K. GUJRAL : Asa result of
the recommendations of the Conference, a
Committee under my chairmanship has
been set up to review the billing system in
the whole country and device tendered billing
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system and practices. The Committee is at
work. That was the main recommendation.
Secondly, the attention of the Conference
was drawn to the outstandines in various
towns. The steps are being taken to liqui-
date the outstandings,

SHRI NITIRAJ SINGH CHAUDHARY:
The Government have decided decentralisa-
tion and shifting of the Telephone Revenue
Accounts completcly in  Rajasthan and
Mysore circles whereas in  Maharashira,
Madras, Kerala, Gujarat, Punjab and other
places, there is partial decentralisation.
May I know why in other places it has not
been decentralised and why there has been
partial decentralisation so far as Maharash-
tra, Madras, Kerala, Gujarat and Punjab
arc concerned ?

SHRI 1. K., GUIJRAL : The policy of
the Government is to decentralisc the entire
T. R. A, which is being done in different
phases. If in some States it has not been
done it will be done in the seccond phas:.

fasfem & dem wfsat’ g ww @
feg W@ ax wfaww

*845. =it wmama TE W o Far
fafa 547 ag a9 =t Far w47 7 .

(#) 7= fratsw & fa=i & wfa)
TATT RAATH T & o7 A FI7 4T IAH
faaw 7 % gAY § IS9IH ATIEY
& frora #1 eaw ¥ 7md g 9w qv ad
sfae= 7T @ 8 "W

(@) afzgr, a1 sus s @1
qAYT VI {IFTL T T AL A F47 9f7-
frar g 7

THE DEPUTY MINISTER IN THE

MINISTRY OF LAW (SHRI M. YUNUS
SALEEM) : (a) No, Sir,

(b) Docs not arisc.

sft wnTeTY T Wi s Ry,
A TN AT TAW G qH qwg
g guT &, |Ifs @Y g9, | s,
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1968, ®1 ©F TW & IAT | ¢ F
AT ar :

“The Government has taken note of the
observations made by the Supreme Court
and Election Commission.™

7zt H qg &% AT Angar § fw g
FI1E 7§ WEZ®T & gZ A F4T 4T
“The Commission desires that in the
interest of fair and free clections, certain
healthy conventions should be introduced
and, if necessary, changes should also be
made in the rules regulating the

distribution of discretionary grants by
Ministers.™

THY AT F1 AFT Fg A 7Y £ AAAALH
F1 39& 77 & fan faqmrar = @9
HIAT & q1g WY gg ST AN &
gfrzafoor 7 sy o +7 09
FTE| 9T dF g WIT EFET qUY
FEY T, A7 aF Tw AW A fAeqe OfF
¥ 313 g aga giews & 1 o garfear
F fasgu ux E@ww femfam 5@ go
TAEATT T FI1E 7 Fgl:
“The Rajasthan High Courl in its judg-
ment,whil 2 dismissing the clection petition
against Shri Sukhadia has held that the
construction woark of Nala in Baluchislan
colony, Udaipur at a cost of Rs. 2,70,000
was started on 1.2.67 in contravention of
the rules requiring prior budget allot-
ment. administrative sanction, technical

sanction under the influence of Shri
Sukhadia.”

g w12 & qomez 7 wgr a1 § w9
nEE Fve Yivew T g, fFgamow
ffam v heg & & mrosr arz fgemr
srgar § fr dedr Stwwwr | ow oW
g ot &, @Y o aw g wrd wF
& gy wfawa w9 frar, o wrow w47
& 97 ¥ @FYT I UK FEET 900
T W yenaer A1 wEm w0 ¥ ag
s wrgar § fF oom Towdw & st
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gerfen & freqw s e gon, A
T IR ITHT Aww 2 & fag fR'w
faar g1; afz 7€), o w0 44

SHRI SHANTILAL SHAH : Will he

repeat the question ? We have not been
able to follow,

MR. SPEAKER
understood it.

=t WE™Te wET : WA qeRg,
AT =ATAT FT W ] | Ag ATHAT g
#E 7 Afrew 31 9z F9 wagfem 3

MR. SPEAKER : If itisin a court of
law, the Minister will say that,

The Minister has

THE MINISTER OF LAW
GOVINDA MENON ) : | wish to clear
the misapprchensions. It is true that the
Supreme Court said, and, I think, 1 had
occasion to refer to it, as follows :

( SHR1

“Election is something which must be
conducted fairly. To arrange to spend
the money on the eve of cleclions in
different constituencies although for the
general public good is, when all is said
and done, an evil practice even if it may
not be a corrupt practice.”™

When this came to my notice. 1 enquired
of the Chief Election Commissioner whether
it was possible or necessary to amend our
election rules accordingly. The reaction of
the Election Commission was that it should
be sufficient for the time being, because the
Supreme Court did not say that it isa
corrupt practice, that he would issue a
circular lctter to all the Ministries and the
State Goveraments.  Accordingly, on the
25th June. 1968, the Election Commission
did circulate a letter to all the Ministries
and the State Governments. 1 shall be
happy, in view of the importance of the
matter, to place a copy of the circular,
which the Election Commissioner issued in
this matter, on the Table of the House.
Subsequently we addressed the Home Mini-
stry on this matter, and the Home Ministry
has ascertained the views of all the Minis-
trics and they too have agreed—1 mean, the
other Ministries—that there should be no
spending from discretionary funds three
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months before the election. The Finance
Ministry has added that it would be advi-
sable to introduce a rule with respect to the
discretionary grants that it should not be
made during elections.

SHR1 KANWAR LAL GUPTA : What
action has been taken against Mr. Sukha-
dia ? He has not answered that. (Interrup-
tions ).

MR. SPEAKER Order, order. Mr.
Joshi. He will ask his second question.

st WHATY T WA WETH AW,
Ay qTeay A Y gfer @ A ag
a1y 32 9 | w@ QW w12 wgr
Al T AR A gmefe a &
7z qgAT STeaT g fF g & fat § Wi
79 & T A i fF wed 0w ST G
&1 geOAm TgA Gu 97 gmav @, K
SfFma 1 § AT WSGT A GWHRAT
feg wamr A sfee & wgm s f,
FHI & WAYq FEA ROl SIS 9
FUH & FEAAAIG 9.9 § 9% U
I9-FATT | IA® fA1® 6 b1 @ T WK
§7 7 AT A9 94 areq ¥ feoar & aw
F1 qETATYT AT | X F 971 T7
fargtt am amg faar, Ia®% o* Ifaw
9% & TWRE @1 g o ¥ gufy 4w
qr #fes #earg § oF FC A IEW
frwe gfews ar, #7 fax, gamw e
i Fean oY, F1Ad &, I %Y §, ITW
AECH AN gA A A gorrarar
2, 399 A wr YEEverivwe faw mm
Mg arIgHaws 7 WA g fe v d
Fa< frar smam 21 @ nw w=RY oW
ey #Y gfer & gar ¥ A A o
g% arz A v Af @ afge, TR
e w s ar fAa¥w wmaw [T W@
27

SHRI GOVINDA MENON : | have
stated what has been done in the matter.

1 would certainly communicate the hon.
Member' ions in the matter to

8 app
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the Chief Election Commissioner because,
after all, the elections are conducted, as
laid down by the Constitution, by the Chiefl
Election Commissioner. I am here answering
these qusstions because he is administra-
tively under my Ministry.

«ft frx morma : %7 a7 39t F AR
& w21 a1 f gT Az & arzEfzd w8
Z &t | gg Teifafafedy made wiee
R AT TAFAT FAIT RS FT Al6A
gg S gt TifgT 1wk gR uE gt
® W Af T ® s §, @ fag
gL & Fa frar 7 oagh gt 91
ww feqr omard 1 & Y gmar g &
I TIW F WIAT § AT S=ET FT a0
4t, 90 gz TfeHE TaAT F T &7 91,
Fgrd ad aar awar § afsw & gy
A A ST A Wvgan | & wEAHe ¥
wrgar § 5 sww TR wOR AT R
fF 9% 9% $1 aET &= 7 81 | TEAHE
wmigEfedt w1 §ug w3 AT A€ AT
TRATE 7 FL, 98 TN F4T HIT T
®E?

SHRI M. YUNUS SALEEM: This does
not arise under this Question.

st ofa wa: & weoft wfgg & S
wigal §, foa gt 5w AT F ¥ R
S FEYTT WA I 1T AgT F fawrw
oty #1¢ ¥ dewr faar & & fomd o=
¥ w19 #t waw wfed F7 fzar &, g9
frg-feg #1er & 98 swdw iy fea
&

WA TS AW & fH o g &
QI T W KT ALE A qAF TET T 04Y
W e, a faQeft o= %1 Ty R
Eq oo T & faw wfx faoey
g v & foe s w5 gedver @
& wfge, %67 98 ™ @A 9X o
fear ar, wa & 67 & gva ¥ g A7
wiv at woers Wt aw o § 9k gw A
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% fAu dac § o | §RTCNE
¥ 3 faar =0 5 @ew O
¥ fag srom & gfe & TE & o
qCEHIC gerdr 2 7

SHRI GOVINDA MENON: I am in coms
plete agreement with the Member that electe
ions shculd be impartial.

sit Tfa T : wewer wEiga, ag w1 I
E7eEdIHT 39 & Watw & a&re WM
g 7 AR AT g F ane § A gE
faar qr {7 gt w12 7 fog wTame 9
sorde faar, I+ Far #g7 ?

SHRI GOVINDA MENON: Regarding
Mr. Chenna Reddy, it does not arise here.

MR. SPEAKER: The judgement of the
Supreme Court is an open document. Whe-
ther they have got a copy or not, I do not
know, but if you want a copy, there is no
difficulty. There is nothing sccret about it.
But the point is this. The oppositing parties
arc prepared to resign. Have you given any
thought to it?

SHRI GOVINDA MENON: That is a

matter of policy. That is a different
matter.
SHRI CHINTAMANI PANIGRAHI:

When the administration is not able to curb
the concentration of wealth in certain hands,
may 1 know from the hon. Minister whether
it is not a fact that it is only occasionally in
marriages and clections that at least the
wealth is being distributed to certain per-
sons 7

SHRI P. GOPALAN: Apart from spending
money an1 distributing th*m arbitraril, during
the elections some Ministers are also indule
ging in another type of corrupt practice and
make their constitucncies safe constituencies
for them. Recently there had been compl-
ainis about our Home Minister Mr. Chavan
in the Maharashira Assembly for giving un-
due attention to the development of his
constituency, Karar constituency. A number
of colleges have come up therc and an airs-
trip has been constructed. Various compl-
aints are there about the Prime Minister's
constituyency, In view of this may I know
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whelher Government is prepared to impose
cenain restrictions on Ministers giving un-
due importance for the development of
their constituencies at the expense of the
other areas ?

SHRI M. YUNUS SALEEM: The no
tification which has been issued by the
Election Commissioner has categorically sta-
ted that the Ministers should take care that
the interest of the State in general should be
taken into consideration for dispersal of spe-
cific amounts and one particular constitu-
ency should not be sclected for such purp-
osc. Even if the constituency belongs to
the Minister himsell no undue preference
should be given to that constituency.

SHRI C. K. BHATTACHARYYA: There
is a proverb in Maithili language:

‘Feg @2 A1 g faar w3

So, that happens in election. Everybody
knows. There wus a proposal from the
Election Commission that the rule reguiring
a candidate to declare his clection expenses
should be abolished. What has been done
to carry out that proposal of the Election
Commission 7 That, | want to know.

SHRI GOVINDA MENON:
aware of such a proposal.

1 am not

MR. SPEAKER: There are a large num-
ber of hon. Members who want to ask sup-
plementary guestions. In view of the clections,
am [ to continue this guestion for the rest
of the Question Hour 7 Shri Tenneti Visw-
anatham has been getting up even before he
occupied his seat here,

SHRI S. KANDAPPAN: All of us want
to contest the elections.

SHRI HEM BARUA: May I know whe-
ther Government are aware of the fact that
there was recently a bye-clection in the State
of Assam in the Chaigaon constituency due
to the sad demise of Shri Harishwar Gosws=
ami, where the State Minister of Transport
went and started distributing Government
funds to the clementary schools zlthough the
responsibility of the Minister of Transport
is limited to the State buses and it does not
extend up to the elementary schools, and if
so, whether Government consider this
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particular act as an act of corruption
indulged in by the Minister concerned, and
if they do, what steps Government are going
to take against such Ministers ?

SHRI GOVINDA MENON: Questions
of corruption in clections are not dcalt with
by Government, They are dealt with by
the courts.

SHR1 HEM BARUA: 1t may be dealt
with by the courts. But here is an instance
which I have cited. Here was a Minister of
Transport, his responsibility was limited to
the State buses, but on the eve of the elect-
ion he went to the constituency and started
distributing money to the elementary schools.

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND COMMUNICATIONS
(DR. RAM SUBHAG SINGH) : It isa
wrong allegation.

SHRI HEM BARUA : 1t is not wrong.
I have all the papers with me.

DR. RAM SUBHAG SINGH :Heisa
responsible Minister, and his responsibilities
are heavy, and no such allegations can be
made against him. )

SHRI1 KARTIK ORAON: Most of these
corrupt practices arisc out of the transport
facilities provided by the various political
partics to the voler to go to the poHing
booth and cast his vote. 1 would like to
know whether Government would like to
think in terms of providing such facilities to
the voters to go the polling booth so that
this corrupting influence could be cut
down.

MR. SPEAKER : Hc wants to know
whether Government will provide the trans-
port facilities to the voters.

SHRI M. YUNUS SALEEM: According
to the rules, the candidate is not expected
to provide any transport facilitics to the
voler....

MR. SPEAKER: Will the Government
provide it 7

SHRI M. YUNUS SALEEM: Regarding
Government providing the facilities, no such
proposal has becn received so far.,
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MR, SPEAKER : If it is received, he
will consider it, I suppose.

SHRI TENNETI VISWANATHAM :1

wanted to ask a particular question but then
You were cautioning me. . .

MR. SPEAKER : I was cautioning hon.
Members because otherwise this question
itself might go on till 12 noon.

SHRI TENNETI VISWANATHAM : 1
think I should not embarrass the Ministers
very much. But the question relates to abuse
of official power in view of the coming
elections. Several pious hopes, do's and
don’ts and wishes have been expressed by
the hon. Minister. But we have found that
these things have not so far worked. On the
other hand, they are giving scope to an
increase of corruption. Will the Governe
ment, therefore,think of either revising these
things, or at least if they connot do, follow
up the suggestion made by one of the High
Courts that at least on the date of filing of
the nomination. the Minister will resign and
will continue to work only as a care-taker
Minister during the election period ? That
would not be very much embarrassing to

the Minister, [ suppose. It was a very good
decision.

SHRI GOVINDA MENON : Govern-
ment are not prepared to accent this
+decision,

SHRI AMRIT NAHATA Before
referring the matter to the Election Commi-
ssion for consideration, will Government
<consid=r the guestion of including acceptance
of donations from public companies as a
<orrupt practice 7

SHRI GOVINDA MENON : This does
not arise out of the main question.

SHRI RANGA : I find that Govern-
ment ar¢ not prepared to accept the very
innocent suggestion, made by Shri Tenneti
Viswanatham that the Minister should
resign at least on the date of filing the
nomination. So, I cannot expect them to
agree to our demand that they should resign
five or six months before the gencral elec-
tions. But may 1 know whether Govern-
ment would at least see to it that the Minis-
ters as such would not act as treasurers for
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their respective parties at the tine of the
elections, and szcondly that while continuing
as Ministers they would not accept dona=-
tions, from various people as well as compa~
nies and then utilise it or channel it
possibly and utilise it for elections not only
for themselves but for their parties ? Would
they at least observe this honourable rule,
this rule of honour in our public life ?

SHRI GOVINDA MENON: The Cong-
ress party has framed some healthy rules in
that respect . . .

SHRI RABI RAY :
rules.

Most unhealthy

SHRI PILOO MODY : Do vou agree
that it was said with a straight face ? Heal=
thy rules or filthy rules ?

SHRI HEM BARUA: Can the Question
Hour be used for party propaganda ?

SHRI GOVINDA MENON The
Congress Party has framed some healthy
rules, and I hope that the other parties
will follow suit.

SHRI RANGA : My hon. friend only
talks about the Congress Party. 1 have not
put my question on the basis of party at all.
I have put the question referring to Ministers
in general, to whichever party they may
belong. While they are Ministers, let them
not function in such a manner . . .

SHRI SHEO NARAIN : He must sct up
an example in Orissa.

MR. SPEAKER : The hon. Member is
referring to Ministers, to whichever party
they may belong. He is not referring to the
Congress.

SHRI RANGA : They may belong to
the Swatantra Party or the Congress Party
or any other party. While they continue as
Ministers, let them not act as treasurers of
their parties, and also let them not #ccept
donations and channel them to their respec-
tive parties and their candidates.

SHRI GOVINDA MENON : That does
not arise out of the main question.

st waw fag: fawa @ar o) 1%
gar ¥ AT A qH-q9 W ARG
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IR B3P a1 F g A
ST Agar § i aar g S A
w1 Gy gy fear g fF Fremawr ¥
g 750 %o wix =¥ Wt & faw 1500
%o fawifadt smr s wra ? afxoa,
At g @ R AT famr s @ g ?

SHRI M. YUNUS SALEEM: That does
not arisc out of the main question. Here.
the question is how in vicw of the obscrvat-
ions of the Supreme Court and the High
Court the rules should be frarmed as tc im-
pose certain restrictions on the wuse of the
discretionary amounts by the Ministers,

SHRI S.M.PANERIJEE:It is gereri1ly seen
that some of the Ministers do not fight elcct-
ions on the basis of the performance of the
fuling party or on the basis of their past
performance.  But they wish to fight the
election on hollow assurances for the future
which will never be fulfilled. I want to know
whether they will try to impress upon them
not to make such hollow assurances or at
least ban hollow assurances which crcate an
illusion in the mind of the people for a day?

st gwT@ET wEAT: 397 9 97 &
ff ogvg eE FR 7 o ST RS R
¥ ¥ guar fraiT 23 go oF guE ag WY
fear ar & m== S 3E F Ao gz Fr
FeraT 4 &, Tafeg &% & w9 6wy
qEH IAF] WYAT TUH GrE A7 Afgy ?
gitn 712 # 9@ IuFT wdr= g a1 gam
wE Y A 3@ 9 woAr wr€ gfafwr
afee 7Y 1, urg grd 12 & fAga |
saiFr of w@r v faafa i sw e
gt FrTag ¥ 39 9 fe gFw ar R
forrs adY fear-aan =g e o fafa
At woet fag ax W gu & ar w9 e
fror ot e famy 5 2w &
ST QO F1 a9 & fag ey
SFT 9o 93 T FEIANT T FL A 97
s ¥ faar %7
SHRI GOVINDA MENON: 1 do not agree

that it is part of the janatantric parampara
that Ministers should resign at the time of
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the elections. It is true that a single judge
of the Andhia Pradesh High Court did say
that, but that case went in appeal to the
Supreme Court and the Supreme Court has
not said anything like that.

SHRI J. M. BISWAS: If the Ministers
resign before the elections, none of them
will be returned.

& s Wt o gEiE R ¥ 9w
o &1 fadig 7€ fear & | S Wt
TG & @I |

Super Bazars, Delhi

+
*846, SHRI BHARAT
CHAUHAN:

SHRI T. P. SHAH:

SHRI RAM SWARUP VIDYA-
RTHI: !

SINGH

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether the Delhi Administration
have submitied some proposals for making
improvements in the Super Bazars in Delhi;
and

(b) if so, what action Government have
taken on these proposals ?

‘THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CCO-
PERATION (SHRI M.S.GURUPADASWA-
MY):(a)The Delhi Admipistration brought to
the notice of the Government of India the
observations of the statutory auditors on
the working of the Cooperative Store Ltd,,
for the year ending June, 1967. They also
suggested that the Managing Committee
should include a representative of the Gover=
nment of India, and that the appointments
of key personnel should be by open recruit-

ment or deputations from Government
Offices.

(b) The Government of India have reco-
nstituted the Managing Committee, which
has taken action to rectify the shortcomings
pointed out by audit, and has adopted mea-
sures for improvement, including economies
in administrative and operational expenses,
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rationalisation of stock level, standardisation
of purchase policics, streamlining of admini-
strative and accounting procedures, and
expansion of business turn-over. Besides,
the services of a senior Government official
have been placed at the disposal of the store
to work as its General Manager. An Officer
of the Department of Co-operation also
attends the meetings of the Managing Com-
mittoe as a special invitee.

st swrea Tag whgra - S Qo A
feeeft & wFwmoifer & wAT@ T @ A
o7 # @ ¥ wrga ¥ quy wfew &
¥y fom aY vor sewrog T @ B
wrorafer & wrar o ¥ s gu € 7

SHRI M. S. GURUPADASWAMY : The
Super Bazars are run under the Co-opcra-
tive laws. In respect of the Delhi Super
Bazar, the Central Government only appoint
the Managing Committce and give money
through the Delhi Administration. The
Registrar under the Acl has got a lot of
statutory powers.

st wrew fag Wgm: @0 T 9w
Tg g fe N Y g IR H @
AT § Ik Yeraw &1 w1E gafy ar w9
AE gF fear mar @ o foam w9 fi
FT JIFUA AT § g AATLE AT @A
Far 7Y, THET WY eqrq TET Fvav @
ar 7Y 1
) SHRI M. S GURUPADASWAMY : Recr-
Uitmeul was done by the Managing Commit-
tee, not by the Central Government. It was

through two sources, through the Employ-
ment Exchange and through advertiszsment.

ot W' wer qAf : weEe qEEd, Ul
TN & T & qgar o AT 9245w
w1 fomd ggad qdr T of fom
YA A& famr g & que A A
F99 wie Ay g fowd § $9 Wit
HTAT ATFAT § | GUC AT FY FA T (g7
18,71,910 %o &, WX a1 ag At &%
e 30 g7, 1966 1 I3 Mz &
garfes 7,08,778 5o 7 wrar §, famar
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wi & fF 40 q@w * fqeq THF @A A
FmAmr g o ag A AR gt
35,71,661 %o &1 FATIT @UGT § WIT
TR FATET T § fawwr gaqe 9g &
fe ot Ffrew 2 9a% @ @ & 9w 25
1| To w1 wiaf@a am™ |dwr &1 A
& et wreAn § 5 s A oW faae
fer & d#fees & gafas 01 @
carfer &1 4f fF fapaar sdtee TiEw
T feat sar sy anfed 7o A 4
2t gud fedm qmr g oW A, AV W
F far 9 fodec 2 f7 ara &
oz @ew @Y war | ¥ TR A
TR F 57 Al F1 A% & fan
3 F79 I @ 2, W ¥ B WA
T fE 1968/69 & a1 1969/70 § 77
AT "rET g0 gy wa ar g

SHRI M. S. GURUPADASWAMY : The

Government has given about Rs. 58 lakhs
to the Super Bazar.

oY W awx aat - & qgAr Tzarg
FETT 18 T@ B varneee

SHRI M. 5. GURUPADASWAMY: As
1 have said, the Government has given Rs.
58 lakhs and in the first year they have inc-
urred a loss of Rs. 7,08,878. This figure has
been given to the House long back.  The
Super Bazar was started in a state of emer-
gency and they had to do it in a hurry.

SHRI RANGA : Therefore, they must go
on losing ?

SHRI M. 8. GURUPADASWAMY: 1
am not suggesting anything at all.

SHRI RANGA: Then why do you use
the word emergency ?

SHRI M. S. GURUPADASWAMY: It
Was An emcrgency.

SHRI RANGA: No emergency.
just started it,

SHRL M. S. GURUPADASWAMY: It
was done after the dovaluation. There was

You
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a great peed-felt at that time that department
stores had to be organised quickly all over
the country, As a part of this thinking, we
sat up a Super Bazar here,  As I said, we
have given Rs, 58 lakhs and there was also
considerable planning. 1t is a fact thatin
spite of all these efforts made, there have
been certain lacunae and there was a certain
amount of inexperience and it was started
in & hurry. 1 am conceding all this, it was
conceded in the past, it is not a new thing
that I am telling you. Asa result of these
things, we have incurred a loss in the be-
ginning and our effort now is to see that as
far as possible this loss is made up. 1 think
in the year 1938-69 the picture will be
brighter,

ot gww wvg wgma: # gg qAT
S g f5 mawg @1 ML AW H g
AATC AT R & & 999f1orA o H T8
& o g8 guT IR 0F AT A qRafw
arir @ fomd g7 § 71X g @A A
FOETE WHET fA2y wWE #) FAT A
o femr @l & DA AR T S
AI=ITE 97 AT TWT 2 | AT AR W1
|qWTT fAaa & ag amme & wigs aw 97
w1 gfzar farfaet &1 faamar & 1 a1 5
# w1 wifererd af@dq & a0 & fAa
HOHTT F § 9977 o3 ar 751 7

SHRI M.S.GURUPADASWAMY: Leaving
out the insinuations made by my hon. friend,
I would like to answer the other points he
has raiszd. 1t is not true . . . .

o gER W wgwm F0 AA ET
IEET IAT 7 F O FY AW F AT

SHRI M. S. GURUPADASWAMY : My
information is that the majority of the super
bazaars are running at profit. Itis not
correct to say that most of them are running
at a loss. There are some super bazaais
which are running at loss. thatisa fact,
but as I said, we have got this experience of
running Super Bazars for the last two or
three years. All the super bazaars are orga-
nised under the co-operative laws and the
Central Government is only giving financial
assistance, and the local Governments are
also deeply interested in them as co-operat-
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ives. Tharfore. blaming the Cenral Govern-
ment for all the commissions and omissions
of the Super Bazaar is'not correctin the
first instance. Secondly, I may say that we
are doing our best so far as we are concer-
ned to see that all the super bazaars are
run prop:rly and that thcy do not incur
losses any further.

oft gwn w wewm: wfear foem W
gmE faqar § wi arom ¥ Swr Iw
a% famar & e swe a4 faar ) el
qrafonr |IaT a7 TAT & 9EFT A
agY famn

SHRI1 M. S. GURUPADASWAMY: This
question has been asked sevcral times and
1 have answered the question. I would only
ask the hon Member to go to Shankar Mar-
ket on a Tuesday when Super Bazaar is
closed. Let him satisfy himsell whether
the prices guoted in the Shankar Market
are higher than Super Bazaar or not.

SHRI P. Venkataubbaiah : It has become
an all-India pattern. In the States also
where these middle income groups are there,
super bazaars are being started. 1 only
want to know from the hon Minister
one thing. In oder to raise the organizatis
onal efficicncy certain steps have been taken.
Of coursc the Auditor has pointed out only
with regard to the running of the stores,
May I know whether the Governmet is
thinking on the lines of giving certain sugg-
estions to the various Super  Bazars
working in various States also to take advs
antage of the effiziency and talent among
the trade and get their co-operatinn to see
that they are run on efficient lines instead
of recruiting people from a bureaucratic
machinery where they also act as inefficie-
ntly as they have been doing. 1s such a
suggestion engaging the attention of the
Government ?

SHRI M.S. GURUPADASWAMY : Fir-
stly, I would say that the trade interests
do not co-operate with the super bazar,

SHR1 P, VENKATASUBBAIAH : Not
trade interests,

SHRI M. S. GURUPADASWAMY : So
far as the steps taken are concerned, we
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have already evolved certain norms and
these norms have been circulated to all the
departmental stores through the State
Governments = norms in respect of adminise
tration, norms in respect of management,
elc.

ot frawer w1 : AT "EET, faoelt
A I AT §, WEFL HATTEF
®I, AT 9 A 9@ FA qrar § ay e
& ®roeex 97 gar § 1 @l 9%
e & dar ¢ fe sy oA e wAst
wt wfew foaa § w7 fgedr o frara
w7 & @ warar f=r 71 A frara
gAY I e femd S A Y &,
& &y s’ faw e
oY FAF | “TTo TSE 1Y FOATH FAT,
T SR A frara qdl € e s &
wyor ®1 foow § F € @1 wfuw 9wy
I8 A WA feae Adt 8, w1 g
& 397 € | SfewT qur wrevean afem-
e 1 AT agi qx Saeey @ 0 F
741 #EgRT ¥ s vEar g fF oomer
¥ ST g !

@ A W gg A ST §
#gi X famei &1 @Y FFEwT fwan sman
¢ ag w1 uF sgfeq w<ar & a1 I9% fao
wf ey o gk g ! v afvmaw g,
g 74T AEIE FA T FAT &< arfE
WA WY 9aT A g& fF A FrarEt w1
€ A9 AT § ar A€ |

SHRI M.S. GURUPADASWAMY : I
take the hon Member's suggestion. But let
me inform the hon Mecmber that there is a
Purchasc Committee for making purchascs
of all sorts of things in th: Super Bazaar.

st fmawr W AT A § 7

SHRI M. S. GURUPADASWAMY :
The Minister does not decide. It is the
Committee which has to decide taking into
consideration the demands and other things.
That Committee will have to decide.

SHRI RABL RAY : Who are the mem-
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bers of the Purchase Committee ?
what he asked.

That is

Amendment to conduct of Election Rules

*847. SHRI SHRI CHAND GOYAL :
Will the Minister of LAW be pleased to
state :

(a) Whether it is a fact that the Conduct
of Election Rul:s has been amended so as
to include a provision enabling the Presi-
ding Officer to demand from a voter to
show him the distinguishing mark, which he
has put on the ballot paper;

(b) whether it amounts to a violation of
the principle of secrecy: and

(c) if so, the action taken in the matter 7

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M., YUNUS
SALEEM) : (a) No, Sir.

(b) and (c) Do not arise.

SHRI SHRI CHAND GOYAL: I
would like to know whether the Conduct
of Election Rules have also been amended
regardinz these Council Elections so as to
enable the illiterate voter to take with him
anothcr adult member, and docs not the
Minister think that this will lead 1o the
violation of the principles of secrecy and
also will create a breeding ground for
corruption 7

SHRI M. YUNUS SALFEM : This
question does not  arise out of the
main  question, There are rules in this

regard, According to these rules, if a per-
son is blind or otherwise unable to exercise
his vote, he can take a person.

SHRI SHRI CHAND GOYAL : The
present legal position is that the ille gal
rejection of a nomination paper leads to the
sctting aside of an clection even though a
member who has won the election may be
not at fault at all. Now, will the Minister
consider the desirability of amending the
laws so as to provide an immediate appeal
against the rejection of a nomination paper
s0 that it is decided within 2 few days and
he can also take part in ths election and the
election is not set aside subsequently ?
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THE MINISTER OF LAW (SHRI
GOVINDA MENON) : Ttisa matter of
‘suggestion.

ot gew anag - @t wTEAT weAt
ot § qamar g fE oY AR owod A Al
T aFd, ferq} AR § o w'g § 9%
forg sroft waft fraall & ofcadw gur 2
FuF o § @9 AEL AT TTEA |
THET WATT I &P0 % q1 f1 Jadedr
¥ AT AT W A9 g FET A
f& @ ag g1 f5 & 91z 98 TTw awar
g A @ THFITH FTOOA QAT | T
WU wurg @z gom fe A & e
WA I W TS N oA F
@y gu, § wA) "ERT § quAT wgar §
f& ot fram 303 qamar § o=t arfaw
¥ fag dmc ¥ 7

ot go gAm WA : A wEET A
ot warA A § Ay, TEA 9Fw W6 A
wst frar & f6 o8 &9 & dar 4€f A
T &feT o fawfad & sre ré awrdiw
et At qeeq &7 aww ¥ W fs
¥ v ary omd, fred f @R A
TFAT AT 97 g% a1 T Fa9 fa=re
fear s

St FW 9T : wegy WY, 4%
TWagw & & wrgz @1 f5 faomsfer
wIfHaT & wrad g omw ag wEd w®
f& & arz adr =rer qwar, yw IEk @
TF W wiEs! a7 1 qr aww g ?
fromefen wifea & faw e ¥ &
®1T &0 gun ar afww Aq qww ¥
T fr o i W oFA ® AR
T J€T 9% 7K 7. (|IAEA)...

Some Hon. Member rose :

MR. SPEAKER :Order, Order. Even
if they shout, I would not allow them, and
I would not allow the Minister to answer.
You are wasting the time.
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SHRI SRADHAKAR SUPAKAR : The
election symbols were introduced to help
the illiterate voters to come to the con-
clusion as to which candidate he has to
vote. Having regard to that fact, may I
know why a further rule is necessary that
an illiterate person will be allowed to take
a helper to help him in recording his vote
in accordance with his desire ?

SHR: M. YUNUS SALEEM : There is
no rule that only illiterate persons will be
allowed like that.

SHRI SHRI CHAND GOYAL : There
is a rule. Don't you know there is a rule ?
The matter has bcen placed before the
Committee on  Subordinate Legislation.
Don't you know that the rules have been
amended to that effect ? You are replying
to the question without knowing the rule.
{ Interruption)

st firw wow ww - 3 Y a1 e
S w2

MR. SPEAKER : 1 take serious objece
tion to that. You must withdraw it here
and now, or you will have to Icave the
House.

oft fre weor &vw ; & arfow A
4

MR. SPEAKER : You must learn to
behave better; learn better manners.

SHRI GOVINDA MENON : The refe-
rence made by Shri Goyal is with respect to
rules regarding clections to the upper
Houses in the States. There, the election
is under the system of the single trans.
farable vote. Therefore, it is necessary for
every elector to mark the numerals, 1,2,
3, 4, etc. against different names. The sys-
tem of symbols is not adopted in these
elections. Therefore, there is a rule that
with respect to a blind voter, it is open for
that blind voter to take a companion with
him to help him to put the numerals I, 2,
3, 4, etc., against a candidate of his choice.
By a recent amendment of the rule this has
been extended to illiterate voters also. If
this is not done. these illiterate voters will
not be able to exercise their vote because of
the system of voting.



3 Orul Answzrs

MR. SPEAKER : The point was whe=
ther it is not violated.

SHRT GOVINDA MENOX
extent, it is violated. N

: To that

Y WIH A€W &@Eit ;. SeIaeR |
qrisariee 91 sRwafadl 8 %, $amR
o7 avg safsq a1 w3e@ F ¥ #7
/A AEU AT a5 TTHEA SATTA FT
FoZvg N ENAT § 9Ty ATH gATE
qaTet TaAT Ag g R ow gt adiw
ey fag W7 g9 ag gWIT w9ar
g f&y | ad9W 999 ® g w2 A
gHAT & | WY WX 9§ WAl WX 4y
FegaT T g @ 3g A qriaaraee
HX wyrafeat § w1 & A} awar & w7
SR wTaT WY & dl Ag $y 98 arAt #
GQT AFT I q@rq @R gET 39
aal & mar & w7 g7 qg fawr g
gar & SuwT ®1% waaT e3aer wi faomer
wrata A8 Evd ¢ wWifs Fg gzt W
qofafa 9% 2@ W9 AR F ¥T A
AT | IAFY WATA  FET GAFC AL
grdt &1 & wedt W@ § 3 wATA
AT 9 § 6 F awE wo gAa
wanaT &1 27 & 8 T 1 faa ww

w & i 9g g7 g@re @A a=
a% arfe Frman §R A" i L7 A
AT FT AT G AT g0 arfear-
#z o wysafaai & #r a3

SHRI GOVINDA MENON : Is this
not a general matter which does not arise
out of this question ?

MR. SPEAKER : Yes.

SHORT NOTICE QUESTION

Enrolment of Advocates in Rajasthan

S. N. Q. 15. SHRI NAWAL KISHORE
SHARMA : Will the¢ Minister of LAW be

pleased to state :

(a) Whether Government are aware of
the decision of the Rajasthan Bar Council
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debarring persons holding offices of Pra-
dhans, Pramukhs, Chairmen, Improvement
Trusts or the like from enrolment as advo-
cates and fur practice at the Bar; and

(b} if so, the
thereto ?

reaction of Government

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW ( SHRI M. YUNUS
SALEEM ) :

(a) No decision has been taken by the
Bar Council of Rajasthan debarring persons
holding office of Pradhans, Pramukhs,
Chairmen, Improvement Trusts or the like
from enrolment as advocates and from pra-
ctice at the bar. What the Bar Council has
donc is to pass a resolution stating that
persons employed in offices carrying subse
tantial honorarium and wide executive
functions should not be enrolled as advo-
cates and il already enrolled, they should
ceasc to practise as advocates and inform
the Bar Council accordingly, if not donc so
by ncw.

{b) Does not arise.

wit aaw femre wat : moma w@am,
ag o AT Fifga 1 GaAT §, WO
2, TW TWIIA F A19, |1 nIITHCH I
Fifas & graad T § 37 TRaldew
T wfaew w7 1 ozATAa v
afeT =T I4FT AT AF ¥ SrarfE
™ Wegwe #1 Aaq7 2 A fer & ag
qgat Aigm f& aar &r fafaeer wwgw
THE gUTAE FIT U FE @I wW
T F fam # w=m owemw ! w9
WU & I H WA wEEA wown
AFGAT & #OT TR qZ FATIA FT FAT
Far 7

THE MINISTER OF LAW (SHRI
GOVINDA MEMNON) : Even asit is, the
Bar Council of India, in the intercsts of the

prestige and well-being of the Bar has
passed the following rule :

**An advocated shall not be a full-time
salaried employcc of any person, Govern-
ment, firm, corporation or concern 8o long
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as he continues to practice and shall, on
taking up any such employment, intimate
the fact to the Bar Council on whose roll
his name appears and shall thereupon
cases to practise as an advocate so long as
he continues in such employment”.

This is a well-known rule and what
the Rajasthan Council has done is only to
enforce this rule.

sit maw femic wat : a1 SaCE
e ade @€ 99 g9 Zrgw Teeard &Y
G10% § wrar & 7 ag ov A Fifaa w1
& & ag Fa9 9 IrEW geArEH T &Y
AT AT @ FfeT ag o ife e
FEIm N F T g f vk SEF A
TR W 1 e faerar § 0K 32
€14 § 91T qgT UFAgieT AU WY
A EA AT A7 ®F IR FAL FTC
qa ? A exfaang wewar & frowm
a3 #T FI15 Y ST Fa9  ToRqH F
forw & 7Y wfag qumw fesgear &
& fau @t warafeas @ifaai § 8 w1
qZ A AT WIfAT AW | TW A@ #Y
T Y A A wifem qarr e
AT qg A1 WA qTEOAT AEY AN
€9 417 ¥ zfaswee Moy fad o
®) U eqraawTEr gEvd} gAqar geqrAt
¥ wma ¥ A% 3 w7 g% A g aw
At FY o1 g9 & fF w99 w¢ ag
Wegawa o o oo A o A7 qT A
aqErasarg | & 3g faaga wom
g™ & walt 7t w@rag 7 A #ifew
s tfRar w1 W a@ e qEw
AT § a7 ®F §F TN §edry wrearka
9T AT EIAT § | W 44T g8 &7 v Ay
WAl ANfF I7 qa@ F  Fawawm
SRl WA gequei F wifew 2w F
& W 38 Wi giee < W g &
I Fg U A faaar § 9w qx Ay
tearf s ol Fg WY o owe
wra ? ¥ ag frdew § fF ww sae @
AT & AT T T Wity ok g
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TR ¥ w1 w wERm e Y
N qT T a<g T gl & fw oW
AT FT AT FifaT w1 A FoAT § 77 W
78 § A< Sawt dz Tamew fenr am ?

SHRI M. YUNUS SALEEM : This ques-
tion came for the first time before the Bar
Council of Maharashtra. Two advocates
who were drawing an honorarium of
Rs. 300 per month and another member of
a sclection board under the Maharashtra
Jilla Parishad and Samiti Act drawing an
huvnorarium of Rs. 750 per month applied
for enrolment as advocates of the Bar
Council of Maharashtra. The Bar Coun-
cil of Maharashtra came to the conclusion
that under the rules a person drawing so
much allowances with vast executive powers
should not be permitted to practise as an
advocate. This decision of the Maharashtra
Bar Council also received the approval of
the Bar Council of India. After that, the
decision of the Bar Council of India was
circulated to all the Bar Councils of the
States. In view of this decision of the Bar
Council of India, the Rajasthan Bar Coun-
cil adopted the following Resolution that
persons employed in offices carrying subs-
tantial honorarium and wide executive
functions should not be enrolled as advo-
cates and, if already enrolled, they should
ccase to practisc as advocates and inform
the Bar Council, if not done so. So, il any
case is covered under this resolution, he
will have to approach the enrolment commi-
ttee of the Bar Council and if he is aggrie-
ved by the decision of the Bar Council he
has got other remedies.

SHRI S. K. TAPURIAH : 1 believe it is
not only a question of drawing honorarium,
possibly, the holding of such executive
offices may also come in the way of proper
justice. [ will give a small example. A
Patwari works under a Pradhen or
Pramukk. 1f that Pradhan or Pramukh
appcars as an advocate in a  case
the Parwari may find it difficult to go as a
witness or to give evidence against that
Pradhan or Pramukh, who is an advocate
in that particular case. It is possibly to
avoid the unscrupulous use of exccutive
powers that such resolutions are passed, as
has been mention=d by the Minister, in
the Maharashtra and Rajasthan. In view of
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the resolution of the Maharashtra Bar
Council and its ratification by the Bar
<Council of India, May I know which other
State. Bar Countil has passed such a re-
solution ? May I also know the thinking of
the Government on the propriety or desira-
bility of such resolutions ?

SHRI GOVINDA MENON: Government
bas no Locus Standi in this matter,

SHRI S. K. TAPURIAH
your thinking ?

What is

SHRI GOVINDA MENON : The
sohenic of the Advocates Act is to make
these Bar Councils autonomous bodies. If
aaybody is dissatisfied with the decision
of a State Bar Council, he can appeal to
the Central Bar Council. Now we are
amending the Act. In fact, it has been
passed by the Rajya Sabha the other day.
By that amendment we are providing for
directives to be issued by the government
to the Bar Coaoncils. Till that becomes
law, even if I am satisfied with the argu-
ment of the hon. Member, | am helpless.

it dleresme Wigw ; weay AEET,
THA TATAAT T FY AV FFEAT FTAH F 5
wwfeca N £ Fmsmd o™
¥ ¥ st zgaeqr &Y fawfatr =%
X I qO a3z & sfafess T | &%
fag g 57 varadY afafaat & foar w7
&% yoraferg gt fasfeq F@ #
¥aTe FT G § O T fag wmaws g
wu1ar § fF tvadew aifgas an wor-
afera gl # 2fqa & 1 Sfe o
WEeT ¥ HY FaF qgT AR Yedew
' FF aFTET FX & ITH Ia% gw af9a
FA W I 7 FE, 77 WA A TEQ
¢ f& 3 ot TR qumaAt §  waw
WA g A war F¥ § W fom
S & A1 arf /1 77 § 1 F g0 worar
fefamrgm o star ¥ &t eoar 2 §
IR ITF FIAM Y dfaq w7 | oA
vt wrafaw 7 ot wfarey s g, ga%
at ¥ ¥ fragw g e gw = W fs
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&7 ¥ w9 qara7 gfafa § g9 WK
oo ofce & A9 & ol A @ T®
¥ gga NawT s ¥ afeg 7 fem
oTT |

MR. SPEAKER : It is repetition of the
same question. It need not be answered.

SHRI §. KUNDU : I do agree with the
spirit in which that pariicular rule was
framed. It is meant to maintain the purity
of the profession of advocates. That rule
8135 that no advozate should be fully em-
ployed by any corporation or any govern-
ment body; othsrwise, he can not practise
Law as a member of the Bar. The Maha-
rashtra Bar Council rule says that they
should not bz fully employed. Now they say
that they should not get substantial hono-
rarium or emoluments. This will lead to
a lot of confusion. As one hon. Member
pu! it, sometimes even M. L. As. and M.Ps.
will also come within the purview of this
rule. So, they will be forbidden to prac-
tise. J know that the Bar Council is an
autonomus body and the Law Ministry as
such has nothing to do with it.  But the
Ministry can start a dialogue and ask the
Rajasthan Bar Council whether this par-
ticular rule which forbids any body to take
a licence who takes substantial honorarium
or substantial emoluments will not infringe
the rules which have been framed under
the Bar Councils Act, saying that an advo-
cate who is fully employed can not prac-
tice 7

SHRI M. YUNUS SALEEM : The hon.
Member has, perhaps, not fully appreciated
the sprit of this resolution. Not only receipt
of honorarium but wide executive powers is
the criterion. 1If a person only received
honorarium and dos not enjoy any exccutive
powers, his case may not be covered by
these rules.

it Tt Fog : g9, s afafy
o fom ofeegy wae ot § I Em
arel & o fom #1 savr ST A A
fram 78 gty 3, ww e TET A R
R agT @ gAfe™ @t 1 ag
xmraar & fr ferdt fefrsis Qdr g,
wdftew gt § ¥ @7 iz wRE g
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TAe Wiy ¥ | Tgra JTet wY T e
wy far w0 ¢ & w1 7 & wifew
wredt, 1 A AT Wl | 99 ga
aury fafeiie ofsqs & ol qwrg 2gra
ATl B wEHEE W AT A ATH(AAS
Erf ST TEd AU T A §F QT |

@lagage Fat @ & a8
Fifafge sm<w @ @%ar @, wEElET
TET I EFA & WY T A A
oI 4T 419 g waT AdAT W ¥
FFATE | 92 w7 9 HIX Uy U U WY a9
FFTEl T @ ¥ UYWAY
Raregue arer fear & SO sl A dw i
fragenfea @1 ? ¥ w0 werw
Porrifr 07 gg1 &1 AT Fiefaw w1 fw
g WU I & A5 e & Y-
v s & ww sffemr A #wefaa
s fea & 7

st go gaw ®eta . ArEr fogaiem
1% AEL & | W T vEAldE  wALH
ar wifafaes ses a1 TEAdT gEAlRT
fogremm AT § A1 ag w97 AW FTE
TH FL@T ¢ |

Therefore, the criterion is a person who

is receiving honorarium as remuncration
and also enjoying wide executive powers.

=i YT T W4T AW q9ral &
war 91X o= oftgy & s guraEw
wfewrdt § | o0 f9 WX OF OF OF Ft
o o gowEw gfew arA ad g
foer ofae & wygw Wit fasr gemwg
gfafs & gy afs vzdlde &1 4 w47
w4 G gEEEIT |y gvar &3 ar 4
g % fAu oF @At §m) TWoawd
A fraw awmar ¢ ag fasge e wmmar
& & s wrgar g fe oamn s T A O
w0 TET ArEr NS w1 oSy ?

ot o AW WA : QIT F T MT
w1 fow ® & TTH W e § WK
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are e faw fom ag & geifea awic
gz &7 feafos & A Ao o awrdft

WRITTEN ANSWERS TO
QUESTIONS

Play for Rapid Development of Harijamy,
Tribals and Backward Classss

*842. SHRI A. SREEDHARAN : Wilt
the Minpister of SOCIAL WELFARE be plea-
sed to state.

(a) whether in view of the prolonged
delay in securing the minimum basic ameni-
ties to the Harijans, the Tribals and the
backward classcs and ensuring them the
minimum standards of living, Government
propose to draw up any plan for rapid
devclopment of these classes under the
Fourth Five Year Plan befcro giving amy
additional facilitics to any other class cf
people in ihe country;

(b) if so, the details of such develep-
ment plan; and

(c) by what time the minimum necessi-
ties of life are likely to be ensured fo the
said depressed classes in pursuance of the
said plan ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE (DR.
(SHRIMATI) PHULRENU GUHA) : (a)
w0 (c). The problem of bringing about
widespread changes in the socio-economic
conditions of the weaker sections of soociety,
in a country which is itself underdeveloped,
in onc which does not lend itself to quick
or radical remedics. The development
measures alrcady taken in band since 1950
have yielded appreciable results, and these
efforts will have to continue for some time.

Subsidy for export of Sagar

*848. SHRI R. K. AMIN : Wil the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(2) whether it is a fact that Government
continue to give subsidy for export of sugar;
and

(b) the reasons for followine such a
policy of spending a larger amount on sub-
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sidy than what is earned in foreign ex-
<hange ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION ({ SHRI ANNASAHIB
SHINDE ) : (a) No, Sir. Government is not
giving any subsidy on exports in the current
year 1968.

(b) The question does not arise.
Hindustan Teleprinters, Limited

*349 SHRI PREM CHAND VERMA :
‘Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether at any time a general assess-
ment of the working of the Hindustan Tele-
printers Ltd. had been done: if so what was
the result, and

(b) whether Government have any idca
of securing the services of any expert in
order to find out the drawbacks and to bring
about improvment in its working ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRII. K. GUJRAL) : (a) The perfor-
mance of the Hindustan Teleprinters Ltd.
is being regularly watched. The Company is
making steady progress and no general
assessment of the working of the Company
has been considered necessary. The Comp-
any has declared a dividend of 109, for the
year 1967-68.

(b) Does not arise in view of the reply
to part (a) of the question.

wrowrt af feeet ¥ ot arfeera &

fararfor safemaY’ ®Y @Y wr wo=
fear wra

*850 wit wuweitay fag : ¥u7 ww v
guaie w4 9 Fare ¥ FO FOr

(%) ﬁrnuﬁraﬁa gﬂwﬁmn-t
* facurfoa sofedl Y sl s

€ faselt & wwr 3000 e wrEfew
frrm Y
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(@) mrag st g fs T e
I7g WAl aF Ag) o7 17 §; 2T

(w) afzgh, av =% a1 +@ §
91 57 gFaFT § g A w@T HI4anar
#1g?

=W, T J47 qAaE WA §
Iq-wut ( = qWo o wegnw ) : (F)
TFEA F qY A7 2117 TR F ¥ 1365
e Az faera # ogd & g 5y
T AFE |

(&) w1z (7). wr3ew #) wfw Fw@r
& tMEw F F U 9N W
F faq faxr s arr fafaas 7 wprfar
Tt #7120 wfgos 91 FXE™T OTAT 9T )
IAF ITLET AR fAshrer T oA wene
FTfar vt 1 JuF aE W« &6,
fafmgn £t 3% o a=1 W9 7 fewl
¥ ¥, yaqu fovd oW1 w@™ & 90 90
T § 1 3y wenfeal ¥ @wm-de @@
% fog w1 @ fRoww 1103 ganfeal 7
o fem amr w7 & § 1 i few
ST FA7 &Y § TE AAEF FACAEA &
fau Fgram gt &1 w9 aF Faw 9
safeadl ¥ & s AT EWR AR T
1 qed) ¥ zq woow & fag sy oy
wfasTdl & A3 AT &I FoaT AT FIH
&7 gfasr 3 faar mar g

I8 5N F qgurTadl & «Aq1q
#3851 st vgAre fdg wrest @ wm

wre war §f JAT 9g TIE FT FA FA
fE .

(F TG fqarg fF @
2 ¥ g aul ¥ A wfas g ¥ 99
Tal & 3 Y gud:

(@) afz g, aY tad ww, wrow § :
-1

1) IO NRAW ¥ NI & T A
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sTRfaa w74 & foad qe@TC X ¥4T FA-
g w2

g, wfa, argnfaw faem ma ager
sATem § T WA (s QW QW gWE
) : (%) g

(=) ¥ (7). w7 qamEd) § gAT
qgw at I 7T F1 mara.feafd & sor
erfir ffu o 4 ) 97 ¥ ¥ AT qUT Y
afafagt aqur faar ofcrd & 97 gAma
tafan =& @ aifs wsw e wifaa
ga For & faw grafeg w141 &
HUTT FIAT TEAY @Y 2 1 79 A9 TSy
fagm qwr w1 w7 & 0 ) wa T
arETT 7 fa=re fafae o7 7 o=maay
ST T § AT AT 9T F  AWAHT
qemafg wATAF I FAITE |

Implementation of the Recommendation of the
Wage Board by Coal Mining Industry

*852. SHRI RABI RAY: Will the
Minister of LABOUR AND REHABILITA-
TION be pleasced to state:

(a) whether it is a fact that Government
have approved a proposal that major Central
Government purchasers of coal will enter-
tain tenders only from collieries which have
implemented the recommendations of the
Central Wage Board for coal mining industry;

(b) if so, the names of collicries which
have not implemented so far the recommen-
dations of the Wage Board, particularly in
regard to dearness allowance; and

(c) the details thereof?

THE MINISTER OF LABOUR AND
REHABILITATION ( SHRI HATHI ) : (a)
Government has decided that the principal
Government purchasers of coal like
Railways, Steel Plants and the Electri-
city Undertakings should entertain tenders
for coal supply only from those collieries|
managements who produce a certificate,
from the Regional Labour Commissioner of
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the area in which they are located, to the
effect that they have implemented the
recommendations of the Wage Board for the
Coal Mining Industry.

(b) and (c). Up-to-date information on
this subject is not available; only cases in
which industrial disputes are raised come to
the notice of the Central Industrial Rela-
tions Machinery.

Extcnsion of period of Reservation of Seats
in Lok Sabha and Assemblies for Scheduled
Castes and Scheduled Tribes

*853. SHRI SRADHAKAR SUPAKAR:
Will the Minister of SOCIAL WELFARE be
pleased to State:

(a) whether there is a proposal to
extend the period of reservations of seats in
the Lok Sabha and State Legislative Assem-
blies for the Scheduled Castes and Schedu-
led Tribes; and

(b) whether any decision has been taken
in the matter?

The MINISTER OF STATE IN THE
DEPARMENT OF SOCIAL WELFARE
(DR. SHRI MATIY PHULRENU GUHA ):
(a) and (b) : As the period presently
prescribed under article 334 of the Consti-
tution is due to expire only in the year 1970,
it too carly to take a decision on the question.

Production and Import of Super-Phosphate

*854 SHRI M. SUDARSANAM: Will
the Minister of FOOD AND AGRICUL-
TURE be plcased to state:

(a) whether it is a fact that some super-
phosphate factorics have stopped production
because of lack of demand; and

(b) whether super-phoshate is being
imported and if so, the quantity and value
of super-phosphate imported during the past
three years?

THE MINISTER OF STATE IN THR
MINISTRY OF FOOD, AGRICULTURE,
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COMMUNITY DEVELOPMENT AND
COOPERATION ( SHRI ANNASAHIB
SHINDE ): (a) Some super-phosphate
factories stopped production for varying
lengths of time during 1968 due mainly to
accumulation of stocks of super- phosphate
with them as a result of lack of -efficient
marketing organization and absence of
promotional measurcs.

(b) No import of Super-phosphate was
made for manurial purposes during the
last three years. However, complex fertilizers
like di-ammonium phosphate, ammonium
phoshate and NPK, which were imported,
have phosphoric acid in them.

Attendance Bonus Scheme

*§55. SHRI K.P. SINGH DEO: Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state:

(a) whether it is a fact that his Ministry
had proposed formulation of an *Attendance
Bonus Scheme’, on the lines of the ‘Cosl
Mines Bonus Scheme';

(b) whether views of the State Govern-
ments have been obtained in regard to the
“proposal;

(c) if so, the views expressed by the
State Governments.

(d) whether Government have agreed to
formulate such a scheme; and

(c) if not, the reasons therefor?

THE MINISTER OF LABOUR AND
REHABILITATION (SHR1 HATHI): (a) A
proposal to frame un Attcndance Bonus
Scheme for workers in Mica, Manganese
and Iron-ore Mines on the lincs of the Coal
Mines Bonus Scheme has been under
consideration,

(b) and (c). The concerned State Govern-
ments were consulted. Some of them have
supported the proposal while others have
opposed it.

(d) and (¢). The matter was considered
by the Industrial Committee on Mines other
thian Coal at'its Fifth Session held on 7th
November, 1968, whben it was agreed that
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the. views of workers’ and cmployers’
organisations should be obtained before a
decision is taken. Further aotion is beitig
taken accordingly.

qffadt dmm 4 qzar fadt § gedt
*856 Y TrATAATT WA :
uY f3o Fo ﬂ‘tl’ﬁ:
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fawge, grawr & 1 weg gy wfaw st
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1968 #Y 4 |
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HqCATE & 45 F47
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&% 28 faga, 1968 7t
gaT 7€ oY, AfFT g raa
FTAT qET, FWifE ag avdE
uF gfraa 1 gfaarems T8
Y | z@ afafs £ &% qar-
oiYer gATE ATAAT |

Manufacture of Ballot Boxes

*857. SHRI JYOTIRMOY BASU: Will
the Minister of LAW be pleased to state:

(a) whether M/s. Khaitan Brothers of 4,
Queen Park, Ballygunge, Calcutta had been
.given contracts to manufacture ballot boxes
for the 1962 General Elections and, if so,
whether there was any written agreement
between the West Bengal Government and
- MiJs. Khaitan Brothers;
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(b) the nun:ber of ballot boxes supposed
to have been manufactured by them as per
agreement and the total quantity of stest
supplied by Government for the purpose;

(c) the actual number of ballot boxes
manufactured and the quantity of steel left
unutilized with the manufacturers and whet-
her this was returned to Government, and if
pot, the reasons therefor;

(d) whether it is a fact that the ballot
boxes made by M/s. Khaitan Brothers had
to be rejected because of an information
received from one of the employees of the
firm that the design of the box had been
leaked out to a particular political party; and

(e) if not. whether Government would
lay on the Table a statement explainipg the
whole position with regard to the manufac-
ture of baliot boxes for the 1962 General
Elections?

THE MINISTER OF LAW ( SHRI
GOVINDA MENON): (a) No, Sir,

(c) No manufacture of ballot boxes
was undertaken for 1962 Geneial Elcctions.

(b) to (d) Do not arise.
IUC sqM § nEm

858. it TrA MaTH WrRAd; AT
wru awt Ffa W I I T w0
fr .

(%) ¥ 7FRF @@ W TW@
Tt g fa=mm mar § e TweaE W@
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(w) afe =), o v sy §?



47 Written Answet s
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(%) 7rag a9 ¢ fF TEa@F
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Employecs Provident Fund Organisation

*861. SHRI S. M. BANERJEE: Will the
Minister of LABOUR AND REHARILITA-
TION be pleascd Lo state:

(a) whether itisa fact that the Ministry
of Law had earlicr advised that the Employ-
ees Provident Fund Organisation was an
industry; and

(b) if so, the reasons for changing their
opinion now?

THE MINISTER OF LABOUR AND
REHABILITATION ( SHRI HATHI ), (a)
Yes. In April, 1966,

(b) The present opinion is based on the
recent judgments of the Supreme Court in
the casc of the Madras Gymkhana Club and
the Cricket Club of India, Bombay.

qTRT ST & ITRAT § wtetfre wnfa

*862. WY WrWTATY WIET ;. ¥ 6N
9T gANiN WA Ig [ATT W w7 w0 fin
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(%) w1 lggeam &w fafidw &
W T G F OF AT q6 g fwar
ar fr goeTdh S ¥ Irwl ¥ orafie
wuifRr 7 STy TOAITTE T B wEE
YT 9T g9 ;

(@) sarag #t o= ¢ fF A9 &
IATE, 1967 aF w7 warfed wI< wgara
wfgar & wgam wfasl grr F@ A
¥ wrw gigR &9 i # FATT W
o gif gk

() afg g, @1 T@ wafa § gOigT &
¥ § fra wwer gu, W)

(9) 71 7 809 TS gETA T
wuTET @fzar &7 wATEwTet 30§ g@n
afsr e s wwwged ?

ww Fqr gAaty At (st g)
(¥) = £ gwEst & IO & 99
AN T oF Gfgeq qOw F WA W
w1t wrfrs sorfa & wwr s #
Feaw fFarmar &)

(&) sm= & wgEe, FAYT @A
F@E #1270 ®0T T O JHEH
ol

() =rs & feawa, 1967 a% 95 4

(9) 20 +f sl & ¥R gu
& forii fraort Wi =fasl @ w-
W ®fgar &1 qew T fear aer o
AT

Supply of Rice through Ration Shops

*563. SHRI P. C. ADICHAN : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the geasons for irregular supply of
rice in Delhi through Ration Shops;

(b) the recasons for supply of the sub-
standard quality of rice distributed through
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these ration shops for the last’ several

months; and

(c) the rcasons for the stoppage of
basmsti and superior quality of rice parti-
cularly when the price of rice in open
market is exorbitantly high ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION - ( SHRI ANNASAHB
SHINDE ) : (a) and (b). With the in-
clusion of Delhi in the Northern rice and
wheat zone, statutory rationing has ceased
to exist there. Free market foodgrains are
available at plenty and most consumers
obtain their requirements from the free
market. Both rice and wheat, however,
continue to be issued at fixed prices through
fair price shops in Delhi. The quality of
rice issued from fair price shcy s is not sub-
standard but is dull in appearance as
compared to the free market rice due to
restriction on polish for nutritive reasons.

(c), There was stoppage of basmati
rice issue fer some time for want of stocks
but the full quantum of rice was available
to the consumer in other varicties. Basmati
rice has again been made available from the
4th of December, 1968.

Subsidence in Asansol and Durgapur Areas

*864. SHRI MOHAMMAD ISMAIL :
SHRI BHAGABAN DAS :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether it is a fact that a large
number of villages, towns and market places
have subsided in Asansol and Durgapur
sub-divisions within the last two years;

(b) whether it is also a fact that this
is due to the illegal mining by the coal field
owners; and

(c) if so, the action taken thereon ?

THE MINISTER OF LABOUR AND
REHABILITATION ( SHR1 HATHI ) : (a)
No. There have becn a few cases of land
subsidence in Raniganj town, Barakar town,
Kendua Bazar and Kuld, ‘
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{b) Ne.
(c) Does not arise.
Subsidence n Asansole

*865. SHRI GANESH GHOSH: Will
the Minister of LABOUR AND REHABIL-
ITATION be pleased to state:

(2) whother it is a fact that a large num-
ber of villages and towns have boen declared
dangerous for living in Raniganj, Asansol
area of West Bengal;

(b) the total number of such villages
declared unfit and the total number of
people affected;

(¢) whether any alternative arrangeme-
nts have been made for the affected people
and, if 30, the details thereof; and

(d) if no arrangements have been made,
the reasons therefor 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI  HATHI):
{a) Yes.

(b) so far 23 villages have been declared
dangerous. The number of people affected
is not known.

(c) and (d). these matters are being
<onsiderod by the Government of West
Bengal.

vt W g W

*866. =it MWy wwix: T wmw
*FT® 7T g ' #Y g w5 0r f

(v) sfeam & wq=gm 275 (1)
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T qm|ar &
ag U I weEg A
1964-65 472 .80 572.97
1965-66 367.11 756.06
196667 297.12 979.26
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1968-69( , )223.83 681.79

Rise in Cost of Sugar Production

*867. SHRI HIMATSINGKA: Will the
Minister of FOOD AND AGRICULTURE
be plcased to state the steps being taken to
prevent any rise in the cost of production
of sugar waich is already comparatively 100
high in India vis-a-vis international cost of
production 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION(SHRI ANNASAHIB SHINDE)3

The main ingredients of the cost of pro-
duction of sugar are (1) cost of sugarcane,
(2) Government taxes, and (3) manufacto-
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ring costs including return on capitah empl-
oyed. The question of manufacturing costs
of sugar has been referred to the Tariff

ion. Rise in cost of sugarcanc
can be prevented through increase in per
acre yiclds and incrcase in  sucrose content
of cane. Reduction in the manufacturing
expenses also is possible by increasing the
avhilability of sugarcane to factories and
improving its quality. To this end, the
State Government of the main  sugar prod-
ucing States have been advised to undertake
intensive development of area roundabout
the sugar factories and for this purpose,
the basis of financial assistance from the
Centre has been liberalised.

Appointment of more Election Commissioners.

*868. SHRI D. N, PATODIA: Will the
Minister of LAW be pleased to state:

(a) whether in view of the fact that the
oumber of clectorate in the country has
increascd from 176 millions in 1952 to 200
millions in 1967, Govcroment have conside-
red the desirability of appointing more
Election Commissioners, as envisaged in
Article 324 of the Constitution; and

(b) il so, with what result and
the reasons therefor ?

if not,

THE MINISTER OF LAW (SHRI
GOVINDA MENON): (a) Government do
not consider it neccssary to appoint more
Election Commissioners mercly on account
of the increase in the number of voters in
the country.

(b) Does not arise,
Cotton Production
*869. SHRI S. S. KOTHARI:
SHRI LOBO PRABHU:
SHRI SITARAM KESRI:

Will the Minister of FOOD AND AGR-
ICULTURE be pleased to state:

(a) what special stcps have been taken
to improve the production of cotton, both
quantitatively and qualitatively, in the last
ten years:

(b) what has been the exprnditure incu-
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rred on such development programmes and
what have been the results;

(c) what was the total arca under cot-
ton in 1950-51,1955-56,1960-1961 and 1967-68
cotton scasens and of the total arca under
cotton, how much was under irrigation in
these respective years; and

(d) what has been the production of
cotton under long staple, medium staple and
short staple and their percéntage to the
total at the end of the first Plan, second
Plan, third Plan and in the latest available
crop year 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-

- OPERATION(SHRI ANNASAHIB SHINDE):

(2)in addition to coordinated cotton develop-
ment schemes and intensive cultivation of
cotton on the lines of the package progra=
mme, implemented by the States, Ccaotrally
Sponsored Schemes for Maximising the Pro=
duction of Cotton and production of quality
Secds have been faken wp for improving
the yield as also quality of cotton crop.

(b) Information is being collected and
will be placed on the table of the Sabha.

(c) A statement is placed on the table

of the Sabha. (Placed in Library see No. LT+
2780/68)

(d) A statement is placed on the table
of the Sabha. ( Placed in Library See No.
LT-2780/68)

Mational Awards for Owtstanding Empl-
oyers of Physically Handlcapped

*370. SHR1 CHENGALRAYA NAIDU:
Will the Minister of SOCIAL WELFARE be
pleased to state:

(=) whether it is a fact that the Central
Government have proposed a scheme of
National Awards for outstanding cmployers
of the physically handicapped and most
efficient physically handicapped employees;

(b) if so, when the scheme is likely to be
introduced; and

(c) the main features of the scheme 7
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_ THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
{DR. (SHRIMANTI PHULRENU GUHA) :
{a) Yes, Sir,

(b) The first awards are pioposed to be
made in March, 1969.

(c) three awards consisting of a citation
and a shield or a bronze medal are propo-
sed to be made to outstanding employers
of the physically handicapped. An equal
number of awards consisting of a citation and
4 cash prize of Rs. 500 each is proposed to
be made to the most efficient physically
handicapped employees.

Pre-Tavestment Survey of Forest
Resources

5056. SHRI HEMRAJ: Will the Minister
of FOOD AND AGRICULTURE be pleased
to refer to the reply given to Unstarred
question No, 2246 on the 13th August, 1967
and state :

(a) whether the pre-investment survey

of forests resources has been completed;
and

(b) if not, by what time isit going to
be completed 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & COOP-
ERATION (SHRI ANNASAHIB SHINDE):
{2) and (b). While the Project-Pre - invest-
ment Survey of Forest Resources with the
assistance of FAO and UNDP expired on
31st October, 1968, the question for conti-
nuance of the work of pre-investment survey
of forest resources as one of the IV Plan
Schemes is under examination.

Study by the National Commission on

Labour Committee of the Working

and Service conditions of Sweepers
and Scavengers

5057. SHRI SIDDAYYA : Will the
Minister of LABOUR AND REHABILITA-
‘TION be pleased to state :

(a) whethar the Commitiee set up by
the National Commission on Labour to
study the working and scrvice conditions of
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sweepcr; and scavengers has finalised its
report; and

(b) if so, what are the recommendations
of the Committee ? : ‘

THE MINISTER OF LABOUR AND
REHABILITATION (SHR1 HATHI) (a) and
(b). The Committee has already submitted its
report to the Commission. The Govern-
ment understand that the recommendations
made by the Committee are under the con-
sideration of the Commission.

weq Sqq W weq WO A &
faenfamt” wt groaferat
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(n) fradr @ i ¥ s
AST AW ATA W A€ W A™U
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e HIZQ ZA
1965-66 1.57 '
1966--67 1.42
1967-68 0.99

P & T Employees at Ratiam

5060, SHRI S. M. BANERJEE : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) whether it-is a fact that there have
been continuous and deliberate instances of
victimisation and harassment of the emplo=
yees of the Posts and Telcgraphs Department
at Ratlam, Madhya Pradesh:

(b) whether it is also a fact that casual
leave has becn refused to employees even
on genuine medical grounds;

(c) whether there has been indiscriminate
and illegal imposition of penalities in con-
travention of the law and the rules;

(d) whether it is also a fact that depart-
mental correspondence and represcntation
or appeals are denied against such illegal
actions and they are not acknowledged;
and

(c) il so, the rcasons thercfor and the
action Government propose to take in the
matter especially against the officers respon-
sible for such acts ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUJRAL) : (a) No. On
the other hand there have been serious
complaints, both from the public as well as
the loyal staflf against some of the staff
who had taken an active part in the Strike,

(b) and (c). Ne.
(d) and (e). No. But an instance has

come Lo notice where a petition was addres-
sed direct to a higher suthority withous
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being submitted through the proper chan-
nel to his immediate superior officer and
the latter officer had failed to forward the
copy of the p:tition addressed to him under
a misapprehension that the superior autho-
rity will be taking action on th= dircct copy
forwarded to him. He has been suitably
instructed in the matter. There is no rule
requiring petitions to be acknowledged.

P & T Employees at Ratlam

5061. SHRIS. M, BANERJEE : Will
the Minister of COMMUNICATIONS be
pleased to staie :

(a) whether it is a fact that a number
of employees of the Posts and Telegraphs
Department at Ratlam have been punished
for participation in the recent trade union
movements ;

(b) if so, the number of cases of rever-
sion, terminations, transfer and suspension
separately:

(c) the reasons for such an action against
th: employees;

(d) whether it is also a fact that inno-
cent employees have been punishcd in cone
travention of law and rules: and

(e) the action Government propose to
take in the matter to restore confidence in
the employees ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
( SHRI 1. K. GUJRAL ) : (a) No. What-
ever action has been taken is for participa-
tion in and other activities connected with
the illegal strike on 19-9-1968 and agitation
thercafter.

(b) No. of cases of reversion
Mo. of cases of termination of
services of temporary em-

Nil

ployces
No. of cases of transfer 4
No. of cases of suspension kk]

(¢) Ths terminadon of services of tems-
porary employees ‘was under the provisi-
ons of the Central Civil Services (Temporary
Bervioe ) Ru'es, 1964, The suspensions were
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either the consequence of arrests of as a
prelude to departmental  disciplinary pro-
ceedings. The transfers were made in  the
interest of administrative convenience.

(d) No.

(e) In the circumstances explained, this
does not arise.

Scttlement of East Pak displaced persoms.
in Kalkaji Colony, New Delbi

5062. SHRI P. R. THAKUR : Will the
Minister of LABOUR AND REHABILITA-
TION be plcased to state :

(a) the time by which th: possession of
the housing plots in East Pakistan Displaced
persons Colony near Kalkaji, New Delhi is
likely to be given to the allottees;

(b) the present stage of development of
the colony site, particularly in respect of
water and electricity supply and laying of
roads; and

(c) when the allottees would be able to
start construction of their houses ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR EM-
PLOYMENT AND REHABILITATION
( SHRI D. R. CHAVAN) (a) The
Department of Rehabilitation have started
issuing letters to the allottees of the plots
asking them lo execule neccssary agreement
and take possession of these plots.

(b) The internal development of the
colony, including construction of roads,
drains, sewerage and sump, overhead tank
and pipe lines for water supply, has been
practically completed. Arrangements for
immediate supply of water needed for the
construction of houses has also been made.
Work is in progress for sinking of tube-
wells, construction of pump house and ins-
tallation of pumps, by way of augmentation
of the supply of water in the water pipe
lines of Dzlhi Municipal Corporation so as_
to enable the Corporation to make perma-
nent arrangements for water supply to the
colony. To enable the discharge of sswage
into the existing line of the Delhi Munici-
pal Corporation in old Kalkaji colony, a
link line is being laid by the Dethi Munici- .
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‘pal Corporation; the work is likely to be
completed in eight to ten months' time.
Streot lightimg can be completed and supply
-of ¢electricity to the houses of residents can
be made as soon as holders of plots start
construction of their houses.

(c) After taking possession of plots
from Government, the allottees will make
their own arrangements for constructing
their houses.
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Allocation snd Consumption of Fertillery in
States

5065. SHRI SURAJ BHAN : Wil the
Minister of FOOD AND AGRICULTURE
be pleased to state :
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(a) the actual quantity allocated and
actual quantity consumed, Statewise, -of the
different nitrogenous phosphatic and various
other types of fertilizers in India during the
years 1954, 1935 and 1966; an

(b) whether there was any shortfall/
surplus against each wvariety of fertilizers,
State-wise and year-wise in the sbove-md
period 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & COOPE-
RATION ( SHRI ANNASAHIB SHINDE) :
(2) Statemenls giving requisite information
are laid on the Table of the House. (Placed
in Library. See No, LT. 2781/68)

(b) Details are being collected from the
States and will be placed on the Table of
‘tho Sabha when received.

Withholding of payments for supply of Food-
grains to Food Corporation of India

5066. SHRI ONKAR LAL BERWA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that on tenders
Hor foodgrains, the Food Corporation of
India pays 95 per cent of the value on the
supply of foodgrains and the balance on
receipt of quality inspection report  within
two months;

(b) whether the Food Corporation of
-India is empowered to withhold under
certain circumstances, the entire payment
for the supply of foodgrains and if so, the
details of such circumstances:

(c) whether the cntire amount duc to
M/s. Tilak Raj Dharam Pal, Ludhiana for
the supply of foodgrains to the District
Manager, Food Corporation of India,
Ludhiana during the last four months has
been withheld ; and

(d) if so, the rcasons therefor and whe-

ther these have been communicated to the
suppliers ?

THE.MINISTER OF STATE IN THE
_MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT & COOPE-
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RATION (SHRI ANNASAHIB SHINDE) :
(a) Yes, Sir, except that the balance $%.
payment is made on receipt of Laboratory
analysis report, and there is no time limit
for the same.

(b) No, Sir.
(c) No, Sir.
(d) Docs not arise.
Modern Bakeries (India) Ltd.

5067. SHRI BABURAO PATEL : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the quantity and wvalue of bread
sold by Modern Bakeries (India) Ltd, dur-
ing the last three months at Bombay,
Ahmedabad, Cochin, Delhi and §Madras,
town-wise;

(b) the components used to enrich the
white bread and the price of each loaf with
its weight in different towns;

{¢) amount of profit made by the
different units since their inception, town-
wise and year-wise;

(d) actual amount of investment made
by Government so far in the various units;

(¢) number and names of foreign ex-
perts or officials working in the Bakeries
with their designations and annual salaries,
unit-wise; and

(f) the period for which they are emp-
loyed and the amount or percentage of
salray they are permitted to repatriate
annually ?

THE MINISTER OF STATE IN, THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & COOPE-
RATION (SHRI ANNASAHIB SHINDE) :
(a) A statement containing the information
is placed on the Table of the House. | Placed
In Library, See No. LT.2782/68]

(b) The components are :-

(1) Vitamin ‘A"
(2)  Thiamine
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(3) Riboflavin

(4) Niacin

(5) Iron

(6) Lysine

(7) Milk powder and
(8) Malt-extract.

The prices and weights of loaves in
different towns arc indicated in the statc-
ment placed on the Table of the House.
[Placed in Library. See No. LT-2782/68]

(c) Since the first unit of the Modern
Bakeries (India) Ltd., went into production
only in January, 1968 and had not comple-
ted even one year of production till March,
1968, the information as dcsired is not
available.

(d) The Government have made a total
investment of Ks. | crore in addition to a
loan of Rs. 65 lakhs to the Company. The
investments have not been made unit-wisc.

(e) Nil,
(f) Dces not arise,

Charges of Furgery and Fabrication of Evide-
nce Against Returning Officer,
Janmu and Kashmir
5068, SHRI BABURAO PATEL :
SHRI SHRI CHAND GOYAL :

Will the Minister of LAW be pleased to
state

(a) the names of the Returning Officer
and the Assistant Returning Officer against
whom the High Court of Jammu and
Kashmir h., . ordered prosecution for perjury,
forgery and fubrication of evidence in an
election petition;

(b) salient features of the crime commi-
tted by these officers and the sections under
which they arc charged;

(c) the namcs of the Assembly candi-
datcs who w v benefited by the crime of
these ofiicir- and the political party to whom
they belong:

(d) whether these officials have been
suspended; and

Written Answers .1

(e) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW ( SHRI M. YUNUS
SALEEM ): (a) The names of the Returning
Officer and the Assistant Returning Officer
are -

(1) Shri Ashok Kumar, I A.S., Asais-
tant Commissioner ( No. 2 ),
Anantnag ( Returning Officer,
Rajpura Assembly Constituency),
and

(2) Shri Safaya, Assistant Director,
Tourism, Srinagar (Assistant Re-
turning Officer, Rajpura Assembly
Constituency).

(b) The officers have not been charge
sheeted ; they have only been asked by the
High Court to show cause why they should
not be prosecuted for perjury and forgery
elc,

(c) According to the judgement of the
High Court the irregularitics were commi-
tted by the officers to facilitate the unconte~
sted election of Shri Ghulam Mohammed
Rajpori as a Member of the Jammu and
Kashmir Legislative Assembly from the
Rajpura  Assembly Constituency. Shri
Rajpori was a candidate sel up by the
Indian MNational Congress.

(d) and (e). No, Sir. The officers have
submitted their written statements against
the notices issucd (o them by the High Court
and the matter is pending before the Court.
The State Government feel that at this stage,
it would not be proper to suspend the offi-
cers.

Desert Reclamation Programme

5069. SHRI NARENDARA SINGH
MAHIDA :

SHRI D, N. PATODIA:

Will the Minister of FOOD AND
AGRICULTURE be plcased to state:

(a) whether it is a fact that the Central
Deesert Development Board has drawn up a
programme for descrt reclamation in Gujarat,
Haryana and Rajasthan during the Fourth
Plan;
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(b) . if so, the details thereof; and
©) the total amount to be spent
there in each State?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & COOPE-
RATION ( SHRI ANNASAHIB SHINDE ):
{8) to (c); At its second meeting held on
the 15th May, 1968, the Central Desert
Development Board suggested an outlay of
Rs. 10 crores during the Fourth Five Year
Plan for schemes relating to pasture develop-
ment, soil conservation, afforestation, agri-
<ulture development, etc. in the desertarecas
of Gujarat Haryana, and Rajasthan. The
outlay under this head during the Fourth
Five Year Plan period has not so far been
finalised, Fixaction of targets and expendi-
tare for various items of work to be taken
up in the desert areas would depend on the
final allocation of funds. The question of

State-wise allocation would arisc only
thereafter.

Scheduled Caste/Scheduled Tribe
Students Studying Abroad

3070. SHRI 5. M. SOLANKI: Will the
Minister of SOCIAL WELFARE be pleased
to state:

(a) how many students from Gujarat
have gone abroad during the year and the
amounts of scholarships granted to Scheduled
Caste and Scheduled Tribe students among
them; and

(b) il no scholarship has been granted
to Scheduled Castes and Scheduled Tribes,
the reasons thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
{DR. ( SHRIMATI ) PHULRENU GUHA):
{2) and (b). Under the general scheme
for overscas scholarships, 4 students from
Gujarat went abroad for studies during
1968-67. One of them belong=d to Scheduled
Castes/Tribes.

Under th: spacial scheme for overseas
acholarships. cight candidates from the
Scheduled Castes dtd Tribes were selected,
but pnone of them belonged to Gujarat.

DECEMBER 19, 1968

Written Answers 68

Selections are based om merit; there is no
State- wise quota.

Supply Of Tractors To Gujarat

5071. SHRI S. M. SOLANKI: Wi!l the

Minister of FOOD AND AGRICULTURE
be pleased to state:

(a) the requirements of ‘ractors of
Gujarat State p2r year and how many have
been supplied during the year 1968;

(b) whether these were supplied by
Government agencies or private individuals;
and ’

(¢) whether the Government of Gujarat
have placed any proposals for an additional
quota of tractors for the year 19697

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & COOP-
RATION ( SHRI ANNASAHIB SHINDE):
(a) and (b). Government do not exercise
control over the distribution of tracturs
manufactured in the country. Presumably,

the question relates to the imporied
tractors. The estimated requiremcnts
of tractors of the Gujarat State

for 196369 is of the order of 1100 tractors.
Against this. 200 tractors have already been
allotted to it and more will be allotied
shortly, thereby meeting the State’s rcquire=
ments substantially. These tractors will be
distributed through the Government agency.

(c) No, Sir. However, the State Govern-
ment has intimated its normal requires
ments for 600 tractors for 1969-70. This will
be taken inlo considcration at the time of
making allocation during the course of that
year.

Allocation of Wheat and Sugar to
Madras Government

5072. SHRI S. D. SOMASUNDARAM:
Will the Minister of FOOD AND AGRICUL=~
TURE be pleased to state:

(a) whether it is a fact that the Govern-
ment of Madras have recently approached
the Central Government for more allocation
of wheat and sugar; and
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(b) if so, what would be the quantity
of wheat and sugar likely to be allocated
and when?

.THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & COOP-
RATION (SHRI ANNASAHIB SHINDE) :
(a) and (b). In September,1968, the Goverern
ment of Madras made a request for increa-
sing the wheat quota for distribution as
wheat under the public distribution system
from 10,000 tonnes to 15,0060 tonnes per
month. The State Government’s request was
acceded to. No request was icceived from
the Government of Madras for more alloca-
tion of wheat and sugar thereafter.

Sen Sugar Enquiry Commission

5073. SHRI M. N. REDDY: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state:

(a) the precise action taken by Govern-
ment on the recoinmendations contained in
the Report submitted by the Sen Sugar
Enquiry Commission;

(b) whether the recommendations were
accepted and implemented in full or in part;
and

(c) the reasons for non-acceptance of
all the recommendations?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & COOP-
ERATION ( SHRI ANNASAHIB SHINDE):
(a) and (b): Th: recommendations of the
Sugar Enquiry Commission were carefully
considered in consultation with various
interes's concerned, accepted and  acted
upon where considered feasiblz, v.hile others
were examined and kept in view.

(¢) The recommendations of the Sugar
Boquiry Commission show that it is difficult
to formulate any long term policy with
regard to sugar industry as the circums-
tances vary widcly from year to year on
account of variations in area under sugar-
cane and of the conditions of the sugarcane
crop which mainly depend on weather condi-
tions, These variations in periods of shortfall
give rise to connected problems of rise in

price of gur and khandsari and diversioh of
canc from sugar to khandsari production.
The circumstances prevailing from year to
year, therefore, have to be taken into consi-
deraticn for formulation of ploicy for that
year. This is being done in consultation with
the various interests, namely sugar industry,
State Governments etc.

Nizam Sogar Factory, Andhra Pradesh

5074. SHRI M. N. REDDY: Will the
Minister of FOOD AND AGRICULTURE
be plcased to state:

(a) whether the amount of “‘extra price®™
of sugarcane under the Price linking formuls
for the years 1959-60, 1960-61 and 1961-62
pertaining to the Nizam Sugar Factory Ltd.,
Shakkernagar Bodhan, Andhra Pradesh, has
been determined ;

(b) if so, the quantum of extra price for
each year during the above period;

(c) in case of non-determination the
reasons for such inordinate delay; and

(d) the probable date by which this price
will be announced?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & COOP-
ERATION (SHRI ANNASAHIB SHINDE):
(a) The additional price for 1959-60 has
already been announced. As regards the
years 1960-61 and 1961-62 the matter is under
consideration,

(b) The additional price payable for the
scason 1959-60 was Rs. 21.65 lakhs out of
which Rs. 9.27 lakhs was payable to their
own farm and Rs. 12.37 lakhs to the growers.
According to the intimation received so far
the factory has paid an amount of Rs. 7. 78
lakhs to the growers.

(¢) and (d) The data for the years 1960-
61 and 1961-62 has been collected and is
under consideration.The determination of
price will be made shortly.

Zones For Determining Sugar Price

5075. SHRI M. N. REDDY: Will the
Minister of FOOD AND AGRICULTURE
be pleased Lo state:
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(a8) the number of zones fixed by Gov=
ernment for the purpose of determining the
price of sugar, and the details of arcas and
factories covered by each zone;

(b) the reasons for not accepting the
number of zones recommended by the Sugar
Enquiry Commission; and

(c) the criterfa on which a particular
zone or zones are formed from time to time?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & COOP-
ERATION (SHRI ANNASAHIB SHINDE):
{a) The ex.factory paices of levy sugar
requisitioned by Government during 1967-
68 were fixed on the basis of thc 5 zones
recommended by the Sugar Enquiry Commi-
ssion, The ex-factory price of levy sugar for
1968-69 have also been fixed on the same
basis. A statement showing the zonmes
recommended by the Sugar Euquiry Commi-
ssion and the areas and factories covered by
cach zone is laid on the table of the House
[Plazed in Library. See No. LT 2783 | 68]

(b) and (c). Do not arire.
Cost of Sugarcane Cultivation

5076 SHRI M. N. REDDY : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether Government are aware of
the approximate cost of cultivation of suga-
rcane per acre in Tropical and sub-Tropical
regions of the country and if so, the source
of such information .

(b) what is the cost of cultivation
of sugarcane per acre in the above regions
during the last 3 years ; and

(c) whsthar Government have condu-
cted any enquiry or survey to ascertain this
cost and if not, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB SHI-
NDE): (a) to (c). Studies on cost of culti-
vation of sugarcans in the major sugarcane
growing States wers carried out by the erst-
whilo Ingdan Central Sugarcin: Committes
du.ing tha period 1955 to 1333, Ths following
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table shows the periods of studies and the
estimates of cost of cultivation per acre for
different States :

State Period Estimated cest
per acre
(Sub—tropical region) ( Rupees)

Punjab (Erstwhile
Uttar Pradesh
Bihar

Tropical Region
Andhra Pradesh
Mysore
Maharashtra

1955 - 58 372.87
1955 - 58 334,46
1955- 58 367.64

1955 - 58 663.72
1960 - 63 1007.27
1956 - 59 1338.05

The data on prices of different agricul=
tural inputs for the last three years indicate
that the cost of cultivation of sugarcane
would have gone up over the above levels
during this period.

Government have decided to initiate a
comprchensive scheme for studying the cost
of cultivation of principal crops in the cou-
ntry on a continuous basis, Under this
scheme, the data relating to cost of culti-
vation of sugarcane will also be collected.

Eradication of Jagirdari System In
Scavenging

5077. SHRI SIDDAYYA : Will the
Minister of SOCIAL WELFARE be pleased
Lo slate @

(2) whether any progress has been
made in cradicating the Jagirdari system in
Scavenging some of the States in the
country ;

(b) if so, the details thereof ; and

(c) il not, the rcasons therefor 7

THE MINISTER OF STATE IN THB
DEPARTMENT OF SOCIAL WELFARE
(Dr.(SHRIMATI) PHULRENU GUHA): (a)
to (c) : The Jagirdari or Brit-jajmani syst
em exists in some of the Northern States
of tha country, but it is not recognised by
law as a customary right. The problem is of
a lozal nature, and can be eradicated main-
ly by the municipalisation of scavenging.
This will require additional funds, and will
therefore depend on th: allocation made
available in the Fourth Plan.
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Concessions To De-notified Tribes and
Scheduled Tribes

5078. SHRI SIDDAYYA :Will the Min-
ister of SOCIAL WELFARE be pleased to
‘state :

(a) the various concessions shown to
the De-notified Tribes and Scheduled Tribes
in Mysore State and Maharashtra State ;
and

(b) whether it is a fact that the De-noti-
fied Tribes in the above Stales are given
all the facilities except reservation of scats
in the Legislative Assembly and Lok Sabha?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(Dr. SHRIMATI PHULRENU GUHA): (a)
and (b). Schemes operated for the welfare
of Denotified and Scheduled Tribes in all
the States, inculuding Mysorc and Mahara-
shtra, are detailed in the Annual Reports of
the Department of Social Welfare and the
Reports of the Commissioner for Scheduled
Castes and Scheduled Tribes, copics of which
are annually laid on the Table of the Sabha
The Scheduld Tribes are also entitled to
the various safeguards provided for them in
the Constitution e. g. , reservation of scats
in Legislatures, reservation of posts in Ser-
vices, etc. There is no reservation of seats
in the Legislative Assembly and Lok Sabha
for the Denotified Tribes.

Adoption of Model Standing
Orders by Coal Mines

5079. SHRI ESWARA REDDY : Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to refer to the reply gi-
ven to Unstarred Question No. 4078 on the
14th March, 1968 regarding the adoption of
the Modcl Standing Orders by the Coal
Mipes and state :

(a) whether the information regarding
names of collieries under the two categories
is now available ; and

(b) if so, the details thereof ?
THE MINISTER OF LABOUR & RE-

HABILITATION (SHRI HATHLI) (a): and
(b). The lnformation is being collected.

AGRAHAYANA 28, 1980
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Agro-Industries Corporations

5080. SHRI N. SHIVAPPA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) what are the objectives and function;
of the Agro-Industries Corporations:

(b) whether it is a fact that even the
free servicing to the tractor owncrs during
the warranty period is not being attended to
by these Corporations or their appointed
agencies;

(¢) if so, what steps have been taken by
these Corporations to ensure smooth ser-
vicing to be given to the tractors marketed
by them;

)

(d) whether Government issucd import
licences worth several lakhs of rupees for
spare parts and if so, wh2ther orders have
been placed against these licences; and

(e) if not, the reasons therefor ?

THE MINISTLER OF STATE 14 THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION ( SHRI ANNASAHIB
SHINDE ) : (a) The main o0jectives and
functions of the Agro-Industrics Corpora-
tion are briefly as indicated bellow :--

(i) promotion and cxecution of indus=
trics having a bearing on produc-
tion, prescrvation and supply of
food;

(ii) enabling persons ingaged in agri-
cultural and allied pursuits to own
the means of modernising their
operations;
(iii) distribution of agricultural machi-
nery and implements as well as
equipment pertaining to pioce-
ssing, dairy, poultry, fishery and
other industrics connccted with
agriculture;

undertaking or-assisting in the eoTi*
cient distribution of inputs for
agriculture; and

(iv)
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(v) providing technical guidance to
farmers and persons concerned
with Agro Industries with a view
to enabling efficient conduct of
their enterprise.

(b) No, Sir. Free servicing during the
warranty period is being rendered by the
Agro Industries Corporation and their app-
ointed agents for tractors sold by them.

(c) Does not arise.

(d)and (¢) : Foreign exchange lo the
tune of Rs. 104.29 lakhs for the import of
spare parts for tractors has been released
on an Adhoc basis to the various Stale
Agro Industries Corporations for supply to
farmers at reasonable rates. Against this
important licences amounting to Rs. 42
lakhs have been issued. Orders to the
extent of about Rs. 35 lakhs have already
been placed by the concerned Agro Indus-
tries Corporations, upon foreign suppliers
and terms of supply for the balance Rs. 7
lakhs are being negotliated.  Import licences
to the tune of Rs. 62 lakhs arc likely to be
issued shortly.

widt fydima & FQa

5081. &t wrivax AT :  FAT €W
war guate 5= g q9T Y ogAr w1
1L

(F) mrogew g fa saime &
widr fedtaw #, faiase amr fadr &
gt &l # wafas 3 g, wifs
WY, AW, gHIGT W anar § -
R ¥ wAET g @ w7 E;

(&) v ag Y g9 & f =i fedt-
WA aga ¥ wu, oy arf epe,
geaifede o &t o odwm g §
§ Ry & qediT awear & wlww
g o=

(w) afe g, @1 wigr fedraw &
Qv o feafy 7Y gared & fam g
T FWT FEAE FA w Ay ?
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¥, Qo aqT qAate  wewred ¥
IR (St WoWo WAENT) : (¥) TUT-
Jeq FIHT I TE) & | Furfy 30
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FI FEar faa o=

qrear 2,021 964
gHIgy 1,977 880
WY 8,203 3,057
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g 15,090 5,786
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o g3-faw  (dfew Wik zo@ wfaw)
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(w7e< 7 que "/wq)
TquE (T 7902 629
aHd)
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g & fis 93 —fa® geigard a9d ¥0—
T Fuiteard B wfewrfas e &

WAHT AT g1 AW |
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‘Expenditure on Tribal welfare in Assam
during . 1968-69

5082. SHRI KARTIK ORAON: Will the
Minister of SOCIAL WELFARE be pleased
to state the details of expenditure tc be in-
curred In regard to the hilly and plain arcas
of Assam on the tribal welfare during
1958-69 17

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA) :

e  requisite information is given
below:

Hills districts Rs. 61.35 lakhs

Plain districts Rs, 47.90 lakhs

Total : Rs. 109.25 lakhs

Supply of Free Gift Wheat and Food
Articles to Mysore
5083, SHRI K. LAKKAPPA,
SHRI A. SREEDHARRAN :
Will the Minister of FOOD AND
AGRICULTUREbe pleased to state :

(a) what is the quantum of Amcrican
free gift wheat and other food articles supp-
lied in the yecar 1967-68 to Mysore; and

(b) to what cxtent these articles were
distributed by the Government of Mysore 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION ( SHRI ANNMNASAHIB
SHINDE : (a) The following quantities of
wheat and other food articles imported ure
der the Indo-CARE Agreement of 1950 and
Indo-US Agreement of 1951 were supplied
to Mysore during 1957-68 :
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Commodity  Quantity Quantity ~Towl
imported imported
under under

Indo-CARE Indo-US
Agreement Agreement

(MT) (MT)y {MT)
Salad Qil 1499.3 460.0 1959.3
Wheat (inclu-
ding Bulgar
wheat) 3597.3 5645.0 92423
C.S. M.
(Blended
Corn'Soy
Milk-Food) 7665.8 965.0 8630.8
Corn-meal 910.4 — 910.4
Milk powder 428.1 354.4 782.5
Pea beans - 130.0 130.0

(b) While the gift commodities imported
under ths Indo-US Agr t were supplied
to the approved Relief Agencies for distri=
bution in terms of the Agreement, the
commodities under the Indo-CARE Agree=-
ment were distributed by the State Govern-
ment under the Mid-day Meal Programme.
The number of children benefited wers
897422 Primary School children and 367483,
Pre-School children. A total expenditure
of Rs. 39.6 lakhs was incurred by the State
Government in the distribution ctc. of the
above commodities, as psr details below :

(Rupees in lakhs)

(i) Transport including

handling/clearance Rs 21.0

(iij) CARE Administra-
tion Rs. 9.6
(iii) Establishment Rs. 9.0
Total Rs. 39.6

Metal Storage Structures

5084. SHRI KAMESHWAR SINGH :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether Khagaria and Begusarai
sub-Divisions of Monghyr District have
besn included in a programme to popularise
food grains storage structures made of
metal among farmers; and
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(b) if not, the reasons therefor and ace
tion taken by Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & CO-
OPERATION ( SHRI ANNASAHIB
SHINDE ) : (a) and (b). The Programme to
popularise metal foodgrain storage struce
tures is presently limited to Kosi Develop-
ment Project arca, Afier the suitability of
the bins is established in this area the
programme will be gradually extended to
other districts of Bihar,
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Sapply of Pumping Sets to Orissa

5087. SHRI CHINTAMANI  PANI-
GRAHI : Will the Minister of FOOD AND
AGRICULTURE be pleased to state :

(a) whether any request was received
from the Orissa Government for supply of
pumping sets in order to meet the drought
situation in the State during 1966-67, 1967-
68 and 1968-69; and

(b) if so, the action taken by Govern—
ment thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT & CO-
OPERATION ( SHRI ANNASAHIB
SHINDE) : (a) No, Sir,

(b) Does not arise.
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Development of Fisheries Resources

5088. SHRI A. SREEDHARAN : Will
the Minister of FOOD AND AGRICUL-
TURE be pleused 1o state :

(a) whether a three-point programme
for development fishery resources was evol-
ved at the recent Session of the Indian oce-
an Fishery Commission, a regional body of
the U. N. 's Food and Agriculture Organi-
sation, held in Rome recently ;

(b) if so, the details of the programme;

(¢) the Indian contribution in the prog-
ramme and the details of the fishing projec-
ts on Indian coasts to be included in the
programme : and

(d) how far the fish yield is likely 10 go
up in India as a result of this programme?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMANT & COO-

PERATION (SHRI ANNASAHIB SHINDE):

{a) Yes Sir. The three point programme
deals with--

(1) Improvement of fisherics statistics ;

(2) Management of heavily exploited
stocks ; and

(3) International programme for survey
and development of the Indian
Ocean.

(b) The details of the programme will
be ditermined by--

(1) studies on existing national systems
of collection of statistics and recommend-
ations on action regarding standardisation
by an expert group ;

(2) studies on the present situation of
exploitation of stocks by expert bod-
ies on Indian Ocean tuna and shrimp
in the Gulf ; and

(3) studies by experts leading to the pre-
paration of a Survey and Developm-
ent Programme. Assistance from the
United Nations' Development Progr-
amme for this purpose is envisaged.
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(c) and (d) : The extent of Indian parti-
cipation in the Development Programme
and the result and increase of fish yield can
be determined only after the preliminary
studie: have been completed.

Development of Fishing Industry

5089 SHRI A. SREEDHARAN :
SHRI K. P. SINGH DEO :
SHRI ONKAR LAL BERWA :
SHRI YASHPAL SINGH :

Will the Minister of FOOD AND AGR-
ICULTURE be pleased to state :

(a) whether a credit agreement belween
India and Norway has recently been finalis-
ed to help the development of the Indian
fishing industry ;

(b) if so, the terms of the azreement ;

(c) whether any deep sea fishing proje-
cts are to be worked under the agreement
including some in Kerala ; and

(d) if so, the details thereof and by
what time they will be executed ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT & COOP-
ERATION (SHRI ANNASAHIB SHINDE):
(a) Yes, Sir.

(b) A copy of the Agreement is laid on
the Table Honse. [ Placed in library See
No. LT-2784/68 ]

(c) No, Sir.
(d) Does not arise.

Postponement of Election to Hoshinrpar
Parllamentary Constltwency

5090. SHRI SHRI CHAND GOYAL :
Will the Minister of LAW be ploased to
refer to the reply given to Unstarred Ques-
tion No. 5080 on the 22nd August, 1968 and
state the recasons for postponing the clec-
tion to the Hoshiarpur Parliamentary Con-
stituency ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
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SALEEM): In the altered circamistances con-
sequent on the Proclamation made by the
lfnaident under article ¥56 of the Constitu-
tion on the 23rd August, 1968 in respect of
the State of Punjab, the Election Commiss-
ion felt that the holding of bye-election in
flw Hoshiarpur Parliamentary Constituency
in October, 1968, as approved earlier, would
interfere with the revision of electoral rolls
and other arr: ts for the duct of
mid-term gencral ¢lection in the State. The
Election Commission had accordingly deci-
ded to postpone the bye-election in the
Hostriarpur Parliamentary coustituency and
to hold it simultaneously with the mid-term
general election in the State of Punjab.
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Withdrawal of Jeeps From C. D. Blocks
For Election Purpose

5092, SHRI R. K. AMIN : Will the
Minister of FOOD AND AGRICULTURE
be pleascd to state :

(a) whether it is a fact that jeeps from
the Community Deavelopment Blocks are
withdrawn during a three weck period of
elections ;

(b) if so, whether they arec being used
for clection purposes before three-week
period of elections ;

(c) whether Government would consider
it essential to withdraw them at least 3 mo-
nths before ¢lection ; and

(d) what has been the policy of Gover-
nment during by-cluctions and mid-term
elections ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DECEVELOPMENT AND
COOPERATION (SHRI M. 5. GURUPAD-
ASWAMY) (a) @ It has been suggested to
the State Governmenits that, during clection
period, Jeeps should bec withdrawn from
the Blocks from the date of nomination till,
the datz of poll and bz placzd under ‘he
control of the District Collzciors to be used
by them only for election duty.

(b) and (¢) : Before the Jeeps are with-
drawn as above, during the clection period;
they are to be uszd for th: normal develo-
pment work in the Blocks ; it is not proposed
to withdraw them earlier.

(d) : It has been clarified to the States
that the arrangement for the withdrawal of
block Jeeps during clections covers the cor-
respon ding period during by-elections and
midterm elections also,

Hindustan Telepriaters, Limited

5093. SHRIPREM CHAND VERMA :
Will the Minister of COMMUNICATIONS
be pleased o state :

(a) the year in. which Hindustan Tele-
printers Ltd. was floated, who were the
memncbers on jis Board of Direclors at that
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time and how Jong she same Beard comtinued,
and

(b) who sre the members -of the Board
of Directors at present and the name of its
€hairman or Managing Director; when they
were appointed and what is their tenure and
terms of employment 7

~ THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
( SHRI 1, K. GUIJRAL ) : (a) end-(b) A
Statement giving the information required is
laid on the Table of the House. (Placed in
Library, S¢e No. LT 2785/68).

Hindustan Tecleprinters Limited

5094. SHRI PREM CHAND VERMA :
Will the Minister of COMMUNICATIONS
be pleased io state :

(a) how much loss the Hindustan Tele-
printers Limited suffered on account of (i)
irregulanities (ii) thefls (i) stock shortages
(iv) fircs or any other causes since its in-
ceplion;

(b) whether thesc matters were looked
into and if so what was the result; and

(c) if not, the reasons therefor 7

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI L. K. GUJRAL) : (a) The loss suffe-
red by the Hindustan Teleprinters Limiled
on account of thefts amounted to Rs.2,610(-
approximately. The Company has 'oot
suffered any loss due o irrcgularities, stock
shoriages and fires etc.

(b) Yes. The Management of the Com-
pany had taken suitable disciplinary action
mgainst the officials at fault and also tigh-
toned the security measures, wherever found
mecossary.

(c) Dwoes not arise in view of the ceply
40 pari (b) above,

Hindustan Telepriaters, Linited
5095. SARI PREM CHAND VERMA :

Will the Minister of COMMUNICATIONS
idbe pleased to state :
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() -whether the Pindustan Yeleprinters
Ld. has proper rules of stefl -reoruitnient
for jobs carrying more then Rs. 580 p. m.
‘and for purchases contraots ‘and sales ; and

() if so, what are those rules ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI1 1. K. GUJRAL) (a) and (b) Recru-
itment rules for jobs carrying salaries of
moie than Rs. 500/— per mensem have been
drawn up by the Hindustan Teleprinters
Limited and are nearing finalisation. Regu=
lar terms and conditions have been laid
down by the Company for purchasc contra-
cts-and sales, These arc framed on the usu-
al commercial patiern. '

Central Fisheries Corporation Ltd.

5096. SHRI PREM CHAND VERMA :
Will the Minister of FOOD AND AGRICU-
LTURE be pleased to state @

(a) when the Central Fisheries Corpos-
ation Lid. was set up and fts aims and
objects ;

(b) whether the targets of setling up
units according to projects reports-and their
production and development targets were
achieved and if so, when and how and if
not, why ;

(c) whether any foreign collaboratign
was involved in the setting up of the corp-
oration and if so, the names of countries
which collaborated. the terms of collabora-
tion and how much foreign exchange as aid
was received ;

(d) what items the Corporation is at
prescnt producing and the extent of produ-
ction and whether these products are upto
intrenational ‘standard ;

{¢) the figures of production apd sale
during the last three ycars and how much
of this-production was exported ; and

(f) whether the Corporations is facing

:amy: difficulties and if so, ‘bow Gowverament

propose to remove them 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB SHI-
NDE) : (a) The Central Fisheries Corpor-
ation Limited was set up on the 29th Septe-
mber, 1965. The primary objects were to
undertake procurement of fish from vario-
us sources, to make arrangements for its
preservation, transportation and storage
and for the sale of fish at any place in
India, primarily in Calcutta, with a view to
ensuring fair price to the producers in
India and making it available to consumers
At reasonable rates,

(b) There was no schedule of establish-
ment of units. In the course of working it
was decided to take up several water arcas
for development. The targets of production
as a result of development are indicated in
the statement laid on the Table of the Hou-
se. (Placed in Library See No. LT 2786-/68).

The Mayurakshi reservoir was taken
over only in December 1967 and the Gujart
reservoirs and Siavari Lake (U. P.) in 1968-
49, The actual production from the Damod-
ar Vallery Corporation reservoirs in 1967
68 was about 53,000 kg. against an estimat-
ed production of 59,600 kg.

(c) The Corporation does not have any
foreign collaboration.

(d) The Corporation's activities are now
confined to the procurement and sale of
fish. No processing is being undertaken.
The Corporation is not at present engaged
in manufacture of any fish product.

. (¢) The quantities of fish procured thro-
ugh various sources and sold at various

centres  including Calcutta are indicated
below —
Year. Quanlity
196566 (from 3.12,1965,
the dete of Starting
the operation). 4, 31, 000 Kg.
1966-617. 14, 41, 000 Kg.
1967-68. 11, 08, 000 Kg,

The Corporation did not export any
fish.
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(f) The Corporation is not the Forma=
tive stage. It has to compete in the matter
of procurement of fish with the private tra-
de which is well established and has tradi-
tional links with supply and distribution
centres. The bulk of the fish is at present
procured in competition with the trade. To -
avoid dependence on the competitive market,
the Corporation has already embarked on a
policy of taking over water areas for devel-
opment so as to build up steady sources of
supply. Some reservoirs have already been
taken over in various States and these are
in the process of being developed.

Development of Cooperatives

5097. SHRI BHOGENDRA JHA : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) how many types of co—operatives
are functioning in the country and what is
their total number Statc—wise with the num-
ber of their membership ;

(b) what is the total amount of Govern-
ment money invested in the form of loans,
grants in the various types of co-opera-
tives |

(c) whether it is Government's policy to
enmphasize the devclopment of particular
lypes of cooperatives ; and

(d) if so, details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURUPAD-
SWAMY) (a) : Cooperatives are broadly

. classified as credit socictics and non-credit

socictics. The former include state/central
banks, primary agricultural credit and non-
agriculturral credit societies/central primary
land development banks, etc. The latter in-
clude mainly marketing processing, farming,
labour construction dairy, industrial, hous-
ing cooperatives etc. The latest available
state—wise position regarding their number
and membership is given in the statement
laid on tte Table of the House. (Placed in
Library See No. LT-2787/68).

) Government money invested so far
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"in  cooperatives amounts roughly to
Rs. 110.94 crores by way of loans, Rs. 88.30
crores by way of share capital contribution
and Rs. 32.36 crores by way of grants and
subsidies.

(c) and (d) : Government has been en-
couraging development of cooperatives in
any branches of cconomic life, especially
“in agriculture, small industries, marketing
and processing of agriculture produce, dist-
ribution and supplics of production inputs
and essential consumer articles.
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Complaint regarding a Telephone
in Bombay

‘5101, SHRI'-GEORGE FERNANDES :
Will the Mimisterof COMMUNICATIONS
be pleased to state ;

(a) whether he has received = represen-
Ratloa dated tho Tth September, 1968, from
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C. B. L. Bhatnagar, 23 Bell Building, Bir
'P. M. Road Bombay, in connection with
telephone number 254626;

(b) whether he has instituted any ip-
quiries into the serious allegations contained
in that representation; and

(c) what action has been taken nsainit
the delinquent officers of the Bombay Tele-
phones ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI L. K. GUJRAL) : (a) Yes.

(b) The complaint was investigated by
the Bombay Telephone District. The subs-
criber was apprised of the findings of ene
quiry on 24. 10. 68. His cooperation was
sought in the matter of prompt payment of
bills to avoid disconnection. The subs-
criber  further submitted a letter dated
28. 10. 68 which is under examination. The
party also send a notice under selection BO
CPC on 23. 11. 68 to the General Manager
Telephones, Bombay Telephone District
Bombay.

(c) Nothing has come to notice so far
as to warrant any action against any offi-
cer.

Long Duty Hours for Chowkidars at
Bombay Gencral Post Office

5102. SHRI GEORGE FERNANDES :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) whether it is a fact that chowkidars
at Bombay General Post Office are requi-
red to be on duty for twelve hours at a
stretch;

(b) if so, whether this is not in contra-
vention of legislation rtegulating working
"hours of workmen;

(c) whether the workmen have submi-
fred representations on this matter;-and

(d) if so, what steps have been-taken.to-
reduce the daily working hours to eight
hours ?
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. THE MENISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRII K. GUJRAL ) : (a) Yes, twelve
hours of duty per day is prescribed though
this need not always be at one stretch.

(b) to (d) Yes, A rcpresentation in the
matter was received and the question of re-
ducing the daily working hours of chcwki-
dars from 12 to 8 is under consideration.
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ey § zw gifrafor smasl aqr
fecoiwrard gwieaTdl #) dET W
7,848 i 29,871 €t

(=) ol ¥ 3w, 1968 & AwA

frgfer sgraar o Ay WifEEd #
Hear 1, 529 4y

wrw qur T ewwrfdl & ewt oW
W af wraar wr wifaw fom wrn

5104, d}nw-w wEATT W7
e AWt T AET A T wn fe
(%) o aor o AT & I
0 % Tw eu § o sl @Q
TaOH A grarw Fam Ay & qfegm
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e §LEIE 3 T Arqar qifgw ¥
o & Wt

(¥) 97 o9 & ¥ FFmaT @
@t o A% §Y ¥ Tw oenw fead
qrem g 7

sreg-wrd fawn way etere faaw
# o et (s g0 Wo gmTm): (W)
19 faae, 1968 F1 w49 gEATT A
W IAH AN o ¥ weeqwq 21 faa-
=T, 1968 1 frafafar gfagal &
HTRAAT A9 o o T 1—

1. A7 HEIWH ATF Glo TvEe e
UFCHATES |

2. ufax =l ez owariw
gfram (ot i )

3. gfaa wredw areea orearda gl
(zrfed mar Fat-iv) )

4. ufes AT AoTHoTH FHATH
gfraa (s it—iii) |

5. g AEATT Ao qHoqHo FHATE
g (Ferare aqr Saf-iv )

6. wferd AN are ¥ ofifad wiwrl
g (s &it—iii) |

7. wfasd ared are g Afad sl
g (Aréw sdard aqr SQ iv))

8. gl ety a arawara wiard
g (= gih-iii) |

9. wfa® AT M TR SHWHEY
gfras (oF Tit=iv)

10. wfed wrtdlw (Foqwwedto )wumy-
fas wiem  wiwr®  qElfadwr
(o aft-iii Fariv) )
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(&) &7 gfmel ® wdwaw 1954
¥ 3@ U ATgar NI & of s
Trw—ar? faam & ool srsfo
% gl 1 gredqear qroET AT Y
T df | w9 gEAIT &UA & I
garE, 1960 # %Y Argar avgw & &
o€ oY, feeg 23 fagwmaz, 1961 &1 =R
agr F faar v

@ gfAl &Y qgX o1 T awg #
HF-NF FITT-FEAT FFEET AAFTA
JqAY AT & |

g ot ® IEEA

5105. it gww Wy wguara ;440
wiw ot wiq @t 29 sww, 1968 &
wardfea w7 gear 6374 & wEIH
@ag § ag Fam & Far F41 fF

(%) 3av 1967 & gg I & TJearEd
& e ¥ e uEfAE FTA A g
L 154

(=) afz &, avgwwr et wr g ?

w . wfe, smgxifas fasm aar s
wenreg ® Trow Wt (oft waraifgw foed)
(%) oz (=) gy fear orzet frarmar g,
29 wmeq 1968 W q¥ ¥ wardfex
W geqr 6374 & Ia< ¥ fay v wrEr-
W QU S A YE IAH TE W oY
QT F WEAWERAT S |

feelt g gt gro g WY mfer

5106. st gow o wEgw@ : W
ww aar wfe Aot ag T € oFar
wan s

(w) wrea ok femrmay, 1968 #
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(@) 7 ag 7w ¥ fs Resht ®
frd @ oad g ad ¥ A
¥ewed fry nF qw & A o woaAw
Twed e a3 gw A gaar § aga wiew
qY; ot

() afg gf, ar 7w § faesit
T AT g 39 F FW gaEel Ry
ST & ¥ w7

ww, wfg mgafas fasw aar
HEEIT TG ¥ w weAt (o wen
aifgs o) : (F) w7 qw A ¥
T& arar smar wfeg  feest g Ao §
& dare fear smar & ) s, 1968 &
44,03,757 fazx Wiz faasax, 1968 #

40,99,319 fazz F==1 g9 st fwar
v |

() s g 1 =waew 1967 %
46,45,235 fazT gix faasav, 1967 %
47,89,202 feex g srea Fegr amar ar

(7] 11 ] feeell, s W) gamRwge
* g9 W1 gu IR fm-
#xqr 912w, 1968 %Y weq
1968 ¥ 791 IF w12
ATl 9T @Y 97 g9 &
a7 garef am e & fody qw
W AT EAT |

| aof ZogT WK aaafy
Iy T faama, 1968
Fgu g o fs fogy o
TeFET A W 4

i}

gharar Wit e &
AT h g A ¥ gw
JarET F w4

TuT siw ¥ gwrgy whedt & qifcafas
5107. it vqfic fag wreot : war

(iii)

fereft oo & wiwd g amEe § feelt & wiw wer wfe 50 77 AT A PR

®I1TT NL4T;

.
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() g Noawd Efw
FU NIW ¥ guraq afqal &1 5@ w9
WH wgnrf Wwer, WATQ WA, ATAT AAT
wrfz 7 &< Fa7 50 %o arfaw arfosfaw
fear sar ;

(=) afz g, a1 zaw 397 F1@ €

(7) g9mga afsdi & iwg qgiq
T WX w9 fagifer 731 & fae g@r
¥ FATE FT G g7

wrw, vfs, sgufas fasm o
e warag & 1yg |t (&) gR. oW,
grageninl) (%) IOX w3w F quraw
afqa wo 50-2-60-£. #1-3-75% e
oA H @ A § ) I wgmd wer WY
grar a9y #4W: 12.50.%¢ 971 5.00 %o
w wifew zxd fear @mar @1 W@
gfaf@a, wis qurad @igg %) 39
TS F) TAF W TAT I 2 Fo §fA
A FT T A AT RET AT XAT R 1

(=) svr =Y S&ar

(7) srEAisr wfeaE w oY
Usg AORT 59 9R9 qaEa Hiedl &
wias Foa-wm) q49r "4t & faq sl
VTS TGN FT qHAT § | WA Gwragq  AY
ww wfafaa fadlg o ;e # fegfa
# 7@ 1 aarfy, w9 wORR, afy avAw
& %1, a1 A #1 agl & U gw

w e

g fad aar Afsew widet § g
i farat ey wagleer wrfan
wifaat & faeraf

5108. «it Wy Wwmw Wt : W
@ wew 5 Tg AT XY IO R
fr:
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(¥) cwawy #w ¥§ dfeww oar
TRfad sl ¥ wagfen oifegy
aar wqgfa wfew srfe) & g feed
fagar-T foar wgor s @ € ;

(@) aar za Foe § e faqarfay
¥ §EaT FTHIC AT W AR §  fafewer
& 713 g & e g "R

() afz 7, &Y vad sm e £ 2

aww wearor fawm & vvw s ave
(sftaal) gwde g (%) & (7). T
F@TAHT TS 6 A GUIEAl ¥ S
wwfaA fdaqn 9 1@ & WX ST R 9%
ag HAT T2 9T @ fa@r andew o

wiw w} gEAt & fad wwrfor quirE e

5109. st vaeite fiig men,
oY gto wo waf:
&Y ATt weT Al

AT WWTC [T T AR ¥ O Y
fie '

(%) s w faieae gza &
fa cxmifae sl SO s T &

(%) trf'ts"r,a‘!aaﬂm AT
el i T fedt fddt gm e
LU

(n) =% qfemmeres femr wi-
it s g ;W
C o (w) sy dwfers Qe fewmd &
far sy wdadr Wy @r & ?

wew st fwnir sy e fawn #
v ®at (WY g go qwew): (%) wEeY
T !

()& () swr @t ot e -
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Sale Of Land In District Bulandshahr

) 3110. SHRI RAM CHARAN : Will the
Po!anister of FOOD AND AGRICULTURE
be pleased. to state :

(a) whether it is a fact that Village
Pradhan Gram Sabha Mamura Paragana
Dadri, Tehsil Sikandrabad, District Buland-
sbabr sold on patta of 81 bigha of land to a
few persens at a_nominal price of about Rs,
10,00 per bigha with the approval of the Sub-
Divisional Magistrate in May, 1965;

(b) whether it is also a fact that out of
the above referred land, 35 bighas have been
spld at Rs, 200 per bigha by two of the above
allottees for brick kiln construction with the
approval-of the Sub-Divisional Magistrate
in, March, 1966;

(c) whether it is also a fact that the said
Pradhan again sold 90 bighas of the land to
a few more persons at the old rate with the
approval of the Sub-Magistrate in Jan, Feb.,
1967

(d) whether it (is also a fact ihat the
land referred to above has been alloited by
the Pradhan to those persons who had land
in thzir name or in the name of their fathers
and 0o land has been . given to the 1indless
agricultural labourers and Harijans: and

(e) il so, what steps have been taken by
Government against the Pradhan and to
cyngel, the above pattas and allot this land
to the landless agricultural labourers and
Harijans?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) The. Land . Managemeat
Committe: of the Goan Sabha of Mamura
Pragana Dadri Tehsil, District Sikandrabad,
leased out 30 Bighas 4 Biswas of pucca land
to 6 persons through six separate lcases at
the rate of Rs- 10/~ per lease. Prior appro-
vl of 4he SubrDivisional Officer-was neither
neceasary mpr obtained.

(b) Out- of the above mentioned land, 3
of the leases have transferred 13 Bighas 4
Biswas to.3 soparate parttios at. the rate of
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Rs, 600/- (approximately) per pucca - Bigha,
for which no approval of the Sub-Divisional
Officer was necessary., The use for which
the land was sold was not specified in the
sale deed,

(c) The Land Management Committee
leased out 29 Bighas 19 Biswas 3 Biswansis
to other-4 persons at the rate of ten times the
hereditary rate applicable to lands No
approval of the Sub-Division1l Magistrate
was obtained in those cases. However, the
mutation orders were passed by him in his
capacity as.a Revenue Court.

(d) It is a fact that above-mentioned
land has bzen leased out by the Land
Management Committee to persons most of
whom have lands in their names or in
the names of their fathers. No land out
of the above has been leased out to
landless -labourers or Harijans.

(e) Suo moto procecdings have been
started by the Sub-Divisional Officer for the
cancellation of the leases given against the
provisions of Zamindari Abolition and Land
Reforms Act and the Rules framed there-
under. These proceedings are still pending.
Also, Disciplinary proceedings for misusing
the powers have been initinted against the
pradhan of the Land Management - Commi-
ttee and he has been charge-shected. Procee--
dings for cancellation are judicial in nature
and the land will become available only
after eviation of leasees is effected under
law. The land will be leased out afresh there-
after by the Land Management Committee
in accordance with the provisions centained
in Sec.198(2) of the Zamindari Abolition and
Land Reforms Act, 1950 and Rule 174(A)-
of the U.P. Zamindari Abolition and Land
Reforma Rudes, 1952.

eat ¥ wie-mT wwon afafaat

5111, st T wredt . owv
WWTC AT g% qETA HF H 6

(=) vy ag ww § e ¥ wwe
TP WORTE~TTX wvrey whrReal wr T
wt faar § ; )
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(=) w1 @ swc & wfafa
g affa & @t w7 T mr §

(w) afz g, @ w1 FEET A
fowi @ fear & fr 9w afafag] 1 dow
AT ALY

() s qg Wt = ¢ fw 9 @aady,
1968 & a1z fagre afda &1 ew-arc
RAqn qiwfa &1 71§ q5% 4 g & WK
wat ¥ gufa® ox geEw ¥ oA
fafea fasma st 2 ; wx

(%) afz g, ot &= T & gORTT &
1 FriaATE w § 7

war-wwf faam aar gt o §
g /A, (st go go qROIN) (¥F) @A
TF-AR T%AI T 5 oA e d spfws
F-—aT< FATEHE wfafad) w7 v e
ot &, sxmwiara, whafaal s g o

(@) @ar (). s g

(v) amr  (z). fegx wd= @
wrfrs eTF-arT wegFTC afafy 6 isw
6 fzavaT, 1968 #t gf oY | TwHAT ®
wag a0 ¥ oF fowraw srw g€ dfr e
Y feafa ¥ gama w0 frar mar &

et e saA § et

5112, st qATwATT WENY : Wy
wrT 5 ag Ty o gur o s

(¢7) oz ew ¢ fr fafem xR
A ¥ I sy & fad wTwrc o
gz Ry #F % ¥ gow e
wETEdy atgr & wasd 50 sfawa
e wrefug 7@ & afageeres
FAET EIA TN T qTd A o
wgAT & v aret sfewear ag ok §;

() afz g, aY aar qear A 2
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waTEETC afafy ¥ woft v dow F Ed
aefa § o geeq qrfea fear & fawd
AT A 9w Pras oY agad WX O
T & fer dE @ gl
sTaEar FTA 1 WA fegr @

(7) wrag A aw g s awre R
T fram vt a= fear & O

(7) afegi, & 3awr wyo wr g
X FTHTR &7 A= ow Fraw wY 5w o
A FAETE T

etag-wref s o eiwre fewen %
g "R (ﬂ.' 'o!a w|ﬂ) ($)ﬂ'ﬂ°ﬂw
1949 ¥ ye &1 7€ woAy DT AT
¥ 1 gTad, 1968 ¥ oF g WTERE
1T TR wiaw & FrerT-rmr aver awy
earl g% w1y w< fear mar ar W @t
A el qX 50 giwT wAEWA wOAr
e @gT & wang @ & fag
urefea w7 falr o @) tak wReasy
gwTa A & aedw w2 # Rt
T

(=) & a8t

(1) aer (). aF ewEl o @
arg & sfr s @ wfafrar i
fafam gt & s weardeat e gt
w1, fard ¥ %9 dRw gevgwrC afafr-
At ¥ ¥ wre g ¥, gfee ¥ cwd go gart,
1968 # frafr 9% f & R fasar mar
o1 | xw¥ 78 frvia ferar mar fs afe fiedft
A T w9 N @ & e
weftar g ¥ A WX § TR faw
wig W A iy aw [ feafr oy
W A darear @ O efE-mrw A
T FT W wfeere ¥ goa defe
araaT & o wrdewt ¥ fag 2 awd £
anifar apdw 5 faxsae, 1968 & wij
frrad §



1!13 Writtun Angwers
Production and Procurement of Cereals In
! West Bengal

5113, SHRI JYOTIRMOY BASU : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the revised estimate of cereal pro-
duction in West Bengal in 1967-68 and
share of rice in tonnes in the total;

(b) the estimated production of cereals
(both rabi and kharif crops) in West Bengal
in 1968-69 and share of rice in tonmes in
the total;

(c) the internal procurement of rice in
tonnes in 1968-69 and 1969-70;

(d) whether any scheme to procure the
entire surplus stock of the big producers
in West Bengal through the Food Corpora-
tion of India has been adopted by Govern-
ment;

(e) if not, the reasons therefor; ani

(f) the procurement policy of the Gover-
pment in West Bengal for 1969-.70 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION ( SHRI ANNASAHIB
SHINDE) : (a) : The latest estimates are :

Cereals S 53.75 lakh
tonnes
Rice 52.08 lakh
tonnes

(b) it is too early to frame such esti-
mates.

(c) Procurement of rice during the
kharif season 1968-69 has just started and up
to 30-11-68 about 33,800 tonnes rice inclu-
ding paddy in terms of ricec have been pro-
cured. It is too carly to give any figure
for crop year 1969-70 .

E (d) and (¢). Under the new procure-
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ment policy adopted by Government for the
crop secason 1968-69, these is a graded levy
on producers, the amount of levy increasing
with the size of the holdings.

(f) The procurement policy for crop
year 1969-70 will be formulated towards the
end of 1969.

Sapply of Milk to Delhi by Dudh Sagar
Dairy at Mehsana (Gujarat)

5114. SHRI R. K. AMIN :
SHRI M. L. SONDHI :

Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that Dudh Sagar
Dairy of Mehsana in Gujarat State propo-
ses to supply milk to Delhi to the Delhi
Milk Scheme;

(b) if so, the details thereof; and

(c) to what extent it will help in clearing
the waiting list of persons who have applicd
for token milk to the Delhi Milk Scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
CCMMUNITY DEVELOPMENT AND CO-
OPERATION ( SHRI ANNASAHIB
SHINDE): (1) Yes Sir.

(b) Mehsana Milk Producers Coopera-
tive Union has offered to supply the D:lhi
Milk Scheme 30,000 litres of whole milk per
day for the present, and 80,000 to 1,00,000
litres per day in due course. Details are
being worked out.

{c) It will certainly help in clearing the
waiting list but; the position will be clear

only afier the arrangements have been
worked out.
BT ATgT ¥ G v dvaen

5115, «ft wWrer Arg wRT: W1
wia wwr gfe 50 9g warA W e
war fin:

(%) mrag aw § fs dqam@ Tw
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dYorar : gYeT e & wrfeardrdm §
R @R

(=) ¥ar agi QEely quad wa s
TR W

() afz &, a}mtﬁ&mm
FHAE FXEr 7

ww, sfs, aqufes fasm T
WEwTT ware § T Wt (s qRow
geaweardt) : (F) ¥ (7). grer AT
wa fedraw & gar qiw foal aafr o=,
gITd A, qwarz, feayw qur qeny &
fagx ama uw wfafrma, 1947 &
sty ary g9rad eqrfad # af ¥ wt
AR A AN qareEr F @ A
g §i7 #7007 g T AT ATY
Ft € ¥ wifafaw qarad, fagia w1t
T as & fear g % wodt dwen &
AT qOAT  Froy garesE qfegm faan
¢ ; SF% F aT-mrfaaTar @ 7 o
I # gImaA) ¥ A gwre gfear
T8 qaTaT T & 1 IAw qymA faag
€ § A gETE 9T A & A 75
W a% g A fadl # I
eadry deardl 1 wE &, T A
¥ fa=re & 9A%T ggag oy & T
B ST AL § AT §T4 T qO49 HLAT
¢ | T g #7 fa=re 5w #74, foad
I g9Taal & W g A7 onfae E 9
T 1965 % wfzy r nf oY, WY om &
ST qEaTafy AT F AR FA K1Y

Credit Facilities For Tribal Schemes In
Madhya Pradesh

5116. SHRI A. S. SAIGAL : Will the
Minister of SOCIAL WELFARE be pleased
to state :

(a) whether his attention has been drawn
10’ the amouat of rupees one lakh released
for the ¢redit facilities for Tribal Schemes
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in Mgdhya Il’.radegn and not Rypges two
lakhs as stated in arllament : and

f1, 10

(b) when the balance ameunf of rupen.
one lakh would be released ? .

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) . PHUL.&E.NU GUHA):
(a) and (b). Attentign is ipvited to the replv
given to the Lok :Sabha unstarred question
No. 19 on 22nd July, 1968,

gmwgtiﬁr! w1 s

5117, st mmar fig : w7 W
aar wfe oot 7g a7 F F FN

(¥) #ar. g aw §fr 3o wiw
FLET WX Ay @rg frm 7 30 g,
|963=s‘tmimmﬂmnﬁg
Ft =7 T7x wT Y A

(@) wrag st s fs qoec
zar frges mdre afuso & =raw S
A g ¥ 4000 ¥ wiww qfcagy
Fredl fael w1 g wt aw ot
foar mar § !ﬁ‘-’

() a&?r m ¥ Tl w1 g
7 ot S & 47 wTOT 7

ww, rfy, sguifas fasm Tz
WEETT FAAT N (W HAY (o W fgw
fax) @ (%) o (). @ 7

(m) s fy adf 359
wwaitgyt & agwer fran et i at
w fercw

5118, off wrewt a7 : w7 wYw awy
wfe 74t ag vmx & g fe

(%) wr ag ww & fe waorlqh &
o ft & arf g & afcqm-eres qgt
7 e Fgeeqg AT A §; ot



107 Written Answers

(w) afe &, & waudgH &
frafedl & gva faacw &G & far
wired WX fagmt, 1968 #§ #wfg g
X oY ma geard # ?

ww, sfe, smgufas fawm o
wgere werwg & aw s (s e
wifge fR) : (F) S gi

(=) worex aar faama, 1968 &
qgAT & el AORT A orEardqEr &
frarfedl #t e w1 g A4 & 4

fet & fowl woit w¥T w faaem
# frar W

S119. oft gen W wew@ . w1
dwrT H4Y qg aara & Fu w0 fE

(%) war @<FTL F1 v 10 qIFRY,
1968 #1 &fw smeTCox ‘tRa H
HIfma g & waw & §AAT A WY
femmar wan § (& wew wqW & Avrar wiw
& Frawdt aredy, kT £ A AT OF
T GTET T OF §1 ¥qA W FLW &
st faar mar ar \ifs wmariT R
¥ femr gom ar

(w) "mragAMrav g fs STaw =
ay =Y forar war s s o Frdardy T
# 7 avg, werar fdlt W ¥ o oAt B
T #Y A% ¥ &% faar g

(w) afe g, af g@ &t § AOETC A
-wy gfafsm g 5 oK

(W) w0 am ¥ a6 ST oA
wriardl w3 ot fewrc k7

etwa—otrd, fovr e e fa &
o, W (s g go guTE) (%) &
(). w8 ama® o fax e @
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s i Ay o et ¥ ard
frd ma wrw fawe

5120. o wrwi o :
st sireex aw

T ewiT WA ag e WY $aT
O &

(¥) Frag e g & &FT g
1957 & o f3 78 Wl2g ow fewd
Ay gg oF fepal A @ Amdw
arfay § g'zmE, e o qad
iy femmd ol § ;

(=) afzgh, & za% T s §
o 7@ 3t & A frdrmt wfamfal
¥ fasg a0FR &1 7 FEAE FR w7
frat ¢ ; =R

(w) afz wrf i FFad s =
A g, A EF wreaw § 7

viv—%Rl fnn wer s fesm §
o W (ol g0 Fo TN (F ) gi

(&) = w-fewdl 9 wa &
qEiay &1 efaw & § & fafra fear
a1 | & A @ e w1 grean ww
a= o< frmr mr ¢

() e € Y v
Death of  Settiemont Officer

5121. SHRI D. N. DEB : Will the
Minister of LABOUR AND REHABILITA-
THON be pleased to state :

(a) whether Government have conducted
an onsthe-spot enquiry into ke umiimely
death in March, 1968 of Shri J. N. VaH,
Scitlement Officer in the Office of Chiefl
Settlement Commissioner ;

(b) if so, the names of the persgns who
were with him at the time of his death;
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(c) whother it is a fact .that all: these
persons left Delhi without obtaining nece=
ssary permission to leave the Headquarters;

(d) what are the results of the enquiry;
found

{e) the names of the persons
guilty of offence; and

(f) the action Government propose to
take against them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION ( SHRI D. R
CHAVAN ) : (a) An investigation into the
circumstances of the death of Shri J. N. Vali
was made by the Uttar Pradesh Police
authorities.

(b) The ofticer dicd in Safdarjung Hos-
pital, New Delhi. Information with regard
to the persons who were present with him
at the time of his death is not available.

(c) ShriJ. N. Vali is reported to have
left New Delhi on 9th March, 1968 for a
place known as Jamna Khas, Amroha Dis-
trict, Uttar Pradesh, along with six persons.

Out of these six persons, five are serving
offimials, and the sixth is a retired official.
Four of them obtained necessary permission
to leave the Headquarters during the holi=
days on 9th and 10th March, 1968.

(d) Enquiries made into the matter by
Uttar Pradesh Police have shown that the
death was due to an accident and there
has been no foul play.

(e) and (). Do not arise.

Plywood Factory in Tripura

5122. SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of FOOD
AND AGRICULTURE be pleased to refer
to the reply given to Unstarred Question
No. 10275 on the 9th May, 1968 and state :

(a) whether the revised draft agreement
regarding the plywood factory in Tripura as
per ‘guidelines indicated by Governvitefft has
alBoerbawn reomived - from the - Tripury- Ade
ministration ;
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(b) if so, the details of the revised
agreement and the related proposal, indicat-
ing the total layout of the project and the
production capacity of each item to be in-
stalled thereundcr; and

(¢) whether pecessary sanction for the
conclusion of the draflt agreement has since
been accorded 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT & COOPE-
RATION (SHRI ANNASAHIB SHINDE) :
(a) Yes, Sir.

(b) Briefly stated, the revised draft
agreement is for a lease of right of removal
of 8495 cubic metres of plylogs of certain
selected 28 timber species, above certain
minimum girth limit, every year, for 31 years
from Government forests of Udaipur, Belo-
nia and Sabroom Civil Sub-divisions of Tri-
pura Union Territory., Different royalty
rates have been proposed for different
classes of timber with the proviso that these
rates could be reviszd every three vears, il
the lessor so desired subject to a maximum
of 15% being the revision cvery time.
The present lease may also be renewed at
the option of the lessor for a further period
provided that the lessee has performed the
terms of the original agreement satisfactorily
in the opinion of the lessor.

The lessec shall arrange to instal the
machines for the Plywood Plant and Saw
Mill Factory within 12 months from the
date of signing the agreement.

(c) The revised draft urternmt has
heen reccived only on the 27th November
1968 and is under consideration of the
Government of India.

1967 & wiw warw ¥ Foe wtw
ot wlt & Gt &
forg drerqmelt Wt sy
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wt ag W W way WO

(%) 1967 % wrw wmdt ¥ FeC
o % wre wdit & firatyy % Frdt fark-
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]n?unrl'l"'l'rlﬂ'lc in Women in Delhi

'$124. DR. SUSHILA NAYAR : Wil
the Minister of SOCIAL WELFARE be
pleased to state :

(a) whether itis a fact that’ immoral
traffic in "women is carried on in Sarai«
Rohilla Loco Shed ‘Quarters close to the
Shidipura Police Station, Delhi:

" (b)Y 'whether it is also a fact that itis
being carried oh with the help of some
police officials of Shidipura Delhis

(c) if so, whether any inquiry has becn
conducted into this matter; and

(d) the details thereol and the action
taken in this regard 7

* - THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL ‘WELFARE
{ DR. SHRIMATI }PHULRENL‘ GUHA :
(l) No. Sir.

(b) 1o (d).

Promotion of Commercial Crops Under Fourth
) Plnn
A

5125;. SHRI HlMATSiNGKA L Wil
the Minister of FOOD AND AGRICUL-
TURE be ‘pleased Yo state :

_ (a) whether a number of packnse pro-

s are envisaged under a ° scheme

drawa up for promoting commercia] crops
under the Fourth Five Year Plan with a
vhwtoboonuu their production and export
for —implemeatation - the Copperatjve
Socleties, - industriaidts, and Chambers * “of

Do-aot Iﬁlﬁ.
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Commerce in their respective areas of work;
and

(b) if so, the sslien't features of these
package programmes ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
CCMMUNITY DEVELOPMENT & COOPE-
RATION (SHRI ANNASAHIB SHINDE) :
(a) Yes, Centrally Sponsored Schemes for
raising the produstion of Cotton, Groundnut
Jute, Tobacco, Lac, Pepper, Cashewnut and
Cozonst sp as to make larger quantities
available for exportfimport substitution, have
been proposed for implcmentation in the
maximum potential areas in different States.

(b) The details of the programmes are
being worked out.
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5126, Y TR MO MRIA
=it qoqre feig -
oY WiwT ®re dn

o7 Wi @ fa WY g @ A
Fq7 F40 fF :

(%) wmrag &= g f& So¢ w2w
garz  faxy afafa wfefaw, 1964 &
g Ioarx fady afgfaal & =3 arafaai
#1 wfafafaa 23 €Y sgaear §

(=) "rag Aiaa il
Fft 3mrz fat affa & 7 wmefaal
1 wravrs wfafafaer @ faarmar &

(n) 77 3g #t av & f& s=ar
et 49 ¥ 99 e 1 vy & "
® § 7 faR gwer wfafay amae, e
msﬁtﬂmnﬁrfﬂw’l%mﬁm
ﬁmﬁt wiT

() af¢gr, o v 9x @& #
way wfafsar § ?

ww, sfe, mgufos fesw aw
wEere swnew % xvew sy (-hwtr
wifgw faR): (%) st gt



113 Written Answers
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(=) Tow gTeR WX AT |
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Cotton Development Council, Bombay.

5128. SHRI S. S. KOTHARI :
SHRI LOBO PRABHU :

Will the Minister of FOOD & AGRI-
CULTURE be plcased to state :

(a) when the Cotton Development Cou-
ncil in Bombay came into being, the expen-
diture incurred on it and its achievements
so far;

(b) what are the new varieties of cotton
that have been developed on a commercial
scale, since the abolition of the Indian
Central Cotton Committee and in what
parts of India they are being grown;

(c) what has been the expenditure in-
curred on rescarch and development of
coiton during each of the last five yecars;
and

1d) whether Government have any spe-
cific plans for increasing raw cotton pro-
duction in the coming years in order to
minimise the country's dependence. on
forelgn cotton and, if so, what are they 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNA SAHIB
SHINDE) : (a) The Cotton Development
Council came into being from the 19th May,.
1966. The expenditure incurred cn it so
far comes to Rs. 19,953/--. The council
is an advisory body and bhas made several
useful suggestions concerning the develop-
mental programmes on cotion including
price policy.

(b) While on new varicties have been
dev:loped on a Commercial scale since the
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abolition of the Indian Central Cotton
-Committee, which was only 2§ years ago.
The following new strains which were
evolved earlier have now been released for
general cultivation :

DECEMBER 19, 1968

Name of the New State in which

strains, released for
cultivation.

(i) MCU--4 Madras (Summer
Cambodia
tract)

(ii) MCU--§ Madras (Winter

Cambodia tract)

(iii) Sujata (Co-Pusa=-

Egyptian) Madras.

(iv) Vijay. Mysore (Ghata-
prabha Project
area)

(v) Hampi. Mysore (Tunga-
bhadra Project
area)

(vi) Jagdish (B.1007) Maharashtra
(Vidarbha tract)

(vii) J. 34. Punjab.

(c) Information in this behalf is being
collected and will be placed on the tahle
of the Sabha as soon as possible.

(d) Yes. These include the h

for (i) intensive cultivation of cotton on
the lines of package programmes, (ii) ‘pro-
duction of Nucleus and Foundation seed,
(iil) organisation of mass plant protection
campaizn, (iv) organisation of varietal de-
monstration plots, (v) organisation of de-
monstration of plant protection measures
and (vi) organisation of pational demons-
trations, Besides these, all the major
<cotton growing states are implementing Co-
ordinated Cotton Development Schemes.

De-Recognition of all India Insarance
Employee's Association

5129, SHRI R. K. SINHA : Will the
i ster of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether the Life Insurance Corpo-
ration of India has decided to de-recog-
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nise the All
Association;

India Insurance Employees’

(b) whethe- such a step would be the
negation of the worker’s rights; and

(c) if so, the stzps taken to stop the de-
recognition ?

THE MINISTER OF LABOUR AND
REHABILITATION ( SHRI HATHI) :
(a) The Life Insurance Corporation has al-
ready de-rccognised the All India Insurance
Employzes' Association.

(b) and (c). The Association has been
recognised uncer the Code of Discipline
and de-recognition was cflected for certain
breaches of the code committed by 1be
Associalion and in accordance with the
procedure laid down in the Code.

Gir Lions

5130. SHR1 K. P. SINGH DEO : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that thcre has
been an alarming fall in the populatico of
Gir lions and that the rccent census put
the lion population at 177 as against 290
five years ago;

(b) if so, the reasons therefor; and

(c) the steps taken by Government to
save Gir lions from cxtinction ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION ( SHRI ANNASAHIB
SHINDE) : (a) It is a fact that there has
been a fall in the population of Gir lions.
The Junc, 1968, census of lions put the
lion population as 177 as against 230 in
1955 (and not five ycars ago). It may, how-
ever, be mentioned that the previous lion
censuses were crrried out by indirect count
method i. e. by counting their pug marks
which is considered to be a very rough and
approximate method whereas the present
census was carried out by the direct count
method i. ¢. by actually counting the hicas
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-congregatiog on kills, which is compara-
tively more reliable and accurate,

(b) In addition to the decrease in the
number caused by deaths on account of
natural causes, therc was a decrease of 27
lions during the period 1963-68 on  account
of various reasons detailed below :
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‘Sent out  Died by Poisoned  Tolal
for Zoos  accident or shot reduo-
or sent dead tion
outside the
Brate

12 4 11 27

(€) The foliowing steps have been taken
by the Gujarat Government to conserve the
population of Gir Lions.

(1) An area of 1255.01 sq. km. (488.42
8q. miles) of their Gir Forests, has been
constituted into a Wild Life Sanctuar,
since 18. 9. 1965,

(2) The shooling of all the species is
prohibited in the Sanctuary area, so as to
prevent any disturbance to the lion popu-
lation;

(3) In order to dissuade the cattle ow-
pers from poisoning the lions out of ven-
geance, when the lions  kill their cattle,
the State Government have made a provi-
sion for award of cash compensation to
them,

(4) All possible financial help is provided
by the Statc Government for the develop-
ment of the Gir Sanctuary. During the jear
1968-69, an amount of Rs. 1,90,000/~ has
been sanctioned, for the devclopment of
this sanctuary which includes the provision
for welfarc of fauna, providing water faci-
lities, repairs to roads, etc.

Debarring of Candidates to Contest
Elections on the Ground of Corrupt
Practice

5131. SHRI D. N. PATODIA : Will
the Minister of LAW be pleased to stat: :

(a) whether any period has been pres=
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cribed in Election Laws dobarring a candi-
date from contesting Elections on the
grounds of corrupt practices proved in a
court of law;

whether Government pro-
any such lagislation;

(b} if not,
pose to introduce
and

(¢) if so, when ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI MOHD.
YUNUS SALEEM) : (a) Section B A of
the Representation of the Peoplo Act, 1951
lays down that a person found guilty ofa
corrupt practice, by an order under section
93, shall be disqualified for a period of six
years from the date on which that order
takes effect.

(b) and (c). Do not arise.

Fertilizers Imported From Abroad
Lying Unsold in Bibar

5132, SHR1 BABURAO PATEL : Will
the Minpister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that chemical
f:rtilizers worth Rs.3.50 crores imported from
America,Russia, France and Poland through
the Regional Direcior of Food are lying
unsold for over a year now in various go-
downs in Bihar; P

(b) whether jt is a fact that over 7 lakh
bags of fertilizers are lying unsold and uva.
cared for in 156 depots in Bihar while over
a lakh of bags arc lying undisposed in
the Patna district alone;

(c) the reasons why the fertilizer was
imported and why s0 many bags were pot
sold and the amount of loss Governm:nt
arc likely to suffer;

(d) steps taken to dispose of the ferti-
lizer and the time by which it is likely to-
be sold; and

(e) if cot, the rcasons thurefor 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY, DEVELOPMENT AND
‘COOPERATION ( SHRI ANNASAHIB
SHINDE ) : (a) to (e) : The requisite
imformation has been called for from the
State of Bihar and will be submitted to
the Sabha when received,

Land For Coffee Plantation in
Hills of Visakhapatnam

5133, SHRI V. NARASIMHA RAO :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that the Chintap-
alli and Paderu Hills of Visakhapatnam
were carmarked for coffee plantation;

(b) whether Government propose to
give the lands for coffee plantation to the
Girijans, who are living predominantly in
that arca;

(c) if so, acres of land proposed to be
distributed to each Girijan and financial
assistance to be given in this regard, and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNA SAHIB
SHINDE) : (a) An area of 5,600 acres in
Visakhapatnam is to be leased by the Go-
vernment of Andhra Pradesh for coffee
development.

{b) to (d). Suitable area will be
ved by the State Government for being
leased out to tribals.  Plantations excee-
ding 25 acres will employ tribal labour on
térms 1o be fixed by the State authorities
Tribal Tessees of land upto one acre, will be
exempt fron paym:nt of s:curity deposit.

reser-
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Manipur Apex Marketing Cooperative
Society

5134. SHRI M. MEGHACHANDRA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that the Manipur
Apex Marketing Cooperative Society Limi-
ted advances money to individuals or
Societies for purchase and supply of paddy
to the Society for a number of years and-
many individuals who took such money
have failed to pay back either in money or
in kind;

(b) if so, the list of persons or societics
from whom the amount is due and how
much amount is due from each; and

(c) action so far taken to collect the
outstanding dues ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURUPA-
DASWAMY) : (a) During the period from
1961-62 to 1964-65 the Manipur Apex Co-
operative Marketing Socicty Ltd. advanced
a total sum of Rs. 2,83,588.13 P. (Rupees
Two lakhs cighty three thousand five hun-
dred eighty and thirteen paise) only to in-
dividuals and cooperatives who are mem~
bers of the Manipur Apex Cooperative
Marketing Society for purchase and supply
of paddy and rice to the Apex Marketing
Society. Most of the Cooperative Societies
and individuals to whom advance had been
given, supplied paddy and rice to the Apex
Marketing Society against the advances
made to them, but in a few cases of 11 so-
cieties and 7 individuals, some balances
are still outstanding. =
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(b) The list of individual members and the Apex Marketing Society along with the
cooperative societies who are members of amount due from each of them is as below:=

Socletles Rs,--P.
(1) Heirok Part-1 Service Cooperative Society Ltd. 76.66
(2) Langthabal - ” " 864.23
(3) Thoubal Large Sited " " " 1838.67
(4 Lymlai Service ., - ,. . 63,82
(5) Moirang Large Sized " e " 31194.39
(6) Moirang Primary Marketing - " 1843.45
(7) Mayrang Imphal Paddy Huskeis " " 2843.45
(8) Phaugakchao Ikhai Service Cooperative Society Lid. 676.97
(9) Lamshang Large Sized - " 1623.46
(10) Tentha Khunou " - N 500.00
{11) Tentha - i % 1000.00
14525.10
Individuals
1. Shri W. Khomei Singh, Kongkham 361.70
2. Shri Th. Thomcha Singh, Keishampt 979.25
3. Shri A. Brakchand Singh 276,15
4. Shri A. Tomba Singh 500.00
5. Shri 1. Ibocha Singh 66.17
6. Shri Kulachandra Singh 72.42
7. Shri M, Ibomcha Singh 8.57
Total 2264.26

Grand Total 16,789.36

{c) Action for recovery of the outstan- action including arbitration is under con-
ding was initiated against the defaulters by sideration.
issue of demand notices etc. Suitable legal
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Import of Tractors from U. S. S. R.

5136. SHRI BRIJRAJ SINGH : Will the
Minister of FOOD AND AGRICULTURE
be plcased to state:

(a) whether it is a fact that a tussie

““betwoen M Ministry and the Ministry of

Commeree Is holding up the import of
tractors from U, §. §. R.

(b) if so, what is the latest position;and
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(c) if not, the reasons why tractors are

stiil not being imported despite the asaura-

nce given by Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,’
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB SHINDE):
(a) No, Sir.

(b) Does not arise.

(c) The import of tractors from U.S.S.R.
is in an advanced stage of negotiations
with Russian Supplicrs which are expected
to be finalised shorty. Imports are expected
within a few months afler the contract is
concluded,

Treatment meted out to Harijans

5137. SHRI BABURAO PATEL : Will
the Minister of SOCIAL WELFARE be
pleascd to state :

{a) whether it is a fact that in Porbun-
der, the birth place of Mahatma Gandhi,
there are scparate water taps for Caste
Hindus and Harijans;

(b) if so, why these taps have been
allowed to function in  spite of the Untou-
chability Offences Act;

(c) whether Harijans are not allowed to
sport moustaches pointing upwards in
Ratlam (Madhya Pradesh); and

(d) for how long the Harijuns arc going
to be used merely for political propaganda
without anv substantial improvement in
their social status and treatment ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR, (SHRIMATI) PHULRENU GUHA)
(a) No, Sir.

(b) Does not arise.

(c) No such incident apprears to have
occurred in recent ycars.

(d) The insinuation is unwarranted.
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Discossions with the World Bank Presl-
dent on Agricuiture

5138. SHRI SHIVA CHANDRA JHA :
Will the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(8) whether itis a fact that the World
Bank President Mr. Robert McNamara
held discussions with him during his recent
visit to New Delhi; and

(b) if so, the nature of the discussions
from the point of view of the development
of agriculture 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION ( SHRI ANNASAHIB
SHINDE) : (a) No, Sir.

(b) Does not arise,

Introduction of Cheaper and More Produc-
tive Plough

5139. SHRI SHIVA CHANDRA JHA :
Will the Minister of FOOI) AND AGRI-
CULTURE be pleased to state :

(a) whether it is a fact that the present
wooden plough used throughout the country
is not so productive;

(b} if so, whether Government have any
plan to introduce some cheap amd more
productive plough:

(¢) if so, when and the details thereof :
and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB SHINDE)
(a) Yes,the wooden plough is not considered
as cfficient as a mould board plough.

(b) and (c). There are already cheap and
good iron ploughs produced by a large numb: ¢
of indigenous implement manufacturers avai-

Isble in the market. It is estimated that about
25 lakhs of such ploughs are already being
ased in the States of Maharashtra, Madhya

Writeen Answers ~ AGRAHAYANA 28, 1890 (SAKA)

Written Answers 126

pradesh, Gujarat etc. Such ploughs are

being used in other States also in fairly
large numbers.

(d) Does not arise.
Madhobani Post Office (Bihar)

5140. SHRI SHIVA CHANDRA JHA :
Will the Minister of COMMUNICATIONS
be pleased to state.

(a) whether it is a fact that the present
Madhubani Post Office building is nota
spacious one;

(b) whether it is also a fact that the
Postal Department has already acquired two
plots of land for the same; and

(c) il so, when the new building would
be constructed on any onc of these plots 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI 1. K. GUJRAL) (a) Yes.

(b) Yes.

(¢) Action to construct post office bui-
Iding on one of these plots is in progress.
The project has been sanctioned and conast-
ruction is likely to he started after the rem-
aining formalities are completed.

Membership of Trade Unlons

5141 SHRI SHIVA CHANDRA JHA:
Will the Minister of LABOUR AND REHA-
BILITATION by pieased to state @

(a) what is th: present membership of
INTUC, AITUC, HMS, HMP and UTUC,
separately

(b) whether they have increased or dec-
reased within the last two years with the
reasons therefor ;

(c) the monthly salarics and other ali-
owances the present head of all these trade
union organisations draw; and

(d) the amount of foreign monetary
assistance from any world trace body, if
any, that they get per year 1
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):(a) The
latest verified membership available, as on
the 31st Decemer, 1966, is as follows :--

INTUC . 1,405,465
AITUC - 432,852
HMS - 433,015
UTUC S 93,454

Th: membership of HMP is not known
since its memberhip is not verified.

(b) Information is mot available since
verification h1s not been carried out for the
period subsequent to the 31st December,1966

(c) and (d).
information,

Government have no

Revival of Indian Central Cotton Committee

5142, SHR1 LOBO PRABHU : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) why and when the Indian Central
Cotton Committee was abolished and on
whose advise;

(b) which body is now carrying on the
developmental activities that were being
taken care of by the Indian Central Cotton
.Committee and what have been its achive-
ments so far; and

(c) whether QGovernment propose o
revive the Indian Central Cotton Committee
80 that development of cotton can receive
the specialised and concentrated attention
it used to gel in the past 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION ( SHRI ANNASAHIB
SHINDE ): (a) On the recommendations of
the Second Indo-American Team, the
Government of India dccided that the
Commodity Committees including the Indian
Central Cotton Committee should be aboli-
shed and the research work being conducted

by the Committees be integrated with the:

Indian Council of Agricultural Research
whigh should be suitably reorganised and
strengthencd 30 as to enable it to develop
and administer a National Programme of
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Agricultural Research, commensurate with
the needs of the country. Accordingly,
the Indian Central Cotton Committee was
dissolved on the 31st March, 1968.

(b) The Govt. of India have set up an
Indian Cotton Development Council to
advise them on the development and market-
ing of cotton afller the abolition of the
Indian Central Cotton Committee, On the
advice of the Chuncil, the Govt. of India
have initiated the following schemes for
stepping up the production of cotton,
specially long staple varictics, in the coun-
try:=

( i ) Scheme for maximised produc-
tion of cotton in areas of
assured water supply ( package
programme of cotton ) for in-
creasing the yield per acre in
potential areas through in-
tensive methods;

( ii ) Scheme for production of nu-
cleus and foundaticn seed of
cotton; and

(iii) Scheme for development of Sea
Island cotton.

(c) No.
Conference of Chiel Inspectors of Factorles

\5143, SHRI K P. SINGH DEO:
SHRI SITA RAM KESRI :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether report of the recent confer-
ence of Chief Inspectors of Factories has
been received by Government;

(b) if so, the salient features of the
recommendations made by the Chief Ins-
pectors of Factories; and

(c) Government's reaction thereto ?

THE MINISTER OF LABOUR AND
REHABILITATION ( SHR1I HATHI) :
(a) and (b) : Presumably the reference is
to the report of a Conference of the Chief
Inspectors of Factories comvened by the
National Commission on Labour in May
1968. The recommendations have been
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made to the Commission and not to the
Goveinment. They mainly relaie to orga-
nisation of Factoy Inspectorates, working
conditions, causes of industrial accidents,
remedies to bring down their number, ins-
pection etc. The recommendations have
been published by the Commission to elicit
comments from persons and institutions in-
terested in the subject.

(c) 1t is expzacted that the National
Commission on Labour will in due course
make its own recommendations on the sub-
ject to the Government. Till then the
question of Government’s reaction (o any
recommendaticns made to the Commission
by the Confeience dues not arise.

Eradication of Beggary

SHRI K. P. SINGH DEO : Will
WELFARE be

5144,
the Minister of SOCIAL

pleased to state :

(a) whether it is a fact that the Vriddha
Jan Samman Samiti, a welfare socicly, has
submitted a plan to Government to wipe
out begging 1n the country;

(b) if so, the salient features of the
suggestions made by the samiti;

(c) whether Government have considered
these suggestions: and

(d) if so, Government’s reaction thereto?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
( DR. SHRIMATI PHULRENU GUHA ) :

(a) No, Sir.
(b) to (d). Do not arise.

Creation of & Machinery to Review the
Iaterpretation of Constitutional Provisions

5145, SHRI D. N. PATODIA : Will
the Ministér of LAW be pleased to state :

(a) whether itisa fact thatthe Indian
Socicty of International Bar has suggested
the creation of a permanent machinery
to review the interpretations of the
various provisions of the Constitution by
the Supreme Court and the High Courts
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from time to time and to suggest necessary
amendments to the Constitution on the
lines of the review done by the General
Assembly in regard to the U, N. Charter;
and

(b) if so, Government's reaction in this
regard 7

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW ( SHRI M. YUNUS
SALEEM ) : (a) Yus, Sir.

(b) The sugsestion will receive due
consideration by Government.

Unemployment in West Bengal

5146. SHRI JUGAL MONDAL : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to siate :

(a) the number of unemployed persons
at present in West Bengal; and

(b) the steps taken or proposed to be
taken to provide them with employment 7

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION ( SHRI S.C,
JAMIR ) : (a) The only information avail=
able on this subject relates to the number of
work-seckers on the Live Register of Emp-
loyment Exchanges of West Bengal which
was 4,35,192 as on 31-10-1968.

(b) Various d.velopnient programmes
included in the Central and State Plans of
Woest Bengal are expecied to provide increas-
ing employment opportunities for the un-
employed.

Iastallation of Tobe Wells In West Bengal

5147. SHRI JUGAL MONDAL : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(2) whether Government have formula-
ted a scheme for installing tubewells in
West Bengal State under the Fourth Plan;

(b) if so, the details thereof; and

(c) the total provision made for install-
ing tube wells in the years 1968-69 and the
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details of financial assistance and other
facilities proposed to be given to farmers
for installing tube wells individually ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE ) : (a) Yes, Sir.

(b) The Fourth Five Year Plan of the
State of West Bengal has not yet been
finalised. The State Government has, how-
ever, proposed construction of 1,000 deep
tubewells, 20,000 shallow tubewclls and
30,000 filter points during the Fourth Plan.
The above targets have been recommended
by the Central Working Group «! the
Ministry of Food, Agriculture, Community
Development and Cooperation.

(¢) The State Government has reporicd
that a Budget provision of Rs. 175.00 lakhs
for deep tubewells scheme and Rs, 50,00
lakhs for shallow tubewclis and filter point«
has becn made during the current financial
year and cultivators are given loan upto
Rs. 1500 for sinking filter points.

Allotment of Sugar and Khandsari to West
Bengal

5148. SHRi JUGAL MONDAL : Will
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) the monthly quota of sugar and
khandsari allotted to West Bengal from
January, 1968 to November, 1968 ; and

(b) how does it compare with the mon-
thly quota of sugar allotted to West Bengal
from January to December, 1967 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION ( SHRI ANNASAHIB
SHINDE ) : (a) and (b). A statement show-
ing the monthly quotas of sugar allotted to
West Bengal from January, 1967 to Decem-
ber, 1967 and from January 1968 to Novem-
ber 1968, is laid on the Table of the House.
[Placed in library, See No. LT.2789168 ]

No monthly quota of khandsari sugar
was allotted by the Central Government to
West | or any other state during the
years 130T and 1968. )
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Block Seed Farms in U.P.

5149. SHRI K,N. PANDEY : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) how many block sced farms have
been s:t up in each disirict of U.P. upto
date:

(b) names of blocks in each District
where such farms have been sct up; and

{c) total crop land in acres of each farm
50 st up, District-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION ( SHRI ANNASAHIB
SHINDE ) : (a)to (¢). A statement contain-
ing the required information is laid on the
Table of the House. | Placed in library,
See No. LT, 2790/68 ]

Automatic Telephone Exchanges in U. P.

5150. SHRI K. N. PANDEY : Will
the Minister of COMMUNICATIONS be
pleased to state :

(a) number of automatic telephone ex-
changes set up in Uttar Pradesh so far; and

(b) the number of the automatic tele-
phone exchanges proposed to be set up 10
1968-69 and the places where thcy would be
set up ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
{ SHRI I K. GUIJRAL) : (a) 175. This
includes 6 automatic exchanges opened so
far in 1968-69.

(b) 16 more automatic exchanges are
expected to be set up during the remaining
part of 68-69 at the following places :

1. Bulandshahr.
2. Charra
3. Charkbari

4. Dehra Dum
S. Dalla
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6. Ganj Dundwara
7. Hamirpur
8. Jahanabad
9. Kora

. Nakur

. Piswah

. Powayan
. P inhapa

. Ria

. Sadabad

. Sidhauli.

U. P.’s Requirement for Sugsr

5151, SHRI K. N. PANDEY : Will the
Minister of FOOD AND AGRICULTURE
L e plcased to state :

(a) the quantity of sugar demanded by
the U. P. Government from the Ccntral
Government for the months of June, July,
August, September, O:ro-er and November,
1968 and the quota fixed by the Central
Government for the said months for U. P.;
and

(b) the total quantity of sugar actually
supplied by the Central Government during
the said months ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND COOP-
ERATION (SHRI ANNASAHIB SHINDE):
(a) and (b). The Uttar Pradesh Govern—
ment asked in August, 1968 for a monthly
quota of 21,000 tonnes of levy sugar as
against its monthly quota of 10,603 tonnes.
This could not be agreed to on account of
limited availability of levy sugar. The
quantities of sugar allotted to Uttar Pradesh
during the months of June to November,
1968 are as under \—

(Tonnes)
June, 1968 10,739 (a)
July, 1968 10,739 (a)
August, 1968 17,719.4 (b)
September, 1968 10,739 (a)
October, 1968 10,739 (a)
November, 1968 10,739 (a)

(a) Includes 136 tonnes for allotment to
units.
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(b) Includes 6,980.4 tonnes for festivals
and 136 tonnes for allotment to pharmace-
utical units.

Change of Location of Kandla Fertilizer
Project

5152. SHRI D, N. PATODIA : Wil
the Minister of FOOD AND AGRICUL-
TURE be pleased to state :

(a) whether it is a fact that a decision hay
been taken to locate the fertilizer project at
Ahmedabad instead of at Kandla ;

(b) whether the above decision has
sprouted from the fact that it has now been
found that there will not be enough naptha
for the unit and the factory will have to be
bascd on refinery gas; and

{c) if so, how the above decision will
affect the progress of other fertilizer facto-
ri¢s which are proposed to be based on
naphta 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURUPA~
DASWAMY) (a) to (c). Lately, there have
been indications that natural gas from Kalolf
Nawagam areas which could profitably be
used for the manufacture fertilisers is
available. The question whether the
proposed fertiliser plant at Kandla should
be bascd on map:ha or natural gas and
whether a part of the project should be
shifted ncarcr to thc gas ficlds is under
examipation.

feeelt o doem & gw & fat
& wnwifow ward

5153 ft fugre fag : w1 ww aw
wfe 5 ag 793 ¥ Fo W fe

(¥) mrag aw g fe faet gw
drort & gw-fegul § w7 v Ay -
il sfafr ¥ g wer s sA

(w) afegt, frwr AT e
™ wHwrfcEt ® fggm firam & s q¢
W wet wisfor w gy € o
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) w1 W wHatal & e v Q@
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wre, wie,arqifas faww an wgeit
e & v WY (it e fga fod)
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7 fegel & wre A 24 o @ w0
qFan 2, fomd 14 weer g9 faacw <4
¥ fag e | geer F@T da FEA A
THA SAT 3 & fag &)

() s 7Y gvar

Salaries of Employecs of Milk Depots
of D. M. S.

5154. SHRI NIHAL SINGH : Will the
Minister of FOOD and AGRICULTURE be
pleased to state :

(a) whether it is a fact that the emplo-
yees of Milk Depots of Delhi Milk Scheme
are being paid the same Salaries for the
last ten years, whereas dearness has incre-
ased by 100 per cent; and

(b) whether Government propose to
increase their salaries and il not, the rcasons
therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION ( SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir.

(b) No, Sir, The Delhi Milk Scheme
rmates compare favourably with that paid
by other major Schemes, as indicated
below :

Delhl Bombay Calcutta
Rs. Rs. Rs,
Depot Manager, 50/- 40/- 40/
Depot Assistant, 25/- 30/- 20/-
cweew & fog get Fewrd
’ Ty’
5155, «ft itwre wiw wiper : wT
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Demonstration Against setting up A Slaught:r
House in Haryana

5160. SHRI ARJUN SINGII
BHADORIA : Will the Minister of FOCD
AND AGRICULTURE be pleased to rcfer to
the reply given to Unstarred Question No,
6580 on the 291h August, 1968 and state:

(a) why the report of the Haryana
Government on the agitation against slaugh-
ter House in Kundli village could not be
Laid on the Table; and

(k) whether it is a fact that in spite of
the letters from the members of Parliament
this report of the Haryana Government has
not been supplied to them and if so, the
recasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION ( SHRI ANMASAHIB
SHINDE)a) A copy of the draft replygiving
the required information sent by the State -
Government of Harvana was laid on
the Table on 30-8-1968 in fulfilment of an
assurance given on the 14th March, 1968 in
reply to Starred Question No. 630. The
same is referred to in reply to part
(b) of Question No. 6580 of 29-8-1968

as the enclosure.

(b) No letters from members of Parlia-
ment have been received in this Department
asking for a copy of the report.

Congress Eloctions Meetings tn Midnapur
West Bengal

5161. SHRI K. HALDAR: Will the Mi-
nister of LAW bo pleased to state:

(a) whether the Congress Leaders of
West Bengal held several mectings in Midoa-
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pur District recently with the help of the
armed police and Wireless vans;

(b) if so, whether the holding of such
meetings is proper in the context of having
free and fair election Campaigns; and

(c) if not, the action proposed to be
taken in the mattter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM) : (a) to (c). Neither this Ministry
mor the Election Commission has any infor-
m.ation in the matter.

Social Welfare Programmes During
Gandhi Centenary

5162. SHRI SHIVA CHANDRA JHA:
Will the Minister of SOCIAL WELFARE
be pleased to state:

(a) whether Government have formu-
lated any comprchensive plan for social
welfare during the Gandhi Centenary:

(b) if so, the details thercof; and

(c) if not, the reasons thercfor 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA):
(a) to (c). the Department of Social wel-
fare have made proposals for the Fourth
Five Yecar Plan and also for the Annual
Plan. No special Welfare Plan has been
prepared for the Gandhi Centenary Year
except the normal Annual Plan 1969-70.
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wra aq wfw we g 9w & F
CEORE S

(%) 30 ¥ wgFrd &7 ¥ gfg @
wrarfa fraa gam §; W)

(@) mqiw awl ¥ F=T g
aer ggeL faamr 7 & S w1
wgraar & qar wH ¥ feay IR g@aT-
T TR RE?

wra, sfa, mygufae fasm oo -
1T weareg ® v aet (sft qrogwe
TewEmt) ; (%) 30 ¥, 1968 W
wgwd W7 § oo faeme 1572 fe
s gfaE oY)
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(q) savr ¥ fs wom qeerd
et farae gfdt Y w'w gt ¥
W T ¥ IS O ¥ -
FATHI B qT T F Forlr HW I HT
%, U wgwrd fawrw fam & sy
¥ T G B WW T AT
gmam draE g W ghe & faama
gfvel & g sarwar SveTa At fean sar
8 T wEwTd fawrw e A frar
qiF aaf § weg g w1 24.29 Fq
T &1 yaufn aeqe #Y & a'sw vk
1572 ggwrdt fagmaw gfvel & &, 1088
mrfgr ar T § WX wew EargAT AT
fafam sear) & & 1 97 gegwrd S
wrearEl aar 577 fawrm gfael &1 &7
ORI §FNTATH @1 & qT FH
@ & W1 9T gfoaE w9 QU #+7
L eIl

graraT # T ¥ gArE

5165. ot fagrer fog : w7 ®WR
wedl ag aar JY g o e

(%) #ar 72 7= & f& T e
¥ gaw g & T I SHT
T @ e

(@) afz g, &t ag swr@ = @
& g AT W

() =@ wrarew & A sfa & w@v
W E 7

waz-w1g fnw o @i fawm
¥ o st (ot goge A )

(%) gt

(%) w o W fwfosd {7
1969 & w1 a% QU 17 %1 FEAEAT
!

(T) s ge g7 ¥ farwr &
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sy (i) fafa<ed w1 o g
gl (i) W R IR ¥ W T W
frerar aeT W g

wiw e g wel & are
gfawg
5i66. ot fgrer feg : wAr e
wefY ag aaa & o war fe e
(%) 7T wewTe &7 fa=ne aial aur we it
¥ ATC §aT ¥ sgaeqT F¢ T ¢ ATfF A=
AT AIOAETEIA WAEO 9T IHET
TGN FT q; G

(=) afz g, at 97 mal # aEEr
fFat & o2f €9 ¥aT ¥ sTATAr T W
fA g ?

waz-wrg fawm wwr dare fosnr #
TvasR (s go Ko gwEM) : (¥F)
aar (@). wfawfag & § ax qar &
s faeare A efeens @ gu, aOhR
¥ wmafa g, smered, o ¥ g4,
falq 7gea & o Y qoEF o) g
M o wfe ofweemn i &
uTere 9 3 o foedl & sl v A
a1 IUeY FUA # Afy qoArdr B,
a1 tar #33 § gift Ay i & gt €Y
wa Afa & wgae 5000 ¥ wfew @@-
Heqr ATy waTEl 9T AT glear g2
a1 g%dY & A0d fF w@%® wad ¥ N
ar=t gift 2000 5. mfgw & wfww «
g | Ta% fau ufawaw 5 a9 *r wafw
drar 1966-71 faffa st gk 21 e
WFATT Gifae W ¥ ot A R g
W ITEHET & 19 gfewE w U e
grmmmﬁmwgl .

grewTr & frwz arc e deftain

gfwwry

5167. ot fagrw fag : w7 Wwx
wrft g xarr ) o w6 fr
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¢ () wmagex § & graaTm
W wfear & @ 30 dfiw 7 W 0%
W JeE arerE o7 frefq amit &
N A AR 7T ¥ FATT IgAew
g AR

(&) afx gt, @ 7av &R 7 =R
¥ <1 €81 9T Wi e B Fa
YT FTA AT § 7

T wer-wnt few gqr dwrr fawm
ﬁmﬂﬂ?ﬁ(ﬁ[o!‘ow);(‘{)
aEay SR AFT R A EF oA a3
1§ AT ar T Far grwew A
FrEits R o faafpr & @9 ¥
gfawg aEwfas Few 9T s
(aT) TFeT & &7 ¥ Iqew &, A WA
T AR FACH feqa &

. (%) wrewm W wfwm & =
WY fo} eara 9 R E9 gfaur swe
@ T 51 wEITE g &0 AfE AmO-
g & faw (s gegreg) s ara-
g O faafge & fiwqzar 8, Iw@
gfaar gziw A &1 wearw  fa=raia
4l

Informal Coasultative Committer on Social
Welfare

5168. SHRI SIDDAYYA : Will the
Minister of SOCIAL WELFARE be pleased
to stats :

(a) whether the views expressed by
Members of Parllament at the meeting of the
Informal Consultative Committee on Social
Welfare on the 30th August, 1968 were
communicated to the Commissioner for Sche-
duled Castes/Tribes ;

(b) if so, when, and what is the reacti-
on of Government ; and

(c) what steps Govermment have taken
or proposed to take to implement his sugg-
estions/recommendations ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR.(SHRIMATI) PHULRENU GUHA):(a)
Yes, Sir.

(b) and (c) He was verbally informed
soon after the meeting. A formal communi=
cation was sent on 7-11-1968. The Commi=
ssioner has not made any suggestions of
recommendations in this context. The ques-
tion of Goveroment taking any immediate
steps does not, therefore, arise.

Abolition of Regiomal Offices of the
Commissioner For Scheduled
Castes and Scheduled Tribes

5169. SHRI SIDDAYYA : Will the
Minister of SOCIAL WELFARE be pleased
to state :

(a) whether the opinion of the Commi-
ssioner for Scheduled Castes and Scheduled
Tribes was obtaincd before the Regional
Officers were abolished ;

(b) if so, when ; and
(c) the rcasons for their abolition ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR.(SHRIMATI) PHULRENU GUHA):(a)
Yes, Sir.

(b) At a series of meetings held between
February and April 1967.

(c) Attention is invited to the reply
given to Unstarred Question No 6163 ans-
wered in the Lok Sabha on 20-7-1967.

Indian Veterinary Research Institute,
Izatnagar

5170, SHRI C. C. DESAI : Will the
Minister of FOOD AND AGRICULTURB
be pleased to state :

(a) whether it is a fact that some Res-
carch Assistant of the Indian Veterinary
Research lnstitute, Izatnagar were granted
Selection Grade on an adhoc basis pend-
ing final approval ;

(b) whether the Conferment of the
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-Selection Gnde was due to some of the
“omdidates as far back »s 1958 ; - "
[ P ] i

(c) whether the award of the Selection
Grade to these Rescarch Assistants haa not
been regularised so far nor any arrears of

-emolument accruing therefroms paid to

Sbem ; and

(d) if so, the reasons therefor and when
it will be regularised and arrears paid 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE
COMMUNITY DEVELOPMENT -AND
-COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes.

(b) Yes.

(c) Not yet been regularised, nor any
-arrears paid so far.

(d) The matter is under consideration.

Aauction of Young Adivasi Women in Vill-
ages of Hil'ly Regions in U. P.

5171. SHRI NANJA GOWDER : Will
the ..Minister of SOCIAL WELFARE be
pleased to state :

(a) whether attention of the Central
Government has been drawn to an article
published in *Dhinamani’, a Tamil Daily
from Madras, Madurai dated the 13th
October, 1968 alleging public auction of
young Adivasi women by a large gather-
ing of the villugers in the hilly regions of
Uttar Pradesh ;

(b) whether itis a fact that the young
adivasi women are made to plough the lands
instecad of bullocks to propitiate Gods for
getting rains during drought conditions;
and

(c) if so, the reaction of Government
thereto 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF S8OCIAL WELFARE
ADr. (SHRIMATI) PHULRENU GUHA):(a)
to (c). The article, which has been writtea
by a person uafamiliar with the local langu-
age, appears o be based on hear—say, Na-
mcs of the places and the tribes alleged to
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be involved in such practices hlwe also not

boen mentioned. It is,not . possible to (verify

such statements. - dig

wfowe seeral # wggfen ot
ww wggfe wnfien anfet

5172. it wwg wWC ;¥ oAW
wqr grate ot o wETX WY w8
fE :

(¥) &w & was ¥=fm sfmg
weara § sRwifaal o wqgfae onfad,
wigfaa arfen onfaat ar @ ant W
R W sfqwdaT #1 ¢

(=) w1 g% @ ¥ wqglen
arfedt o wggfea erfenr arfedt &
fodr gfera ey gg-wwrew & wndwi &
ggere g frar mar & ; WX

(m) afe aff, @ weTqm TR
e wreiy o v wraTgr % Tk & ar &Y
T ?

u®, Twne aqr gewia swieg &
IER (st we wo waltt) : (%) ®
(n) wgEwel & ¥y sifoa dearAy
# o qlY m wrd Tt v % 951 9T fagfe,
deqraY & TUATATE g W § | 5 qaf
93 fagaa swfodl graedl wravas oTa-
w18 e ¥ a1 W W @ W a
& wmt Wy & <YOW §WT 929 qU W
fear o '

wgt a% geqrat ¥ & o i W STt
11 & T qEf w1 aere &, oW s
&1 Qo fawm & faq gz gefoe e
nq § 7 f% guw—gas gea & fag )
yrange &t pie e facom afafe

5173, sft go ®W1c wWTEqI®™ ; W7
wig o gf 50 og o o gov e
fr

i
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(%) war ag v § fr gerameR
N gf gz faqo afufe & woae ¥
WA @y X fear

(@) w7 mg it = & 5 weras
i sar fawvm mfesrd, i@ # @
I § @y frer g

(1) w1 g Nt "= ¢ fF wfw saw
foom sfafs Y or v & @ s
TF %oy g far § f 9 @mr-ox
% fawrad gfafa & qm o o ;

(w) afz g, & s<we ¥ A &
s A § foaed afvfa #1597 @m-
a7 Wi § arfyd faw 9w ; W

() 71 sgaw wfg Iamz fager
ufewrd ¥ @ @y # A3 AT
Ifag v fear @ 7

ww, yfw, wmofaow fasa o
WEETT WATeM § TromwAl (s Que
q®e JEATeAAY) : (F) ¥(3). 3@ AR
¥ S AT IO TRT FY A qIHF
¥ art af 4 IEEr Wiy e § uR
T AT M 9X qA-9IH 9¥ @

& FTeEiy

Milk Plants in Punjab

5174, SHRI R. K. SINHA : Will the
Minister of FOOD AND AGRICULTURE
be pleas:d to state :

(a) whether Government have approved
plans to set up threo Milk Plants in Punjab;

(b) if so, the estimated cost of each
plant; and

(¢) whether any intggnational agenecy is
providing assistance for the same ?

"

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION ( SHRI ANNASAHIB
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SHINDE):(a)to(c). The requisite information
is being collected from the Government of
Punjaband will be placed on the Table of the
Sabha as soon as it is received.

Development Corporations for Rehabilitation
of Repatriates in Andaman and Nicobar
Islands

5175. SHRI R. K. SINHA : will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether Government have plants to
set up Development Corporations for Anda-
man and Nicobar islands to rehabilitate the
repatriates from Ceylon and Burma; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI D. R.
CHAVAN) : (a) and (b). The
Board of  Rehabilitation at its.
mecting held at Trivandrum on 16th Scp-
tember, 1968, considercd a proposal for the
formation of an Andamans Development
Corporation, It was decided that a Sub-
committee of the Board would process the
proposal and work out its details for
consideration by the Board. Government
would consider -the proposal after Board's
recommendations are received on the sub-
ject.

Chairman of the Food Corporation of India

5176. SHRI D, N. PATODIA : Will the
Minister of FOOD AND AGRICULTURE
be pleased to state :

(a) whether Government have been
able to take any decision for filling up the
post of the Chairman of the Food Corpo-
ration of India;

(b) if so, whether the new incumbent
of the post has enough practical commercial
expericnce as would be necessary to steer
the premier food trading organisation; and

() if pot, on what consideration the
appointment has been made 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : (a) Yes, Sir. Shri Shah
Nawaz Khan has since been appointed as
Chairman of the Food Corporation of India.

(b) Yes, Sir. Apart from having
served for long as a Deputy Minister in the
Government of India, Shri Shah Nawaz
Khan has also worked as Deputy Minister
for Agriculture and as Chairman of the
National Seeds Corporation Ltd. In the
latter two capacities in particular, he has
acquired sufficicnt experience and knowledge
-of food and agriculture Administration.

() Duoes not arise.
Land Reforms In Tripura
5177. SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of FOOD
AND AGRICULTURE be pleaszd to state :

(a) the progress so far made in enforc-

ing land reforms in Tripura;

(b) whether it isa fact that land reforms

in Tripura have gone comparalively slow
and i so, the reasons thercfor; and
(c) what further steps are being taken

for expeditious enforcement of land reforms
in Tripura and how long it is expected to
take to complete the process 7

THE MINISTER OF STATE IN THE Ml-

iSTRY OF FOOD, AGRICULTURE CO=
MMUNITY DEVELOPMENT AND COOP-
ERATION (SHRI ANNASAHIB SHINDE):
(2) to (c). The information is colected colle-
and will be placed on the Table of the
Sabha as soon as possible.

Refusal by The Management ot
Patmohana Colliery to Show
Registers to Labour Officers

5178, DR. RANEN SEN : Will the
-Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether it is a fact that the mana-
gement of the Patmohana Colliery have
qefused to show various statutory registers
in respect of payment of wages eic. to
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Labour Enforcement Officer, Neamatpur and
Assistant  Labour  Commissioner,
Asansol; ’
(b) the names of registers which they
have refused to produce; and

(c) whether any aclion has been taken
against the management -7

THAE MINISTER OF LABOUR AND
REHABILITATION (SHR! HATHI) (a) No,
Sir. The management only asked for time
to produce the records, which have since
been made available for inspection.

(b) and (¢). Do not arise in view of
(a) above,

Non-Cooperation by The Management of
Patmohana Colliery With The Industrial
Relations Department

5179. DR. RANEN SEN : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether it is a fact that the manage-
ment of the Patmohana Colliery his been
totally non-cooperating with the officers of
the Industrial Relations machinery; and

(b) il so, the steps taken by Government
in this regard 7

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI) : Neo.
Sir,

(b) Does not arise in view of (a) above.

Scholarships to Scheduled Caste/Sched-
uled Tribe Students

5180. SHRI P. R. THAKUR : Will the
Minister of SOCIAL WELFARE be plea-
sed to state :

(a) whether it is a fact that no scholar
ship is awarded to a Scheduled Caste/Tribe
student for posi-Matric studies, whose par-
ents/guardiany’ in come from all sources
exceeds Rs. 500 per month and that the cei-
ling of Rs. 5300 includ=s th: various allowa-
nces granted to Government scrvants;

(5) if so, the exact break-up or compo=
sitiom of the inco ne, as defined under the
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means test applicable to Scheduled
Tribe candidate;

(c) the reasons for not revising this
means test for Schaduled casics and Sched-
uled Tribes while the means test under the
National Scholraships Schemc as well as the
National Loan Scholarships Scheme has
been so devised as not to include allowa-
nces like Dearness Allowance in the income
of the salaricd class, and in view of the
recent revision of the similar means test for
scholar ships awarded to students for Sain-
ik Schools; and

o

Caste/

(d) how the rigid test for Scheduled
Castes and Tribes is called *generous” 7

THE MINISTER OF STATE IN THE

DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA) (2}
Yes, Sir: only for Scheduled Castes. No
*Means Test™ is at present prescribed in the
casz stet of Scheduled Tribes.

(b) ““Income™ means thc total income
from all sources for the prcceding year
which includes salary plus all allowances
etc.

(c) and (d) The terms of the grant of
scholarships vary from scheme to schenic, The
scholarships under the National Scholarsh-
ips/National Loan Scholarships schemes are
granted mainly on Merit basis and the num-
ber of scholarships arz also limited but the
Post-matric  Scholarships to Scheduled
Caste and Scheduled Tribe candidates are
unlimited in number and are awarded with-
out any Merit Test. In fact one failure in

Medical and Enineering courses is also
condoned in the case of Scheduled Cas'c and
Scheduled Tribe students. Aslo, the ceiling of
Rs. 500/-p. m, is pitched for above the pati-
onal per capita income.

Voters in Bihar

5181, SHRI VALMIKI CHOWDHARY:
Will the Minister of LAW be pleased to
stato ;

(a) the number of voters in Bihar for
the ensuing mid-term polkms compared with
that of 1967 General Electidns;

(b) the increase in the number of adults
who hava been entitledto vote during this-
Reriod of about 2 yeags, and
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(c) how the percentage increase in the
voters' lists in respect of reserved constituen=
cios corpares with the percentage increase in
general constituencies in Bihar. ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM) : (a) to (¢). The information is
being collected.

Preserve of High-Yielding Milch Cattle

5182, SHRI SITARAM KESRI: Will the
Minister of FOOD AND AGRICULTURE be
pleased to state :

(a) whether the National Dairy Devel-
pment Board has proposed a project to
preserve  high-yielding milch cattle and
stimulate milk production at Anand;

(b) if so, the details thereof; and

(c) whether similar projects would be
sel up in some other States 7

THE MINISTER CF STATE IN MINI-
STRY OF FOOD, AGRICULTURE, COM-
MUNITY DEVELOPMENT AND COOPE-
RATON (SHRI ANNASAHIB SHINDE) :
(a) A proposal has been made to the Gover-
nments of Gujarat and Maharashtra by Dr.
V. Kurien as the Honorary Adviser to the
Government of Gujarat (Dairying and Ani-
mal Husbandry), under intimation to the
Government of India.

(b) The details of the proposal arc as
follows:—

(i) Development of Production-cum-
marketing of milk between Gujara
and Maharashtra. .

For assured and increased milk sup-
ply to the Dairies in Gujarat and
Maharashtra. the most constructive
action open to thc States of both
Gujarat and Maharashtra could be
to pursue a cooperative attack on the
proolem.

1t would be desirable for both States
10 consult the National DairyDevelop-
ment Board for an integrated appre-
ach for cattle development and dairy
development.

(c) There is no such proposal at preseat.

o

(ii)

(iii)
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Panchayat Raj Tralning Centres

#* 5183, SHRI SITARAM KESARI: Will the
Minister of FOOD AND AGRICULTURE
be pleased to state:

(a) the number of Panchayat Raj
Training Centres in the country Stateswise;

(b) the number of persons trained in
these since centres the introduction of the
Scheme; and

(c) whether some States have decided
to close down these centres and, if so, the
reasons thercfor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI M. S. GURUPAD-
ASWAMY) : (a) to (c). Information is
awaited from States/Union Territories and
will be placed on the Table of th: House on
receipt,

Utilisation of Cotton Seeds for Product-
ion of Cotton Seeds Oil

5184, SHRI SITARAM KESRI : Will
the Minister of FOOD AND AGRICULTURE
be pleased to state the gquantity of cotton
seed utilised for the production of cotton
sced oil during the last five years 7

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMEFT AND
COOPERATION  (SHRI ANNASAHIB
SHINDE) :

The quantity of cotton seed crushed
during the last five years is indicated

below =
Year Quantity (lakh tonnes)
1963 2.40
1964 2.95
1965 3.10
1966 5.20
1967 6.00
wurege (fagre) & Wy fawm ufewrd
* fagg Wil

5185 off www wT® wYT : T W
aa gt 50 g T N pT AT e e
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(%) "oy aw & fr gowm foar
wiw® gufy & oF aeeg o feedt gaQ
anf ¥ feqiw 9-4-68 & wov qx I,
aqr fomr gom gmroETEl & & §OEX
affg ¥z wr & feais 1-5-68 %
WY 9F §&ar 2006/67-68 FTA FAIT
¥ fawma—afasrd aar wis gfagqral &
faeg amd 77 e AT w9 fagre
¥ qeg Wt w1 eqry wwfia e @ adr
37 @ & faeg wig aqr FTEATE A
AW FTE; WX

(=) afz gf, @ 57 aX & FTFC A
wT a% AT FEAE AT & ?

wu, v, sgufor fawme Tu
HEETC WA@a § T AN (s g g
qeqgenHY) (F) Tq1 (|): WA FRIC
§ AAFTO UHFA BT AT G § W Frew
&1 9 FAT-9EH 9T 3T & QR |

fagiz & wox fasm afesrd gru
TigEt W e W § fiedt

5186, it sr@A T ®YL : I WA
aa; wiw 74 ag a7 £ g w4 ¥ .

(%) war faiw 18 faa=ax, 1968
& gaaree fagre &, fo=m o # s
fra mg @t i% 2 fw fagre & foaew
TCAMT ¥ W §ww & avx fywme
wfgsrd ) a@Td MR ¥ WA R
Frr e § faft & Fagremoay ¥
fagTe AT ¥ TH ATAN oY AW K AN
" AE

(=) = ag Y @v ¢ v @ wvw
# AN WO RATATE T &SP
afax & fears 19 farat, 1968 =) fagre
ORI ¥ GATEHTC A1 U6 o A fear
A (s S

(%) wfE &, @ 3@ 9T AT WORTL
AT A A% wqr wrdardy Ak § 7
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wia, gfe, wmgafoe foerw we
WEETT Wwrea A e WAt (oft qw. oW,
gerwearft) (%) ¥ (7) : oW g
¥ ArFTS oFT Fom W E W s
§ 9T FRI-9TH 9 3@ & AT )

OfMcial Language (Legislative) Commission

5187. SHRI 8. A, AGADI.
SHRI M. V. RAJASEKHARAN :

Will the Minister of LAW be pleased to
state :

(a) when the Official Language (Legis-
lative) Commission was appointed by the
Central Government for translating English
statutcs

(b) the names of Acts
year,

translated each

<) the total amount spent on the Com-

mission during each year since ils appoint-
ment; and
(d) the number of pages of Statutes

that remain to be translated, the time it is
likely to take and the estimated expendi-
ture involved ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM) : (a) The Official Language (Legi-
slative) Commission was constituicd on the
8th June, 1961, in pursuance of Order of
the President, dated the 27th  April, 1960,
issued under clause (6) of article 344 of the
Constitution.

(b) A Statement showing the names of
Acts translated cach year is placed on the
Table of the House. [Placed in Liberary See
No.-LT-2791/68}

(c) The total expenscs incurred on the
Commission cach year since its constitution,
is as follows :

Year Amount
1961-62 Rs. 1,85,535
1962-63 Rs, 5,33,003
1963-64 Rs. 6,66,559
1964-65 Rs.. 9,22,924
1965-66 Rs. 9,37,509
196667 Rs. 8,78,500
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1967-68
1968-69

Rs. 16,74,538

Rs. 13,04,000 (Pro-
vision included in
the Budget Grants
of the Commission)-

(b) About 11,400 pages of the Central
Acts remain to be translated, it will take
about 5 years to complcte the translation.
An expenditure of about Rs. 70,00,000/- is
estimated to be incurred on the Commission
as a whole during the period of 5 years.

qr3) Ty # Al Wi AT &
[WH T & At J frwad

5188. &Y Tiw W :
st w1 gRT "W
Uil e (i R

&7 AT HEAT faie 22 s, 1968
& gardfea sw- a7 5031 F IaC &
g9 ¥ ag Tary &1 3T w4 fE

() #7998 W F IF T A
faamr #1 #1% fomraa taet & v e
Y mEaE ¥ AN, FAWER q9r 97
g 9t faafea @@l ey sy aar 20
wgar 25 for s faafw fen
g ; Wik

(=) afz &, & &9 ¥ §4HC &
T STHATEY F1 ¥ waaT £ o7 famre g ?

wax wri fawrr agr gwic feam &
v s, (S Ko go qwow): (%)
ot 78 1

(&) s & i J&am 1

Ty, ywaT R wgwne &
e S off v
5189, oft oi% W :
ot W g W
=it W w
T AW HAT g W@ATY ORT OPAT
wor fw



161  Written Answers

(%) wrog aa ¢ e A mgarE
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9T (™). WTET THET T AT IT ATH-
widey ¥agrfearomar & avf (&
gaf a3y 9 freraw w1a w2 qar wigs-
aw i gria ¥ draT & gafw faamig
sfrmri #1 qfd @ g 1 Yo Wy
AT FT TAT 90T F Az & faAg
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Admission for Stenography Course in
Industria! Training Institutes, Delhl

5191. SHR1 BENI SHANKER SHARMA :
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state:

(a) whether it is a fact that admi-
ssion for stenography course in different
Industrial Training lnstitutes in Delhi is
not being made as per rules approved by
the Committce of Exports viz. National
Council for Training in Vocational Trade,
issued by the Director General of Employ-
m:nt and Training Ministry of Labour and
Enployment vide Memo NCT-33 (15)/ 61-62
dated the 15th March, 1963 (Anpexure LI);
and

(b) if so, the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI S. C,
JAMIR) : (a) and (b) . In 1963 the admi-
ssicn to Stenography Course in the Indus-
trial Training Institutes in Delhi was made
according to the procedurc suggested by
the Director General of Employment and
Training which involved a pre-admission
written test of the intending cancidates, As
the pre-admission test of a large number of
candidates involved a number of adminis-
trative difficultics, the procedure was subse-
quently revised by the Delhi Administration
keeping in view the aims and the purpose
of the guidelines laid down by the Director
General of Employment and Training.

Promotion of Stenography Lestructors

5192, SHRI BENI SHAKNER SHARMA :
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state:

(a) wethere it is a fact that there is po
channel of promotion for Stenograrhy inst-
tructors employed in different Industiial Tra-
ining Institutes in Delhi and that thcse who
bave put in six to eight years service have
not been promoted so far;

(b) whether Instructors of othei (rades
are eligible for pext promotions as Super=
visor Instructors and Forsmen lostructors in
higher grades;
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(c) if so, the reasons for demying such
promotion benefits to instructors of Steno-
graphy trade working in different Industrial
Training Institutes in Delhi;

(d) whether Government are considering
any such channel of promotion for steno-
graphy Instructors; and -

(e) if so, the pay scale of such next
higher past 7

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRIS. C. JA.
-MIR): (2) No. There is a channel of promo-
tion for Stenography Instructors employed
in different Industrial Training Institutes in
Delhi. However, there are Instructors in
this trade who have put in six to cight years
service and have not so far been promoted.

(b) Yes.

) to (e). Stenography Instructors in the
scale of pay Rs. 210-425 being non-techni-
<al hands have not been clubbed with other
engineering and non-engineering trads Inst-
ructors in the scale of pay of Rs. 180-280
and Rs. 210-380 for purpose of promotion.
A channel of promotion for Stenography
Instructors however exists in grade 1 of
Delhi Administration Subordinate Ministerial
Service and as Stenographers in the scale of
pay of Rs, 210-530 and Rs. 350-25-575.

Vacancies of . Stenographers filled through
Délhi Employment Exchanges

5193, SHRI BEN!" SHANKER
SHARMA: Will the Minister of LABOUR
AND REHABILITATION be pleased to
state:

(a) the number of vacancies notified by
private and Government Offices in Delhi to
local Employment Exchanges for the posts
of Steno-typists/Junior Stenographers and
Senior Stenographers in the years 1965-66,
1966-67 and 1967-68 scparately, year-wise,
and category-wisc; and

(b) the-member of vacancies in each of
the above mentioned categories filled in
through the Delhi' Bmployment Exchanges
in the above cited years separately ?

DECEMBER 15, 1968
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI S. C.
JAMIR) : (a) and (b) . The available in=
formation is given in the statement laid on
the table of the House. |Ploced in library.
See No. LT-2792/68)

Vacation Benefit to Teachers in the Industrial
Training Institute

5194. SHRI BENI SHANKER SHARMA:
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether it is a fact that staff mems-
bers of Delhi Polytechnics teaching two
years Diploma Course are enjoying the
benefit of summer and winter vacations
every year, while the staff members of the
Industrial Training Institutes in Delhi have
becn denied of this bencfit although both
are under the control of the Delhi  Admini-
stration and have similar duration of cou-
rses; and

(b) if so, the reasons thercof 7

THE DEPUTY MINISTER IN THE MINIS-
TRY OF LABOUR, EMPLOYMENT AND
REHABILITATION (SHRI S. C. JAMIR) :
{a) and (b). The staff of the Polytech-
nics are governed by the rules framed by
the Ministery of Education under which they
are entitled to summer and vinter vacations
every year. The stalf of the Industrial
Training Institutes are governed by the
rules framed by the Ministry of Labour,
Employment and Rechabilitation  under
which they are cntitled to leave concessions
admissible under these rules. The objective
of the Industrial Training Institutes is to
impart training in crafts and as such the
intensive curriculum of the trainees warrants
uninterrupted training within the shortest
period  prescribed for cdch trade. The
trainces of the Industrial Training Institutes
are, therefore, required to work in acmulated
factory conditions, the major portion of
which involves shop-floor training. As such
summer and winter vacations at the indus-
trial Training Institutes have not been pro-
vided under the Craftsmen Traininig
Scheme. :
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- Confract to Bharat Sewak Sama) for Work
In Kalksji Colony, New Delbi

5195. SHRI P. R, THAKUR : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether it is a fact that the Bharat
Sewak Samaj was given the  contract
tevelling of the land of the proposed Colony
for East Pakistan displaced porsons ncar
Kalkaji, New Delhi in July, 1962;

(b) if so, the total amount actually paid
on all accounts to this organisaiion by Go-
vernment before and even after the cance-
Hation of the contract;

(¢} whether this amount was considered as
infructuous expenditurc towards developing
the Colony;

(d) if so, whether this amount has been
deducted from the total expenditure towards
the development of the Colony for the pur-
posc of calculating the actual development
charges now being realised from the allo-
tices; and

(e) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRL D. R.
CHAVAN) : (a) Yes.

(b) Bharat Sewak Samaj had executed
work amounting to about Rs. 2.32 lakhs
against work awarded to them amounting to
Rs. 5.73 lakhs. The actual amount paid to
the Samaj was Rs. 2,32,072/-only.

(c) No.
(d) The question does not arise.

(e) Since the amount paid to the Samaj
represents the value of work dooe for the
colony's development, there is no reason
to deduct the amount from the total expen-
diture incurred on developing the colony.

Staff Quarters for staff of Industrial
Training Lestitute, Delhi

& 5196, SHRI  BENI SHANKER
SHARMA : Will the Minister of LABOUR
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AND REHABILITATION be pleased to
stato :

(a) whother it is a fact thata plot of
land las been earmarked in the Sunlight
Colony in Delhi for the purpose of construc-
tion of staff quarters for the Industrial
Traicing Institute’s staff working under the
control of Delhi Administration;

(b} if so, the number of quarters pro-
posed to be constructed; and

(c) when they will be
ment 7

ready for allot-

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI S. C.
JAMIR) : (a) : Yes.

(b) Sixty eight.

(c) The quarters are expected to be
constructed during the 4th Five Year
Plan.

o & qifadd & Hawdher w1 v

5196. =t ay fomd : war @t A€
wfa 741 ag qam A g w3 6

(%) war wzwe 9 fafea § f aife-
¥ & wagd ofeww aw feqrediz & w4t
& Fg1 0T TG g5 FY ¥ § qifewy #
EfoewT & wrara & areda fad v

(=) war ag &« & fe ok &
qifexdt & fag wrara fear nar daaws
aifedt af) adwr wfwy dom & & wre
arare ¥ 3 femr mar;

(w) war ag aw & f& wx ¥
TR E g afed @ N1 awrd
¥ # wAmr T @ sER Rl
HTHTC ¥ IHT OTLEA W BfAA A &
e ¥ forar Wi afcarerey ot srmer
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frer fis w'fw I aefar fawrg oot
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® wRwgER fear w9, v ¥
TTHT 1, A15qq ©@F F & faemy #,
o% fawa w4 qro Fmw wmAr =feEd;
W

(w) afz g, @ ;1 A A
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wEwIT Aaem ¥ T oser (s
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wEf A ared & W ST a4y @ wwr
¥ 929 9T @ & Wy

12.15 s,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Disturbances and stone-throwing at
e'ection mectings in West Bengal.

SHRI K.P. SINGH DEO (Dhenkanal) :
Sir, 1 call the attention of the Minister of
Home Affairs to the following matter of
urgent public importance and I request that
he may make a statement thereon :—

The disturbances and stone-throwing at
election meetings in West Bengal.

THE MINISTER OF HOME AFFAIRS
{ SHRI Y. B. CHAYAN ) : Mr. Speaker
Sir. Government learnt with decp regret
that when Shri Humayun Kabir was addre-
ssing an election mecting on 9th December,
1968 at Old Jail Maidan in Midnapore,
some miscreants created disturbance by
throwing crackers in the meeting . A craker
burst near Shri Humayun Kabir while he
was speaking and injured him in the face
and caused profus bleeding. He was
admitted to the Midanpore Sadar Hospital
and was later removed to a hospital in
Calcutta. A case has been registered under
sactions 148, 149, 326, 307 IPC and section
6 (3) of the Indian Explosives Act. Seven
persoon have so far been arrested in conne-
clion with the case. [Investigation of the
case is in progress.

Information has also been received that
a [ew other mpectings have besn disturbed.
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Further details are being ascertained fromr
the State Government,

Government strongly deplore such atte-
mpts to disturb meetings convened by

- different political partics in connection with

the forthcoming mid-term clections. Gove-
roment are determined to put down all
such attempts with a strong hand and
would take all necessary measures to enable
free elections in  Bengal as well asin other
States. 1 would also appeal to all the
political parties to condemn wholcheartedly
such attempts to disrupt normal political.
Iife (Skhri S.K. Tapuriah : Will they 7) and
extend their fullest cooperation to State
authorities in maintaining peaceful atmos-
phere essential for the conduct of free and
fair elections.

SHRI K. P. SINGH DEO : Till a few
years back it was the monopoly of the
Congress Party to create disturbances and
break up clection meetings. MNow it has
boomeranged on them and, as a result,
P.C. Sen and others were injured, P. C.
Ghosh was prevented from speaking and
Humayun Kabir is lying in hospital with a
broken jaw. Bengal, which had at one
time had given wvery illustrious sons to
India, patriots, frcedom fighters and;
according to Gokhale's words, was the
vanguard progress, has now suddenly
become a place where clements, who have
no respect for the Constitution and for the
democratic way of life, are holding the
people to ransom , . . . . (Interruption)

SHR1 S. M. BANERIJEE (Kanpur) :
It is a slur on Bengal (Interruption)
He should mention names; why should he
say, Bengal . . ... (Interruption) 7

MR. SPEAKER : Why should Shri
Banerjee get annoyed ? He has not menti-
oned any party. He has not condemned
any individual. Why should he think that
he has named anybody ? He has paid
some handsome compliments to Bengal
and any Bengali must be very happy about
it. He mentioned no party, no individual.
Why should you get annoyed ?

SHRI J. M. BISWAS (Bankaura) :
It would be better if he mentions the
individuals instead of mentioning the State

v+« (Interruption).
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Mr. SPEAKER : Do not make other
people to believe that you are responsible
forit..... (Interruption).

SHRI S.M. BANERIJEE : Why should
he say that they have no respect for
democracy (Interruption). Bengal
has produced Surendranath Banerjee and
Arvind Ghosh . . ., .. ([Interruption).

Mr. SPEAKER : If you get a chance,
you may put a question about Atulya
Ghosh and others. Now it is their chance.
Why do you not give them a chance ?
Every time it may not be Atulya Babu
alone; somebody else also must come into
the picture now and then . . . (Interruption)

SHRI K. P. SINGH DEO These
elements are preventing people from exer-
cising their fundamental right of speech
and expression. May [ know from the
Home Minister whether he has analysed
the reasons for such type of behaviour of
some of thess clements in Bengal, what are
the causes and what are the steps which
have been formulated and are being formu-
lated to see that these causes are removed ?

SARI Y. B. CHAVAN : As | said,
I cannot give the details because the whole
matter is under investigation. [ do not
want, particularly to mention any political
party as such. This is a matter for all
the political partiesto take note of. 1 do
nol want to start in a wrong way and
start allegations and counter-allegations.
At the present moment, I am making an
appeal to all political parties to take notc
of and to create necessary atmosphere for
a peaceful election.

SHRI K. P. SINGH DEO : 1 do not
think the hon. Minister heard my question
attentively. [ wanted to know whether
the Home Minister has analysed the reasons
and the causes for this type of behaviour
in certain clements in Bengal, what are
those causes and what steps have been
taken to see that those causes are removed.

SHRI Y. B. CHAVAN : What is the
question of analysing 7 There are certain
obvious things for which no analvsis is
necessary.

SHRI SAMAR GUHA (Contai) 1 Mr.
Speakr, Sir, | want to warn all the political
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parties, particularly, in West Bengal, through.
this highest national forum, that what has
already started in West Bengal, a compe-
tition of violence, the breaking of heads,
if it is allowed to continue in its ugly form,
as it is ncw, [ have no doubt that the mid-
term elections in West Bengal will turn to
be mad-term clections. Already, West
Bsngal is surcharged with the spirit of
violence and counter-voilence. A chain
reaction has already started. 1 do not want
to blame this party or that party. Every
party has a responsibility . . . .

Mr. SPEAKER : That is what the Home
Minister has said. Why do you want to
repeat it 7

SARI SAMAR GUHA : This is from
the side of Opposition. Sir, just a few
days before. Prof. Humayun Kabir, a
Member of this House, was brutally assau-
Ited when he was addressing a public
meeting at Midnapur. A bomb was thrown
at him and he had a serious fracture
in his jaw. He is still lying in hospital . . .
{ Interruptions )

SHRI BAL RAJ MADHOK (South
Delhi ): This shows their guilty conscience.
Why are they shouting 7 If any proof is
required, it is this proof that these people
have done it. (Iat:rruptions).

Mr. SPEAKER : Order, order. Let
Mr. Samar Guha complete his question,

SHRI JYOTIRMOY BASU (Diamond
Harbour): This, House will become a forum

for election propaganda. . . . ([nterruptions;.
SHRI J. M. BISWAS : We saw Mr.
Madhck in Cuttuck . . . . (lnterruptions).

How his hands were full of blood . ...
{ Interruptions).

SHRI BAL RAJ MADHOK : My head
is strong enough. {Interruptions).

SHRI J. M. BISWAS : In Cuttuck, we
have seen how they have looted the proper
ties of the minority community.

SHRI VASUDEVAN NAIR (Pecrmade) :
These worst criminals and murdcrers should
pot pose as great democrats (Inferruprions).
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SHRI J. M. BISWAS : In Ranchi,
Rourkela and Donguaposi they have killed
80 many people that day. We are ashamed
that they are in this Houve with us.
(Interruptions).

ot gFFRT EATEH (FTFIT) ¥ A
weRaT § aHT e@faw ¥ W@ E, www A
afet frar @ 9 wear omww A @
s At g Aty Fraw gyA @
Fagmemmmr sl v 27
q F wAgErrq A Tifgg WT aww
X FTAT WA =R

Mr. SPEAKER : The hon.
may pleasc sit down. It applics
ksmail also, . (Interruptions), 1 am on my
legs. It does not look well to do all these.
After all, a general question is being asked.
Mo party's name has been mentioned, no
individual's name has been mentioned. He

member
to Mr.

is asking a general question about law and
order. He has said that the mid-lerm
elections are being turned into mad-term
-elections. . .

SHRI JYOTIRMOY BASU :Whata
subtle way of asking questions !

Mr. SPEAKER : Mr. Basu may pleasc

sit down. 1f he has a right to say things
against Congressmen and- everybody, they
too have that right. Can 1 prevent them ?
Can [ put a ban that they can talk only
against some parties ? He should tolerate
it. . . (Interruptions) 1t is a multi-party
-system. . . ([Interruptions)

SHRIL J. M. BISWAS : Why should Mr.
Madhok poke his nose ?

Mr. SPEAKER : Wec have a mult-
party system, Let us proceed without
hitting each other in the name of partios.
Let . herc be some order.

SHRI JYOTIRMOY BASU: Mr. Atulya
‘“Ghosh organized anti-Prime 1 Minister
“ domonstration in  Jalpaiguri; it was a

factional fight. . . (Interruptions)

) Mr. AKER : Why do you bring in
Mr. Akt a 8hosh here ? Mr. Samar Guba
-somy contimue, ' )

172

SHRI SAMAR GUHA : A few days
ago, Shri Hari Krishna, a leading member
of Marxist Communist Party, complained to
the Governor that wheo he was travelling
in a train from his constituency to Howrah,
he wast hreatened by some unknown persons,.
Again, a fow days after that, Shri P. C, Sen.
the former Chief Minister of West
Bengal, when he was returning after addre-
ssing an el:ction meeting in Burdwan dist-
rict, was injured when his car was seriously
brickbatted: some others who were also in
the car were also injured seriously. Then
in Baranagar, a CPM worker was stabbed ..
(Interruptions ) 1 do not want to add fuel to
the fire. 1 want to warn all the political
parties in West Bengal that action will
crcate counter-sction and that will lcad to
a chain reaction of breaking each other’s
head; this will only result in the nullification
of the demociatic elections in West Bengal. .
(Interruptions) 1f you fail to protect the
honour of a Member, then the elemental
sense of dignity in the member would urge
him to defend his own honour. As I was
saying, it is not a question of this party or
that party. Sevcral workers belonging to
defferent parties have been seriously stabbed;
may be, some of them leave this world.
These things are going on not only in Calec-
utta but all over West Bengal. The whole
of West Bengal is surcharged with the ugly
spirit of violence snd vengeance. I would
have welcomed if all the political parties
had condemned, in an unqualified way, the
series of violence that had developed there.
Therefore, 1 want to know from the Home
Minister whether whenever in any public
meeting any political party indulges in violent
activities in disrupting the election meeting.
the Government will take the sternest possible
measures against the members of such
political purties, because they are the ene-
mies of democracy. That is my first
question. Secondly, I want to know this.
Will the Goveroment amend the Pecple's
Representation Act or if necessary issuc an
ordinance. If any political party rem
the election posters of any other political
party or if any member of any political
party disturbs the election mecting of
any other political party or il
any member of any one political party
trics to threaten or assault the member of
aay: other political party during the election
campaign, and if that is verified in the
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<oourt of 1aw, will this Governmeat take the
sternest measuges to see that the “election
is invalidated and that person disqualified ?
These are my two questions, Sir.

SHR1 Y. B. CHAVAN : As faras this
is concerned, the hon. Member wanted. .

oft wrcwm qon ( faeelt awT ) ¢
qg F47 gare faar, ag @« dfaw )

Mr. SPEAKER :
the question.

He has understood
Why are you worried ?

SHRI Y. B. CHAVAN : With all his very
lengthy preamble he asked 'me two questions.
Onec was, whether Government is preparcd

“to take strong action whenever such things
‘happen. That is number one. Secondly,
he asked, whether w: wcre prepared to
amend the Representation of the people Act
80 as 1o disqualify such parties or individ-
uals. So far as the first question is conce-
rned I have already said that Government
proposés to take strong aclion in this
matter.  So far as the sezond question is
concerned, it is a suggestion for action.

SHRI R, BARUA ( Jorhat ) : I do not
want to disturb the hornets nest. But one
thing is certain. There is a concerted move
to disrupt the democratic procedure of this
country. (Imicrruption) The assault on
Shri Humayun Kabir was followed by assa-
ults on Shri Narayan Chowdhury, Shri
Mityananda Thakore, Shri P. C. Sen, and
even the lady candidate was not spared,
Shrimati Rama Dazvi.  (Interruption) 1 want
to know from the hon. Minister’ whether
the political parties have come up with
complete public denunciation of such
activities ? It is no good saying that we
don’t blame this political party or that
political party. The broad fact remains that
unless political parties in the country do not
denounce these activities, it is not possible
for law and order to be maintained.
Therefore, T would like to ask this question
for a reply from Government. Which are
the political parties in the country which
have come forward with public denunciation
of such activities ?

i SHRI Y. B. CHAVAN : I have myself
+ssid that Government certainly deplores
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here to remain as silent
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such incidents, But I would like all politi-
cal parties to take ipitiative and deplose
such things and denounce such activities be-
cause that is the oaly way of maintaining the
proper atmosphere. :

SHRI C. K. BHATTACHARYYA : (Ra-
iganj) : Sir, the Home Minister, in his state-
ment referred to the case of assault on Shri
Humayun Kabir. I would like to draw his
attention to the assault on the Ex-Chief
Minister of West Bengal, Shri P. C. Sen. He
was going to Burdwan to speak in a public
meeting, in the interest of three local cong-
ress candidates, on his way back he was
assaulted and all the three candidates, Shri
Narayen Chowdhury, Shri Nityanand Thakore
and a lady candidate by name Shrimati
Rama Devi were assaulted in the car and
not brickbits, but big bricks, were thrown
at them and Shri Nityanand Thakore was
rcndered  unconscious in the car. Apd
Shri P. C. Sczn because of the injury
he2 received is now conlined tw bed with
a temperature of 105 degrees F. The
Home Minister may find out the facts. This
is the actual position. The peculiar coinci-
dence of things about this is that all these
three cindidues are fighting rivals who
belong to the Marxist Communist Party.
(Interruptions)

SHRI JYOTIRMOY BASU : We are
not goirg o listen to all this. We are not
speclatars to this
kind of clection propaganda. . .

MR. SPEAKER : The Home Minister
will reply. Why should there be excite-
ment 7

SHRI C. K. BHATTACHARYYA :
According to the newspaper report :

“The assailants were mostly the
supporters of the Commanist Party
Marxist. it is learnt.”
SHRI S. M. BANERJEE . Is reading
newspapers allowed inside the House 7

SHRI JYOTIRMOY BASU : Which is
that paper 7

MR. SPEAKER : Shri S. M. Bancejee
himself had read from the pewspapers in
the House 30 many times.
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SHRI C. K. BHATTACHARYYA
Since 1 have been asked to name the paper,
I may say that it is The Hindustan Standard
which gives undue publicity to Shri Jyotir-

SHR! JYOTIRMOY BASU : I take
serious objection to this. There is no ques-
tion of undue or due publicity to me. It is
their paper . .. (Inrerruptions ).

MR. SPEAKER : Let the hon, Member

be allowed to put his question. It will be
over in a minute.

SHRI JYOTIRMOY BASU : You are
allowing all this propaganda to be made on
the floor of the House. We would like to
record our serious objection to this sort of
thing.

MR. SPEAKER : Every minute, the
hon. Member is talking of Atulya Babu and
the Congress and so on. Does not a
Member from the other side have the right
to mention his name at least once ?

SHRIJYOTIRMOY BASU : Shri Atulya
Ghosh is behind all the mischievous deeds
in West Bengal. He organised the demons-
tration against the Prime Minister at
Jalpaiguri. He did so many things at
Calcutta and other places.

MR. SPEAKER : It cannot be the
monopoly of one side only to refer to
such names.

SHRI1 S. K. TAPURIAH (Pali) : Heis
a misguided missile from China.
SHRI S. M. BANERJEE : My hon.

friend is a flying saucer from America.

SHRI C. K. BHATTACHARYYA : 1
may tell the hon. Home Minister that this
is the first stage when candidates are
being attucked at their meetings. The next
stage will be as the clection approaches, to
intimidate the voters, and the third and last
stage will be to wreck the polling booths
and to destroy the ballot boxes, Aleady,
& number of placards are appearing in the
stroets of Calcutta that elections should not
be allowed to be held and elections should
be avaided and there should be no electi
and those parties which have an apprehen-
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sion of their defeat are indulging in these
things. This is the position that we are
coming to and this should be taken care of.

SHRI J. M. BISWAS : It is the hon.

Member's party which has such an
apprehension.
AN HON. MEMBER : It was the

Congress which was trying to postpone the
mid-term elzctions in West Bengal.

SHRI JYOTIRMOY BASU : Under the
direction of Shri Atulya Ghosh, Messrs.
Khaitan Brothers have becn given a contract
to manufacture one lakh ballot boxes which
could be casily tampered with.

MR. SPEAKER : The hon. Member has
had his say alrcady. Now, he should allow
other Members to put queslions.

SHRI C. K. BHATTACHARYYA : I
plead with you that whatever other defects
I may have, I have not the gift of an
uncontrolled tengue. So, I cannot meet all
that my hon. friends opposite are saying.
But I shall only read out 1o you the tclegram
that I have received from one of the injured
candidates, namecly the lady candidate
Shrimati Ramadevi. This is what the
telegram says :

‘‘Preplanned murderous attack at Pauli
Burdwan more than forty Congress wor-
kers injured including m) self Congress
Leader Prafullasen and other Cong-
ress candidates stop police absolutely
in active stop formal election since
impossible pray intervene immediatel:
give proper directions.”

In these circumstances, 1 would like to
put three questions to the Home Minister.

SHRI J. M. BISWAS :
tured telegram,

It is a manufac--

SHRI C. K. BHATTACHARYYA : This
telegram is addressed to the Deputy Chief
Whip. Shri Dwaipayan Sen, because it is
in his coostituency that these things are
happening. The Deputy Chief Whip can
stand guarantee for this.

What steps will now be taken so that
election mectings may be peacefully held by
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all parties and candidates carrying on
election campaign may not be assaulted and
may not be debarred from their own work ?
What steps will be taken for the safety of
the polling booths and the security of the
ballot boxes ? The Home Minister has to
assurc us on these three things.

SHRI J. M. BISWAS : It is a manufac-
tured telegram.

SHRI Y. B. CHAVAN : It is very
deplorable that even a person of the standing
of the ex-chiel Minister and a distinguished
politician, a person like Shri P. C. Sen was
not spared. All these matters are under
investigation.

The hon. Member wanted to know what
steps we were taking to ensure peaceful
election meetings. We are taking all possible
steps in regard to this matter, but this can-
not be done unless we get co-operation
from all political parties. I would request
the leaders of all political parties of
Bengal . ...

SHRI PILOO MODY (Godhra) : if he
had the co-operation of all political partics, it
would not be necessary to do anything.

SHRI J.M. BISWAS : Thes do not want
co-oparation : it is due to [ac:oitnalism in
the Congress Party,

SHRI PILOO MODY : If he had the co-
operation of all political parties, it would
not be necessary for him to do anything.
It is because he does not have it, therefore,
it is mecessary.

SHRI Y.B. CHAVAN : The hon. Mem-
ber is right. 1 do not have their co-operation.
Therefore, 1 am asking for it. So, it is
obvious.

MR. SPEAKER : If he had it, he would
oot have asked for it.

SHRI Y. B. CHAVAN : I do not have
it,and that is why I am asking for it.

DR. SUSHILA NAYAR (Jhansi) He
will pever get their co-operation.

SHRI Y... B. CHAVAN : If 1 do not get
their co-operation then without their co-
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operation we shall see that peace is mainta-
ined during the elections.

As far as the polling booths are conce-
rned, we have taken necessary steps to keep
mobile police parties to sce that peace i
maintained at the polling staticn. 1 would
assure the House that we shall take everystep
to see that boxes certainly will not be
allo: ed to be tampered with.

12.43 brs.
PAPERS LAID ON THE TABLE
Notification under Indian Telegraph Act, etc.

THE MINISTER OF STATE
IN THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND CO-OPERATION (SHRI
ANNASAHIB SHINDE) : On behalf of
Shri LK. Gujral, I beg to lay on the Table:-

(1) A copy of the Indian Telegraph
(Eighth Amendment) Rules, 1968, published
in Notification No, G. §. R, 1961 (English
version) and G. S. R. 1962 (Hindi version)
in Gazette of India dated the 9th November
1968, under subesection (5) of section 7 of
the Indian Telegraph Act, 1885,

(2) A statement showing reasons for
delay in laying the above Notifi-
cation.

|Placed in Library. See No. LT-2769/68]

Review oo the workiog of Hindustan
Steel Limited and Annual Report of
Hindustan Steel Limited.

SHR1 ANNASAHIB SHINDE : On be-
half of Shri P. C. Sethi,

1 bag to lay on the Table a copy each of
the following papers under sub-section (1)
of section 619 A of the Companies Act,
1956:-

(1) Review by the Government on the
working of the Hindustan Steel Limi~
ted, Ranchi, for the year 1967-68.

(2) Annual Repot of the Hindustan Steel
Limited, Ranchi, for the ycar 1967-68
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along with the Audited Accounts and
the comments of the Comptroller and
Auditor General thereon.

Placed in Library. See No. LT -2770/68]

Orissa Rice (Movement Control)
Amendment Order,

SHRI ANNASAHIB SHINDE : I beg
1o lay on the Table a copy of the Orissa
Rice (Movement Control) Amendment Order
19568, published in Notification No. G. S. R.
2140 in Gazette of India dated the 5th De-
<ember, 1968, under sub-section (6) of sec-
tion 3 of the Essential Commodities Act,
1955,

[Placed in Library. See No. LT-2771/68.]

Notifications under Metalliferous Mines
(Amendment) Regulations, Coal Mines
Regulations etc.

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPOYMENT
AND REHABILITATION ( SHRI S. C.
JAMIR) : I beg to lay on the Table—

1. (i) Acopy each of the following Notili-
cations under sub-section (7) of
section 59 of the Mines Act, 1952 :—

(a) The Metalliferous Mines (Amend-
ment) Regulations 1968, publi-
shed in Notification No. G S.R,
1555 in Gazette of India dated
the 31st August, 1968,

(b) The Coal Mines (Second Amen-

dment) Rezulations, 1968. publis

shed in Natification No. G.S.R.

1556 in Gazette of India dated

the 31st August, 1968 together

with corrigenda  thereto publis

shed in Notification No. G.S.R.

2168 in Gazette of India dated

the 14th December, 1968,

The Coal Mines (Third Amend-
ment) Regulations, 1968, publi-
shed in Notiflication No. G.S.R.
1558 in Guzette of India dated
the 31st August, 1968 together

~with corrigenda thereto publi-

~ shed in Notifications No. G S.R.
2169 in Gazette of India dated
tho 14th December, 1968.

(<)
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(ii) A statement showing reasons for
delay in laying the above Notifica=
tions.

[Placed in Library. See No. LT-—
2772/68)

(2) A copy of the Employees’ State
Insurance (Central) Fourth Amend-—
ment Rules, 1968, published in
Notification No. G.S. R. 2113 in
Gazette of India dated the 7th Dece—
mber, 1968, under sub-scction (4) of
section 95 of the Employees' State
Insurance Act, 1948. [Placed in
Library. See No. LT-2773/68]

(3) A copy of the Report of Inquiry into

the fatal accident at North Salanpur

Mine on the 27th September, 1968.

[Plaeed in Library. See No. LT—

2774/68]

(4) A copy of the Report of the Indian
Government Delegation to the 52nd
Session of the Interpational Labour
Conference held at Geneva in June,
1968. |Placed in Library. See No. LT-
2775/68]

Notifications under Essential Commodities
Act, etc.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE ( SHRI
MOHD. SHAFI QURESHI) : 1 beg to lay
on the Table :-

(1) A copy each of the following Notifi=
cations under sub-section (6) of
section 3 of the Essential Commodities
Act, 1955 —

(i) The Cotton Textiles (Control) Fourth
Amendment Order, 1958, published
in Notification No. 5.0. 4138 in
Gazette of India dated the 23rd
November, 1968,

(ii) The Cotton Textiles (Control)
Fifth Amendment Order, 1968,
published in Notification No. §.0.
4139 in Gazette of India dated the
23rd November, 1968. |Placed in
Library. Sce No. LT-2776/68.]

(2) A copy of the Annual Report on the
working of the Cardamom Board for
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activities of the Rubber Board for
the year 1967-68.

Notifications published in Gazette of India
making corrections and amendments in
Delimitation of Parliamentary and
Assembly Constituencies Order etc.

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SLEEM) : I beg to lay on the Table a acopy
each of the following Notifications under sub-

section (2) of section 9 of the Representation
of the People Act, 1950 =

5.0. 4303 published in Gazette of
India dated the 30th November, 1968
making certain corrections and amen-
dments in the Delimitation of the
Parliamentary and Assembly Consti—
tuencies Order, 1966 in respect of
Union territory of Goa, Daman
and Diu.

[0)]

5.0. 4306 published in Guzette of
India dated the 3rd Deccember, 1968,
making certain correclion and amend-
ments in the Delimitation of Parlia-
mentary and Assembly Constituencies
Order, 1966 in respect of the State
of West Bengal. [Placed in Library.
See No. LT-2778/68].

Opilnions re. Al India Ayurvedic Medical
Mediavel Council Bill

MR. SPEAKER :
Sarma.

Now, Shri A.T.

St gER W wEET (I
WHIe HEIEA, 931 1 # 450 agEi
wTOR9ET At §, afew goere & SaEr
®tf arerd ggi 9T TRy 4 2.,

MR. SPEAKER : Order, order. The
hon. Member may resume his seat. He
cannot get up like this and go om raising
whatever matter he likes.

4

sy & wrfed

MR. SPEAKER : He must resume his
seat now. 1 would not allow him to raise
it. Heis gettinpg up and shouting every
time. It is not proper.

ot geR wR wgE ;. IT SW R
dler mar §, ¥R & FEErd A
sfgd o

SHRI A.T. SARMA ( Bhanjangar ) :
I beg to lay on the Table Paper containing
opinions on the Bill to provide for the
constitution of an All India Ayurvedic
Medical Council for India, ma‘ntenance of
an Ayurvedic Medical Rcgister for the
whole of India and for matters connected
therewith, which was circulated for the
purpose of eliciting opinion thereon by the
directicn of the Housc on the 9th August,
1968.

12.45 hrs

Committee on Petitions
Misutes

SHRI S.C. SAMANTA (Tamiuk) : I lay
on the Table a copy each of the Minutes of
the Thirty-seventh to Forty-socond sittings
of the Committee on Petitions.

SHRI S.M. BANERJEE ( Kanopur ) :
Tomorrow is the last day of the session.
You remember that Shri George Fernandes.
had presented a petition before this House
in which the petitioner had peayod that the
Essential Services Maintenance Bil be
dropped.

MR. SPEAKER
bere 7

: How does it come:

SHRI S.M. BANERJEE : 1 will explain.
Since tomorrow iz the last day, I am raising
this; otherwise 1 would not have.

I want your ruling or guidanoe ooe
poim. The particular petition was referred
to the Committee on Petitions, Caa we gat

-
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the report of the Committee by tomorrow ?
Suppose the Committee decides that the
prayer is justified. In that case, the Bill
should not be.sent to the Rajya Sabha.

MR. SPEAKER : I go to the mext item.

R——

MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, I have to report the
following messages received from the
Secretary of Rajya Sabha :-

(i) *In accordance with the provisicas
of rule 127 of the Rules of Proce-
dure and Conduct of Business in
the Rajya Sabha, I am directed to
inform the Lok Sabha that the
Rajya Sabha, at its sitting held on
the 17th December, 1968, agreed
without any amendment to the
Food Corporations (Amendment)
Bill, 1968, which was passed by
the Lok Sabha at its sitting held
on the 10th December, 1968."

“In accordance with the provisions
of rule 127 of the Rules of Proce-
dure and Conduct of Business in
the Rajya Sabha, I am directed to
inform the Lok Sabha that the
Rajya Sabha, at its sitting held on
the 17th December. 1968, agreed
without any amendment to the
Insurance (Amendment) Bill, 1968,
which was passed by the Lok
Sabha at its sitting held on the
9th December, 1968."

ESTIMATES COMMITTEE

Sixty-third Report

SHRI P. VENKATASUBBAIAH :
(Nandyal) 1 beg to present the Sixty-third
Report of the Estimates regarding action
taken by Government on the recommenda-
tions contained in the Eleventh Report of
the Committce on the Ministry of Finance-
Utilisation of External Assistance.

(i)

COMMITTEE ON PETITIONS Contd.

(i) Fourth Report

SHRI S.C. SAMANTA : [ beg to pre-
pont the Fourth Report of the Committea
on Petitions. , .
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(iif) Evidence

SHRI S.C. SAMANTA : I beg to lay
on the Table a copy of the evidence given
before the Commitiee on Petitions.

12.47 brs.

STATEMENT RE : VISIT OF SOVIET
DELEGATION

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AFF-
AIRS ( SHRTF. A. AHMED ): I lay
on ths Table a statement regarding
the visit of the Soviet delegation headed
by Mr. Skachkov, Chairman, State Commi-
ttee for Foreign Economic Relations of
USSR. [Placed in Library. See No. LT-
2779/68.)

12.47 } hrs.
MATTER UNDER RULE 377

Proceedings of the House
MR. SPEAKER: Shri H. N. Mukerjee

Shri Samar Guha rose :

MR. SPEAKER: | am calling only those
who have already represented.

SHRI H. N. MUKERIJEE : ( Calcutta
North East ) : With your permission, 1
wish to raise a matter under rule 377 rela-
tive to what happcned yesterday in the
course of the Third Reading of the Essen-
tial Services Maintenance Bill. It is a
matter of unhappiness that vesterday cer-
tain incidents took place which had the
effect of a kind of reflection upon the con-
duct of the proceedings of the House by
the Chair. The papers of today are full
of reports in regard to this matter, I will
first quote what the TIMES OF INDIA
says :

“*a peculiar situation had arisen and

there was a breeze between the Chair

and the Minister for Parliamentary

Affairs.”

In THE PATRIOT, they put
more strongly and, perhaps,
rately :

ita little
more Aaccu=

*“There was a clash between the Parlia-
mentary Affairs Minister, Dr. Ram
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Subhag Siagh, and the Deputy-Spcaker,
Shri Khadilbar who was in the Chair.”

I was present at that time, and I have
made it a point to refer to the proceedings.
It s0 happened that repeatedly the Minis-
ter of Parliamentary Affairs, who has a
very important responsibility, one of whose
predecessors was even for a time Leader of
the House, forgot, responsibilities of his
position. I am quoting the words from
the uncorrected debates :

He said to the Chair :

“*Every day you are changing the ruling
of the Speaker. We should stick to the
time-limit fixed.

“MR. DEPUTY SPEAKER : It will not
be proper if we apply guillotine at this
stage™. I am not going to apply guillo-
tine at this stage™.

SHRI RANDHIR SINGH ( Rohtak ) :
‘What Dr. Ram Subhag Singh said was all
Tight.

Why should it be referred to here in

this way 7

MR. SPEAKER : Why does he get ex-
cited ? The hon. Member is not blaming
anybody :

SHRI SHEO NARAIN ( Basti ) : That
Bill has been passed.

SHRI H. N. MUKERJEE : I am only
reading in order to remind members. We
are in a quiet mood. Yesterday, we might
have been in an excited mood. Now I ex-
pect we are in a quict mood.

‘That is why I want to recall what had
been said in a moment of excitement which
perhaps is regretted.  That is what I wish
to say.

Dr. Ram Subhag Singh said to the
Deputy Speaker :

““What is wrong in that 7 Thea, we
shall have to move a closure motion".

The Deputy-Speaker replied :
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“I don't mind. I will not shut out de-

bate at this stage :

Later on also, Dr. Ram Subhag Singh
said to the Deputy-Speaker :

“You observe the time limit fixed™.
And the Deputy Speaker replied :

*Is it proper, at this stage, to apply

guillotine 7
Dr. Ram Subhag Singh said again :

“You observe the time-limit.  Yester-
day also, the Speaker announced the
time schedule. You ought to have follo-
wed it."”

And the Deputy-Speaker replied :

not
this

“So far as 1 am concerr .. am
going to apply the guillotine at
moment”.

My point is that the Chair, which was
occupied by Mr. Decputy--Speaker at that
time, in 2 moment of great stress and ex-
cilcment was repeatedly trying to say that
he was not prepared in the interests of Par-
liamentary funclioning to apply the guillo-
tine at the third reading stage and that he
was ready to extend the time by a short ra-
tion, half an hour or so, and that is why all
this happened. My fceling is that the Go=
vernment has a majority in this House; it
is good to have a giant's strength, but it is
bad to use it like a giant who does not take
note of human sensibilitics. (Intrruptions)

MR. SPEAKER : Shri Hiren Mukerjee
is not capable of harsh words. To havea
a giant's strength butl not to use it like o
giant is a good phrase. Perhaps you have
not understood it. It is neither unparliame-
ntary nor bad languagc. How can I prevent
it 7 It is decent language. Why do you
get excited 7 In two minutes it will be over.
I will myself reply. Shri Sheo NMarsin
should not bad get up every second. Allow
him two minutes. The other members are
also there in the Congress Party, the
Minister concerned is there. (Interruptions)
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MR. SPEAKER : Have you finished
now ? I will seek your p:rnission.

SHRI H. N. MUKERIJEE : 1 was only
trying to point out that perhaps inadver-
tantly the Minister of Parliamentary Affairs
did something which amounted in my view
to disrespect towards the Chair.

I wish also to point out that the Home
Minister, Mr. Chavan, was here yesterday
at the third reading stage, and when he
-came, I am quoting from the proceedings,

Mr. 5. M. Banerjee #1id

“Since the Hcme Minister is here, 1
would like to know wizther he would
be replying to the debate,™

Mr. Chavan replied :
#Certainly, 1 am prepared to reply".

Then, towards the end, when Mr.
Shukla was called upon by the Deputy-
SBpeaker to reply, Shri N. Sreekantan Nair
said

“We had a promise from them that the
Minister of Home Affuirs will reply and
not the Minister of State. We had that
promise in the House *.

Mr. Deputy Speaker then said :

*It is not proper. I cannot dictate
Do not make it an issue, Mr, Nair*.

Mr. Sreekantan Nair said again :

“‘“Mr. Chavan is the mastermind behind
. it He should reply”.

: Mr. Deputy Speaker could onmly say :

“] have called Mr. Shukla to reply.
The Home Minister is here. If he so
desires, at the concluding stage. he can
aid a fow words.”
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My grouse--I have been a Member of
this House long enough—is that when a
matter of this description which has caused
such controversies, which has led to
extention of lime over and over again for
reasons which you also have said were un-
derstandable, when a matter of this des-
cription is under discussion in the House and
the Minister, the Senior Cabinet Minister
concerned. is present in the House, it is
only fair to the Hyuss that he replies. He
did not ch»25: ty reply even after hz had
given an assurance that he would. That am-
ounted to scmething which th: papsrs inte-
rpret to mean  that  Mr. Chavan was
visibly annoyed. I founl itin the Indian
Express.] cannot  get
It is  said in the
visibly annoyed.

a copy of that.
papers that he was
This is verv bad for the
parliam=ntary traditions of this country
and 1 do hope that you would make your
observations in regard to this,

MR. SPEAKER : I too read the papers.
It is such a strain for Speaker or anybody
in the Chair, such a strain which may even
result in nervous breakdown. After all the
time was extended no* once or twice but from
7 hours to 24 1/2 hours. Naturally it must
huve been a strain to the Minister of Par-
liamentary Affairs also. On every side
there was strain and everybody went throu-
gh an atmosphere of tension. Therefore
I do not think afier the Bill is passed we
should allow this misunderstanding to con-
tinue. 1o the cvening again the Home
Minister was here at 8 O'clock. He was
replying to the half-an-hour debate. He
gave satisfaction not omly to the friends
here but when Shri Srinibas Misra raised
samething, to that also he replied and all
those who stayed went home with the satis-
faction that a good reply was given. At
times we get excited. After all we are
humar. A few of us are always excited but
the rest of us get excited now and then.
Another thing is yesterday when that point
came where Gandhiji died . . . Is the hon,
Minister saying something ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS ( DR. RAM SUBHAG SINGH):
Shri Mukerjee has lightened my burden,
He has read out the proceedings,
because I come from the rural area and [
am not as experienced &s the bom. Mcmber



189 Magiter Under ~ AGRAHAYANA 18, 1890 (SAKA) Re. Death of 190
Rule 377 Mahatmi Gansdhi

nor can I ever dare to claim that ] am a seni- 13 hry,

of Member. He has read out from the

unoorrected copy of the proceedings. I SHRI Y. B. CHAVAN : That only

do not know whether there is anything objec-
tionable and th: D:puty-Speaker himsell
repeatedly pointed out to me and suggested
that the debate should b: curtailed but
whenever he came here, he in  his wisdom
thought he might have perhaps rightly
thought that it should be extended. 1 want
to act in an honest way. But whatever
be the promise, the promise was made by
all of us including Mr. Mukerjee that the
Bill should be allotted 7 hours and as vou
have yourself said it went upto 34 hours,

SHRI S. M. BANERIJEE (Kanpur) : Not
3 hours, But 24 hours,

DR. RAM SUBHAG SINGH : I accept
that. My friend like Mr., Mukerjee has
come from a big metropolitan city of Cal-
cutta and [ am coming from a rural area.
If the standard of reporting is what they
have reported. no honest pressman would
have bascd his report on the basis of such
reports and no hon. Member of this House
should try to scare this House and over-
whelm the members and the Ministers by
raising such frivolous points of view.
{ Interruptions ),

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): | owe an explana-
tion because hon. Shri Mukerjee gave me
the distinction by making a special refe-
rence to me on the floor of this House. 1
can say that I was never annoyed. One
fundamental rule that [ have followed in
this House is not to get annoyed.

SHRI HEM BARUA (Mangaldai) : You
cover your anger with a disarming smile.

SHRI Y. B. CHAVAN : What can 1
do ? The only point that has been made
again and again is that 1 did not reply. I
«did not reply because [ thought it would
be unfair to the Minister in charge of the
Bill who piloted the Bill here for 7 days. 1t
would have been unfair to my colicagss.

SHRI H. N. MUKERJEE : Thea why
«id you say you would reply 1

showed that I was not unwilling to reply.
In the meanwhile, I had written a note to
the Deputy-Speaker and told him that it
would not be very fair to my colleague, and
I would like to intervene if he wanted me
to, 1 had said that. Of course, ultimately
the Deputy-Speaker asked the hon. Minis-
ter of State to reply and he did.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : [ want to point out oaly
one thing. The Minister of Parliamentary
Affairs said somcthing which is of very
great importance according to me. He said
that the Deputy-Speaker privately told him,
“‘Let us allot the total time; the discussion
is going on and let us do something”. And
then the Chair behaved in a different man-

ner. This is very strange.
SHRI HEM BARUA : May | submit
that the Deputy-Speaker, against whom

there is a scrious allegation, should resign 7

13.01 brs,
INDIAN PENAL CODE (AMEND-
MENT BILL)
SHRI TENNETI VISWANATHAM

(Yisakhapatnam) : 1 beg to move :

*“That this House do extend the time
appointed for the presentation of
the Report of the Select Committee
on the Bill further to amend the
Indian Pcnal Code and to provide
for matters incidental thereto, up to
the last day of the Budget Session
(1969).

MR. SPEAKER : The qucstion is :

*That this House do extend the time
appointed for the presentation of the
Report of the sclect Committee on
the Bill further to amend the Indian
Penal Code and to provide for
matters incidental thercto up to the
last day of the Budget Session (1969),"

. The Motion was Adopted

——

RE : DEATH OF MAHATMA GANDHI

MR, SPEAKER : Bofore we adjourn,
Isbould like to ey 8 few words.
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[Mr. Speaker]

In the newspapers, a controversy has
started whether Mahatma Gandhi died in
the lawns of Birla House or inside the
building. Some Members have already
submitied some motions. | am not allowting
them now, because some other agency must
take it up. Parliament cannot begin a
discussion now. Itisa controversy which
is there [ am not allowingany thing now.
It is an unhealthy controversy. Let us not
bring it bcfore the House,

SHRI J. M. BISWAS (Bankura) : Let
the Government take hver the entirc house;
we do not want a discussion.

13.02 hrs.

Re : Question of Privilege

ot e wra (7Y) : maw =T,
# OF WgAETU T &7 O gOET oA
#Y9ar argan g 1 7z warw ey qrEd
w1 7l § afes sog gzl & wigwmi
% 8 | W9 IS § fF o myg fawn &
fadrgrfasre w7 71 g3 w19F 919 92
9T 8 | W W wEaT § A1 Siowe
frwe & gudi wis famrgur & 5wy
fora® ot Y AT FFT ET F T F
§% $AT a1 foast qog & 3 o qAr
¥t dzwi § iy fa aF wor A F a0
wfezd AT &1 O e g, K SEw
WIZ T wrEAr

MR SPEAKER: 1
the case.

SHRI1 V. KRISHNAMOORTHI (Cudda-
lore) : We want a copy of the judgment.

have understood

MR. SPEAKER : Let me sce. Afier
all, this was reserved. [ had asked the
Home Minister to make a statement. He

said that after the judgment of the Supreme
Court comes he will see. It had come in
the newspapers  But we have to follow

the procedure which we have oursclves
laid down earlier.

oft ©fw v : #few w7 g7 T &
TN TE &Y AT ¢
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MR. SPEAKER :1 do not know whe-
ther it would be possible. Tomorrow is
the last day of this session. First the
copies of the judgment must be got and
then one must make a statement and then
we have a discussion, and all that. I do not
know if it will be possible tomorrow. [ had
assured the House and the Home Minister
also assured the House that it will go thro-
ugh Whether it can be done tomorrow, 1
am not very sure.

13.04 hrs.

The Lok Sabhe adjourned for Lunch il
Fourteen of the Clock.

The Lok Sabha re-assembled after Lunch
at Seven Minutes Past Fourteen of the Clock.

[MR, DEPUTY-SPEAKER in the Chair]

RE : KERALA GOVERNMENT'S RE-
PORTED DECISION TO WITH-
DRAW CASES AGAINST
CENTRAL GOVERNMENT
EMPLOYEES.

SHRI 5. M. BANERIJEE (Kanpur)
Sir, I have a submission to make. It is
not a point of order. Itis a very humble
submission. This session of Parliament is
going to end tomorrow. This morning I
wanted the permission of the Speaker to
raise a very pertinent matter but since
Shri Hiren Mukerjee raised another matter
I did not think it proper to raise it then.
You must have read in today's newspapers
that the Kerala Government wants to
withdraw all cases against Central Govern-
ment employces,

MR. DEPUTY-SPEAKER : The Spea-
ker did not give you permission to raise
it.

SHR1 5. M. BANERJEE : He dis-
allowed the adjournmect motion and the
calling-attention. That is why [ am not
asking . . . (Inferruption)

MR. DEPUTY--SPEAKER Under
rule 377 also he has not given permission.

' SHRI S. M. BANERJEE : He rejested
it.

/
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MR. DEPUTY SPEAKER : You were
informed of it.

SHRI S. M. BANERIJEE : I was info-
rmed by Shri Patnaik. I agree. I have
no grouse against that. I simply want to
bring to your yotice the following news
items ;--

“Kerala to withdraw Cases

“The Kerala Government has decided
to withdraw with permission from
the court, all cases arising out of
the Central Government employee's
strike on September 19 except those
involving serious attacks on people
and property”,

“This decision taken at a meeting of
the State Cabinet today, was anno-
unced by the Chicf Minister, Mr.
Namboodiripad ata Press Confe-
rence”’,

'+ ... Central Government sources in

New Delhi expressed  surprise  at
the Kcrala Government's deci=
sion.. . .""

MR. DEPUTY SPEAKER : 1 have

read the news.

SHRI S. M. BANERIEE : I only want
you to take note of it and ask the Minis-
ter of Parliamentary Affairs to take a note
of it and convey our genuine sentiments
because it is affecting the autonomy of the
State Government.

MR. DEPUTY-SPEAKER : 1 may tell
you that he is definitely going to take note
of it. So for as his sympathies are con-
cerned in this regard, they are with the
workers.

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(DR. RAM SUBHAG SINGH) : As you
were kind enough to say, the Speaker did
not allow it. In that case no note should
be taken of it. But, as you have asked
me to take note of that, I obey your
command.

MR. DEPUTY-SPEAKER : 1 added
one more thing. 1 said that your symap-
thics arc also in that direction.

Government Employees
in Kerala

DR. RAM SUBHAG SINGH : Yes,
Sir. Beyond that I am not going to say
anything. But the STATESMAN comtains
such useless reports, more - particularly
from its parliamentary correspondent, that
this morning it got me embroiled with you.
I do not know whether this is the STATBS-

MAN'S useless rcporting; but, anyway, I
hawe taken note of it,
SHRI S. M. BANERJEE : Iam not

quoting the correspondent of THE STATES-
MAN, but I am quoting the PTI and UNI
news.

SHRI K NARAYANA RAO Bobbili) :
I agree with what you have said. But it
is a matter involving very important princi-
ples of Centre-State rclations. Here isa
situation where the ordinance has been viol-
ated . ...

MR. DEPUTY-SPEAKER : The hon.
Member is going into the merits. I would
not perimt that. Wc arc not going into
the merits now. This is not proper. The

hon. Minister of Parliamentary Affairs
has said what he wantod to say. There
the matter should end.

SHRI SHEO NARAIN (Basti) : They

want to create Bengal here.

SHRI 5. M. BANERIEE : We want
to raise thesc important matters because the
scssion of the House is coming to an end
tomorrow.

SHRI SHEO NARAIN : Weon thhs
side are always helping you to maintain
order in the House.  Bul these people are
creating unnecessary trouble. You were
good enough to ask the hon.  Minister to
say something. And he has said what be
wanted to say. What more do these people
want ?

MR. DEPUTY-SPEAKER : I know
that Shri Sheo Narain is always helpful to
the Chair and to the House.

oft wae o g (fewdt o) @ qR
gt § 5 ot sew N WEm ¥
¥ wEedi A 3 Foerd et ¥
wfar gaedt § Wi aw wigd § fr an wiy
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SHRI MANUBHAI1 PATEL (Dabhoi) :
Is it the zero hour ? Isit an item on the
agenda ?

MR, DEPUTY-SPEAKER : As 1 have
said, the hon. Minister has taken note of
it. And I can say this with a full sense of
responsibility that not only has he taken note
of it but his sympathics on this particular
issue arc with hon. Mcembers opposite. 1
say that with a full scnse of responsibility.

SHRI R. D. BHANDARE (Bombay
Central) : On a point of propriety. You
are asking the Minister to take note of
whatever is raised in the House. We must
learn not to take notc of certain things.
But every time you are asking the Minister
to take notc of it. At that rate, no work can
be transacted here . . .

MR. DEPUTY-SPEAKER
taken note of what the hon.
said.

T have
Member has

sft vovde g (Tgaw) @ 3 |rram

. Wy § W FRT agh o #C faemta 0

WA EY EF w1 W oW W

ﬁﬂii e g wmr o1, W @i
¥ sy §

Nagaland {Change in
Representation) Bill

MR. DEPUTY-SPEAKER : Some matt-
ers are agitating thc minds of hon. Mem-
bers. This is the highest forum in the land,
and we are adjourning tomorrow. When
hon. Members go back and people ask;
questions, what are they to tell them 71
know that Government arc also eager to
bring up so many matters before the House.
Note has been taken by the hon. Minister
of what has been said. 1 think that is
enough,

SHRI R. D. BHANDARE : So many
problems arc agitating my mind that if T
seek to raisc them. I hope you would give
me the same latitude and permit me also to
raisc them.

MR. DEPUTY-SPEAKER : The other
day Shri Randhir Singh had raised the
question of some repression on peasants in
regard to sugarcanc supply. T had allowed
that.

SHRI RANDHIR SINGH
gratcful to you.

: T am very

MR. DEPUTY-.-SPCAKER : Now, we
shall take up the Legislative Assembly of
Nagalund (Change in Reprcsentation) Bill.

SHRI SHRL CHAND GOYAL (Chandi-
garh) : There was no violent activity so far
as Chandigarh was concerned. No  cases
of violence have been liled against the emp-
loyces of the Central Government at Chan-
digarh. I would, thercfore, request that
the cases in Chandigarh should be whithdr-
awn, because there was no vielence and
there was absolutely nothing of the kind.

14.13 hrs.
LEGISLATIVE ASSEMBLY OF

NAGA LAND (CHANGE IN
REPRESENTATION) BILL

MR. DEPUTY-SPEAKER : Regarding
this Bill, I would say that it is more or less
non-controversial. So,we should try to finish
it before time.

SHRI S. M. BANERJEE (Kanpur) :
This is a purely non-controversial Bill.

MR.DEPUTY-SPEAKER : So the hon.
Minister may make some submission and
then we may pass it,
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ot it fog (dgew): o w=T A
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MR. DEPUTY-SPEAKER : Let us finish
it in one hour.

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :1
beg to move :

“That the Bill to provide for a change
in representation in the Legislative
Assembly of Nagaland and for that
purpose to make consequential amen-
dments in the State of Nagaland Act,
1962 and the Representation of the
people Act, 1950, be taken inio
consideration."”

SHRI SRINIBAS MISRA (Cuttack) :
On a point of order 1 submit that the hon.
Minister cannot proceed further with this
Bill. Because I am raising this point of order
it shoud not be understood that I am against
this measurc. I understand the measurc and
I am in full sympathy with the hon. Mover
on this Bill. I am saying this because I
have had the notorcity of blocking things
here. My objection is to the manner in
which Government arc trying (o treat this
House and taking the conscnsus of the
House to be granted, and the manner in
which they are throwing th: Constitution to
the wastc-paper basket . Thercfore, what 1
am raising is so fool-proof and it is to the
cffect that this measure can not be takeu up
in this House.

This Bill secks to amend the Represent-
ation of the people Act. It also sccks to
provide for a greater number of Members
in the Legislative Assembly of Nagaland.
Under the Constitution th: Governor of
Nagaland has the power. [ would invite
your atiention to article 371 A (2) (d) of
the Constitution which says :

“The Governor may make regulat-
ions for th: peace,progress. and good
government of the Tuensang district
and any regulations so made may
repeal or am:nd with retrospective
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effect, if necessary, any Act of Parli-

ament or any other law which is for

the time being applicable to that dists

rict;".

So, bringing in an amendment to the
Representation of the People Act is unnece
essary and it means wasting the time of the
Housc, because the Governor of Nagaland
can do it himself.

This Bill wants to increase the number
of members in the Nagaland Legislative
Assembly from 46 to 52. From the Tuens-
ang area, the number will be increased
by 6.

Article 170 of the Constitution provides
that the number of Members in the Legisls
ative Asscmbly of a State shall never be
lcss than sixty. Article 371A provides for
Nagaland administration . . .

SHRI RANDHIR SINGH (Rohtak) :
It has been amended . . .

SHRI SRINIBAS MISRA : It is perhaps
difficult for my hon. friend to understand.

SHRI S, M. BANERJEE (Kanpur) :
Shii R. D. Bhandare is also consulting
Shri Randhir Singh on a matter of law.

SHRI SRINIBAS MISRA : It will be
clear to anybody that it is such a fool-proof
matter that Government cannot get this pas-
sed here.

MR. DEPUTY-SPEAKER : The hon,
Member's  point is that Government nead
not come before this Housz for this purpose.

SHRI SRINIBAS MISRA : Itis not
that way.  The first point is that for the
amendment of the rcpreszntation of the
Peoplz Act thzy necd not have come before
this House. As regards the other thing, you
will understand it after I have finished my
submission, and it will be clear afterwards,

Here, article 371 A (2) (h) (i) says :

“clause ( 1) shall, in relation to the
Legislative Assembly of Nagaland,
have cffect as if for the word ‘sixty’,
the words ‘forty-six’ had bzen subste
ituted ;"
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S0 far as article 170 is concerned, no
Legislative Assembly will have a number of
less than sixty. But for the sake of MNaga-
land, it will be forty-six. Now, under this
Bill, they are trying to make it fifty-two.
This Bill runs counter to the comstitutio-
nal provision. Without an amendment of
the constitution, how arc you going to pass
this Bill ? It is so clear. Why do they not
first introduce & Bill to amend the Constit-
ution ?

SHRI R. D. BHANDARE rose-

MR. DEPUTY-SPEAKER ; Mr. Bhan-
dare, I was here when this decision was
taken and this particular amendment was
carried. There are some special provisions
regarding Nagaland. When the Parliament
conferred Statehood on Nagaland, certain
special provisions and special responsibilities
had been entrusted to the Governor.

SHRI R. D. BHANDARE (Bombay
Central) : These arc incorporated in the
Constitution. I rely on (h). It says :

“clause (1) shall in relation to the
Legislative Assembly of Nagaland,
have effect as is for the word ‘sixty”,
the words “forty-six® had bcen subs-
tituted ;"

So, the word ‘sixty’ continues to be the
maximum limit.

MR. DEPUTY-SPEAKER His point
Is that this is a constitutional provision.
Can you amend it by a legislation 7 That is
the question he has raised.

SHRI R.D. BHANDARE : It could be
upto *sixty’. The minimum is laid down.

SHRI RANDHIR SINGH : It is only
being increased to fifty-two.

SHRI R.D. BHANDARE : It cannot be
below 46. 46 is the minimum. We can raise

it up to 60. We cannot go bclow 46, The
Constitutional provision is that we cannot

80 below 46.

BB DEPUTY-SPEAKER : I can read
_out the relevant section, Has Mr. Srinibas
'Misra followed ?
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SHRI SRINIBAS MISRA : I have
followed. The minimum being 46, wecan
have 52.

MR.DEPUTY-SPEAKER : Now let us
proceed further. There was some confusion.
Now it has been cleared. (Interruption) 1
wish his example is followed. It shows a
certain humility.

SHRI SURENDRA PAL SINGH : The
Government of Nagaland have, in a letter
addressed to the Government of India, made
a request for increasing the re prescntation
of Tuensang district in the Legislative Asse-
mbly of Nagaland from 6 to 12 members.
The request is based on a resolution passed
by the Legislative Assembly of Nagaland.

Clause (2) of Article 371-A of the
Constitution provides for special safegu-
ards for Tuensang district of Nagaland to he
enforced for a period of 10 years from the
date of the formation of Nagaland or for
such further period as the Governor may,
on the recommendation of the Regional
Council, specify. During this period, under
sub-section (1) of Section 11 of the State of
Nagaland Act, 1962, Tuensang district has
been allocated six scats in the Legislative
Assembly of Nagaland to be filled by
members of the Regional Council from
amongst themselves. At the end of this
period, Tuensang district will have the right
to return 20 members to the Assembly based
on their population. During the aforesaid
period, the representation has been kept low
partly because the clectorate are not fully
familiar with modern electoral practices and
partly because the elections are indirect
through the Regional Council.

Now that the representatives of Tuensang
district have had experience of participation
in the deliberations of the Legislative
Assembly of Nagaland for five years, it is
felt that an increase in their represcentation,
which at present is inadequate, would be
justified.

The Bill seeks to achieve the objective of
increasing the rcprescntation of Tuensang
district from 6 to 12. The extra seats will
also be filled by the members of the Regional
Council from amongst themselves. This
increased number is still short of 20 seats to
which Tuonsang district would be entitled
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ultimately. The reason is that during the
period referred to earlier, no Act of Legisla-
ture of Nagaland shall apply to the Tuen-
sang district unless the Governor, on the
recommendation of the Regional Council, so
directs, and thc Governor, in giving such
direction, may specify that an Act or its
part will have effect in Tuensang district
subject to such modifications and exceptions
as he may specifly on the recommendation
of the Regional Council. In other words, the
Legislative Assembly of Nagaland has, at
present, limited jurisdiction over Tuensang
district. It is, thercfore appropriate that the
representation of Tuensang district in the
Legislative Assembly of Nagaland should
remain somewhat restricted.

The Bill contains a saving provision as
to the existing Legislative Assembly of
Nagaland to the effect that it will not affect
the representation in the Legislative Assem-
bly till it is dissolved. This will mcan that
the Legislative Assembly of Nagaland 1o be
constituted after the passing of this legisla-
tion will consist of elected representatives
from territorial constituencics in Kohima and
Mokokchung districts and the increased

strength of 12 representatives  from the
Tucnsang district chosen by the members
of the Regional Council referred to in
Article 371-A of the Constitution.

Sir, I move.

MR. DEPUTY-SPEAKER Motion

moved :

“That the Bill to provide for a change
in representation in the Legislative Assem-
bly of Nagaland and for that purposc to
make consequential amendments in  the
State of Nagaland Acit, 1962, and the
Representation of the People Act, 1950, be
taken into considcration.™

There is a motion for circulation by
Shri Abdul Ghani Dar. 1s he moving
it 7

SHRI ABDUL GHANI DAR (Gur-
Gaon) : No.

MR. DEPUTY-SPEAKER : He is not

moving it.

Mr. Ranga.

Representation) Bill

SHRI RANGA ( Srikakulam ) : I rise
to suppert this Bill in principle. I am glad
this opportunity is given to the House to
give some considerations to what is happen-
ing in Nagaland. 1 am extremely anxious
that these Assembly elections should take
place as scheduled and every possible effort
should be made by the Election Commission
and by the Government to sce that the
clections are held peacefully, satisfactorily
and non-violently, and every opportunity
is given to the pecople themselves to go to
the polls to excrcise their right to vote,
Recently, 1 had the opportunity of going
there with my friends Shri Randhir Singh,
Shri Bohra, Shri Krishnamurthi and Shri
Kanwarlal Gupta. We were all impre-
ssed with the sincerity with which the Naga-
land Government and the Ministers assured
us ol their anxiety also to see that these
clections are held in a  peaceful atmosphere
und that the polling also would be encoura-
ged 1o become successful, so that they
would be able to demonstrate that the peo-
ple of Nagaland believe in democracy,
believe and have faith in the legislature
which has been given to them according to
our conslitution and that they would like
the State o function in & democratic manoer
within the four walls of the constitution and
within our demccratic principles. Some of
us were told that there were forces which
are very close to the hostiles who are not
keen that these clections should be held.
Somctime ago they boycotted some of the
clections that were held. They were the by-
clections. They could not succeed in that,
Therefore this time they wanted to demons-
trate their success by preventing people
from coming to the polls but then we told
them that we were very keen that these
clections should be held. Then they returned
the charge by saying : Oh, Government are
out to usc all their influence in order to
drag people tothe polls. Sir, thisis an
extraordinary charge which is absolutely
untenable. It would be open to anybody
to go on saying that people are being brou-
ght to the polls by force. The police will not
be intcrested, the military will not be
interested, the local Government would not
be interested in threatening any one
to come (o the polls at all. But then
if these hostiles begin to play mischief
and usc Lheir weapons and batons and
other coercivé powers in order to prevent
people from coming to polls. certsinly. it
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would be the duty of the Election Commi-
ssion and civil authorities-if necessary with
the help of the Army wherever they are
needed-to sec that pcople are given every
protection to go to the polls to cxercise their
right. We made this very clear to those
friends who came and met us there. I since-
rely hope that the Government will try to
take necessary steps, civil steps, non-violent
steps, peaccful steps, democratic steps, to
ensure that the people have that opportunity.

1 would like to say onc or lwo words
about the situation that is prevailing. I
would like to testify this on my own behalf.
1 do not know, other friends may be having
different views, I hope they agrec with me ;
but anybow, I speak subject to correction,
and I would say, on my own behalf, I would
testify, more and more pcople are coming
over, more and more of them are prepared
to accept India as their own homeland, as
their own motherland, although all of them
are very particular, much more particular
than so many of us in our own respective
States to think of their homeland, Nagaland,
as something very precious, something which
has been having a very good culture, some-
thing which is not similar with ours, but
they are prepared to be peaceful neighbours,
peaceful co-citizens along with all of usin
the whole country.

Therefore, I would like to suggest to
Government to try and take as soon as
possible as many steps as are necded on
the lines of the suggestions they are recei-
ving from the Nagaland Government. The
Nagaland Cabinet, [ am convinced, is very
patriotic and believes in Indian nation-hood;
at the same time, they would like to satisfy
their people also in rcgard to their urges
for warious things. For instance, they
would like to have a separate Governor.
I do not see any rcason why we should not
accede to that demand. We are not going
to lose anything by that, nor do we have to
take any kind of risk by appointing a sepa-
rate Governor.

Then they would like to have complete
control over law and order. The time may
not yet be ripe, certainly not ripe before
the elections-are over, to transfer the whole
control over law end order to those people,
not bocause I coasider that they arc not
competent to deal with it=they are all
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fully competent to deal with it, possibly
more competent than people in many other
areas of our country-but unfortunately for
us, we have that special situation there, and
in addition to it, it is a borderland where
we have been having so much trouble.
When the British were here, we were indiff-
erent about that area because they did
not have so many hostile neighbours, Now
we have China on the one side and Pakis-
tan on the other. We are not yet clear
about other ncighbours also, in regard to
their attitude from time to time. For the
time being, we are having friendship, frien-
dly relations and friendly dealings with
Burma, but not so long ago those relations
were not very good.

In those circumstances, for some time
to come, we have asked them also to be
patient. We should also be patient with
ourselves and see to it that while giving
every possible power to them, every possi-
ble opportunity and every possible privilege
also, in regard to control over law and
order, they should be willing to allow the
Governor to be their friend, philosopher
and guide and have a special rcsponsibility.

S0 many other things can be said
and have to be said. Possibly my other
friends will supplement what 1 have said.
We are going to disperse tomorrow. The
year is coming to a close and the new year
is going to dawn. As [ have told those
friends there, let us all, the whole House,
be unanimous in wishing them a happy new
year and a happy and prosperous citizen=
ship in India and success in the coming
elections for all those pcople who are dem-
ocrats, whether they are on the side of the
ruling party or arc opposed to it.

MR. DEPUTY-SPEAKER : For the
general debate, we have 20 minutes. QOut
of ten minutes, five have gone and five
remain, I will just accommodate one or
two members and then call the Minister.

SHRI KANWAR LAL GUPTA : (Delhi
Sadar) : It is not possible to proceed like
this.

MR. DEPUTY-SPEAKER :
dispose of this in one hour.

sft swiware et (g193 ) AT wAT
w1 qaew gw( s wa fafeex @

I have to
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SHRI R. D. BHANDARE : When the
debate is going on, how do »ou allow this ?

MR. DEPUTY-SPEAKER : Once a
debate has started, you can raise a point of
order concerning an issue before the House.
So far as the Order Paper is concerned, if
you have got to say anything, you can say
it after this is over. That would be the
proper procedure. Secondly, the Business
Advisory Commitice never specifically
indicates that at such and such time it will
be taken up.

wft 7y foad : g qiw ax fem
. WTAT &, ST FIT AT WHATT BT T Y
g o v W g ?

Representation) Bill
MR. DEPUTY-SPEAKER : We will
proceed with the business as it has been
indicated here.

st 7y fermd: % T O FE TAIOY

g | AR I AT ), g K@, W W
#a1 wAwE 8, agi wEdd v WA 4 §U
THE MINISTER OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(DR. RAM SUBHAG SINGH) : 1 have
agreed to this debate and it will be taken

up, but the Agenda Paper is not printed by
the Parliamentary Affairs Secretariat.

ot qy famd : AfFw oW @ERE
UATZALT FAT FT fAwE A FANTER |
Fa1 7z A7 gaT 91 fF ara faw WA &
grz za=1 femr sra ?

¥io TrRgHN oy : AT A AT
I30AT 2, I F AT § g efwT AgE 6
FAAT I |

it wy fewd : g7 T qiw AX W
arfelr, # caAr @ wwar § 1 fawdw
wEATsHd Tud § 7t wf geanw A%
&t v, afew #7 oy A & gyw fea
& Or% ¢ AT gzaral w1 g9 Afod, dfeT
TEWET A A kA AT WA 6
waw frar wm@ | s wgaw, &
gaa Ferear fraamar §, weA S &
an H FAr wTwg Al wTAT | g e
FEATA 9fT X W4T @ §, WA W1
mr ?

MR. DEPUTY - SPEAKER : Tt was
postponed at your request.  Therefore,

today, as he has pointed out, we will try to
find timc and accommodate it.

ot qy famd : & s § 6 @ oiw
T3 fe s, waY & &3 wman § o

MR. DEPUTY-SPEAKER : At 50
Clock we shall consider it, not now,
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ft it feg (Qgow) o feedr
e wgrea, o fromdt 3 e -

T fetem I ®1 99 o7+,
Tt WAy, gl weay, gl oed |

g ATTIeE AT ¢ 7 gd A uF A’
FIRIT 7AT WTAT | T ORI TR 2,
wi& gw vk | qget g A K ag FwaAT
gt § fr agt & arfo?, Ser gEmz
Tamd § av w=re faar srar & i am
i XA www SR # Al o
grm s aga oredt ghm

T g% 7z Fewr AIATE A2
oY gar & &% agt & &vr @y #, amn g
WA A dF Fd 2o Smovm
HEA ¥ FE-S9 ¥ WAy fgeream A
WYAT 39 AR, HHA A9 qr e e
FA RN AETE A A F g
Tw-fauT sara &1 W ag asar o
FTHAT EN0 | IW FATH F FE TFATHE
Y weta @ 1 @i ov fad doAasE 2
AFT 9 I AT & TIET U AT
W gEH F7T weg ¥ weg AEIFET AT
wifg, #2ifs ag avex & 7w gov TATE
t

ey ara-agi & s F1 a7 fosraa
t—fafree< age w8 a1a &1 A1z HEwTI-
f5 97 & g e ww &, 3w afmge
Ao gy qed wmel # 9y 9w E A
O I9 B AT fAEF wTRd | AT

WA 9T gHaEim A 7 A fem
w77 |

N4y Fra—7g wEzy & fF e A
wfE W g &1 wgwar 3T F fam
AWz TEAAT TeATETE FT ¥, IAR WK
fear w4 wm Wi 93 A gwEwiar A
¥ o fear amg s s fed A9
qaC AR W) 9f st g
et I woe fear oA
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Nagaland (Change in 208

Representation) Bill
wred ara— Fgt TE—w g E
e frr M AR gm AT gE R A
g adiary § 1 & v owEEw
FIAT § 9 g wredt ot § g
g § fF a7 wrd awre w1 7 6 agh
ATHTL AT &7 . . .

st swiwET wrent o gH O
TS 3, 29 Al TRl B-F-N AN

o

ot el fag : & SR gEF WK
gizar foeall & ae & Fg A& PG
arzAt1, AfeEa g% faam # ag a1a I8
2 fr fam ma 71 ag g @ ¥, 9@ AN
A AT4T | T fAy wnd awrd J@7 AT
FI9 F, A1 98 TATET Ao5 § |

THUEEE & g Aoz faw &
FHAT FLAT § 1

SEVERAL HON. MEMBER rose.

MR. DEPUTY-SPCAKER : There isno
general debate. 1 am closing it.

SHRI KANWAR LAL GUPTA : How
can you refuse my party time ?

MR. DEPUTY-SPEAKER
question of Party. 1am following some
procedure.  (Interruptions) 1 have got only
10 minutes more.  Shastriji wants to speak.
Mr. lakkappa Wants to- Speak .....
(Interruptions) 1 will apply guillotine here
and now. lam not going to extend the
time even by a minute. Then the Minister
may reply. (Interruptions)

: Itis nota

SHR1 SURENDRA PAL SINGH : A
number of points were made by Prof.
Ranga. ..

SHR1 V. KRISHNAMOORTHI
(Cuddalore) 1 made a visit to Nagaland
very recently along with the Swatantra
Party lcader as well as Mr. Kanwarlal
Gupta . . . (Interruptions).
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SHRI SURENDRA PAL SINGH : A
aumber of points were made by Prof. Ranga.
One of the points raised by him was the
desirability of holding elections there as per
schedule and he has expressed the desire
that nothing should happen there which
should come in the way of holding the
olections. I can assure th: House that on
behalf of the Government of India every-
thing possible will be done to see that free
and fair elections are held in a peaceful
atmosphere  (Interruptions) We will give
every possible help. Prof. Ranga also said
that the suggestions made by the State
Government may be accepted. All the
suggestions made by the State Government
are under your consideration. (Interruptions)
I fully associate myself with the sentimen's
expressed by Prof. Ranga about the people
of Nagaland. This is all I would like to
say on this matter.

Mr. DEPUTY-SPEAKER : Now,
question is :

the

“That the Bill to provide for a change
in representation in the Legislative Assembly
of Nagaland and for that purpose to make
conscquential amendments in the State of
Magaland Act, 1962 and the Representation
of the pcople Act, 1950, be taken in to
consideration.”

The motion was adopred.
SOME HON. MEMBERS : rose--

SHRI KANWAR LAL GUPTA : Sir,
you are flouting the entire procedure.
{Interruption).

Mr. DEPUTY-SPEAKER : Order, order.
Nothing will be recorded, let them shout.

SOME HON. MEMBERS : **

Mr. DEPUTY-SPEAKER : Now, all of
you will please resume your scats. You
obey first. Mr. Krishnamoorthi, please
resume your seat. Your lzader is listening
to me. (Intertuption) 1 am prepared to listen.

SHRI KANWAR LAL GUPTA : What
is this going on ? You told me you would
give me a chance. Itis a very wrong
proocdure.

Reprasentation) Bull
Mr. DEPUTY-SPEAKER : Will you
resume you rseat ?

SOME HON. MEMBERS : rose--

SHRI V. KRISHNAMOORTHI : You
called me, If you are upable to control
Shri Kanwar Lal Gupta, it is not my fault.
How can you call the Minister to reply even
withoul listening to me, after calling me ?
It is an insult to the Members.

Mr. DEPUTY-SPEAKER : Unless you
listen to the Chair, 1 will not permit anyone
to speak. I shall listen to you provided
you listen to me first.

SOME HON, MEMBERS : rose--

Mr. DEPUTY-SPEAKER : Pleass
resume your seats. [ am prepared to listen
1o everyonce.

SHRI SHRICHAND GOYAL : (Chandi
garh) Sir, one niinute.

Mr. DEPUTY-SPEAKER : Please res-
ume your seat.

SHRI V. KRISHNAMOORTHI : I am
starting my speech, You called me to speak.
( Interruption )

Mr. DEPUTY-SPEAKER :
you, but please resume your scat Every-
one will resume his scat. We discussed
this matter in the Business Advisory Comm-
ittee. One hour was allotted. I am notin
a position to extend the time on every
occasion.

I will call

SHRI V. KRISHNAMOORTHI : The
Chinese are on the other side.

Mr. DEPUTY-SPEAKER : The Busi-
ness Advisory Committee has fixed the
time. We have to finish the business by
B O'clock, (Imterruption) 1 am not in a
position to extend the time on my own.

SHRI V. KRISHNAMOORTHI : The
House is competent.

Mr. DEPUTY-SPEAKER : If the House
wants to extend the time, it is for the

**Not recorded.
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Minister concerned to do what is necessary.
I am not prepared to take the responsibility.

SHR1 V. KRISHNAMOORTHI : He
Js agreeing.

Dr. RAM SUBHAG SINGH : We are
in your hands, Sir. (Interruption)

I have no objection. If they are sore
about it, you can extend the time by a few
“minutes.

Mr. DEPUTY-SPEAKER : All right;
by 20 minutes. We will finish it.

SOME HON. MEMBERS ROSE~{Inte-
rruptions).

MR. DEPUTY-SPEAKER : There is no
controversy. 1 will give vou the fir<t oppo-
rtunity, Mr. Krishnamoorthi.  Now. if the
amendments are formal ones, there is no
dificulty. T will finish them in two minutes,
At the third reading, I will call the members;
they might speak for two minutes cach. We
will have 20 minutes more.

I cannot reverse the process. (fnterri-
tionsg),

off a7 W g W A UF 6
TaE Ay T qTEw TR UE Ur °
© ¥ gETew FAT 9vEy & 1 AfEw 25 fawe
aY WAl qrga ¥ q¥EE WiE WX § §m
far o< 10 fome = fadr fopsr o7 &

MR. DEPUTY-SPEAKER
I shall extend it by 25 minutes.

: All right;

SHRI 5. M. BANERJEE (Kanpur) :
‘On a point of personal explanation, Sir. 1
never raised any point of order on this Bill

sl SEOWT WEAY  J9Tegw S,
oo ¥ vz ¥ fedr & ow gww ¥
wigaT § I €W TH & G- swi &
wug fraifca ff fedt wgaga e @@
IJaFT Wl wwre ag & fe wonm ame
& ek, fm-fm, Wy, fae &
AART gTEi & oWy YW R e F ¥
fod oy I 97 Al w1 w0 SR

Legislative Assembly of DECEMBER 1, 1968

‘Nagaland {Change in m

Representation) Bill
M FH AR ITF IR T E | 1) aQ
¥ @ B worwe fogm o1 @Far § ) =
e e @ 2 faarg &1 faeq e
ora | & guwar § fe o @ afesy &
T snaem

MR. DEPUTY SPEAKER : Itis a very
geod suggestion, if it is followed.

SHRI S. KANDAPPAN (Mettur) : If
you cannot extend the time, hereafter do
not call any member to speak and them
shut him out, as you did in the case of Mr.
Krishnamoorthi. You called him and said
you will give him two minutes, but after-
wards you did not allow him to speak.

MR. DEPUTY-SPEAKER : Within
2 minutes, if 10 people wani to speak, what
is to be done !

SHRI NARENDRA SINGH MAHIDA
(Anand) : You had asked the Minister to
reply and votes were taken. Are you going
to expunge all that ?

Clause 2-(Change in reprsentation in the
legislative Assembly of Nagaland).

Mr. DEPUTY-SPEAKER : No. We
are now on the clauses. Clause 2

Mr. Lobo Prabhu.

SHRI LOBO PRABHU (Uipi): I beg

to move :

Page 2, lines 4 lo 6,—

Jor “‘persons chosen by the members of
the regional council, referred to in
that article, from amongst thems-
selves™

substitute—

““direct election™

Page 2, line 7,-

Sfor “that" substituie—

(1)

*‘the regiomal™ (2)

Sir, after five years of the formatiom of
Nagaland, after Nagaland has celebrated its
fifth anniversary, we are still not in a posi-
tion to trust them. We are not coacerned
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with the whole of Nagaland. We are con=
cgroed with only one of the three districts-
the Tuensang district. In this district,
there is no direct election. 1f there was
direct election, perhaps the politics of the
people would be canalised. At the moment,
they have joined together against the Gover-
nment, because they cannot meet each other,
face each other in a direct election. There is
power given lo the Government to makc
any changes necessary within 10 years. My
amendment is, since things have gone ¢n 50
well in that arca, which was visited by Prof.
Ranga and others-they did not visit Tuensang
district, but they visited the othcr areas insl-
ead of continuing this indirect clection, they
should take the peaple into confidence and
have direct election there.

. Thec question is, how this can be dome.
1 would refer to article 371. (Jmrerruptions)
If this Government cared to bring the whole
of Nagaland in line with the rest of India,
if they cared to bring Tuensang district in
line with the other two districts, they must
give up this form of indircct election, if not
in respect of all thc 12 seats, at least in
respect of the scats which they are adding.
1 would like the minister to say specifically
what circumstances exist for preventing the
people from exercising their free choice in
the matter.

‘15 brs.

SHRI SURENDRA PAL SINGH : I
will be very brief. Withoul going into the
background, I submit, Sir, that this spe-
cial arrangement, this special porvision
wai made at the express cesire of
the people of Tuensang district. It is.not
as though anything has been imposed on
them. This provision will be there only for
a period of 10 years or for such further
period as the Governor may on the recoms
mendation of the Rogional Council specify
and after the cxpiry of this period automa-
tically they will have direct elections. For
the time being, it is only in deference to
their wishes that we have agreed to this arr-
angement. It is only for a liniited period.
Five years have already passed and only
five years remain. After that, the people
of Tuensang district will have the same
status and standing and they will elect their
Members like the. rest of Nagaland.

Reprzsentation) Bill _
MR. DEPUTY-SPEAKER : I shall mow
put the Amendments to the. vote of the
Hcuse.
Amendment Nos. | and 2 were put
and Negatived.

MR. DEPUTY-SPEAKER
lion is :

: The quess

“That clause 2 stand part of the Bl
The motion was adopled

Clause 2 was added to the Bl
Clauses 3 to 5 were added to the Bill.
Clause 1, the Enaczting Formula aod the
Title were added to the Bill.

SHRI SURENDRA PAL SINGH: 1 beg
to move I

“That the Bill be passed.™

MR. DEPUTY-SPEAKER
moved :

Motion

“That the Bill be passed.”

SHRI V. KRISHNAMOORTHI (Cud-
dalore) : Mr, Deputy Speaker, during
the last week we had the opportunity of
vitiling Nagaland with the assistance of our
Madam Prime Minister. The arrangement
made by the State Government for our visit
were very encouraging and that made us
feol that Nagaland does form an integral
part of India. To day the State Govern-
ment there faces a lot of difficulties.

It is a State only in letter and there is
neither tail nor head. There is no scparate
Governor; the law and order issue is not
given to the State Government, The Gover-
nment under the Chief Ministership of Sthri
T. N. Angami faces a lot of difficulties em
account of this.  Shri Angami is rot able
to answer his critics and also tackle the
hostiles. Due to the Government of India's
initinl wrong doings during 1956-57-the
military actions taken therc—the people in
Nagaland are still hostile to the Government.
We have to win them over. We have to
take steps to sce that the State Government
there gets the support-of all the people fnc-
luding_the hostiles. We are sure that the
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Nagaland Government will march forward
after these elections.

I would like to add one more thing.
The State Government there is swimming
across the current. We have to strengthen
the hands of the State Government by con-
ceding the demand for keeping law and order
with tho State Government. Then only
the Government will be able to tackle effe-
<tively the law and order problem. They
should also have a separate Governor.
The adjoining Naga areas in Manipur and
Assam should bs merged with the State of
Nagaland. Then only it will become a
full-fledged State.

The total population of Nagaland is
only 4 lakhs, About 20 to 30 thousand
youths are still unemployed. Tht Gover-
nment of India should take up the respon-
sibility of giving employment to these 20,000
unemployed youths. On account of frust-
ration the unemployed youths have turned
hostile and arc shouting kuganalim, i. e.
independence. They have started this ind-
ependence movement, The Government of
India should see that these youths ure pro-
vided with employment all over the country.
Then only this movement of independence
can be checked. The State Government
should be helped in this matter. Then only
it will be able to win over the hostile nagas,
as also these unemployed youths. Today
Iread in the papers that Mowu Angami
with his band of 3,000 to 4,000 hostile Nagcs
who have been trained in China is waiting
on the Indo-Burma border to enter Naga-
land. The Governm:nt of India should
take note of this,and unless more powers are
given to the State Government to deal with
them, this problem is not going to be solvad
by military actions alone, 1 appeal to this
bonourable House as well as the Prime-
Minister through you, Sir, that the Govern-
ment should help and encourage io all ways
the State Govrenment so that its hands arc
strengthend. Then only we can have the
State of Nagaland with us and the hostile
clements will be won over. With these
words [ support this measure,

W wiore o A (feetes) @
IMA AT, 0 AT 9T qWAT v Q@
Tu & ¥ o OF wgw fw@w g

DECEMBER 19, 1988
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AT aE gt W orh, SRW
WY Amm sy q wifafag § ) afew agt
T A1 fadm &) wraAr qri IgEr @A
TETW TR fFwl W@ 0y
aw af¥g @ § 9k 931 X zATEEE W
AT o1 g 1 & |wigk  grer wgAT |Avgar
g % A arr v wepfy § feeredt
R O o gz wex § fR owrEm
Fepfy #1 ) 9z g Q), T AT
fraew & fr & armde od o wEE
HEFa T ga< F3 |

FINGE ARIET, ANMHE & WAL WAl
1T F13T qfde 39g AgY gar @, I8 9%
FE a1 7§ "@Far £ w0 frawagfs
afs gw wgy § f& sfred o a3 @k
IW FT WM ATMAT  AwEE WU A agt
93 ;17 914 FY wgAfa WX grEanma ¥
gfaarq fafews &1 & gomew &t
gt | 55% §r9 £ ATTe e &1 AHf
fawre far s =ifao | &gt v amar-
gra & graw, faer si< @y A amEt
F1 Tyarqiz fear s arfgr | goH S
a2g A¢ f& Amml & mew U
wfsaai ag WY &1 sfF & g g
FgT wgar g & ggi qe g d@re-dER
et #r Afq gx wwr arfge o wE W@
T/ X WOET ae WE 1 zafaw &
w1gm £ w armde # wfew & sfew
wf¥rar=l T8, e Y feafr w1y Ao
®{ | ST AT G AT gaen § Jawr
quTaT %1 | wrarfrs fasma & wrg-amq,
qraTTa #1 gfqad, I AR GO F araa
TGy AT | TF q19 § W17 gH qgt W
FIHAT A AN T WAEFI § wifw
oY HY ARt X WO a7 fawwr €

FTAET ¥ A AHEATH § ITH TH GAEAT
wifgwenfaal 1 & | T AT T Ay
¥ 18 wifgg—anfrai § | a8 e wfaw &
wfew Tareaa w1 ga g & | fw frw
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[u'fw(m E s

® o 1T FT IrAY 8, FAR A qwEwT N
W IewmaT §F 8, g A8 & | Am-
qC N gwd gwew aE N oA
9 7wt qrfeear sife gart oy 2w
¥ ¥ o age gvam g @ § | e
TR AW & fgemr &) w ¥ K 7w faw
T ¥ F7 gq (e s s g v
WY AvTde &1 wfes @ wfuw faww
#ifey 9y a9 § @9 wEwar W
TG B wAW@FT & FiH agt < WA
# oty ae faawe §

it wat wmw e (feeet @) @ 9w
e off, g% 6 ATEE 9 #7 ®yE
fast ar Az I & a1z & w7
aT g 5 ATmey AT 1 efiewedT
&1 T F A q2 wgad AR @EIwEE
&1 70 wdEw 3 wgi o A faw T
8 & 9T ameds AT § W ATY # 0w
& T FEAT MFATE |

9get AT A1 37 3 fF g & a
AT ATAE F gfaAH- g T @I
radagia s mar & Wi T A A
agt ®1€ sar & 1 frgy @ a6t § daw
i #fade fafreed ag o g § 1 &%
QAT A A1 qgr 9T wE e orar
T i d Diwm g W o
& WY IAF) oF  gfagw—dra q@T =<
@r gut & 1 gt 9ty & foro gy qxfue
BT 1T & | Tt A W) A€ wrEw A
A qEE 9 FHTT A Ag W ogwAr §
g% =gl 9T agT A1 SN qAEAT W
fe & iy ifs 6-7 A=t & agf T
Ergmm s & afer ¥ gvA armei
&am & § § | wafag ¥ gt wiw ar
e fs av m =ghaga w1 s
T WY AT F7 AW T FTX T IO
At %1 o e & a1t AT @ o

Representation) Bill

o $ W E S A ¥ Al W)
A T FA FT AT faean |fge
o & qgt 9T qfae wt faezw @ Sawy
TF TN @EH FT AT AW | '

Fo8 ar At < ATEw A R 2 TEET
Fat d wf, ¥ fegry w9 # W@
TAF AFar § e ow gw owew ®2
gar Iu% fag w=w AT A @
Tifgu | afF7 o7 7% F30 9T AiAEE
Wamadt g, wawfs qghag &
feafa geeadf w1t ¥ o= a% ooz
AT U7g WTET A1 W TG HY AT FEEAT
e 7w & fau gfwa o Aafew
# gz wiv & FLAT AgAT § f Avm-
T W WA T AV ATET HT HAST §
ITH FAY ¥ WO ATLA ORI AT &
#1§ FHiA fage &, f& #raar fgear
mIeiE # aAT § W s &1 ad)
AT

row affwa w1 gz awwar
tgfragidar A AT F wra  ar
ag o &17 gt K ama § fF agi &
afeais @1 AT & @19 § afeT agi 9
uF I RO TaT W g off ayae ®
faeita #3ar ¢ Wik ofs ag Tigar g fw
armEE AR EY AT | I WA W
T THTT F1 O Fifew A & 99507 Ay
" HY @) & {6 oWeTRE QA 3R
wifzo’ | ¥ AFT 9 aIg % I9AT WY A
@ @A &) Kook anag g v
qeifdY wrET w1 a9 T dAT g §
fagir fF agr aTags g wm
foar &1

¥ agf 9 g AT Wgm g fe
agi 9 gw fart At ang) qr oy o
g At g9 fendifcdt srix & faaw
oF WeE AT g7 ®Y A faaw Wi W
& fag & wry & afeg 99 N aarf Zav
W g
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[#ft wax. aTw g)

g T ¥ ag wg g g e ag o
uw grAr faded ywaw ) a8 § afew
g uF Gifafews saww WY § W gH
qifer zer Afas 9T 7 FY GAHKAT 37 |
qgT ¥ AN q@T AT WX qgh F ST A
uid T¥ qIE URM YT ¥ gg Wi
FqY |

fig faom & aeH & wg ¢ TH
w& W | §ig fRwA F1 A9 TE¢T FAATH
t 9wt Wi wEmesr A A
fesatfeY qrgsr & &= # waer @ar
at ag 4 faw ar w23 § fx feamt Ry
SEW A TAT FT @ ¢ W qg woeT-
ATI7E AT H T FL R E WX T
i & OF T &0 F wtfaw I )
g 1 fgwrar g & awm srem
q faww ¥ gry g w1 SEe 8RR
swwTst §) o 9g fafzar @ ag 9
% fag gre fad, o+l & w7z @
fagarg f& a1 oY &2z mande
I Y AT F ¥ w7 IT Y nHfEa
AT ATH |

UF SEEIW THT A OWIAT WrEO
AT HE AT | TEA 30 a1 ¥t frwraa
¥ fs foo & o a1t S & fag
WY @ AT ¥ g3 IR wafa A
WOHTT 3 WOAT A& AT Tg A5 & W famr
Wi aE § 99 ) AAT Y | W ARE WD
Y FT TAFN R AT wEAT &
wgi Y 9 Ve T § 39 W ohfees
AT AT | T & w19 F £ fakgw
w1 g w3 § |

MR. DEPUTY-SPEAKER : Before 1 call
the next hon. Member, I would like to utter
a word of caution. 1 have been to Nagaland
and 1 have t the Peacc Mission people
there, and spent some useful time
there. So. I would just caution hon: Members

1968 Nagaland . (Change in- 120
Representation) Bill

not to criticise the Peaces Mission jusi on the

basis of one visit . . .

SHRI KANWAR LAL GUPTA : I
strongly object to what you have said. You
may have your own persunal opimion. On
a point of order.

¥ a¥ graT § avq ag fqdgw wa@r
g I ¢ fe s 7 sy w9 g W
T qT 3@ gAT | FE AT WIT A AN
we faar v € Sifw g9 A9 1 arrame
AT 2 ¥ 37 A F & g oifs Sww
F ufy g g fraty &) oW Wi
FI 79 H UF 999 U B qFAT & Afww
A7 IH g4 9T &2 g ag Tq 4@ 3
A & | AN AT A T Afed

MR. DEPUTY-SPEAKER : The hon.
Member is makiog a mistake. He has not
followed what I have said. 1 was there in
Magaland and 1 have seen the work. . .. .

S} ®AC AW YA /Y AT OF A
mE AR A M or AR A AR & ¥
WY TH A § AT foar € ag & T w77
1 IAATAT § | WIT FUTTA WRET  FY
wE g T &Y & ag ggi AN WA

MR, DEPUTY-SPEAKER : They arc
not here to defend themselves. So, 1 was
asking hon. Members to be very cautious,
while making any remarks or passing any

strictures or criticism about them. It is my
responsibility to ensare that,

St wA W T SR A v W
Ty Y S AN Tw A g H Ay
Fa=T & I IITAE AEIET F W g
w1 faarT g At Y wrHe I ag IqawE
agl ¥ ag Wi won faare qaems & ?

MR. DEPUTY-SPEAKER : | have only
cautioned hon. Members.

sft WA W YR A WERT
¥ 7Y 5 W qud fmr aaeny Wiy o
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MR. DEPUTY-SPEAKER : I do not
“shut it out. But I ‘was only pointmg ont
that they were net here to defend
themselves.

o wWT W QA JATAT  WENEH
g AN wIEd o AQRE T AR
aTET AT 0% ¥ g A g faEme
¥qaAT g g 7

MR. DEPUTY-SPEAKER : If | want to
participate I shall certainly come down to
my seat and do so. [ have not expressed
my opinion. I am within my rights to say
what 1 have said. The hon. Member ought
to remember that. When 1 sit in the Chair
I must caution hon. Members so that they
may not say anything which is likely to
prove detrimental later. They are not here
to defend themselves. So, I shall not permit
any such thing. I have not expressed my
view at all and 1 have not expressed my
view at all.

SHRI R. BARUA (Jorhat) : We arc dis-
<cussing a piece of legislation concerning a
section of our Indian population. So, we
should not pass any remarks in a mood of
excitemont which may affect the sentiments
of the pzaple living in that area. I can
assurc you that the Nagas have got respect
for domocratic institutions of their own,
Taking that aspect into consideration, I
would say that it would be wrong to Jjudge
their reactions by our own standards.

L congratulate the Government for having
brought forward this Bill because it is in
consonance with the democratic spirit of
that area. Secondly, it is very oncouraging
40 find that the Chicf Minister Shri Angami
bas today said that during the last few
months the situation in Nagaland has impro-
‘ved and I hope that it will improve still
further. Therefore, I would appeal to Govern-
ment to see that these people who are try-
ing to integrate further with India are given
further encouragement.

‘With regard to the border dispute that
. my hon. friend opposite was raising, 1 should
", request hon. Members not to exaggerate this
s isgue. This is a matter between the Govern-
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ment of Assam and the Government of Naga-
land and the two are very fricndly and I am
sure the day is not far off whea we can
settle the matter. Once again, [ would
request hon. Members not to exaggerate the
matter, because the whole issue is not that
complicated as you lind elsewhere.

In regard to communication, I would
request Government to see that communica-
tions be:ween Assam and Nagaland and for
that matter between the rest of India and
Nagaland improves very quickly. Otherwise,
all talk of integration and all talk of removals
of the inner line difficultics is meaningloss.
This inner line restriction could be removed
only when the Nagaland people and the
Nagaland Goveroment instruct the Govern-
ment here to do so. Otherwise, there are
foctors which may not be helpful in the
matter of their removal. It may create an
adverse reaction also in Nagaland. So, it is
a delicate matter which has to be dealt with
properly.

With these words, | congratulate the
Government for having brought forward
this Bill. and 1 extend wholehearted cr-opera-
tion to the Nagaland Government for the
betterment of the people there.

st gHe QAo oNWY(qAT) : TITSwA
wareg, & 5w faw w1 apfew ¥ wwT
et § 1 g% Praray et g fi o
g2 ¥ Armr Ay & Ay H wdr 3@ WY
T g & & fom ot fin o At Wiy
DEE R R R UL el f SR
% 2w w1 g e g aen s gEn Aifew
rar & ar garer grar § ote g fawmifedy
R §X wTEmTE ammal § dw §
wmer far § Ix F A & Iy oW
we A feafa dar 1Y & o ow fafre
@ ww T R A ag enrd
fanfr Ao wft gwern ¥ feafa *
FRrel § I8 e ferer d wwit }
ot 18 & fau & ool fardfEt oRw
! aurk 2y § 1 gl fawidfe adw
fod wad 3w A wr § wft v awd
R wrwon AT wwem
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[#fr THo ao i)

yffr Fzr F N AFT AN EAE I
#Ri F1 Y I¥ HIX |19 F AT =0 7T
ag it agq afgar § | v F @rg waw
g AR A1 AF @ R uRk wwfew g
¢ 5 =0 @ A0 SR F) ag 9T qaT @)
wram fF 7zt & 5t A § 72 99 § sA
fem=edt 7 <} &1 "’

T @ wa & agi mar qr Y ag =@
wa a7 fowaa st o 5 g Am
TR OE A &Y Tl § W amEE W
A ar qwwy & g fgrgeam & ange
& & afr adr avarr @ g €
o a3l 0F qEAIG §TET A AF @ A
wear § fF armae g7 2w 1 fiazaas
¥ Rt awagarar § 5 wrdmr
w1 srefaw &Y2d 3w 3 & g9 graar
g% Tgr 7 fF a5 A grAa @ 9w
T gH GWYT FIAT A10GT | GHY wEA H
qEFIIA F qg F W EATITE AT
i & grg N ¥ qadta g ag #
WA K AWA @A qgAr g A 9w
WIS A1 A & qar fF st
# 1 % A 7g 7 g9 T &1 wrgy §?
T wamw e, f qw oF wTAR ®E
wga E1 ¥ 7wz frag ar A g
afer a1 ure ¥ fawre arfs sy &7
W 9 A gH ar6 aqwrar 5 ogw
fowre aff wrgd € w0t fawrg aY o
o ST A §Y wrgar | R 9H) 4w
A fe @ gErt @ EeE @
AT wEfag gF I A8 WA § 1 Sfe
gl o gy & Ay faww WAl &
wafag & ara gt quar e g g
I QA TY AT FT Wiewy guir fs 57 &
ugt dr, W Wrdew § 0% 9T ge
e §, OF QI REEd W g el
el oy g WY R oW W
- gy fafedr wraar 7Y wr fx wgi

Representaion) Bill
% Tt T e W Ww W & WK
& argm fF agi 1 waadz 1 9 IW
ar # wiw § o famwr mmay odff &
AT qg @) ooy 0% & gwaa fEar
a1 ¥ fzT qu 77 F g w2m Iod

dre faam & a3 & o9% $5 34 Fa
%3 § o Y wgm 5 agi Y A
gEAT & 97 a1 wog 1 aNA ¥ fau ga+r
AT { @Y Ay gH q37 q FAT 1 9 g
AT arfen e qadd # aamg & Ay
FTAT AT |

sl g EAa qRA (WTAAIE) AT
fadw Ay FamEe F a2 ¥ @) ag
guga fadas quw fRar @ & 59 71 gaw
¥ wavr Far g ) & ey o A7 5w oqa
FagmagfeagisT M awR e 9 &
gfizsim & g g aw oftfam @
=rfgr 1T 38 w9ga AT =1fgw 1 7
st adl & fe a9 & WL FgaT Y
AT faemm ¢ #@ifE aga 9§ aF @@
uF Sufad wIq TRr e | g6 &9 aw w1
A ®T goAT wige & S g aw
A @AF FO TAE T T
AT &1 AEAT 9ar g @ o ¥few
T & I8 gHA FWA wifow # §
fr %! gw wuw AW F) G5FfS F71, 9oy
AT F( CF G WA FI, I GOAT
A ®T, T &1 favg ofcfeafaar §,
ot favg wegfa @, IA=T ot wmer g,
IR A ATEATH €, IAET BT wW@ O
T 3T faww &% | ag e efewiw
¢ foag &1 g qoATET JrT AT A AR
wqd g e

ow o wyfa 2w & qur g€ @, weA
& famr &G AT | @ A A @
wwre ¥7 Uy g &, &E farral & Wt
¥ ar guawEl & adt @, 3 9
g seFfr Wi g $ ow wa g,
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IS Tt efiewry § 7 3@ w1, wAE
guen wr g ifeng A T dm AT
TSI ) aTF qEgr N I A I3 FT
2@ § 1 gaer ofome g QAT fE
9719 7% fF gaea T gHiaE ), WA
@& {5 uFar £ wia qar g1, faamar
O HZAT 421 QY ¢ 1 g AT @ AT
thesia §

¥ z@ fawr 1 eqvr7 gafog A w¢
@ g 5 gars swaq w1 g8y 9z fasei
stel #a wf.fafy o s e fag o <@
garfs swar ot gmad § wEE A
T 7 3% 37 go sfafafeai &1 sara
& wurar gra g1 a% WK wad foww H ¥
"I 9 §F |

AT X § fgsanifidt wifde #,
0 & A oY WY qord ¥ g §
WX I9 GAM @9 #1 At qar &
SEAT g, A7 IH1 &1 q9TE FAT |rgAr
g St @ mqEar & awram wifega
0% § s s € Wit Ml o
| FAH @gamw fear g 1 wME € &
G AT AT wT A F §w o«q €
favamg feamr sgar g f ag =m @R
2O FT OEFE W TE, Y gAR AT w7 QK
w8 W gH IAFN §HEAT F WA
wifagas g9 70 gy § W AR
g g § WAT HAT g §, LT v H
# g9 SA% WAL WYAEd W RIEAT qar
wTHET | T % gra & g@ faw
®T EFTE AT |

SHRI M. MEGHACHANDRA (Inner
Manipur) : Mr Deputy-Speaker, Sir, 1 rise
to say a few words on the Bill which secks
1o increase the represcntation of the people
of Tucnsang district. If the Government has
come forward with a Bill to mik: the people
of Tuensang elect their representatives to the
limit of 20 seats in the Legislative Assembly,

Represemtation) Bill
1 am ready to support it ; because we must
carry forward the aspirations and the desires
of the people and, in doing that, we should
not be late.

Already, the Government of India came
very late to fulfil the demands of thc pcople
of the Nagas. Even today, you find, there
are two administrations. One administration
is the 1esponsible Government and there is
the Legislative A bly. 40 bers are
being elected from two districts. Kohima and
Mokukchung. But, on the other hand, in the
case of the administration of Tuensang
districl, everything depends on the discretion-
ary powers of the Governor. We may say
that there is also the Regional Council. But
that is no substitute. I will be very happy
if the people of Tucnsang are allowed to
elect their representatives and allowed to sit
in the Lepislative Assembly of Nagaland.

Then,there has been a problem of Manipur
also. Some hon. Members referred to that.
In this conncetion, 1 would like to say that
when the Government of India refers to
Nagaland and the aspirations of the people
of Nagaland, the Government of India
should not ignore the disires and aspirations
of the people of Manipur because they are
their neighbours and Nagas also reside in
Manipur. When one part is given Statchood
another part should not be left out.

Some hon. Members went to Nagaland
and visited Manipur also on some purpose.
They spoke against the desires and aspira-
tions of the people of Manipur. I take strong
exception to that, The people of Manipur
have started a movement for the demand of
Statechood. ‘When that demand is there and
the people are agitated, I do not think the
hon. Members should do disservice to the
cause of national integration and the cause
of democracy.

15.2 hrs.
[SHRI R. D. BHANDARE in rhe Chair]

Therefore in supporting the Bill, I would
appeal to the Goveroment and also (o the
House that they should take interest, not
piecemeal but as a whole, in the castern
region, so that the cause of democracy in
India will be strengthencd and in Nagaland
also we may find that all thosc seccssionists,
the extremist group, are isolated.

With these words, 1 support tke BIll.
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st forx arcraer(TefY) - A g
ok § Tw 9T ¥ few w9 W fF
TEHz Y N R Y fear d grew #
wWH Ega Az & fw:

w: are marching towards a democratic set-
up; we are marching towards a democratic
set-up in Nagaland ; we want to give them
freedom, the whole rights of democracy.
(Interruptions)

MR. CHAIRMAN : Order, order. Let
him speak.

SHRI SHEO NARAIN : They want to
make capital out of it. Due to the increase
in the functions and in order to enable them
to participate in the deliberations of the
Assembly, the number of seats is being
increased from six to twelve. I hope that the
Government will tell the Governor of Naga-
land that he must deal with them on equal
terms and give them full democratic rights.
It is the Switzerland of India. We are proud
of it. We will see that Nagaland joins hands
with the rest of India. Every citizen should
be able to go and come back freely. This
is our desire and I hope, the Goyernment
will fulfil the desire of Nagas.

SHRL K. LAKKAPPA (Tumkur) : 1
commend this piece of legislation. Thz
Government of India is approaching towards
development of democratic institutions
this country. We have got evidcnce to show
how they bring such Bills on the onc¢ hand
and how they suppress democratic institu=
tions on the other; we have seen thesc
during the last 20 years,

So far as Nagaland is concerned, it is
a place which has produced beauty queens
like Urvasi. That strategic part of our
country, Nagaland, should be protected in
such a way that we are able to make
programmes and plans for the whole
Himalayan rvegion. The Government of
India have failed to protect the sensitive
parts of this country and, therefore, we
have succumbed to very serious pressure
from foreign countries. As a consequence
of that, all our economic resources and our
systems have been wunder doldrums, I
request the Government of India to take
into conu;&hlion the sensitive arcas like
Manipur nd Nagaland and project a proper
view so that our borders and frontiers are
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well defended. We must create the necessary
atmosphere for that in Nagaland. I am told
that many members and also man; Central
Ministers visited those areas, but there has
not been any development of roads there;
there has not been any developmental
programme therc; even post offices have
not been established; even the heritage, the
culture, has not been introduced in
Nagaland. In the absence of all these
things, history may repeat itsclf. If the
Government of India are not going to take
any steps to see that to all democratic
values that are thsre in this country are
attached the wvalues of those Nagas, then
history may repcat itself. The rebel Naga
leader was not hostile to India; he wanted
to bring the whole group togethcr; there
wias no protection for him and he was
unfortunately murdercd. The Government
of India has failed to investigate Into the
matter and protect the people.

The Government of Inlia should arrange
master plans, so far as the Himalayan
region is concerned. That will be in the
interest of our country as a whole; it will

protect the sacred land of India.

With
the bill.

st ww . wdR wren (grgs) o EE-
afs w77, ATy Afqam #F St #%
sl it &, 3A% ¥ gay ady wEafys @
qie Y fadw wexrem & weIAa
AT | giAvg ¥ f 39 guT v §IEw
* w7 ¥ g qga & Svfewa ar, wafs
m wiw & Pt g |+ 98 gww st
FATZLANT Ag® T919 g4 4 | A7 21
g agrar feom 3w & @wl wew g
gag & gmfaa § ax v fg
sy &) fadw wearaw & arg gwafam
& g7 w1 §fqaw § o o wwnfa
G AT | W I H wuE weAl, ot
FAGIATH AgE, 7 g1 ¢ F'1F ama sl
§ frd wer ¥R & 741, wf@g s
HA ATE & FTW W97 90§ fl2w
w: AT & g Aty @H o aEm g,

these suggestions, 1 support
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tafad go I AraAwl &1 fRRT
A4 AT qgd §

dfea Wi, wafs =it ST AEE
%6 gfai § 7€ &, aw W s§ WdW W
fRw weareg & wafwg <@ o, &
wEY gt fo 9z wgi a5 afggm 9
WIATH & OgFA & | §F W1 gra ey
N 9 a% & 1 a0 460 ¢ o fadw
WEATA HT AY WIS GHIT &7 g OF
W& | W ARG GHIT AWTAE ®T I8
HEAMT & @79 TIFI AYAT €0 AL qA
w7 g9 &3 | JT fa=wre § wrer Ay qm-
®e #1 faew oAy & /19 WIT 999
TR QAL RN AT AT & UF AT W
fairg wrr & &9 § |WWAT, 4T @A
md F7 gaax &, dfewwr & a@

AR

ATITAE ¥ 9T 9T 97 99 AT
fagigt oY Faril F1 gHEEEAT FH &
o gudt g5 Aot & woAt &M ¥ agh
qT a1 gar &« AfET AT A agr o
& 97 W WE! % FHC I AN, Y
qrT AT ¥ el sarfog G w1
qif § | wgf aF 40 qAwd g, afw
wfawrfai ¥ &€ aC A%d GO
gz g%a e @ fF R dTT R Agl W)
wifix @rfeq wex & fag <@ ¢, &) e
gra AEFT FH  FA K wAEC A\
=rfaw | &A1 #1 agi 9T @k far Iax
¥ ag WRW 2T fF 9% g9 WIT 6 &W
7 %¢, og §f % ArEATHl &1 WA 8 o
wad wegr & 6 AT §IHTC agE WY
gfers ®1 I % 9 €@ FA WY A
TEHT IAF ATH B AIATAL T T |

o goeTc oZ 3@ g5y § fF ouw
_wfa-garal & 91§ gefam amy aff
wr ¢ &, oY mfeT g ¥ % @ H-
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wal ¥ ¥ v WK faEig o feafa @
@ & wgat § 7 A ag wfwwmw Al
& 5 AT g 97 Wl & e e
W M AT FT  qEgK w1, ot f¥
frft gat aw ¥ frarfedd & o w7
[fgd | afsq & 9z waww Fgar T
£ f6 9 god 3w & weET gEl oW ¥
43 9T FAT 912 § W ENT WA qT
TH 207 FY Tdrmar A1 I 1 @R §
7% A17 3g sgagr Ay Ag fEmr o
gFar §, faast wdar o 3w ¥ @ q
o WP & aTg FY FE E, 0 AW ®
gfg TERIT § W WO WOE T AW
F, ufa=r w7 gwwd &1

wel % @ WAW & AW T wOw
& a3 fraio & waacar @ &% wg
g1 a7 ff g&&T AR “amae” A |
wry, #Eifs gy fasrar &1 79 gy &
FEREIAT g fe =g
qgd £ AT W & Wre tw 4wy Wy
R A AR § | dq gAY g gHE
fagr f& & ey wfasm § “ofmr
#z g AT’ &7 9N ¢, 9 A '@
S2W T AW WY ARMEE 2 x@ AW
sv’ @ fmr wriy | foed Ted W
W FT TH FIT g1 X1 AEAT W AN @
X ATAT Wy AT WASE BY Wid 1 e
7Y A AAgIEIA AFE A wgr 41 e
T IEFT W £F A1 9T fawr w8
femmgfewmmnd am & e
‘w2, ‘gar’ ar ‘ara’ wify $f AT
oA T ST Q% gET W ¥ fawor-
gHar-ATy ‘&%’ AT gard qoe &
farla g

Tufy ¥8 e § fs wrer a-
S A AW X e o A
fazeft arefeal & e i 59w gt
¢ W T -frdd e e A faet
qrefcat #t afafafal v @ & wden
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[ ywrar @ W)

fris s e @ @ § | 9wy &
s far = <ol fag, Y Swerd
& fag gam wngan §, fowdia ag o
faar & & gat gwew, sk g@rer, Y
9 &7 # FIH FT AT | A@h I 9E-
Tt %t gear w3 & #9 , sfew fadw
RIAn I s aff arf &1 awi
* 9w W/ wv ot q-foy ad &,  wfu-
FTW TAAT GAIE & | IAEN WAATH] HY
Mfaa @y & fau wogesy fama, o
T S gnaw g8 wifs giesfas
ST F A I GAFL FW FA F
g &7 iy, @ifF @mr ¥ wfawiw
| Y arfes e faq 8% 0 S 9
o6 FY iz § gt g3faat £ -

@A, TR egm ¥ wlaaew aarar
AT =fEd

SHRI SURENDRA PAL SINGH : May
I at the very outset say that I am very
happy that some hon. members found time
and took the trouble to visit Nagaland rec-
ently ? [ wish more and hon. members wou-
Id do the same, and go therc and see things
for themselves, Then it will be very easy
to understand as to what is going on there
and everything will fit in its proper place.
So 1 very much welcome this move on the
part of members and hope more and more
members would take the same interest and
visit Nagaland. This will 2lso be welcomed
by the people of Nagaland itscll, because
as was poinled out here, those people in
that part of the country feel isolated. of
course, there is the physical barrier of
distance. It is far away from here, and

they have beea in isolation for a long time. ~

So we on our part should strive as often
as possible to end this isolation.

The proposal that Ministers should
also visit Magaland is a very good one and
1 hope it will be taken note of by my colle-
agues over here. Il more and more people
visit Nagaland, it will be better for all.

A number of points have been made. I
shall try to deal with them as briefly as possi-
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ble. The first main point made by practically
all the speakers is that we should try and win
over the people of Nagaland by a peaceful and
friendly approach. I am very glad there is
realisation on the part of hon. Memibers
that this is the correct approach. This has
exactly been the approach of the Govern-
ment of India all along. Sometimes we
have not been properly understood. A lot
of things have been said against our policy
in the past, Butl am very glad that owur
policy has been to a certain cxtent vindi-
cated aad there is appreciation of it in
the minds of hon. members.

We have followed this policy of sus-
tained patience and conciliation since 1964.
As has been made out by hon. memkters,
this policy has succecded to a very great
extent and this is the right policy to be pu=
rsued. It is because of this policy and be-
causz it has brought about a certain am=
ount of peace and stability there that now
a political dcbate has begun to take place
in the minds of the Naga pcople themsel
ves. This is a very good development, 1
think it is a very neccssary part of the
mental evolution, if I may use that word,
which is taking place, and should take place
in Nagaland at the present moment if this
problem is to be solved once and for all.
That menta! evolution or mental process
has begun and [ can say that this policy
we have followed has been  instrumental
and responsible to a great extent in bringing
about this kind of atmosphere where a poli-
tical debate can take place al the very nerve
centre of underground political power. So
1 think our approach has becn very concili-
atory and will remain so until this poblem
is solved once and for all,

It has been said that we should take
into considcration the demands of the State
Government any try to co-operatc with
them in strengthening their hands. It has
been said on a number of occasions from
our side that this is exactly our policy. We
want to strengthen the hands of the State
Government and to do whatever is possible
to help them so that the people of Naga-
land rezlise and foel that it 1s their true
and representative government and what-
ever has to be done by their hands.
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SHRI KANWAR LAL GUPTA : And
You will not talk with the Underground
without the permission of the State Gover-
nment,

SHRI SURENDRA PAL SINGH :
There arc a number of demands, like a
separate Governor, a Commission to deter-
mine boundary etc. All these are
there. They have been pointed out by the
State Government. But we have said that
this is not the proper time for these things.
At the moment conditions are abnormal,
there is no peace in that area; if and when
peace returns and conditions become nor-
mal, all these will be considered, The
State Government realises our difficulties.

A point has been made as regards deve-
lopment and providing employment oppor-
tunities for people in Nagaland. I whole-
heartedly agree that something special has
to be done for Nagaland for this is an area
which has been neglected for centuries, Par-
ticularly during the last 20 years, sincc the
national Government has been here, we are
doing our very best. A number of schemes
have been prepared by the the State Gover-
nment. Their representatives meet the
Planning Commission and whatever schemes
are made by them and whatever is required
by way of finance we try to provide it.
Whatever they wanl we are prepared to give,
because that will also solve the problem of
employmicnt. Unless and until opportunities
are created there, it will not be possible to
employ them. This is a process which takes

long. We are hopeful that after a few
years this will alse be got over.
About the Inner Line problem, 1 agrce

that this is somewhat irksome, and 1 think
it is time that it was liberalised. I can only
say on behalf of the Government that this
matter is under the consideration of the
Government. There is a proposal to libes
ralise it as early as possible and allow more
people to go to Nagaland. There are no
real restrictions on the Bonafide tra-
vellers, those who want to go there and
scc Nagaland. The only difficulty comes
in when people want to go there for explo's
tation purposes, because the people over
there being backward, they arc rather appre-
heasive that pzople who are more advanc:d
in trade, commsrce and education might
szttle down there and carry on thsir trade,
and this will be to their disadvantage.

Nagaland (Change in 234
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Naturally that cannot be permitted for the
time being, but this a temporary phase and
I am sure that within a few years when
Nagaland has developed to a certain ex-
tent, all these restrictions will be removed.
Even at present we are thinking of libzrali-
sing to a very great extent to allow more
and more people to go there.

I must make a brief reference to a re-
mark which my hon., friend Shri Bohra
made about Christians in Nagaland. 1
was very pained to hear what he had to
say about Christianity. I think the re-
mark was very unfair and uncharitable.
Merely becausc some of our people in Naga-
land are following a particular faith, he
scems to think that they are disloyal or
that their patriotism is in doubt. This is a
very wrong approach. I presume the reason
which motivated him to say this was pro=
bably the activities of some of the Mission=
arics in Nagalond sometime ago. 11 is true
there were some foreign missionaries
who have done some mischicf, there
is no doubt about it. But these people are
no longer there, There are four or five
Missionaries even now in Nagaland. They
have been kept there with the advice of the
State Government. They are not indule
ging in political activities. they are all
educationists. [ think it is wrong to say
that they are disloyal just because they are
Christians.  Our Christian or Muslim bro-
thers are just as patriotic as we are. All
their religious activities are now being
carried on by Indian Christian Padris and
not by loreigners.

Shri Megha Chandra said that the
people of Tuensang should be given the
right to have their MLAS in the local Asse-
mbly. As I said in my opening remarks,
this is a wish was expressed by the people
of Tuensang themselves and this is an
arrangement which was arrived at beilween
the people of Tuensang and the rest of
NMNagaland, and we respscted their wishes,
and it is only for a short period of time,ten
years or so, after that they will fall in line
with the rcst of the State. So there should
be no difficulty about that. To make this
very clear I would like to quote four
or five lines from a spcach which the late
Pandit Jawahar Lal Nchru made on this
partizular issue when the Nagaland State
Act was discussed in this House :
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I should like to stress that this pro-

. viso about Tuensang District is not
of our seeking. We agrecd to it
because the representatives of Tuen.
sang and the representatives of the
Nagas have put it forward, and we
thought it was a proper provision to
make for th: future becaus: conili-
tions are different there and they
are a little bit afraid (i. e. the people
of Tuensang) that their interests
might not be properly looked after
otherwise.”

These were reisons for wiich this par-
ticular provision was made, and as I have
already said, alter the expiry of some vears,
this will most probably be done away
with,

A number of points have been made
by Shri Prakash Vir Shastri. Hc asked
particularly why the External Affairs Mini-
stry is still dealing with Nagaland.

Now, Sir, this question has been ans-
wered on a number of occasions in the past
as the house is very well aware. 1t is has
.a historical background as hs himself
pointed out.  This was one of the demands
of the Maga peuple themselves.

ol geT0 X wRE ;A7 TG AT
ot & fag oY, 3g® U, . qowA, A7Z O
urgw fafaez< o

SHRI SURENDRA PAL SINGH : |
cannot say what he actually said. [ can

This was a demand made by the Naga
People. This is one of the points in the
16 points memorandum submitted to Go-
vernment and finally the Government
agreed.
I cannot say. It was accepted.  Now, the
position is that for all practical purposes.
Nagaland is dealing with cach and every
Ministry in the Centre. There is a sort of
tenuous or incidental link with the exter-
nal Affairs Miaistry too But that too
can b: considered later on.
State Government also wants these links to
* continug. A little while ago an hon. Mem-
ber said that we should agree to the de-

" mands of the Styte Governmeat. Itis pro-
per that thls d d too should be agreed

What was the reason bchind it,

_ the couatry is behind them.

The present
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That is the main reason why we are
carrying on with this.

still

ot swAtT wEst ;oW qEg
wredY St A AY ¥H grew ¥ ug wAg AT
s ag7 s & g7 @A fa¥w W
A EEIHT Y RPATAT § FC AN | QA H
T IFIL &1 ATeETgq wreAr ot ¥ faar
ar |

SHRI SURENDRA PAL SINGH : I
think some sort of an assurance was given
but the matter is under consideration. We
have to carry the State Government aloog
with us in this matter.

SHRI 0. K. BHATTACHARYYA
(Raiganj) : The hon. Minister will kindly
admit that giving the name of Magaland
like England. Scotland and Ireland and
placing it under the External Affairs Minis-
try. the whole thing is an outlandish

Affair. That was the point that we
raised when Pandit Nehru brought
this matter. He also could not give suffi-

cient and satisfactory explanation as to
why it was done.

MR. CHAIRMAN : That question has
becn answered in the House.

SHRI SURENDRA PAL SINGH
The question of thz nam: has also been
raised by hon. Shri Prakash Vir Shastri.
We should not lay too much emphasis or
importance on the name. MName is a thing

. . Which is given by the people of the State
only give the Government's point of view. -

themselves, 1f that is the wish of the people
of Nagaland State itself, then what does it
matter. The other day the name of
Madras State was changed as Tamilnadu.

Another point was raissd about, the
security forces. I am very happy that the
hon. Members here realise that our secu-
rity forces have a very difficult role to play
in Nagaland and in this difficult situation
They have
been good enough to express such senti-
ments. One point Mr. Prakash Vir Shastri
made is that the security forces should
be given a free hand to deal everything in
Nagaland. Under an agrecment we have
given the authority to the State Govern-
ment. [ may assure him that when ever
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this agreement is broken or any ‘iolation
of the agrecment takes place our security
forces do take appropriate measures. They
have full powers to curb any unlawlul
activities.

MR. CHAIRMAN : Now the question
is :

“That the Bill be passed.”

The motion was adopied,

—

15.50 brs.

INDIAN TARIFF (AMENDMENT) BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFFI QURESHI) :

Sir, T beg to move :

““That the Bill further to amend the
Indian Tariff Act, 1931, be taken in-
to consideration™.

Sir, This Bill sceks to amend the first
Schedule to the Indian Tariff Act, 1934, in
order to give effzct to Governni:nt's deci-
sions on certain  recommendations of the
Tariff Commission relating to the Dyestuffs,
Aluminium and Automobile Industries.
Hon. Members would be aware that the
protection to the Dyestuffs and Automobile
Industrics was originally due to expire on
the 31st Dacember, 1967. Owing to the
Tariff Commission's preoccupation with
certain more urgent inquiries, it was not
able to submit its regular reports in res-
pect of these industries during 1957, and
the protection on them was therefore cx-
tended as interim measure uplo the 31st
December, 1958, throught th2 Indian Tariff
(Amendment) Act, 1957. The Commission
has since submitted its regular rcports on
these two industries, as well as on the
Aluminium Industry which also the pro-
tection is due to expire on the 31st Dece-
mber, 1968,

Copies of th: Tariff Conmnission’s Re-
ports on the three industries and of Gover-
nment’s resolution and notifications issued
thgreonhave already bren laid on th? Table
of th: Housz. Notas on thas: industries, cote
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bers will no doubt have gone through the
documents and the details given thereih
regarding the development of the respective
industries under protection.

At this point, I would like to make a brief
reference to the functions of the Tariff Co-
mmission. Members would have sotn the
“Review of Work of thz Tariff Commission
for the period October, 1957 to S:ptember,
1968"" which has also bzen circulated for
their information. Under the provisiors
of the Tariff Commission Act, 1951, a péit=
manent Tariff Commission was constituted
in January, 1952. The main functions df
the Tariff Commission are to make protec.
tion and price inquiries and reviews. Ih
this cchnection, I would like to mention
that Section 11 (a) of the Tariff Commi-
ssion Act, 1951, contemplates “the grant of
protection (whether by the grant of subsidy
or the levy of protective duties or in any
other suitable form) for the encouragement
of any industry in India . .."

T would also like to mention that a pro-
tection industry has obligations as wzll as
facilities and that it is onc of the function
of the Tariff Commission to keep a watch on
protected industries to sec that they fuHil
their obligations. Sszction 11 (d) of the
Tariff Commission Act, 1331, provides for
inquiry and report regarding action to be
taken where an industry in taking uniue
advantage of the tariff protection grantédd
to it, as for exampl: by charging unneces
s¢arily high prices for its goods or acting
in @ manner which results in  deterioration
in quality etc. The continuance of protec-
tion to an industry would thzrefore enable
periodic reviews to bz made by the Tariff
Commission, not  only to guide the pro-
gress of the industry but also to see that
it does not act to the detriment of the
national interest.

1 shall now briefly refer 1o the induse
tries in question. Dyestuffs : Protection
was first granted in 1955 for the pzriod of
ten years ending the 31st Dgzcember 1964,
to a certain group of days. At the time
of the 1954 inquiry, the scope was widened
to include all coal tar dyes and a few inter-

taining th: gist of the Tarif C lssion’s
reports and recomme:ndations, have also
been circulated to Members. Hon, M:m.

diates, and protection to the industry
was continued for a further period of three
years, i. e. till the 31st December, 1957,
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which as I mentioned earlier, was extended
to the 31st December, 1968.

The industry covers finished dyestuffs
as well as intermediates for the manufac-
ture of such dyestuffs. Most of the consu-
mers scemed to be satisfied with the qua-
lity of indigenous dJyestuffs. The Commi-
ssion is of the vicw that industry has divei=
sified the range of its products and is now
in a position to meet about 90 percent of
the domestic requirements of dyestuffs, and
by and large is in a position to withstand
compctition from abroad. The devaluation
of th: rupee in 1966 has alsv provided some
built in protection. The Commission has,
therefore, recommended that tarilf protece
tion to dyestufls nced not be continued
beyond the 31st December, 1968, However
the industry should continue to be deemed
to be protected and should be subject to
periodical reviews in order to ensure that
it does not take undue advantage of the
protection afforded by quantitative control
over imports,

As regards dve-intermediates, the posi-
tion is different. The need for protcction
not only remains, but has increased. In
respect of & number of intermediates, where
there is a possibilily of manufacturing them
in reasonably adequate quantity, and qua-
lity, the Coirmission has recomn ended that
it is necessary to give tarill protection.
Thus, it has recommended that the piotecs
tion on three intermediates namely (1) 2-
amino-anthraquinone, (2) Benzanthrone, and
(3) Beta Oxy Naphthoice Acid, should be
continued. In respect of 50 specificd in-
termediates, the Tarif Commission has
recommended that protection should be
newly granted. In making its recommen-
dations. the Commission has also taken-
into account the neced to avoid an increase
in the prices of inlermediates whose impor-
tation cannot be avoided. In their case the
Commission has either not recommended a
protective duty or has reccommended the levy
of concessional rates of duty.

Government have accepted the scheme
of protegtion recommended by the Cc-
mmission. Details of the intermediates to
b: subjectéd to protective duty, and the
rates of duty proposed, will be found in the
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Bil'. The sch-me of protection is proposed
to be made applicable till the 31st Decem--
ber, 1971,

Alumirium ; Protection to this industry
was first granted in 1949.  Periodical
reviews were mace and the protection
was extended from tine lo time, the last
inguiry being in 1964.

The Tariff Commission has stated that
general salisfzction has been expressed
with the quality of the primary metal,
whercas with regard to shects and cir-
cles a cerain amount of dissatisfaction
still prevails. According to the Commi-
ssion. although the production of this in-
dustry has increzsed considerably since the
last inquiry, a price disadvantage still cxists.
The Commission has, therefore, recommens-
ded the continuance of protection for a
further period of threc years at the existing
rates of duty. Government have acce pted
this recommendation, The present effective

rates of duty namely . 20 percent on ingots
etc. and 274 percent on sheets circles,
etc. have been in force from the date of

devaluation of the rupee, by virtue of a
Notification u/s 4(1) of the Indian Tariff
Act, 1934, These effective rales are now
proposed 10 be  incorporated in the first
schedule to the Act.

Automobiles The first report of the
Tariff Commission on this industry was
made in 1953. Since then this has been
deemed to be a protected industry, with the
scheme of the protection being modified
from time to time in the light of further
inquiries and reviews. The tariff protec-
tion on the components and ancillaries sub-
ject to protective duties was due to expire
on the 31st December, 1967. Protection
was continued for one more year upto the
31st December, 1968, on an Ad hoc basis as
mentioned earlier and is now due to expire
on the 31st December, 1968.

Due to the highly restriclive import po-
licy, imports of automobiles have been
significantly less during the last few years.
The exporl Performance on the other hand
has considerably improned.  As sgainst
Rs. 3 lakh’s worth of expe rts during 1960-61
the exports of autemctiles increased to Rs.
22 lakhs in 1963 64 Rs. 71 lckhs in 1964-65
and Rs. 106 lakhs in 1966-67.
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In its present report, the Tariff Commi-
ssion has observed that it is anomalus that
while the main automobile industry docs
not enjoy protective rates of duty and com-
plete automobiles are liable to revenue ratcs
of duty, ancillaries and parts should be li-
able to protective rates of duty. It has
therefore recommended that the protective
rates of duty on ancillaries and parts may be
withdrawn and revenue rates of duty imposcd
instead. Both the automobile industry and the
automobile ancillary industry should however
eontinue to be regarded as protected. To
remove the surveillance over the funclioning
of the industry mercly because of the formal
substitution of revenue duties for protective
duties would be unrealistic and also unfair
to the consumer and to the economic growth
of the countr;. It is for these reasons that
the Tariff Commission considers that this
industry should continue to be protected
industry and as such Jiable to periodic
reviews by the Commission. Government
have accepted the above recommendations.
The revenuc rates of duty will be fixed at
the same levels as the existing protective
rates.

In its three reports the Tarif Commi-
ssion has made a number of other re-
commendations relating to the three  indus-
tries in question. The decisicns taken on
these recommendations have been announced
in the resolutions which have been placed
on the Table of the House, and necessary
action is being taken by the Ministiies con-
cerned with those industries. The Present
Bill seeks to give effect to those decisions
of the Government which involve the con-
tinuance or discontinuance of tariff protec-
tion or the extension of protection to new
items.

With these words, Sir, 1 beg to move
that the Bill further to amend the Indian
Tariff Act, 1934, be taken into considera-
tion.

MR. CHAIRMAN : Motion moved :

#That the Bill fuither to amend the
Indian Tariff Act, 1934, be taken in-
to conmsideration’.

SHRI SHIVA CHANDRA JHA
(Madhubani) : I beg to move :
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“That the Bill be circulated for the
purpose of eliciting opinion thereon
by the 15th March, 1969*. (1)

MR. CHAIRMAN : Shri Vishwa Nath
Pandey is absent.

fome wmgaT g 1 gWTR A quiw wgR ¥
ary & SA% fAg oY oA 9 a9y
arer &, 9a% fow qge Aifew wifew &
AT q¥W &, Igh A rEH A §, I AW
e § TeaEa v & fag 9 9gar
¢, 99t A% Tiwl WY grea & fod o
q3ar & | wHH gH agd sfeni gt &
7g arT & wodT W AT, /I8 |aedt o
PR R R F S

qwrafa mitea : & gwd fag edftwe
AT ¥ FF |

16.00 brs.

SHRI LOBO PRABHA (Udipi) : Sir, 1
would base my remarks on what the Minister
hi If din r t of this Bill. He
began by stating the functions of the Tariff
Commission and 1 think he very rightly did
30, because the Tariff Commission has now
bzcome, like the vermiform appendix, a use-
less body. On its own admission the effective
control of our industries, is exercised not
by the Tariff Commission but by the Fioa-
nce Ministry which restricts the imports of
many of their competitive items.

Secondly, in that conpection, 1 would
also refer to the very proposals made by
the Tariff Commission, which the Minister
mentioned. Almost all of them are asking
the Government to convert the protective
duty to a revenue duty. Just for tiwo or three
recommendations-in the case of Benzanth-
ronc and Beta Oxy MNaphthoic Acid that
the duty be reduced from 100 to 50% and
also in the inclusion of some intermediates,
some mnew recommendations have been
made-I don't think there is any justification
for these vast labours on the part of Tariff
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Commission as also for thesc vast volumes,
which the Tariff Commission has produced.

The Minister added that the function of the
Tarif Commission is to see that the protes
ction given is properly used to produce
articles of good quality at a reasonable
price. You would sce from the reports of the
Tariff Commission, in respect of dye-stuff,
the price rose upto 170% above the world
price. Is this a proper use of the protection
given by the Government 7 The Minister
has not referred to what the Tariff Commi-
ssion has done to sce that the prices are
kept within rcasonable bounds, In respect
of motor components and spare parts,
probably the increase in price is even higher
sometimes four times more than the landing

cost. Here again the Tariff Commission
has failed in its duty.

What I am suggesting is not the aboli-
tion of Tarif Commission here and now,
but that better use should be made of this
very large, important and expensive body.
No doubt, the Minister referred to many
proposals of the Government, but none of
them includes the very vital proposil that
the Tariff Commission should keep a watch
on prices and quality in the interest of
consumers. My party stands for consu-
mers and would like the Tarif Commission
to be on their side, not on the side of
Government or producers.

One other observation 1 would like to
make at this stage, which also ariszs from
my Amendment, is this., A period of three
years. which has given for this protection,
does not scem to have much meaning. Wit-
hin a period of three years no industry can
plan with the confidence that it will be able
to break even or to have economic produ-
ction. In the baginning, many of these
industrics used to get ten ycars. Now it
3cems to me that only three years are given
to provile recurring work to the Tariff
Commission which is otherwise idle. It
will now bz enabled to resume work every
second year on its own proposals to repeat
th: same result. [ would, therefore, press
that the protection instead of being only
up to 1973, should be up to year 1975. This
wauld be In accord with the request of the
industrios thams:lves, which want protection
for a period of ten years.

Now there are three major items invo-
Ived in the proposals. The first is in resp-
ect of dye-stuffs, In the case of dye stuﬂ‘s..n
distinction has to be made between the fini-
shed product and the intermediates. Any
protection to the intermediates raiscs
the prices and, therefore, to that extent
makes import substitution much more diffi-
cult.  In those circumstances, there is_ a
case for revising the existing rates of duties
Of course, the argument will be that there
is an in-built protection,as the Minister hem=
self suggested, from devaluation He may also
have suggested that when it is all added up,
the tariff duty forms a very small part of
the du'ies imposcd by the government.
The excise duty and other uties total up
to much more. Even so, the duty on
intermediates, not on finished products,
deserves to be less than what is proposed.

I am now coming to the shject of alumi-
nium which has bee having rather a bad time
of late.  Because the elcctrical installation
indust has suffered a set back. aluminium
is mot wanted as much as in the past when
the clectrical programme of the governmel?t
was more. In the circumstances, .“ is
almost aenating and instcad of growing as
one expects this industry to do. today many
of the poroducers are not able to make
both ends meet or are not able to find 'I'ina_-
nces to carry on production. Of course, it
is not correct to say that this is affected by
import duties. It is affected by excise
duties. But as the Commerce Minisicr is
concerned with both import duties and exc-
ise duies, in the sense that he is concerned
with industries, on this occasion T would
pricss the Minister to cnsure that the Fi_nn-
nce Ministry notes the parlous condition
of the aluminium industry and reduce the
excisc duties, which are more relevant than
import dutics, on this industry.

Last and most important of all.T come to
hie automobile industry. The Tariff Comn:l-
ssion has admitted :hat the existing duty is
not required for proteclion and, therefore,it
will continue only becauss of revenue pur-
poses. 1 would like the Industries Mims‘ter
to consider carefully why he should provide
revenue to the Finance Ministcy by making
the prouction of automobiles more expens-
ive than what it is. It must be within his
knowledge that the production of jeeps has
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fallen down by 50 percent, from 10,869
last year to 5,700 this year. There wasa
faH in the production of commercial vehi-
cles also last year, which is not so pronou-
dgeed this year. Still, it exists and production
is very miuch below capacity and to that
extent, there is an increas in overheads.

It has bcen calculated that the duties
on commercial vchicles vary between 43 Lo
49 percent of the cost of the wvehicle. 1
am not referring to the duties on diesel and
petrol, because I shall refer to them later
on. In respect of jeeps the duty is from
42 to 47 percent of the cost of the vehicle.
'‘On a commercial vehicle as much as Rs.
15,000 is paid as duty. Whatever the prot-
entions of government in respect of socia-
lism may be, they do not seem to apply it
in respect of ccmmerial vehicles.

Commercial vehicles serve the people as
buses or as lorrics 1o bring themselves or
their products to the market. If the inter-
est of the industry is any business of the
Ministry, it has to sec that these duties are
reduced.

Along with these dutics, we are now
concerned with the impoit duty. If it is
only a revenuc duly, there is no reason why
it should be 50 percent ad valorem and why
it should not be sbout 25 percent.  You
bave to realise that if it is 50 peicent. ad-
valorem, it is already increased by 57 percent
devaluation. You are getting the bencfit
of the increase in ad valorem and when 1
suggest 25 percent, practically it will be 50
peicent that is of what it was tefore, if the
calculation is followed. But whatever it is,
when the price of our vehicles is so high
the price of an ordinary vehicle in this cou-
ntry is higher than that of a luxury vehicie
in other countries-there is a case for redn-
cing this duty to 25 percent.

Then, these spare parts are imported
into this country for older vchicles, for
vehicles of long ago for which people can-
not find the replacements in this country.
Is it fair to these old vehicles, rather to
their old and dilapidated owners, that you
muke them pay 50 percent revenue, to ths
. Firunce Ministry 7

Bill

I would press fipally that the Commercs
Ministry may not act as (he tax—gatherer
of the Finance Ministry. The Finance
Ministry must find its own resources and
not usc other ministries and production, the
users of vechicles, dyes and aluminium, to
reimburse its depleted coffers, dcpleted
because the Finance Minister does not know
what is waste and what is good for the
country,

SHRIMATI TARA SAPRE (Bombay-
Nor:h-East) : Mr. Chairman, 1 am going to
decal only with the automobile industry,
particularly passenger cars. The automo-
bile industry in India is a fairly old indus-
try. It has got protection for the last ten
years. This industry is a protected industry
since 1957. In 1960 the ad /ioc committee,
which studied the working of the industry,
observed that sufficicnt care v.as not being
taken to avoid minor but irritating defects
creeping in at the assembly stage which
could casily have bcen avolded. Therels
no adequate system of inspection and check
before the vehicle left the factory.

Then again, the Motor Car Quality
Engquiry Committee was se¢t up by Govern-
ment Lo make a full and complete investigh-
tion and a questionmaire was circulated. A
number of car—owners categorically stated
in reply to the questionnaire that the quality
of the three models of cars had deterforated
during the last ten years.

The complaints about the cars Wte
numerous and they start gimost from the
moment of purchase. They go on mounting
with every month that passes. There are
complaints about every part practically—ihe
short life of light, inefficient radiators, pobr
quality of electrical wiring, the poor quality
of steel used for making chassis and the
bodies of the vehicles. That is another sad
story of oor public sector undcrtakings.

16.14 birs.
[SHRI VASUDEVAN NAIR In the Chair)

The car Iindustry is shifting the blame
of poor—quality product on the manufactu.
rers of ancillaries. At present all the
components are indigenous; so, i view of
the iy complafmts about componenty, it
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is desirable for the industry to set up

testing facility in co-operation with the
ancillary industries.

Another disquieting aspect of the
development of this industry is the steady
increase in car prices. For this the manu-
facturers” explanation is that 80 percent of
the increase in cost during the last few
years is duec to Government levy, 42 percent
on passenger cars and 45 to 49 percent on
transport vehicles, Even accepting this, is
there no scope for reducing cost in other
directions 7

All these years the industry has been
enjoying sellers market. It was able to s:ll
whatever was produced irrespective of the
price in view of the large pent up demand.

It is trus that there is certain amout of
stagnation in the industry or its capacity is
not fully utilised. There is little reason
for satisfaction over the development of
industry because for the country of India’s
size. an annual off-take of 40.000 cars is
pitifully small.

The industry is, at present, in such a
position that if protection is taken out the
whole industry will dwindle down becuse it
has reached to the stage where it cannot
stand competition from foreign imports. The
best solution under present circumstances
is to put up & machinery to have a quality
control or at the same time Government
must come forward with small-car project
in the public sector which will put some
contrul on the rising prices.

SHRI S. M. BANERJEE : (Kanpur)
Mr. Chairman, Sir, I have heard with rapt
attention the speech of the hon. D:zputy
Minister. I cannot understand how the
automobile industry could be given further
protection. It is always said that this
industry needs protection without telling us
the ground on which this industry deserves
further protection.

You are aware that the prices of motor-
cars, whether it is Ambassador or Fiat or
even Standard, are going up. Today, the
cost of an Ambassador car is about
Rs. 21,000, Three years back, its prico was
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Rs. 19,000. I do mot know how much it
is going to be increased. We have been
assured in this House that efforts are being
made to bring down the prices. I do not
agree with Shri Lobo Probhu when he said
that it is because of the excise duty that
the prices are going up. That is exactly
the view-point of the capitalists and indus- .
trialists who want further reduction of
excise duty. But nobody talks of the
fabulous profits which they earn. After
paying Rs. 21,000 for an Ambassador car,
what do we get 7 One foreign expert, when
he came to India, was asked to give his
comment or his opinion on the Ambassador
car. He said, “This is a wonderful car
where every part makes noise with the
exception of the horn.” The horn does
not make noise but every part of the car
makes noise, If that is the standard of
an Ambassador car, I do not know how it
is going to cater to the needs of the people.

I would request the hon. Minister to
appoint a high-power Commission to go
.nto the entire price structure of the
automobile industry, whether it is Fiat or it
is Ambassador or even Standard, whether
it is a four—doors or two-doors car, There
should be a Commission appointed for it
50 that the high profits earned at the cost
of denial of bonus to the workers, at the
cost of all bencfits to the workers, are
properly checked.

1 am against giving further protection
to the autonobile industry. There must be
a Commission appointed and, I am sure
that will d:finitely come to the conclusion
that a carcan bz purchised at a much,
lower price than what it is today. Moreover
I know thit son: psople wanted some more,
things to be added in the car, special'y, in
an Amhassador car, and th2v wzre told that
that will mzan additional expensss of Rs. 20
lakhs to Rs. 3D lakhs, increasing ths price
of the car by Rs. 100) or Rs 1,50), that is,
about Rs. 22,00) or so. What is the cost
of a car in forzign countries ? [ do mnot
koow whzther it is a fact that many parts
of the car are still bzing imported.

What has happsned to our public sector
car project. It can naver come. As long
as Birlas or Walchanls are alive in this
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<ountry, whether itis taking over of the
Birla House or taking over of the car
indostry, nothing will come.

The competition is going on. Whether
Birla will take over the Government or the
‘Government will take over the Birla House
is a matter to be decided. Therefore, I
oppose this Bill which seeks to give further
protection to industry. I want a Commi-
ssion to inquire into all the malpractices,
mismanagement and everything that is
happening in the automobile industry.

SHRI NARENDRA SINGH MAHIDA
{Anand) : The Indian Tariff Commission
has been doing a laudable work. Mr. Lobo
Prabhu criticised it, but this Commission
gives protection to our industries. This Bill
seeks to amend the First Schedule to the Ind-
ian Tariff Act, 1934, in order to continue or
discontinue tariff protection to ccrtain indu-
stries and to bring certain new it:ms under
the scheme of protection on the advice of
the Tariff Commission. The scope is very
limited. It gives protection to para-aminos-
anthra-quinone and certain other acids and
discontinues piving protection to Naphthols
and other dyes. It also secks 1o continue
protection to aluminium industry because,
on account of the recession, the aluminium
industry is suffering.

Aboul automobiles there is a difference
of opinion whether protection should be
given or not. But I would say that the
quality control should be there. Whether
it is acids or dyes or aluminium or car,
protection has to be given or discontinued
according to the position of the local
market as well as the international market.
About motor cars we have to s2c that cars
are made in this country; we cannot afford
to import cars even if they are cheap.
Opinions may differ on this. Whether the
automobile industry is run by Birla or by
others, we definitely expect that there should
be quality. Cars should be manufactured as
cheap as possible, Japanese cars are very
<heap aad are available all over the world;
they have entered into the world market.
If India enters into the world market, I do
not think that it will find any buyer outside
our country. 1f we participate in the race
from London to Sydney, 1 do not think
that our car will go more than a couple of

hundred miles. Th=refore, we must improve
our quality and also see that car is available
at a cheap rate.

The Indian Tariff Commission is nece-
ssary as it has to guide the Government in
various aspects. But the quality control
should be insisted, and 1 believe that the
Government is quite awire of this problem.
We insist on quality control, more parti-
cularly of the goods which are exported.
We are now paying attention to our tea
industry because there is competition from
other countries, specially from Ceylon.
Many complaints have becn reccived from
foreign countrics that. without proper cont=
rol. our traders are apt to cheal, more
particularly the foreign countries. It is,
therefore, very necessary, that the Tariff
Commission should excrcise itsrights and
advise the Guvernment in a proper way.
Unless our quality is improved, whatever
talks we may have in our country will not
raise the status or name of the country.
That is why [ would request the Tariff
Commission, and more particularly the
Governmznt, to see that tighter controls are
excrciscd over quality, particularly in the
case of the goods that ure exported from
this country.

With these remarks, | support this Bill.

=t sirewy oA (wodhg ) . aEnfa
#ered, ™ fadas & gro g It W
e fear mr § wlr g5 wA9E &
g g oy @r g1 o gt sy
g faarar wr & & Sewr anda
@ § AfET ok | avg ® fafees
® ¥ WY & FIT AW KT wigar § fw
9z W AT ¥y JarmafrEr wof
fro éra &t af=% g soww ar wwwr
IgarT ITArETA W wwwd & faa &
fom Y &y =riEgw )

ag aaqw a3 gAia A a s
foger 10-12 g ¥ & o= feafr By
dw < § FF & 1956-57 ¥ for Tvirdrae
mé T g 10,000 w9 Q0 47 wrw
o Ta¥w mA 22,000 WA A
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o WY gFAT 91 Afew 10 @mer &
W2 &F FATT H1 ATET FY H194T A3 FI
22 X WA AW qF AXIT H O
W gAY A7 AT g1 FrAF TAA a7
¥ arg & v FAfaet A 23 Faw frx
I 5 o £ A 7@ o rEadET w
1956-57%1 arew @ § 41 9 atafw,
/T &ra o= qrar @ afew qar grgq A
AT WEW & IART 2 |1 WY A Ay
g 8 | Ty wfuw S # Fiwa @
¥ are JuAt safadt w1 fiear & qawar
ffsmwmanm )t aftad fF foamr
N W qF G@ER AT aE ¥ g
vamt &7 fawar & s@wr gwmw 9w-
WAl & fao 35 & awrg 3g s
ot 3T 7 fnfaar awd § 1 § gwar
ffFamr wt gugw g9 at ¥ wiw
qza™ &1 =ifara F st awst &
TWEgwE ¥ mena § fF @ Fay
¥ v i wwar  sfafy earfe
H AY qFATT FAE W BF gemme
AT & 7 ¥@T /Ny AR aws
AT%E & w2T 10 @19 § w37 10,000
WY AT ST FTFHST 93 ¢ 22,000
Y @ WY & W \TT § IuaT arfad)
@t et 8 7 gw arx § fF gl AW
A W wigAl ® sarfeer o s
AR WEI | @W 2@ we @ & Ay
78 I A § 1% g we dw d e
&t g€ N w5 gRWmE ) gy g
R wT wT wEm g wrfag
A m I i fs g gor
w1 3faa frdwor 27 o & wreoan
¥ X w5y Suvmefy sy 7 0% @
¥ wgry § W wAE TR ¥ gEer
wifedt frad & @t F qwwar § fe ag
VT ¥ 0w viw w1 fiww &)
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wma i friew § fe R samt
T ¥ g gXaw gedmr or w@rE &
wawAT§ fe oo gat 9 SR W
IAFT sravEEar or fs ¥ Foaw
AT FET ACIT | WA W ATd BT HE
HTLA 7FY FAATAT TAT, FHET FIL qG
A3 AIATE 74y 6 e 9g 99N €9 Y
fo sofa 41 feafy &1 sTea &Y W E, o
F HTAY T WA ATAEEFAT G @ g,
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# ag «r qawar § & G € 97 SO &
"9 AT g | arfag ¥ & ar 9w
& gieaTy eqraTfas &9 § ag T
fe ag sarmfa sv 9 & gew W
sfas g1 #T IAFT I a6 IJTAFATHT
FITTIN SN | FT HAT AL wIAA
FY §H 19 FT ATEET € GFT ¢ (6 T
TN & ag STA ger 1 ¥ 9 awqwi
¥ yedi Mg g A I ! Tw oEK
FT T9IXH q1 HIVETEA qg H&F #1 & |

o wg %7 9 fqdgw F o=
sifaemt & gro st weww feav o @
IEHT €AV F@T§ qAfFA " E A
A wEma ¥ T oara w1 A wmg
s fr ag @ @@ ® W fF e
AW T I9Am dAw g9 Iinefany
¥ fag 7 &Y afes SowwaTl & fog &
wTe #f Fifeel &7 A=y @ W s
¥ ot gy gr e § I fafea e
¥ iy foar s

we Tl 9X G F AT H AT
N atr ey gF oW G g owEE
aTHz ¥ 9 ¥ a gy @ e ¥ g
iAot as At ag et A &
A g T A g et
ug wwwl 9T @ a1 fe 4-5 g e ¥
g frst st wror 9w Y W& AR
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Ha § wed) Farfaer A e AR
# § 1 gafao v 97 @t @Al & AR

¥ @Y s #1 wravgwar § fomd fe aw
At grfe gew aT @ A fat #
a% |

SHRI RAJARAM (Salem) : The lndian
Tarifi (Amendment) Bill No. 120 of 1968
is before us. We are at the fag end of this
session. Every time this Ministry is bringing
forward a Bill like this and getting it pass-
ed in a few minutes. No member is given
full time to think over these Bills and
their implications, what for they are given
<ontinued protection and so on,

This Ministry is giving protection to
all kinds of cars manufactured in the cou-
ntry. As other members have said, the
quality of the wonderful Ambassador or
Fiat car is that if you close on: door, the
other will open. This is the condition of
a Fiat car manufactured here.

SHRI SWELL (Autonomous Districts) :
That is the genius of the car.

SHRI RAJARAM : Of course, this kind
of automatic system prevails in the kind
of cars made here, and nowhere else  will
one find it. I would ask whether it is possi-
ble for our Governmeat to scll any car
manufactured by any of thesc three con-
cerns abroad, either Fial or Ambassador or
Standard. All the cars are rotten ones.
Instead of giving protection to them, we
should get cars from abroad which are avail-
able at a cheap rate and have them repaired,
if necessary. I have scen hundreds cars of stan-
ding on the roads in forzign countries. One
can buy those cars at Rs, 500, Rs. 600, Rs.
1000 like that. These could be brought here
and repaired ; it will incidentally give work to
our labour, Even afler giving a bonus, one
could sell these cars at a lower rate than one
has to pay for the cars made here. By pro-
tecting this industry, we are only protecting
the rich people who are the manufacturers.

SHRI LOBO PRABHU : Government
most of it is tax.

SHRT RAJARAM : Then we are giving
protection to dyestuffs, I come from a
handloom area. A number of people use
handloom dyes for the handloom, But the
pity is that evervthing has disappeared into
the black market. I would ask what is the
meaning of this protection. We are not able
to maintain a certain price level. The maou-
facturers are creating an artificial scarcity
and selling it at abnormal rates. On top of
it, no dye-stuff is available in the open
market. So many handloom workers have
been suffering because of this state of
affairs even in my own place. Salen, It is
to protect such people that a Bill is brou-
ght here and got passed bacause the ruling
party has its majority here.

This is an unwanted Bill,
Bill and this protection will
country and our people,

SHRI SRINIBAS MISRA ( Cuttack ):
This Bill secks to continue protection to
ccrtain industries. 1t says in statement of
objects and reasons that protection is being
discontinued in the case of the automobile
industry. In the case of the aluminium ‘ind-
ustry, protection is sought to be continued
at the existing effective rates of duty. Under
items 30(15), 30 (1) (b) (i) and 30 (16) prote
ection is being discantinued.

unnuecessary
destroy our

But after protection is taken away, they
are maintaining the same rate as revenue.
Will it not get into the price? Simply chang-
ing the name from ‘tarifl* to *revenue’ will
not help the consumer. He has all the same
to bear the burden.

To come to the dye-stuffs industry,
what is being protected 7 We koow who
arc the producers of these items being
protected 7 90 per cent of the organised
sector is in the hands of big industrialists
with foreign collaboration with which
they are manufacturing all these big items,
specially wet dyes, They are being protected

" on ths wrong assumption that the intermed-

We have been protecting these . three’
companies for so many years. An Ambassa-
dor which was costing Rs. 8,030 now costs
Rs. 21,000 Who is enmjoying all this
profit ?

iates are being taxed at 8 higher rate, and
th: finished products are being taxed at a
lower rate. The Tariff Commission has
tine and again pointed out that this is an
anomalous position which should be discon
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tinued. If the intermediates are taxed at a
higher rate, the production in this country
will be more costly. If you are taxing the
actual articlc at a lower rate, are you giving
any protection 7 So, th: underlying policy
of all this is that the big manufacturers with
foreign collaborators arc importing dye inter-
mediates and they are in a position to under
cut the small scale produczrs hire. The
Tarilf Commission in its rcport has quoted
many figures, but at the outset thsy have
said that they have not becn able
to collect the figures for th: small-
scale iadustry. So they have depended
upon an approximate figure given by some
commission. This will show that ths proper
figure of production was not bzfore the
Tarifl Commission when they recommended
these things. There should have been an
attempt to find out the real figure. If the
figure of production of the small-scale ind-
ustry is really much more, there is no need
to give protection to fatten these alrcady
fat people.

There should be a policy of co-ordina-
tion in the licensing department, aftcr the
small-scale units get licences for producing a
certain type of dye. At present, without
taking into consideration whether they have
actually commenced production, what is their
capacity etc., you are protecting the existing
manufacturers only without protecting the
small manufacturers.

Regarding aluminium, some itcms
are still protected, and duty is being levied
at the same rate. Have you estimated the
actual production in those items in this
country, have you ascertained whether the
actual capacity of the organised scctor has
becn utilised T Without an attempt to utilise
the real licensed capacity, protection is being
granted. That should not be done.

To come to aulomobiles, the same
question arises of protection and revenue, [
need not dilate upon the points which most
of the hon. members from this side have
made, but it has o be scen that the big
companies which own these automobil:
manufacturing concerns are secking more
and more protection, and our Tariff Comm-
ission is not loath to recommend and our
Government also is not unwilling to extend
protection to them.
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Shri Goyal was trying to argue that tariff
should be to benefit the consumers. Actu=
ally it is the reverse, the tariff is being impo-
sed to bencfit the industry. Our policy has.
been to encourage the industry by imposing
tarifl so that there will be no undercutting
and we are also imposing countervailing
duty to counteract dumping into our country.
But if we look to the consumers, in any
given item il the price increase as a result
of tariff co.npares unfavourably with the
international market, then the tariff should
be discontinued. I am not opposed to
imposing taiiffs, but it should not bec done
recklessly and without proper cxamination.

16,39 hrs.
[SHRI R, D. BHANDARE in the Chair]

SHRI CHENGALRAYA NAIDU (Chittoor):
1 have to mention about the manufacture of
cars and the quality they arec maintaining.
In India there are some lucky people who
manufacture cars, and the Government is
only allowing them to mint money by this
Tariff Bill.

We have got three types of cars manu-
facurcd in our country. One is the Hindu-
tan Ambassador. Sccond is the Fiat and
the third is the Standard. Qut of these
three cars they have made the dic long
ago. The same die is used for five years.
There is no change in the machinery. What
about the type of metal they use ? The
metal will be worn out after ruanirg a few
hundreds of miles. The tyres wil. be worn
out. Mo quality control is there. When
there is competition in the coun'ry about
the same type of cars and there arc 2 or
3 cirs, each man will try 1o manufacture a
good car, changing the models every year
and giving a cheaper car. Now due to
the Government's policy of encouraging
only the three people and not allowing
anybody to manufacture car nor the Govern-
ment coming forward to manufacture any
car in the public scctor, the car manu-
facturers are minting moncy and the poor
people arc being robbed. Not the poor
people, but those who purchasc cars are
being robbed. For a car worth Rs. 10,000
they are paying Rs. 20,000. For Rs. 5000
worth car they have to pay Rs. 10,000 and
another Rs. 10,000 as taxes to the Govern-
ment, If this is continued, the Government
is not suffering; it is the car users who
are suffering and the factory owners are
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minting money. So I want the Government
to start at least one small car factoryin
the public sector and allow one or two
private manufacturers to manufacture car in
the country and there should be competition.

The other thing is that there must bea
strict control over these manufacturers.
Every year they should change the modc!.
They use the same die and they do not
change the car. This is the position of the
car. Coming to tyre manufacturc, therc
are so many factories in our country. They
manufacture tyres. You give them protection,
You do not allow anybody to import tyres.
It is very good that we have to encourage
our people. What about the distribution ?
The Commerce Ministry should look into
the distribution system. They arc nct
looking into the distribution system. There
is no price control.  To-day what the big
tyre companies are doing is that they have
got so many dealers in every district and
they sell the tyres to some sclected dealers
and they openly s«ll them in black-market.
That is not black market, that 15 open market.
They give a Bill. A tyre costing Rs, 200 is
sold for Rs. 300. They give a bill. Another
type of tyre costing Rs. 290 is sold at Rs.
450 . This is the position in the country.
The Minister who uses Government cars
does not know the cost of the tyre. For a
tyre which costs Rs. 290 I paid Rs .450 due
to the negligence of these Ministers. Othe-
rwise | would not have spent so much.

Another thing is the tractor tyre. The
manufacturers scll them in black market by
giving these tyres o a selected few and
they take money in underhand dealings.
1 want the Government to sec thatl there is
control over these tyre companies, especia-
Ily over the distribution system so that the
tyres may not go inlo the black market.

Coming to agriculture, we have tract-
ors. To purchase a tractor is very casy.
For that too we have to wait for 3 or 4
years.

But it seems to be very easy now, and
getling tyres is very difficult. For a tractor
tyre costing Rs. 400 to Rs. 450, we have to
pay Rs. 1,000 or Rs. 1,200 and the Gover-
ament comes forward to put all sorts of

Bill

contrcl on the agriculturists saying that
they are n aking more money. How 7 Yom
say that you want the country to be self-
sufficicnt. But are you taking any interest
to supply at least tyres to the agriculturists
to grow more food ? You are not taking
irterest at all,

1 want the Government to think of all
these things and not simply encourage the
tyre companics alone, If you want to put
down the 1yre companies, allow import.
Import some tyres and sec that the prices
are cut down and that they do not indulge
in black-marketing, and also sec¢ that the
tyvres distributed to all the dealers equally.
That is my request,

=Y foweey Wy (wyat) o wanf
agea, ¥ 1 fwga e (vhwwe)
fam &1 fadis wwar §, wWifs wgew
Afa o fagra 1 swrem agwrar e
WEEAT aThd W Al ¥7 A2 W
F1 MariFr @ Wi g I & uE-
afeat £ fgrgeam & garerard w3 v
AYsT &A1 # 1

T Ftwa A faswt & a7 93
gy a3 Hfes sRwww we @t A
afada a1d a1 @ § W a0 agea &
a9z ® 57§ fr wed  gemfas
aray gRit s ¥ saw fawfew g€
afie afs w17 gv fados N qoefa &
STE, AY &7 F onfgT g fe W W
¥ gar fawfaa aff g, afes I T
9 g7 arg< & & fewfaw £

w fadas & engwe v Ium,
Trfees, vafatm Wi eI aar
gqrRyATET ohead el d A ¥
e fear wr wr &1 ugfafraw
I ¥ Ay qzH o frafa ¥ g faar
ot g & | wTkRES  WORET W SRew
wA dgg ofcrm fod o R €
Tud a1t ¥ g% ¥y favg ot wg o
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I qrg AR X FR IAM ¥ garfeas
TR

‘g Ag ar A wig, fggE™ ¥ w1
I AT AAr aga aEd F g,
FramaTe W ofagy wifs & el &
TN H e i afal @@
AGA T & | T gAY HIL AW A
w15 WTkAz Feqfaal & aGa  Awyr G
T ¢ | gFEa ¥ t@ saw & faww @
I e afoelt A a3 2 fw
HFI &7 a1a 713 wrdde  FwgfAal 9%
FeAT FT T G 7 58 IO F1 grEA
T ¥ 21w qfems ¥gex, grEwfw
&, ¥ ¥ A | OF F6 G gEeq 7 waT
5 o U &1 38 Aw qfims AR
¥ & rgr sy ) Afww ¥ AT A 3T FX
AR E; A A 2, TwE @t T
e &1 4 wgm Agar § R o wn
FURT FT ULIFIAT g, AH IEHT
famrar g 1 SfF gTwTT AT AdY #%
WY I F gy @i w
a7 Y ¢ | 7% fadas wRETEE et
T wEmEe ofeed et &
ey § ¢fees witew & famfon &
fams 1@ Iam & at ¥ Mw
FHIMA &1 FAFFATAG T

“For these reasons, the Commission

has concluded that there is no pra-
ctical alternative but to let the indus-

try continue under the present
scheme of protection."

wafa s it & fawrfon @ s w1
JORT ¥ srewe w1 fasfagsr ool &t
AR aferw fadaw & wgrom
< g

“In respect of automobile and autom-

obile ancillary industry.... the
Bill secks to discontinue the tariff
‘portection , ... "
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Efes wimm ) fawifor gg ¢ Wi fear

TE AT @ &1 mEmwmnw ofweEd
M aix ¥ g wfww # o
wEh e

“The ancillary industry is an important
adjunct of the main automobile indu-
stry and its development needs to be
carefully watched.”

wqfy ifcs witver wt Falz & f& @
Jam & ¥ywqdz A qry fear oA,
AL F A qe W §, Iy FeraE
F arrlt AR Fg wAE A W H
gfeada Twar a1 few gw fadaw &
#few gtgvm #1 feamrdrg  faar o
w@rg A ifes i g1 foR &
faaes &9 ffar o1 @ & 1 @
ars g1 wmar 2 fw s wdew A
ot fawrfedl § 3% feaore ag fadas
Frq woar g e ¢few s T AR
&, FT IO W T faAd g9 ¥ A .
¥ 7€ 61 & wie ot sfagi §, 7% AR
oAy FgT & ¢

“Its main handicaps are fragmentation,
low volume of production, constant
high prices, non-availability of raw
materials, even where indigenous
sources are capable of supplying
them and extensive tie-up through
collaboration agreements.”

FX IAM ¥ UFwAfEw eI 2,
FIA RO § W ag agd a9 FAH
g1 e fadaw & afcc gfwa &
WARA & WS Wa®Al I 4§ qg
AAfgufm m A ge 3T AR F A
FrEed § oW agrar faar o @
gafe ag fegeam & T # W=
T@ & gTRETD FT 8% W W9
GHETT T TF | THR qT6 g1 wrar g fw
ag fadaw gt o 2w § fawfow v
¥ fog & 1 9g GORIT WO aTew & ¥
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AR AR N AT T 0 KT
wrgdt § famd AT w1 WX W |
g § At fggeam & savitsa &1
& ¢, fom wr & g wifgg, sa &
¥ g g, afwa o Y grr W w9 R,
forg fafirde &7 ¥ agr & srarfrew 2
99 9% Al g WTATY GFATA ArEr 1 IW
F1 WRNATHTA AT qga A& & | W
ATHFT qT T KT qF  JIEAT FT FAGEAT
war wfge, g wedr & Afew aw
HEHTT, Zrer W fagar #1 o a0 g
g AT ATHFT F FAATA I FT WHAT-
FUT TN FEAT At Ifew var TEAr
gfeaae w@r S & foad age &
g dmfat £1 7z fasw 91T 7 fageTw
¥ gAErErd # % | faaga @y e
@t arm ¢ & wrdm s ffa-
gré g Sfrare W JAfET g Ssita &1 0w
T E AT IZETET A A F=w ISAT
FFEFIARTAUAIT @SN, qu
foz #7& argdy A #Y qag FET

wel Farg ¥ owg ffray
fadas sxz 57 fear g @it W A
o smar & faare & fao @iy, aw
fes wwrmT 1 At fawifed § s7 a2
3w ate & T e 917 Wl aw 3w W
LA & ATAA AT AT | TR AR K
amq & e fadw T § o & [
& g Twt aTow v A

SHRI MOHD. SHAFI QURESHI : Sir,
I am very grateful to the hon. bers who

Bill

hon. members raised certain doubts about
the furctioning of the Tariff Commission.
As could be seen, the Tariff Commission
has bien rendering very important service to
industries, They not only discharge their
statutory obligation of looking into the
progress of the protected industries, but
also perform other functions. In fulfilment
of its obligation, the Commission sends
quarterly reviews to the Central Government
reviewing the position of the protective sec-
ter, based on information relating to prod-
uction. sales, stocks and other things.

Besides this, the Commission has done
some good work. It has examined the
cost structure of sugar and is preparing new
schedule for determining the fair price pay-
aYle to sugar industry; It has re-examined
the price structure of various categories of
catguts. It has reviewd the price structure
of alcohol. It has examined the price-
structure of man-made fibres and yarns.

S0 we cannot say that the Tariff Come
mission is a useless organ of the Govern-
ment. It is doing very useful work. It
is the job of Tariff Commission to review
and examine the working of protected

industries. It has been stated that, while
examining the protected industries, the
Tariff Commission does not take into

consideration different aspects of a particular
industry and it does not make a detailed
review. Whatever has been stated by them
is not a sort of off-hand review which the
Commission makes. The Commission
makes a detailed survey of each industry
which sezks protection or where the Com-
mission feels that protection should be
extended. For instance, it has been stated
that the Commission, while granting pro-
tection to the dye- stuff industry, did not
possibly know the installed capacity, did
not know the annual production, did not
know the demand for dyes. The Tariff

have taken part in the discussion. Most of
the speeches related to the automobile ind-
ustry, which is under the Ministry of Indust-
rial Development and not under Commerce
Ministry. Some hon. members have refe-
rred to food prdouction and rubber tyres,
which relate not to the Commerce Ministry
but some other ministry. But the main point
is this, Mr. Lobo Prabhu and some other

Con ion’s Report is there before the
hon. Members. If they would turn to the
first page, on which exact and complete
information is given with regard to this
industry, it is categorically stated that the
total number of existing units is 21 in the
organised sector, and 102 in the small scale
s:xctor, The estimated annual demand has
be:n shown as 13,000 tonnes in 1968 which
would go to 14 2000 tonnes in 1970. The
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démand has been put at 13,000 tonnes and
the production both of the organised and
the smallscale sectors has been given.

16.55 brs.
[MR. SPEAKER in the Chair]

It would be of no use to repeat the
whole thing again, because whatever 1 have
stated in my earlier speech would, I think,
satisfly the hon. Members that the Tariff
Commission is not having only a cursory
look at the protected industries, but it goes
much deeper into the price structure also.
It takes into consideration all the details
and then comes to certain conclusions,
whether a certain industry requires protection
for a particular period or not.

Much has been stated about the
automobile industry. I quile agree with,
some hon. Members here that in a sellers
market there is a tendency for detesioration
of quality, and automaobile is a case in
point. This industry is one of the larmest
industries and the annual salc valuce of its
production constitutes nearly about 7.68%,
of the total industrial production of the
country. The manufacturers have been
time and again told that they will have
to improve the quality of their automaohkiles
which they are selling to our people. They
have been told that they will have 1o take
full responsibility for maintaining quality
and standards compatible with those
expected by the consumers and those
generally available to other people in other
countries without giving any opportunity
for launching an agitation or without
creating a clamour for it. I am sure that
the hon. Members know that the Goverment
was pleased to appoint a Committec=the
Motor Car quality Enquiry Committc2--and
after this Committee's report was received,
the Government has taken cecrtain steps.
For instance, one of the grievances about
the quality of cars was that the warranty
poriod of cars was only 6 months and it
was not a sufficient period to locate the
defects. Now, the warranty period has
becn extended to onc year, which will
cover all the cars. The Government is
keeping.#close watch and vigil over the
quality f cars.
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The manufacturers belonging to protected
industries owe an obligation and duty to
the nation whenever their industries are
protected. They have to see that their
manufacture does not fall short of the
requisite quality and the requisite standards.
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SHRI RAJARAM: This guarantce is for
imported cars or for indigenous cars.

SHRI SHAFFI MOHD. QUERESHI :
For indigenous cars,

SHR1 RAJARAM: The Tariff Commission
is capable of reversing it.

SHR1 MOHD.SHAFFI QUERESHI: With
regard to Mr. Jha's point that we should
nationalise the automobile industry, as my
hon. friend very well knows, we have got
a mixed economy in our country where
both the public and private scctors have
to exist ; they have to supplenwnt and
complement cach other, It is ot that
one should exist at the cost of tle other.
So the question of taking over the automobile
industry or nationalising it docs not arise
at all. But. we shall see that production
in the privatessector industries isimproved.
It has been stressed on them time and
again that they will have to improve the
quality and they will have to maintain
prices al reasonable levels so that it does
not hecome burdonesome to the consuniers.

With regard to the other points raised
by my hon. friends--Mr. Naidu stated that
we are not able to get good cars, cais go
without tyres and therefore food production
suffers and so many other thii:. he
connected  with that--] would like to wssure
the hon. Members that so far us the
automobile industry is concerncd, all
neccssary steps will be taken and | have
also stated what steps have been taken by
the Government so far, I think now there
are no points raised by hon. Members which
have not been covered.

With these words I would like
house to approve of
Motion.

the
the Consideration
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17 bri.
MR, SPEAKER : The question is :

“That the Bill be circulated for the
_purpose of eliciting opinion thereon
by the 15th March, 1969."(1)

The motion was negatived
MR. SPEAKER : Now. the question is :

*‘That the Bill further to amend the
Indian Tariff Act, 1934, be taken
into considcration.™

The motion was adopted

MR, SPEAKER : We will now take up
clause-by-clause consideration.

SHR1 LOBO PRABHU : I will confine
my remarks to two points. Firstly, 1 reque-
sted the Minister 10 consider e«tending the
period of protection to five years. That
was a simple request in order to cmable
the industry to establish itse'l, He has
not said anything on it,

My second request was in respect of
the automobile industry that the revenue
duty may be reduced from 50 to 2§ per
cent.  There has been some misunderstands
ing that the reduction of this duty will
favour big people, producers and manufigc-
turers. That is a mistake. [t will favour
the consumers. These articles going into
the assembled car are assessed to duty,
which the consumer has to pay, a point
which the Minister failed to explain. Hzre
I might say that 50 pzrcent of the cost
of the car is paid to the government, not
to the manufacturers, not to those who
sell the car but as tax to the government.
Qur claim, therefore. is that to chraper
cars reduce the duty on components. Hure
in Parliament there is such a process as
moving amendments. Since there is so
much discussion on this amendment, may
1 request the hon. Minister to accept the
suggestion in my amendment 1o reduce the
duty from 50 to 25 per cent 7 It will
not reduce the revenue of tha government
because the Finance Minister will in any
case levy a general duty of 50 par cent or
even 100 per cant.
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SHRI BBDUL GHANI DAR (Gurgaon):
Sir, I want to oppose it.

MR. SPEAKER : The Minister will
oppose it.- Why do you want to oppose it
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SHR1 MOHD. SHAFI QURESHI : Sir,
the amendments of the hon. Member are
not acceptable to me. I thought, the hon.
Member has some faith and confidence in
the private sector that it will be able to
increase its efficiency in a period of three
years to meet the challenge of foreign
competition. We have got full faith in the
industry and, I think, within the period of
threc years the industry will be strong enough
not to seek any protection any more.

With regard to the levy of duties, the
duties arc levied and are fixed by the
Ministry of Finance keeping in mind diffe-
rent aspects and the nature of the articles.
My hon. friend knows that before devalua-
tion the duty on automobile parts was
about 60 per cent and after devaluation it
has been reduced to 50 per cent. So there
is no question of reducing it further.

Mr. SPEAKER : He has not moved
the amendments.  So, I shall put the clause
to the vote of the Housc.

The question is :
““That clause 2 stand part of the Bill.”

The motion was adopted.

Clause 2 was added to the Bill.

Clausc I, the Enacting Formula and the
Title were added to the Bill,

SHRI MOHD. SHAFI QURESHI : Sir,
I move :

“‘That the Bill be passed.”
Mr. SPEAKER : The question is.
SHRI SRINIBAS MISRA : Sir, only

one question.
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Mr. SPEAKER : Motion moved :
“That the Bill be passed.”

SHRI SRINIBAS MISRA : The Minister
will kindly turn to page 7, Statement of
‘Objects and Reasons, where it says -

“In respect of products of the alumi-
nium industry falling within Items
Nos. 66 (a) and 66 (1). the Bill secks
to continue the tariff protection, at
the existing effective rates of duty.”

Now please turn to page 5, where it
says -

*(f) in Tteme No. 66 (a)-

in the fourth column headed **Stan-

dard rate of duty” for the figures

“40" the figures **27§" shall be

substituted ;.

That means, after devaluation instead of
40, 274 is the effective rate,

Then, it says -
“(g) in Ttem No. 66 (1),=

in the fourth column headed *Stan-
dard rate of duty" for the figures
40", the figures *20" shall be
substituted ;**,

that means, after devaluation instead
of 40, 20 is the effective rate. In one case
it is 27¢ and in another it is 20. What is
the remson for this difference ? Are both
of them effective rates ? I do not under-
stand this difference. There must be some
error somewhere.

SHRI MOHD. SHAFI QURESHI :
They are for two different things, 274 is for
one thing and 20 for another.

Mr. SPEAKER : The question is :
“That the Bil
The motion was adopted.
17.07 brs.
RE: BUSINESS OF THE HOUSE.

Mr. SPEAKER : Now before we take
up the next item I would like to inform
Members that we will dispose of the Bihar
Proclamation and then take up the two
<iscussions. The Constitution (Amendment)
Bill we will take up tomorrow morning.

be passed.”

GRAHAYANA 28, 1890 (SAKA) Presidents Rule in

27
Bihar (Res.)

SHRI SRINIBAS MISRA (Cuttack) :
What about my motion 7

Mr. SPEAKER : We will take up these
things at about 7 o'clock after we have
finished the Bihar Proclamation.

SHRI SWELL (Autonomous Districts) :
The Constitution (Amendment) Bill will be
taken up tomorrow 7

Mr. SPEAKER : Yes. That is the only
thing pending,

17.08 Hrs.

STATUTORY RESOLUTION RE: CONTI-
NUANCE IN FORCE OF PROCLAMAT-
ION IN RESPECT OF BIHAR.

THE MINISTER OF HOME AFFAIRS
(SHRI Y.B. CHAVAN): Sir, 1 beg to move :

“That this House approves the conti=
nuance in force of the Proclamation
dated the 29th June, 1968, in respect
of Bihar issued under article 356 of the
Cotstitution by the President, for a
further priod of six months comme—
ncing on the 25th January, 1939."

1 do not think 1 need make a very long
speech on this motion. As we all know,
this Presidential Proclamation was issued
on the 2%th June, 1968 and was approved
by Rajya Sabha on the 22nd July and by
Lok Sabha on the 25th July, 1968. The six
months' period of the Proclamation will
ceasc to operate on the 24th January, 1969.

As we are aware, we had indicated at
the same time that we would like to hold
mid-term clections as soon as possible.
Indications of this were given to the Chief
Election Commissioner who later on went
to Bihar and held discussions with all the
leaders of the political parties there.

He has recommended and now he has
already announced that the ¢lections should
be held on the 9th February, 1969. There-
fore, it is very essential that this period is
extended. Naturally, the period for which
we can seck the permission of the House is
for six months. But our intention is not to
keep the President's rule for another six
months. Naturally, immediately after the
elections, the Council of Ministers will come
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into existence and this Proclamation will
ceasc to operate, This is the mechanism
that has to bz gone through.

AN HON. MEMBER : Dzpending on
the election results.

SHRI Y.B. CHAVAN : Not at all. 1 do
not know why they have got such a lack of
confidence in themselves.

Now, when I am moving this motion
for the approval of the Hous: for further
continuance of the Proclamation, naturally,
it will be expected of me to say what we
have don: in the last six months, At least
one or two points 1 would like to make.

The consultative Committee which was
appointed from amongst the Members of
both Houses of Parliament met twicz, once
in Patna, and only yesterday and today we
sat for nearly 4 hours anld discussed the
problems of the State and also certain
legislative pieces and particularly yesterday
and today, we approved threc very impor-
tant measures connected with the land
problems of Bihar, more particularly, the
land problem of tribals in Chota Nogpur
area which has been a matter of concern
both at the Government of India level and
at the State administration level. Imme-
diately after the President’s rule was proc-
laimed, this question was underiaken for
study and a high-power commiitce was
appointed which studied the problem and
made recommendations, on the basis of
which we formulated a Bill which has been
approved by the Consultative Committec
and, I am sure, on the basis of which the
President’s Act will bc announced.

Of course, there were many  difficulties
that came to the Bihar people in the last
six months, particularly. the tragedy of
floods and that was one thing which was,
really speaking, a challenge to the State
administration. The State administration
has done its test to meet the challenge.
I do not know how far statisfactory it is to
the M:mbers of Parliament. But they have.
certainly made a sincere effort to meet the
challenge. This year, the crop conditions
in these areas which are not affecied by the
floods and scargity are good. Only this
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morning, we were told that the prices of
food have reasonably come down. Itis a
question of giving some sort of a support
price in some of the distressed areas so far
as prices are concerned. NMaturally, there
are more demands of agricultural facilities,
more demands of electrification. There is
also the problem of Government employees
who are clamouring for a rise in the
dearness al'owance, etc. Wc have accepted
that these demands arc such which necd to
be considerzd sympathetically,

Again, it raises a question of finances.
Of course the Governor is himsell keen to
do something about it.  But J am not sure
what could be done immediately unless some
steps are taken to increase the financial
resources. 1 have no doubt that the elected
Government  will have to do something
ahout it immediately they come to power.

I am just having a rather wvery hurried
view of the administrative problems in the
State. T think, all of us will wish that the
elections are held soon and the clected
representatives undertake the responsibility
of restoring back democracy in the Statc
and also give the people the required effi-
cient and clean administration.

Mr. SPEAKER : Motion moved :

“That this House approves the conti-
nuance in force of the Proclamation
dated the 29th  June, 1938, in
respect of Bihar issued under article
356 of the Constitution by the
President, for a further period of six
months commencing on the 25th
January, 1969."

ot AT W @At (aiFT) @ wEAw
Agea, AAAT qg WAT St ¥ A W
wery fear & 3e% faiT 33 3T 9%
2, AT R FEgA &1 IEIA gEAA K
A ¥ wgr g fr gara 3w 9 wwadt
¥R & whae qag a@er waws
q1 | gATE g AY Ry o w7 afew
&T 37 T B DA w1 9 qwg A
£ 8 ¥aw A & geew F o wea @
Q¥ arr ¢, ¥E wEO A I
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sfafzs 16 are &Y fade} qzraY @ &1
o0 W § A ¥ 9g7 IELd ¢ Wk agy
w=gl a1 fagre & qmr agr § afe
Fa% FT wAT 3% #§ v 7)Y faqr yr
¢ 1 zafan & axe ¥ fAdeq & fe
4 8 &7 fagre & O faaww fewfoaesw
AY3E & SAR Wex ¥ wex fAwTAA ®r
qa F |

it geg o sraTE (AETOST ) weE
agrEa, & g g N § 9gY §CEN
T e AT w9 ewAr g
waifs fagre # sy faRi @, WA @
Tl &, gaT W N agE ff wHA
Rarer w@r | ol ww & gwared
7z < faweft @ fis ¥ w1 wour ar wr
qr, I9H Wy & & g wiedfaww Wiy
ww, Iy A eTeA 9x faef, avesw
st & a7t g et o wome o wrw
A} ardy & f fareft 1 wrelY o 0 wwe ¥
fast & fo et w15 %1 9a1 T & WK
Y qFET 71§ | I TEHAEIEL ¥ HTG
T ar grft & &Y fee forrdh qra Wt gar
w1 o€ A arew Ag) grar, ge) s feafa
Ad, ggwa @3 gawA A LT
woT KA ¥ B qEd AT TR g
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faal ®7 97 ¥ TwaeaTd F F§ @ A
wgt agi waw AT ge s fam £
Wit q% W ag a@ ww g @ Y W
*W ug § fF s dore ad gf &) 9
I G AATT EAA, FAT ATHA T FS-
ar +ft wfamifas sofeaa et 157 e
#Y A §THC A a A 9% AFAT EA0

T et &Y 9 AT #Y FE g @
@ T |

FAQ qUE qg W W A FY aa
& g w3w aga w1 g T ET
FRaam N AN FEAfFE AN
a1 aga f&dl ¥ ag fawray wa-
I F @ E, |y S wEw Av4v 2,
f afems wretefara & w3 @ T Afqag
MR FH o frfai oA 2y
wfearé Wy WX ag Fgr AT AR R
wifaer gz AEY foed afew wagd |
a1 wré w7 7E gy Tfegn ) K @ @
o feasar e g9 8% 5w aEa
FI AT 91 A TF  HATUIHA, WA-
TI(E G 9T |

16 femwa< w1 #% FLFC § wARTE
v Ar< 4718 & gIRrag q@r ar
fs w1 ag v § e gy 7 o fage
FIELY gad @ wug w7 w9
afas a0 9T =T T 91 S=fF e
Fugd #1 3 wyar faw Awgd 9% Y
ET T 9T 7 7l AR1AT A TEE I6}
“Sft gt & fami ar | FR T W AT F
sy frar fr age & 7 a0 &fFs a3
9T AT §HIT AT WX @A 7 | 6 @
fag oY gy qerT wgraa wfand gidr §
5 o ¥ it dw cquEl, gawc feedt
wa gt | g fge & aegd ®aw
9T ame WX WA FT AW qo
waH WX §mE & w7 anma w9y §
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¥ yfF oz T & 39 f.AT & § wiwg
ferea %1 qar & =& = 7% ¢ feg W
@t fam gn 7@f 9x o Yo o #He A
I TATEF F AT qAIF AT # WK
i zferay fagre & aizT arwar § gordd
gferdl 71 7 #g #¢ gerar & fr o7
MY FH AL & | AT TH aE A1 o
o ¥To #ro wrafaali Y gzrdy & gl
a6 W9 FgA & gEE st Agr
fea @1 ag 3y fafaxr @ a9 4%
AT E I F g A A A FT IFTE I
a3 7 AT AT ACTFE F@HI
FAa 71 a1 g e wed fem al®
¥ fax o &\ 379 ug gae fear qrar
2 o Swa wrefadl £1 79 § &7 W) 91
Tt & wrr | & g wATT W & ATAA
Y T argan fF fage & ax&rd F1C-
at & fagfeal & fazrfeai f1 & @28
ga&r grafawar fayr &fEx & 98 9%
sgm f& fagrfeai sy gfer 7 @1 I
o fagrd 17 % Frew & arfow ad#
X fagR #1 91 35 faaa, afed a@
e fax ) 70 g fogaa ¢ fs
asgimrafi @

ag s fagre & gaard F g
frgrzrd ¥ a ¥ & &, wfeariw
FTORTA & qIL A wgr §, Ay @
Fa ¥ vt 2, 3 o Afrafor ¥ A
FF AR fr @A Fat ¥
w@t 7€ & 9@ 9w wEard Hgwane ¥
e YAt § A IEHT §F A TG MeAnT
wary 2 faar arm @ afew SEF oy
S wslY a% T4 A 9 &1 WE 0F Al
mRHIMTATEAR I ARG A
10 9% sk AFA o 73d & faeyx
ad At (@ A ¥ ¥ Q@Y1 9w
¥ Ay aver 7l femr wrar &
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T et § N v O Q@ g
afes =Y § a7t g A

AT Y wgr amar ¢ fF fag afaw
qzrat § a9 § v a3w & SfEw agi @
aagfrag i ¢ fea & fag ?
TR F qm @t ara &fqw a7 § a6y
WiifF agi &1 wfasin s a1 f@ &
TR AT ¥ grg HE ) T LG
am F fau fagre #, A¥few Swer @@
FATH AR I ] AR A FAH
T 919, 912 FAFG AT | TG X AF
78 yrer faRwt F ot omar &) gERY
fa fad wogdt & @ o & R SaH
Mg sgagasza @ e

A W wfew 7w gu A A A
AFATE A K wTa F qTHA TN AT
AT w1 Fr fagr § e guT & W
WEAIY ®T a79 a8 & % @t aw & 238
i &% Sevw d29 g IR A
fray faamt @ 113 &1 ax #7777
faotg frrar v &1 ag 113 i +w
Tizq zg # a< FA ¥ fAQy
S atEz v & o fear @ &1 mag
ITH & g F1 A<t & @rq faew fean
qEA ) T OAQF § TG T AT A
wifaw wt i 1w GEy 1A & i
g7 g wifan A & f& Sewm
& Ao g s & fara srewws
e e &, 97 A ¥ wiuwwm &
aEr R @I e w0 oAmA #@ywr e
wifa ag grer &1 & @y &7 TonEa 3
Ut wgraa wfrard g @ & eFrEmT
ST T ST g | 91 st fow
wrw & foq arg aff & i 987 et faar
T YU AR AwTR Al g a3,
aEE {1 T A At B gt e
ot fart fr e ta IR g smv &
¥g 39N waz # v o §, ag W} wfww
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wAAT AT W wfa® g T W
o & |

oY I A AN § | I P
TEY &Y e & 1 39 fawr § o g gEEr
g 1Sfmya frred §ag Wt @
wifaw 781 0% & fr 0 gy I drar
2, 3@ w3 ) & WO agfan Afr ¥
sATAEE QS A gifa «@r @% 1 wfe-
o 0 @ favad § woaar A, I
T g §, afe dmr §F w7y afwwin
7 o arr st @ wifaw A 2N f v
7 #r % 3z woAt A w) IR
ATFT T 6 | ag oA % H @A §
fe g @Y feeY 2 T gz & At famr
g arfs gw w) adEaArE 9T TR
0T 799 qrfz @7 $¢ ) «F fawmar
w1 fF F1 3 1A § AT w9 gra A
TE FT qF a8 ITH FemE R

v 9 H FgA ¥ AT omar fer &
Tae 3 Sgan § 1 faga dave W g
74 ¥ a9 w9ar ®  fear T Ak
Far7 o< fazdt & s & faw aww
fag< & A9gx 3 ¥ &fw qU Al fa
ITAE W AT ER I & qay Agl ¥
qugt 7 ®9q AfF Ayl o gATd Ay
arfe a8 #11 gred @Y A7 W g
fox A qet w1 @9 ) T9T 2} AIA A
FI9 &% 47 | W g% 0% & 5 o9 & &%
BN & Ul # ¥ oF wTCW WAT T8
Mg FAag fgré sa@
Frgfaee AU A EU FT YT FT WA
fogar 22 wg=T R |1} 13 Ay wg-
frez fafaeey < fgarf fasmr & Wit
FTE! T § AT T ¥ wAfAy Ay e
QT gR wE L AN ) wwaAr
g rhaaa Ayt afer qg wren-
fawar & fe wa 7ff g & 1 W A 34
*1 gegifad aY g9 w1 frem ww
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gl f e framl #
feart wifz & fag &1 & € Wi ag
g giqer @ faadr smgs | 97¢ 3w
1Y oF /T T A g7 Y g (6 w5
;N A A Fgw A9 A g w0
w13 at Mfg R 5 sa% fac gt oa
faaret 1 Tt gaafen At anfen fom
R fF ga w0ar w3 99 1 SEw weEiE
qeATE FY suaEqT AT Wifgw ALY a1 wAr
QY w2 & w4t WK 6T 6 92 a7 g w4,
TF " I AR G far qz, wa< o
g W @A &1 € ar #r o) I
T 99 §war ¢ | zafAn 9T aw
TarE gearf fassr £ 7 81, w3% #°r
qearg 7 Y % aqa< fawdt @i aa o
fewrst &7 :1€ aq1 w19 w00 ? 3 @
oF a1 FRY § F g |1z 99 = ®
T RE

E AR A 0F W ad wgand
T 1 W "OFT e frerEr s
% g ¢ 5 g AR dow & aga
©«aF frftgd ol AT & e
953 & TR a3k amrt & o@g 0
g wrar @, @d waT A fedt @
AR T QA RN Forerd w1 ) g7 79
A A, Aaeht wwad F @ ooy 2@
o gt W wost A are @) wa g,
ﬂ%qﬁwﬂﬁmt&tm ﬁ'g\q' IEA
T ST & Www Aww W
T8 X & Tk § 1 Adon 7z & fr
T R A I KA WA o Ay
'@vﬂm q9 FYt A wfz
TGN R | AT G gk wO o |
v 8% AT ow @ gar  fr gw
w9 AT 9T afkagw #F swredT TS

vl ¥ R g, tew aife a0k
™R
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e agg fewm alwiae
EATE AT AEHT AT AN A AT 4w
@ ¢ fomst f& aar adf & fage &
faud qi ¥ N N @ ogw
g W ot agt F aga @ DS afr, a=
fa® ot & ava & arx agi & 3 o 7w
ardt § wll WA AT § Mg 0w §F
witiz fFar & gaar AT § A A qEe]
AT 99 TET ¢ I a2 FTA 1 W90
sifew 70 fgr wife Se oz &
&1 T wigwr wfzATgar FIEr 7% T g |
gafan o9 awwn & WaT faaar s
7 OF 30 qERC AT &I UHA &I
gl #ifaw s wfgg) @@ &
AT A W& & @ g fw
g THT AT oG sarqrdr & Er
AW E oIF AT WG & TG WA §
WX TIFT TF FT AR GIT FE v
AXEE IR AW AT § | Aoy g A
gt arit & gafew s @ awen
9T gTEAT T MEAIEAT & g1 fa F
WTAWF FIAATEr FT ATfgy alfE g
TEET & g1 | 37 Wedl ¥ 919 NEAT FT
AT FI@ U A WIAT AIGW HATA
FETE |

Mr SPEAKER: Therc must be some
time restriction. ( Interruption ) They have
been very co-operative; 1 am very thankful,
There are four Members from the Opposition
who want to speak: Dr Surya Prakash Puri,
Shri Sarjoo Pandey, Shri Ram Charan and
Shri Kameshwar Singh. From this side,
there are Shri Kartik Oraon and one or
two others. We will be able to finish it
very correctly, by about 7 or 7.10 p.m.,
and then we can take up the other discussion,
if we can keep up the time, Members may
take not more than five, six or seven minutes

each. It cannot be hard and fast, but it
must be reasonable,

Tlo gu werw g& (TATET): WEeww
werew, gt o ¥ aw vy f fe oW
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AT g s A @ IR & ax
@ gt wgufy wrEw w1y T AT )
frag &1 qar @ aw wW 9w O
gfcam g s | et gt 9 wrEa
N sy § 9w F Tewara 7 qgEA
B & forg gemewTd #t Frgfer w1 €]
W 3g F a1t O fF gAar qeg ¥
Tt * ufufrg o ®Y o af frar
faerlt, oF mar w7 fam o wA A
w9 Mg qEl & @ waT 9gfq @i

N WK g A ¥ g w8
s gavus @ad 4@, a’lwﬁﬁ&

FE wrgw | afsw wrw WY gw REd
g A F qma ¥ ar faen g
WTHTC & w14 § HAT 01 qA7 GHT AAH
# fammar <X ¥, g7 aqgErd A W 5ot
g gt qg & famrgescfaar g o
FATEHIT A I 9 A wafas deamsi
¥ v w7 a1 ofas 7Y TR F o7 #%
a1 sred W fedqee gEe s Wy
faam & T & | sravaEAr TH AT A
dY f& ¥ agi 9 oo gFEqr B gary
¥ woAr Save qHA e, Afew ¥ T
ST

sHa o F oo faadr Ak & 7
X ot 1€ 07 fagix ¥ waew ¥ wg
qTOT FWE AYaq qfgdT ¥ AR
fafq ®T grar gL & AFEA A ST
. W% oftada g w@r & a1 99 gE
W E Fuaar § fF agr A @
S gy Ay orar wifgy o Afw
frterar 1 w1aar ¥  feq gara s
R IHF Fatzrat #1 a3 7 foredard
gmt T &1 wEfaq g ag T F%
vy & fF gu feeft a8 fadre & groqr
@A ary Al w, fedr fadg 3 #
qTiaE g &7 ¥ A | q9g dar
¥H ¥ s 7 gw SA [N #
T FT YA AW G0 WIX A w7 AA
v, wodr wirat w agh s
sArANTAt  wArd, weAt wiew w Yar
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YUtr & {w agi & 7 woar g qfad
®W & fqg gearfgs a1 & W
T YATAUTHY &7 ¥ gH wod a@rfaw
Y9 ®Y agrar AT arfgd o rafew &
faiet wrzal § fadew w7 igm
W A R FE Y gy & fs wiw W@
S B A% FTHT F WG G | FIHL
qrEemw ¥ gAwr AHT AGT AT AT |
W AR AEE@ A st g fe g ¥
freer Tad & f gz fark o T &9 @
T A freargds  wanar A ¥ WA
g Gy 1 wifire s anfgd 0 W
¥ ggE) AIF KT 37 § AfF 94 T
gt T AN ST W E QA ITR favw
fearrrr srgan g fr ag &0 agd WA
¥ fegr srasar g1

oF T aaw ¥ 4t oy & fe ww
ZHT AT HYT ZATY G HT FAAT WWL
faw a% & ot gga Y v AY ¥7T FTQQ
¥ fr o1 amEe # B oF AT AT G
& frara ¥ ¥ = ¥FAT SATRT WET FAR
g 9T Ty ¥ wma @1 w &
qIAvFIT 37 17 A & fis 37 g=C W
e Ix o1 frama & aeam & gt
Mt # faar ar @r 3, w9 AwA W
Ao s 1 SEvrmaa R g s aw
qoTT MY AfF ga? ATTT W oo fary
@ 2, A F AT gw AaTw AT el
B A F | fRR ¥ W aw &
shr T ArAmt X g fra Y s At &
FraTfors Saq & IIA-q97 A4 F wifow
FT 72 § | ®% o AT wwrr qudt §
WAT ® IA UFAT AN | ®H wA Yt
T Wt @ ke TwdiEs g9 Wi
WAy AN GATT W WYY GEAT W AT
AT TF FAL F Iwa7 X §, W€ ¥4
ary wT Y & 5 g0 ardf ow e gaw
farc v arft & W aw 1g Wi wgA
wft g dt ag wvest fwrfi d o e
ar ag g1 & fs woere v arft waoft gx
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ot & 1wt S J avaT & O W oW
neftFie & a2 @ g IAsr 7T F A
IEIA WI9F) 9EFT gAAT @4 A9
1A w47 Y, T F@ S+ gHE A -
EEA R I ¥ AITEN 9@ W |
AGIATATL F M T4y 4Y forad g ey
q1Y M 4 g Fer anar ¢ & zEH
mad qTeE ST AT griaa I8 g &
(T FY FALT A FTET AOIT JT ST FTHIA
¥ qzed 14 Y gragar 4Y, aga
qrdft, 7@ arAEAr qft g @
aA N aF & w1 o rag wfgwfai
%Y T SrfEd

g Y A &y« == s@ A75A
Fadt & s =gy afew fer wr
g =2f &1 ogzdr @ afE agi
faar awr 78 & AT Fgi fawmami #@1
g FgA FT 9IA AL AT @r g g
aTat ®Y gg weal oF ¥ & G F qurge
At mfafy 1 d3% & A gw A
@ faar & s @ fE ST e
ardl & I A HEATE 0 [T wfa-
w1} §r Ay A A H oW F
¥ 3w ST g o fer wY groE
qregw § | 9T a8 weAr wgar g fE
AT TET A1 WEWAT § AR TN aga
& aux & fawasx a1 § Sow
wfgar @lX o g9l & faw St swgar
§ faaey foafass  weaarsr wgrwrar 2,
IR ALF WO QT AT wrlgy o X
gt & fdt A wlfewrdr #1 g
T § fr ag agt wiwx A 81 waedr
¥ 24 fF feat S+ a9 wawear
& % qyogEr & awt AW gy ordy & Ay
TR AT & ot w Al & faedi o3
CoqmT § 1 9y WaeqT AfgeT WX ey A
wEGATT ¥ ¢ | Wy & A awf gy arw
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@t wdot # T ghew g aT v
T @Y TH W QI A8 ¥ awdr
t?

oY 3 ¥ & 5 o) Wi swaedn
@I H EHT § 77 AT &1 F9 fA &
fag 2, @ a7 w9 gEer a@ W<
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99 FY FIA &1 wtF7 frar & &Y gox
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qFTar # AY 9 UF GTHTL HEQETS
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F a3l § a7 @ § fawh v & 39
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IS WHAMM FI I3 F A I & 6T
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F7 dgr 9t f& IEW dawr fear fw
99 O% &§ &g WfEl W
¥ ¥ 4@  ®AT ST aw
% W TGA TG g BT 4R I
w1 & fFar | Sfew aeafaw fefy
T Wt 37 et e wT Y o g gt
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A Fre w7 afwgAl & awc @ B
W A IR gt A9 T A IR HH W
fasir &Y A 7R T WX A9 At I
&g SureT 4F faew 1 gearEar § W
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17 T F FE gR F I AR
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A # grgfy & A v & afew www
A Ay S gE gE 91 39
AT A IR w5 AT T g Sen
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1T F 2 fF ATFR AT TF "W TGA
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ZoArE # o W F FEA T R
a9 qgedl F grad AT A gag e
o AT TTFE MW T FT FT KT |
T9 FTH T 20 T30 HTT F TZ007 3
g9 SNl & s fr & wmm 9T ¥ € AR
WA FAFT SFTX A =0T

g A AT T IAAT TER Wig
AT 7 gmasr 30 faer @, o g At
ear fz=rar o7 9r | o o1 faim =
# @ F gmar qrT oA A oar g
g 2 fat 2 fe fass) &,
egen fasl #), gfF o & faa
T FTFI FOA AT Y 2, frgrzfaa
O & ¥ ¥ AXT AN ger wmUw
aE ¥ argurd 31 2w T fadw
FA L gH AT A fr fa=fy Wy =
¥ frst ®1 g7 & fawfasr ¥ freft oY
THTE § FTH § FAT T | FAFT ATewY
wm § Y Far Tfay

fagt & s fasft-qat aewre o, aY
qAATT wEe, st wrve fag, Y ardf &
o azeq fomy gt &) W wgrfe
fareret oY Torfifa & o &% o gz }
AR aE gz st fawwi v &
TW da & @re foar | ar wOR SR
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¢ fo gw o4 et &Y a7 yava o &
foreg Tofifa & s WY gz & 138
g U &) fawsl &7 ¥ gAw A
&Y &+ =rfaw

ot wo WMo AW (iﬁ:ﬂl‘l) . e
agrT, 38 faal gz 93 0% ATemfedt
T, wgT THe fo EFWEH AT Wl
g1 | 7gf 9 feafa 7 § o o T
feaedz T #1 TAT EAd == M
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I EFT H qAfAw wAE & Aq fu-
AT A UqTgENT F AFT ST fRAT
a9 AT TEPAET oinee Adl gf, A
IR AN wT IAT T7T wX fEmr
st gT K W &Y qwAy oy gy
g3 gt 3¢ TT fEar g 1 o wH A
ag ¢ fF wgar s1 Arar ar, afeT Awd
F1 9%z 747 &1 97 | gF 9y fadr W
I7¢ &gl fF a0 wwa §, WY = o
&ad w1 e X & | IgiA Wy fw
14 ITF TgT WT T IHE 7 | gAY W@
fE fraer ow ag Taw YT Ay AW, ¥
T ¥ A¥TH X M F el owred
@Y &, ¥ et ol EFw @ Qmrgwn
# 1 I wgr e tmr Wl fet epw
g Rigw Awg s wfat =
TFT ¥ a1 ¥ qg ORewT W& AT W
2| 59 99T A THe o Wlo, TFHWA
T & ATH q AT G FIATT TIAT YA
qr9 @ @ W A e w1 B
Y AT TE |

s gw A Wy AR A MY
g Rfdw dfedc & wgr, got
wfamifeal & w21 Wt 9@ ama w qgt
#t T fear ) sw A # mETgeR
afafa & o Fedtd &k 8, Tud oA
woa av fraft gf & 1 9 g@o Ao wle,
o, vz daa N fgfmr gt
gofer @ @, IEA e & oF W
e, AgT q¥e fo tyw ¥ vk www
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Erave % fages &< faam 1 wgT oo €o
& & Ao W A wgr & IEw
qrg g7 =T &1 FrE FeegTEd ALY
ot |

T 9T A Tl A W
d g wf Wi ¥ wgde www e
MR Iz gad gfeegn gs A @E
@ 72w TTifase & mrEEr W E%
WAt # Al a0 &, afr o
ATgH {Y wa fF Feg qar ¢

TRRFTA F12 F garfaw dafew sad
fodt sz = AaT w1 Nt Fagaa F7
awdt § qud (% 3¢ <1 a2q § 3 (777 FF |
¥ W ag afew fAw AW
& fora wmy amar & ) gforn sgfafaafasy
J gAgrT 99 qe19 @1 @ & W o
o o F wyAl mamAA WM X & 7, 9
foaz ot Rea s s59 81 3% ag
&®F Y - adeAa 8, @9 fam gafsn
W ¥ 3w g &1 gemwer fAgw
o, wifs g dww w2, B
oFET | W gmT AFEd &3 A0
oFrT §, €%« ¥ foaee W WS E
wHo o wWlo, ULFUA 4z WA I
wl a1 f& Afm s7dt F owam
9¢ uIgrE wadr ¥4 4 fgar & A
ST A wgAT & fF wR remfeE
&A1 ®1 A @ATE, A I ar3 fea,
gisga gl ¢ Sfea et &
& genfas & w= =fge o

WX At WG F W 9K AN
T g), A1 qg WUT AN & WA Ry
W AR A Tl w5 v aw @
frew egw. ¥ fEwme W), W Ww
wreHt w5, PR A fag g oA
I9 ) g1 fegr W WX AT 99w 99T
¥ figu o

‘g fren W ¥ feEmeRx A
wow ong fer w1 e afl faem §
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g q7 oo A 4T | gW IEET
T ¥ 9T € | ag Fzar & 5 ey
fomd g% T | IEF! T EAHT 9EG
fiq &1 9 Un A1 sgEEqT A AT
arfam |

# fraga s A § 5 7 gt
grdr ata g1t &, afem g gma At ®
gay q¥ If9a FEaEr F & I,
I F-EnRF § Fae g A & wfa-
FIO vpar g1 F7d ¢, afew @z ad)
FWE | I Z197 FAT TTIF FT URFHT
27§ a9 9 Az Y AN E ) WA
# qrAf F gAerfa gl & afge
gn gz it zag ¢ fe faar q@t s O
¢ S7r7 AE AT 20 HY 5W OATAS A1
¥ tosga &7 4 95 1T faar ar, Afe
o= <t o wrE &, 3a¥ ga 1A ST
fast gf & 1

gare 77T 3fafes ofar & 1 =gt ax
7=t sgl & fewrat sy o A fAg &
gre-aTtan 2idt & | gwTe ggi wEe afedr
g E wiFw g are g7 arw TE
q-GFT §1 I § | T (AU g WTAET
& fv =i/ afig Fr aqar #1 az 5 faar
Ty 1 ag A% § & T dl v §4
Jrara § 1 afe gaTy gyt AsT qi§e
TEAHT-AIE AT E1 T g L dgl 9%
AR &7 AT FAAE AT §, TR WA
FIAAT F ATGT § | TTo Fo DFo X A
Wt ag faE @ ¢ 7 wa@ smar qEEw
qfar # gur & 1 9T Y T & framAl
®T AT 59T g1 4T § | Ak WEE &
fAu gw ¥ 9w qET AR & 1 W@ &Y
T 8 TET gwe & faq wrdag
wET T1fgT

ot wow oy (ATgR) : werw
AT, I G [ "l WgE &
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W g & awdw A9, &Y g Sl S
Tt wrar Y fw g M FT qOET H
ITHT qGA IS AE  gR, FATL @ |/
TAAEN AT T AT WK §g TE eweq
T FAW gAY | W gAY AT fF
q A Ag g WA AN @ IW AT qW™A
HREATH] 1 A% 909 UF g1 oA g—
M3 AT ¥

fogr gmaY & ag fawer g3en &
faqdy == ' oY gTET A4, ITW
froa & fau g a@ & &9 w4
qrEf & TR q fFY a7 1 9 aIET A
fagt qe@T Y 9t

it foaraw (F=7): 7 S owmE
FAT AT |

=A@ T WAl mIrEm E
Fzm & fe s=iF faem &t §aEEw
afafz ¥ wfay g€ o fagr a@eamst
Fart ¥ g% wzedt ¥ faary faad
frar | & fagz &t memgwe wfafw w0
Yz Adl §, 7Fw K wg wFTE F go
dYo F¥ gergwT afafa s & w7 T
& gUI Iaa Tedt wHATEY T A &
Frgart § 7% faary 1 aww g, Afew

Lee i g gl

fagre garor vt g § 1 R gt
T FT WA &, ag qg7 sarEAr @
@ 8, afewrd q3-wt7 #EA ¢ 5 ag
AYaT & g2 #1, geNY, Az A QA ATy
w1 T W guTd Sefvgd g 1w -
T8 g wrw ag g w7 § 1 dar fr
oAt @t wrt awedY A wgr &, W
gfrm WK ww goerd wfeerd fw
TFX FH F @ § I9A fmdy W
et 1 Foreoht e i 3
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st g gd weTw 7O : qIE H R
FT A AAAIG qq€q fagre o naq a9w
w@E | fodt wfawrd & ¥l qr@ A

LA
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ot g7 qeem WA @
Ugd WIAAIT gEEd TEl ardl &
faedr W@ 7 1 wa AT wPWA
aofa #FT @

EE|

# wgar wgar § fF wmar A
AET & qHES § A & wrad §1
FAY qTAIg TG F AT FFA & oW
TaAHE & FHATICAT HT T LT T € 1
T ST /L T 2, I G ATS - LT g,
AT TG AT & | ALETe wEdT ¢ fw gaw
g q&T A€ € | a3 73 AHAT o Frgw
T, AT FT qATAN W FE TATA &
fam qar 2, ¥fea nle oy & fag
G AEY &1 WIvETAT W & aTA3T Lo Gie
o fagre & g wHAfaEl €y qw
wl F g7 7 & fav g A} fen
AT ¥ | WEATIF FEATH FLQGE | WY
s § f foram gorewege § g aear
g, AfeT 3aa 1 graamad a4 gl
zq feafa & 2w & wifa o sqaeqr %3
WAt ! @A I@ a% sWE A
IuF! FqTE far, gt ag & qeT 1 W™
Tie wrefaEy #1 A g Wy, qar g
FAFATFM 2] G ITF ®wqgA
78 Tz fear | ga% arr fadfedt &
T T @ gew froan, fawea
fwar

Al vy arer | v I@ A froa &
A TAT wTET g aw a8 wud § weg-
w1 afafeat ft @ AW gy wwW
weagr %17 fear | & wgrw sqw ¥
qoeTen v wgar | s o me
WTET 9T AAGT 77 FIF ALY | A0AIC
& ¥ 9 qu 5 & awa §, & WY v
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awar, S & A fegm W
0T AT tEEraEeT W E ) gE A
Joftr 7Y & s g & am ww e
At FYE gowre 793 3 9 famag
wWaag@ R @ §1 g A X o
TAHY gL AN fF TAwY gTE W ST o

(emaoar) - gw AY AR § 912
1 gTHFTC IR, AL T AT AR AW,
AT T ar &t A 7 afew www
TaANT g1 ) °F gETO zeT E o Sfew
g% X ¢ frag gz Y @A & ) Ag A
wigsrd 43 gu @, 7% FA%RA, W%
¥ ag @ goF 71 w@v ¢ §, T
MA@ AR A9 H F@OA, [qv
e W ATH §44 | g WA & 727
a AR A AHAT AT 42 gU F q® TARY
e s AR =R s 7 @
x= e §

18 hrs.

A & SuTaT A ¥ ®7 wegTw oAEA
faw samr o fF o w g
WA §F 8 A Anr e @i & gw
a &fwe, t7 & fAu 5y =g Fm
fiforw | Y Y A FY FTT A w2
wgt Wt MM WA § | onrfg arfz
T @ § N &1 9E g gw
&, WX & AT AW qYO £ | g7 oaw fe
wredt mea) ¥ A aHT FTCAFT 1 T
T I Y ME 2 0 ¥ Sgroramew &
YT, WY & AT A TET AT KT 4, 97
wgrae ¥ urg ¥, A gAY umv @
T FTATH &4 &1 tafac qam
HREATAT ®Y I W G2 A e
wraT # fex grgfr 7 Aifo, oz &
Y ¥ W

SHRT KARTIK ORAON (Lohardaga) :
Mr. Speaker, Sir, I risc to support the
motion for the extension of the President’s

rule in Bihar. I do say so because. when-
ever there is the President’s rule, it isa
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reflection of Emergency in the country and
this Emergency is nothing but a reflection
on our state of affairs that we are not
capable of having a democratic Government.
Nobody has got two opinions on this. Even
though some people may differ, they just
cannot help it. They have to have the
President’s rule for another six months. If
1 had the authority, T would have declared
the President's rule for six yeais. 1 am saying
this based on something, not just saying for
the sake of the President’s rule. What
form of Government you have been able to
give so far 7 Itis all very easy to say
that the President’s rule is bad : it is very
good to say that democratic Government
is good. But only if the Government is
good, it is good, not otherwise. So far as
our country is concerned, all the political
parties have not rot the interest of the coun-
try. They arc indulging only in sabre rettling
and mud-slinging against one another.

AN HON, MEMBER : Including the
Congress Party.

SHRI KARTIK ORAON : In my
opinion, so far as Chota Nagpur is con-
cerned, the President's rule has, definitely,
done some good In Ranchi town. right
from one corner to another, ther: were huts
on cither side, looking like a jungle. But
if you go now and have a look, you will
sce the difference. All the jhugies ond
huts have been cleared and in front of the
hospital it has been very nicely cleaned and
parking place has been made. It looks like
Ranchi now There have Fecn some
popular volcanic eruptions here and  there.
If we do not get ril of them, you cannot
have a stable Govoinment at any time. |
would like to f'raw your attention to some
of the good work that has been done so

far as tribals in Chota Nagpur are
concerned.
Today Bihar owes its honourable

existence to Chhota Nagpur.

ot gww wx wxATa (THA) A
wgrET, T afgar wmew g @ @ Ok
we § morgfa &)

MR. SPEAKER : The bell is being rung ...

Now there is quorum. The hon.
Member may continue.
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SHRI KARTIK ORAON : The pro-
blems of Chot: Nagpur, particularly the
problems of the tribes, have never beforc
been highlighted in this House, [ would
like to say in this connection that we are
having a lot of trouble in our arca. People
having that the tribal pzople are all trouble-
some but that is not a fact. They are
being robbed, they are being exploited right
and left. Their lands are being alienated —
they are being alienated for the last 20
years—in spite of the Chota Nagpur Tenancy
Act. There are a number of industrial
complexes in Chota Nagpur, but all the
jobs right from nothing to Rs. 4,000 are
going to outsiders. 1 agrec that these are
national projects and that the best men,
from any corner of our country should be
brought to these projects and no  provincial
monopoly should be allowed to be practised.
But the tribal pcople arc not getting jobs
there. The people of Chota Nagpur are
not getting jobs there. This is « fact. This
is what is happening in the industrial com-
plexes Even in Block Development Offices
right from Chaprasi to the wp posts, all are
outsiders. More or less, this area is a colony
of North Bihar.

institutions  also
comye

In all the elucational
the teachers are those who have
from North Bihar. It is not the Chota-
nagpuris are not at all educated, but they
are not being given oppurtunitics  The
on'y University in Chota Nagpur, Ranchi
University, is running in deficit and nothinz
has been done so far in that connection

So far as irrigation and transport facili-
lies are concerned, they ace gelling a
stcp-motherly treatment,

From every point of view we arc bzing
neg'e:ted ; we have been neglected for the
last 20 years, and no Government has b=en
able to look to the prrblems of these arcas.

There is a crime called ‘white collar
crime’ in America. This is a breach of
established law by which the criminals go
scot-free; they bribe police, they bribe
judges and sometimes they bring about poli-
tical pressure to secure their immunity. This
is exactly what is happening in Chota Nagpur.
Quly very few people have so far come to
know of this. Oaly during the President’s
rule s mething is being done. At least they
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are bringing about legislations for the
restoration of land, for stopping money-
lending and other bad things. No matter
how democratic the Government may be,
if it does not bring good to the people of that
area, that is not a good Governmcnt.

Therefore, through you, Sir, I would
request the Government o earmark a
certain eguitable percentage of the money
that is going to the State Government for
Chota Nagpur and Santhal Pargana areas
which are the most backward. This is the
richest area inhabited by the poorest people,
even though there are a number of pro-
jects. The Industrial Policy Resolution
says that the purposc is to remove regional
imbalance; but this has not been removed
in practice.

SHRI KAMESHWAR SINGH (Khaga-
ria) : Do you agree that Government has
failed there ?

MR. SPEAKER : The speech is good,
but our time is limited.

SHR1 KARTIK ORAON : In the
future gencral election w: will have to keep
in mind that no political party which has
not got absolutz majority should be allowed
to form a Government. The President’s
rue should he declared in  that Siate
straightway in that case. The State should
not bz allowed 1o have a coalition Go.ern-
ment. Coalition Governmenis are utter
failures and we will not be able to establish
a stable Government by this process. There-
fore. 1 would like to submait that if this
could te done, we will be doing the greatest
good to the country,

With these words | would like to
support the Motion.

sit o wow (gaf) | g wgE,
fagre & o § Treafa wrew g &, o
¥ agr 9T w1 W@ gen W sarsfoat g
g I A s d gy & 0%
FEAT WIEA AW F R Wy fevw
fafreT ¥ ST ¥ § 0T, @ @
Jrar ar f i w feg-am § e
w it afer qu-feew fafrey faegm
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[#fr 7w =]
dei @ | IuF Az 9@ ¥ 9w fafrex
gu-Sad ¥ Y <o F owEwE guo....

oY Tyt fag (TEaw) TR
fagr #1 #ar aregs & 7

st T w2 A § e go-
TF ¥ foRee & oIg &7 F 9T gE
TaRHE QEATLH FT ETEF FY, A IR
g WEE &, TN FA ¥ | TF AA)
Yo § uwwqE 2 & ATy Tl fawr
¥ weax Ueeafa maw A1) fem oo
aRX H A At ATew gwr, I FE gy
IY E

v & @i X A gew WK savzfaan
gh & 9% ant ¥ AT Svzar § o Fw
g uezafy wAA F 9§ owmoaue
WTET %1 qifaoe 38 saTar @9 gt f,
T/ O JI-UH FeA F1A W AT
gfer wtar 1 w1 sSrAnT TE T
T (T ¥ A127T ®&F &§ AW § Fed 1
AT WY IH FL I AT WIOE!
oig| e fe wd § wirsax gfoot
T gr € afeal & avw & s
Iow W s {1 g4t & Faifs g 7
w57 A &, 3% qra Gar A 2, v
uriifcs sidew 2 arew wrf A )
¥ &g wfedl ¥ w31 (% agr qT g
i W ghesa agy st anang
wE YR 1 sasT I AT 2 7
Fmag & 5 fgy 20 s d ew
FH AET ¥ g A Nar frww
atfefady A, gfeadt =, Iy o
oF Tw ¥Arr 7ff 3, 37 wfAe ¥ faaw
qra dife fowm &34 & wg WY w16t
el &, IA@ T T AW gawy famr amw
FTwTC & A% forg wrE W A fear
forerd wTon STEY A qEd ¥ W s
o Rt o Wit off ewm X fw
FA-frdy wod 4% & awqesw
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gt Wi wifzanfadl ®t owramre
FWE

fagre #t At ot w1 ag7 W €
¥ FTAAT T 970 F0F gaT W gay
AT | 5 FET ATF WTT A A Wi & WA
T@E A A E 1 AR w7 gAr g &
Tt qr #1 qrdr A CweET, @ W A9
T frY 0 fagd 20 aut ¥ AP
TIAT & wAT 5§ AIEIC ¥ Fr€ ET
o adt fam, fomd ami w oswdw
FTaH AT I A Y o faedt )
oA szt & feify mm & fF s
AALT ATRN AL 9T wErATIHT 7 faay
F1 99 ¥ AIAIT JAOTT F, AW AT E,
TOT 5w A £, afew At A% g
2 RIFIC A W a® SAFY ATH S
aEY fzar

gl % nEF Niywz AT v =
T AR T wE IEE qu
&7 ZAY Y I Agh grAwht & areq dar
Fa-affy a@T 7w W QA
faar

Fgt 9% gt #Y &t wee T @t &,
I wfewaT agi % wfowrad sprar
w1 g, wfearfaa aF ag ad) agw awy |
W garat agi fogd 20 AT ¥ gf, W
¥ F0 gty A & sy # g g0
& &1 94 g o, & s s
£ 5 gfroet ot greas Fve & fam
AT A SyrEr ¥ owgrEr Gar @@l Ay

ot frxwifewr swir (ariege) @ 3
ard ¥ sadt g ¥ 7y far ?

ot e fog . wTE qar A @

Wl e : & goee ¥ wdw
AT, WA 0w L L,
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ot wTRET fag . wew wgew, 2
& Fo 349 ¥ WA TATTE WIS HIET
—

“shall not obstruct proceedings, his
or interrupt and shall avoid making
running commentaries when specches
are being made in the House™

st forr At wot T oA @3
FTJIRT GHY G360 F 9 FTL Q@
§ faqa wdfes & meezae
AT |

MR. SPEAKER : He will not Jdisturch
now. Shri Kameshwar Sirgh is going 10 be
called. He is safeguarding hims:If.

ot i waw ;& g fafarer ama
1 arfan &7 s § & 97 wa 7 fa-
Frr w9 AT Y muAl A0 o1 FEeAAn
aJrfgd, w4\ cq a7 we FIT AT
¥ fa?ez ma a1y @177 W@ oAl EE 4l
wgw7 afearn fawedr, oF ag 9w
FFLIA I FT IFIZE F741, AF WK &
AegAT AEN & | AT A WAL FAT ALY
9T 7 it @ &1 sgfasw @=i a7 A,
e w9 AT AF AGF TFT | AT _OT
g A1 #1 g2 'qq7, W4T @l & q AT
ge fagrar qr IR &1 @aw <@
at 2w & a7 g% qfemm a~g (A
& w19 wgdq w3ar wigar § faos
ATERT & (¥ & &1 A ATG, Q1T FAAT
I T Tl 9T a9 |

w. T8 REIAG, At mrTie § iy
Tt wré, s IaH g g€ At fadd
oI ® gerr femr omar, @
ufes fa=gd samar Yav fowma § arar
a1, 37 vregfer i, 7@ famrs
wYE W Y forar 4 1wy o forereh
0N oAy gt §, wToww ¥ atd,
g wews ¥ faare @ Afadew
T 8 ¥ faars, | T HH W W
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s Al frar | Wi o wgaw g e
FEI FT O wned & fasm a@@ &
& FTW ISAT ATREY |

Y 1w & w=T Jq A3 9T A
gaa Qifen 7w gfaet Wik Tow
qUGT I A1 HAEEAT FE ¥ ATH &
fasly Y, agt & wfywifg’ 7 ag agraar
TR AGE A | FEE@AT ¥AF qOTT ®E
RN gL AL, . WY A AR A | e
famrs fawrrd g, dfem a<wre 7 ik
e aEY fagr, sEife gt sgawe
aifeess sg u fs a7 fasres =
vgw 7 foar @

& g ¥ oy wgan § 5 wrawn
g Afa g7 i), @ qw #
iy aeT gRfra At T =i,
FA1 ATF &t ® fag @aT qa7 g F1Ew )
T aga @ gy (wgEmd ew Wk
FAgEETE # a1d a9 §, T@ qW H
TATAE B G 57 & ol qad qge
fesRa ag A E AIFR EFI, wWifs
ag FAmEE fagral & gt o
g W uTy 9TEy & fF 5w AW & uee
wegfaen 7 wrd, & areer wifgy fe are
gfeadt s snfaarfaa) & ayraar €3
s gfeaAl o wifearfag) & swfen
wr maar faar Ay fe&T ww s ¥
wegfaew ®1 A€ U G | W A9
20 # AR A1 W FTAR TEAT wTEd § Y

w9 gficari W TR ®Y SarRr § s
T F |
Mr. SPEAKER : 1 would like 40

repeat what 1 said in the beginning. There
are two or three more speakers, Shri
S. C. Jha, Shri Kameshwar Singh and
another, If they take 20 mimutes and
then if the Minister takes 15 minutes or so,
we might be able to finish this at about
645 PM. Thea we can take up the other
two ilems, ibe Motion by Shri Scinibas
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[ Mr. Speaker ]

Misra and Discussion under rule 193 10 be
reised by Shri Madhu Limaye. 1If they
take only half an hour each--it may be five
or ten minutes this side or that-we can
finish those also today. 1 they agree 1o
that, then we can dispose of those two
items also.

«t firmafrysr wmia

wege wgrEy, fagm 8 vrezafs s
Y fagR aewT ¥ wmATO swA & A0
AT oft A W wd e ga mife-
e qTEAl Y wf Az F v Er A
B 1 %9 IEAT 2, AT WG T AR
g1 am AanT gars a g wa wifzansd
Areat & § fogia qeg 9gd WAV F
s & faars fagig Frar a1 3 91
& 7Y @, &fe 3o FY st % s
T w peyE w7 A gk A, SR
gqS grw T ¥ zrd Y A @ s
ITH! AHIT FATEIT X Feq  wT
@ dr | Afsr gt wsgrT 9w
w & s awrd g fE Sgiq A9 A
gl & weEy TH & 9T i famn
W& 7 avarar o< ww fafrma 2
FAFY FJAF! A A qrEf, IAHT IS
T 5T aW AT | A o R 4Ty
AT RGO RN W |

18.19 hoaurs.

[MR. DEPUTY SPEAKER in the chair)

mgam g ¢ f fage w wefa
q qx gy fogr & W AR wowR A Y
&, Wt 73 T wTOET W AW § TR
il wfref s oo g R @
it @ qx et Amme e A fex-
ey s @ ok & wpfa
wTew B 97 g g w1 wwer g
e a3 fie fagre & A onfew
g gerh I faed S 0 dfver
e O} WA Bt e ¥
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I g fegrd arar a1 @ @ IA® W
& qTE gL UF sF H UE 07 & w2 W
vF oF qfeq 2 &1 g1 aga I
T | I TF gATE JE[ a1 H UF UK
Z 72T w7 ofeq dz 4@ g gard A,
A F7 F G MG AT HTS TEAT
H, A€l g7 AT 1 77 9 I glam A
T% A1 | a1 AET qET A1 el
TATE F wIAIT SAF WYL AT, qT2-
forer sAT® TATF & afrm 52 & faar ot
& WA 0 wfugs 919 99 74 | 99 gAd
|y IFT wF AEF § Fg7 5 qfegqy
Fz o1 2 5 ATH Aoz FIfAT AT 714 Fal
f& zarr qm qfrgr @2 A48 2 AR
W 7 oAl Al AT g1 Efau T
fearT 1 fAom gAT qgr FaifE gwer
TFA A0 T ATE g AT | gIET AL
#mrzax gifroA s eEfefadr &t
wearfa® I8 £ | JHILYL ¥ ATFIGT
ufra & fod w9t aix &at & fag fage
ATZT FHUA g @ F, TEC AT A7 7
qger Wi faan an ar, e AT 98T @
afe 7 T3 FT AAHI TF GAAT T T &
ARAFHIE A QTR

ATy & SwARgR H A ITFH 99
gratan e & ww goTH wEE A 2
famd o e Y & W feran W
gafer agi A wo N yTwa JA 2 A
wedt wgh qArh Jrt T fawsr &
Frf &, 7 o Y w syERdT R} ) €%
o AR H W A A wh aga gk @Y,
qAFL AW T grAT F A ¥ TR
wg o), A gw Aoy Efs A
aifow &% gaTa QT ¢ 39 & fed wmaw
WA WG TT TEAT §, HTH WA KT qALNE
A IME 9T AT § AR W W TG
fomr straT &1

g Ay o weaTw qom ¥ W
o' wyar Wyar 7 ar W ST wfemn-
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feat %Y ¥ & e F o ww  fagr aman
# 39 dea7 SqTAT AP ATq W I
draer Y § ST AT AT qg A
I AR

Few) ofar # oF g et § wgt
9T 39 vHIEE WIH G §, g9 IAw
T # 77 w4y F) ox Y formm a1, @ IR
fomar g f fagre s gH oo 78 2
2 g fagr @R THm iR
AT g/ qCT e ava & fagrae
T ag wE ¢ 5 3 WE W o aew
FAT T B

w1 # # 7y wgar wmgan § e faew
T TSV AT A § | AT ¥ 9@ qUEagri
afafs £t Mfen g€ draY gt A 7
w21 o1 f& A\, 9T wE A 71 AWy W
TG /i gz FEw ¥ fAd agA w9
TG WEAET ATAT &1 TE AT AE E
afga & 2w wmr § f& 9 @@ ®
TSy & geaT Az Z Y qOrir o
Y0 g7 grary A w1 %9 fagre ¥
A @ @ E ) AAIRYL TATE A AN
I O WK g e A W g &
mwAd sEAT g fF woeC A1 AvE @
s 4 fear o wr g TAawm A
frar o1 @7 & Wl efed ot ® wify
oA § | A T W @ sk & W
R | AT % T & ooy gewary 4T
g1

ft wiex fog . STEE WEET,
qf Fg ] wgw g AT S A
wgr fr fagd & a1y ¥ fagre wrer
sferi R g 1 XA ow A
o9 W ATE ¥y 3T wigar g fe ¥
forerht +ft sfsmeat of ¥ RYE &t 7 o,
¥ gu oY S o it gf of 1 W
% |T4Y A wgr e WYl § N ¥y W,
Jowt v af sl wmdy oft e yEi A
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grE s fer g 170 sg1 gfwyEl &
qU® 78! 4 afew aowT A anaand o )
gie W1z w@Y %1, wai [ Wawdad qi@
F1 A g1 & gegr fear Sfew oy A
9 9, N ¢ 7@ wlgwdy § N awf §
AT AT & I fEeTs Y QwwA WY
7% A8 far mar &1 fage & g a®
AT § A1 OFK10HF O SIGT IJAE AT
I AT § foits qgwa § o e
wfearE o\ fawwa gf gaw faac it
ot NI A fogd w: WA &
fFat wwdgar arfgx #1 @ o=l
wET & 9% 7 feaa amefaw arfas g
¢ Ig%1 A1 UF ITETW WO & HTHA
TEATE |

g wAlS 3 g fawe & g
Faqrar fF gu AW agi 9T T W
@ &I IR W F AHA WA
qal §1 AfER ww@r g, a1 ¥ AR
fagows &1 | wrezafa araT aw ¥ ffew
g & S T A @y ot § e wrh
#1 @7 6 wwem A qfesw gromm 0
d g 5N sz § e fagume &
VT | TEe werar  gfa  feamamd
wfFal 1 ft w1 I AT ) wet
9 %1 fawra gut 8, wran firer g,
ez fadrd wfeadl w ayrar faem &
A a@l ® s wgrar faw
aufar gx fefow | feara o amw

werw AEYeT, O Wit ST dur
1 Rt ¥ W w g
s wgd § s w9 w7 woAT ST
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WTEAT §, TA TR A AWFT E | 0F WR
% agw fearar wr g, SniE dwW
Hramm fear ST €, CAFY AW A wmenm
arar §, WWT T H qTe AT A gow
gy qF € g@a W sy Ay dar
a¥ grar § ag wretar fawra & ot Ay
afr mgd & fewm & fayas fem
qrar g |

gt a5 fawt &1 qrarq & SAH
AT &7 HO ATFHA qqwTA X AN FTeva &
IAHY aC% & AT w1 e fammET /g
g 1 @0 7 Y A afr Feard, aatarn
gy fefaww vy q@r, afagr amn @ &
€1 &Y, f= /Y, zg@ &« AW A ATy §
I UF W Zgedw ® q¥ @ wA g
qrac 7Et faslt & | oY gy Tgmw Fv R
ITwY A fawet $F & 7Y faaAr 2, 3-
T geArt A & fomwr Afom ag Ear 2
fewaa g g «ga a9 wa go
W | wa faq wER e ) =
! w3k agE # o 97 fEee EY w -
e AT Tifgd woer Al & fag
& g & wfw fd g wF ager w1
wx fegr smg "k e &t sRT ® A
&) wragET #Y oy |

WA &Y AT T ez A ¥
waT AqTEaT 0 ® Ay it e § s
qT § Wk qiET A faae sy At &
frreran & &Y oo g § i dar wadw
Aft g7 qwar § 1 g Af o
& wff wgar & oy wrgw R R
frard § o oiw A S QA
anfen age freer wamer & oy T@
aT o dew v Y A drav
Hro Mo m*lﬁ'a‘ At
frg®r ax ¥ wwr fFmr qr Ay wamr
L1
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“‘Information is being collected and
will be laid on the table of the
House."

W@ Y gAamy & N da a@w
wrx § 1 fafeen A @ 1 E T
giftea A s @ wrfac wag &
TqqT TLEIE FH 7 741 waAg 7 fafe=w
TATer & S seqarr 78 w=m £

(smawma).. wafar ga-fefasia 7, swmE-
97 ¥ uF serar & faad fom 1afeem &
a faar &fe= swit a8 wd =0 & 7@
9% OF T TEET TAT ATH 7L ATAAH
agi 97 AL TFET FY WE ALY qJATE WE
YlagiR s E FW 6-T7 g1 ¥ g
HEt grHeT A4 2 fasw Ader ag & fw
afeATA! F1 AT TV AFA AT L |

w7 & UF FTOAA FT I TAAT AEATE |

anfrar § < 7 == F81 &3, JOE
THT AT GAAT & G TR T T
T F AT AaaE n § FfET A
IFHT THFATEL T L Gl g, € AEA
IE I FT A FH T AR S wFAI &
frar< 999 qga & avg 9w g A€ A
fra A€Y fFm w1 wr & W@t aw
foast 1 T &, @t agar WA
arearg faadt § fomwr adr ag gar
s oo e assl ® e o Al
sar § afew T Tl fow ¥ @a & fr 49
I I FT &A1 IA, HF IO AT w7
oY EY | §9% €5 oy § AfEw SEer
q31€ TEY 8 qr i & ) T w=AT w7 "y
wasTHE g W& WK fae ag
wrea &Y o & W wr arett At
ek forn @ o< W w = S qre At
w4

anfar av fefeom o ma =
rareT fagre o s Rreer gur raTer
) agt o g fr 9g¥ oF wEw AR
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gt oY, wgear ¥ AgAw gER 31 w
Aagwge ¥ qie faamd & fag, e &
Wt mar g X w0 A% @ O A
FTE YE AL FAT {1 WK qgT 9% T
TFT q Tszafy 1 wmET a9 @r ar
39 fagd gu Tomd #) grea w6 A gAY
Fgf awar & 1w Fgt 9 gfaz A
ATFIC LY AY @ w14 qU g o'
AT | HE HEAET IR § qAGUS
Tz ¢ WX wégr-Aanng qLaAT glear
% %I ST & | TH A0S & 07 FCHIC &
oHY AF F1§ FIH 7¢I ST § TH WIT
M ATF § o W & IO ar wrE
"aCE AE QR a8 afedw @1 qav
2, ot § qg 918 9% T F1 I9E
#E farar adt wA 2 s gwEE W
T ¥ FF I A1 HITF £ | ATF
¥ Al 97 & qF A afFw 72 F T
2 fazdt 71 v A g AfeT o W%
1T At qrg it 2 5 3= /ey wqmy &
a1g | A gy gwn & qeema § e
ag 7 | zAt gw 7 faega dw § w@w-
e amy far war qweg ag ot weg #
IAT WAT | TAT WA A qEE wATAT
gzF & o) [ fogR e & fqo @ Afe o
AT 37 T #Y 72 qEa § ) AT ar fas
Tgr WEAr §fF w1 aewe s
o @ Wi frfamem &1 qgrar fasar

3, wrez fad) wfedl w agran fam
pfl

= & oF 7 Tl & qEew § sy
gmg ¥ el wTr ffF e A
A AT AT FT TR | AUEAT qA-
fefaomr & TwH1q @ig 9w N eNg @,
TTATATE & ATTAYT TF I ¥4 AT
o7 afeT wr a% 3w =i sfa @ gk
) 9a% s ¥ aret owe qfw ¥
TP adfiargag s M w= &
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A § wAae & g e f A
A & ) T FFK Y AR H wwd
T FATAT AT WTAVGE @ HfEA FAE!
a<F AT GORIC FT BT AT g0y Adl
& 1 ag gowre A fas wg &1 § fawrg
FAT ArgAt §, 9gi 9% feeslt § oft ot
wgTfe®1d aaman Jrgat § wrdver & aame
IO FET AT & wwreT e
¥ fearfean zra qarr wgdt § arfe
Tg & golafa qg ATHET AW KT AW |
e . (vomEm) L, ¥ gurw WY
tmgliaﬁmqgaﬁn qEar & W
g g 2, Tm # I wrd AN, Kfew
fmr adf gf @ T w @@ aOE
adfr @reft w7 fe tm ¥ fee wiwowr
Eipid!

IINTE HEIRT, UF NI Hgew X1 Ay
& wgar g 5 q@wr & A iy gwfon
Fam I R gEAET A O faw
T aga WA § faad g el g
AT &1 fawra & a% 1 & g 70 #"w)-
7@ ¥ w709 &0 5 7@t 9T ag
Y sraear w3 | dfe wewrm w1 freg

wiw v fs v o ap b -
faq ag wft @ maw ok &R QET O
w7 %% | & wijm f& g o wgRw
I R OF AT W qAw § | IR
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[ =fr wriva fae )

warg 7 fret o & mwgm fs Sy
ferg e A gy ww s A AR
o ag fash feeet A7 5= @3 @@ wgY
*7 Y Fawra srg@ ¥

SHRI Y. B. CHAVAN : Sir, most of
the members who participated in the debate
have supported the motion. Others expre-
ssed certain grievances. I do not think they
opposed the motion as such. I do not take
pride in having President’'s Rule, because
the existence of President’s Rule to that
extent is an indication of failure of the
political parties to function in a democratic
manner. It is not creditable to any political
party that a situation should arisc where
the democratic functioning of a legislature
and clected Council of Ministers becomes
impossible. It indicates the failure of the
Constitution 1o that extent.

But the administration has to run. It
has to run to create conditions so that
democracy can be restored. This is the
function of President's Rule. I do not treat
this as a care-taker administration. It has
to be a positive adminisiration. The efforts
that we makec may not be completely satis-
factory, but the task it had to undertake
rather difficult. It is no special comment
that when President’s Rule had 10 be im-
posed in Bihar. the administration was
practically at a standstill. The heritage of
the Government there was not a very happy
one. I do not want to takec unnecessary
credit for improving things there, because
things had deteriorated very bally and
what we tried was to improve the badly
deteriorated conditions.

First of all, the services had completely
lost their morale. the first task that this
administration had to do was to reconstruct
their morale and we have reasonabiy succee-
ded in that. I know therc are some reason-
ble grievances about the law and order
situation. I do not want to give too many
statistics. What was the position when Pre-
sident’s Rule started functioning in June-
July ? Things were so bad that the number
of cases of student-police clashes touched
a monthly average of about 30 incidents.
I can say there was practically no clash
between the police and the studeats during
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the last few months. I can multiply these
instances in different fields. 1 have with

me a large volume of a report of some of
the achievements of this administration.
Naturally, there were certain financial diffi-
culties and. therefore. certain  programmes
of irrigation or rural electrification could
not be undertaken more vigorously. Of co-
urse, even in that area some progress has
been achieved.

Coming to the specches of the hon.
Members, | was expecting a more reason”
able speech from my wvoung friend, Shri
Kameshwar Singh. Frankly speaking. I was
very dis-appoint:d because he said that
everything that happensd in  Bihar was
because of President’s Rule, including the
floods. I thought he is @ learned man. But
if he can think th*t an administration can
bring about a calamity like floods . . .

WY PR feg . TF AT &
FLOT T ATT & | FTRIA A wrefaal 7
nagz oY fear 3, 34% fam

SHRI1 Y. B. CHAVAN : That is a diff-
erent matter. That shows our sense of
duly. If somebody has to be punished,
certainly, we are not hesitating to do it. But
how can you say that floods came because
of the negligence of the administration ?
At the time of the floods if the administia-
tion had failed to take certain measur.s
which it was called upon to take, 1 can
certainly own up the responsibility. But
how can a voung man, a modernman, a
well-educated person like Shri Kameshwar
Singh make a superstitious statement that
we are responsibl: for the floods 7

ot vl fag - wer WY T owaEr
et Y A & o dgre Ay 2

SHRI Y. B. CHAVAN : As [ said, 1
had great expectations from him. To prove
that we are wrong he will have to create an
administration which can be better than
this. By this method he will not be able to
do that.

SHRI S. M. BANERJEE (Kanpur) : It
is a suggestion for action. Ay

SHRI Y. B. CHAVAN : [ am glad that
he is prepared to take a suggestion for
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action. This is a good suggestion for
action.

Some of the hon. Members have made
some important suggestions, involving
long=term action. I do not think [ can give
any promise about it. But anything that
can be done within the remaining couple of
months will certainly be done. We have
taken note of whatever good suggestions
have been made. 1 might particularly men-
tion that yesterday and today in the con-
sultative committee and in the discussion
here today some of the hon. Members have
made some very good suggestions. [ think
they are generally right in saying that Bihar
has great potential for development. beca-
use the natural resources are so great
and the human resources are so fine. It
is the responsibility of the political parties
to give a good and efficient administration.
Unfortunately, so far we have failed the
people of Bihar in that direction.

When | am moving this motion for
extending President’s Rule in Bihar, let us
hope and pray that the political leadership
in Bihar will rise to the occasion and give
a stable, able, clean and efficient administ-
ration to the people of Bihar so tha* the
resources, both natural and human, could
be used to best advantage. I have noth-
ing more to say.

MR, DEPUTY-SPEAKER : The
tion is :

ques-

“That this House approves the conti-
nuance in force of the Proclamation
dated the 29th June, 1968, in respect
of Bihar issued under article 356 of
the Constitution by the President. for
a further period of six months co-
mmenocing on the 25th January,
1969."

The motian was adopted.

——

18.45 brs.
MOTION RE ANNULMENT OF

CONDUCT OF ELECTIONS (SEC-
OND AMENDMENT) RULES

SHRI SRINIBAS MISRA (Cuttack) :
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Sir, I beg to move —
“This House resolves that in pursu-
ance of sub-section (3) of section
169 of the Representation of the
People Act, 1951, the Conduct of
Elections (Second Amendment) Rules,
1968, published in the Gazette of
India by Notification No. §. 0. 1520,
dated the 25th April, 1968 and laid
on the Table on the 25th July, 1968,
be annulled.

This House recommends to Rajya
Sabha that Rajya Sabha do concur
in this resolution.™

As we have all passed through elections
we know what the rules are. | need not,
therefore, waste the time of the House by
recapitulating the rules. Under rule 40
there was provision for an attendant or a
proxy going to help blind and infirm voters
only. This provision is applicable Jo
parliamentary and assembly elections bup
this was also applicable to elections by
Assembly members and also in Council Cons-
tituencies. By an amendment the rule has
been changed to rule 40A and it now
provides that illiterate voters will also have
the opportunity of having an atiendant who
will vote for them.

This has two aspects. One is the
aspect of propriety and the other is the
question of legal justification for such a
thing.

The power to make rules s derived
from section 59 of the Representation of
the People Act, 1951, which reads :--

“Manner of voting at clections.

At every clection where a poll
is taken, vote shall be given by
ballot in such maoner as may be
prescribed and no vote shall be
received by proxy.”

There is a definite prohibition for vole to
be received by proxy.

It may be contended that it is not
proxy because the man will attend and the
seal will be put by the attendant according to
the direction of the person who is either
blind or infirm illiterate. I have no quarrel
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[Shri Srinibas Mi:ra]

so far as blind and infirm persons are
concerned because the blind cainot see and
someboly has to do it for them and the
infirm might not have a hand and they may
not be able to do it. My quurrel is about the
illiterate persons.

What does it amoun' (o, this putting
of the seal by a litarat? person on behall
and in the presence of the iliiterate person ?
It amounts to the surrealer of the volition
of that illitzrate person to the person who
accompanies hin. That means, by this
means the pcrson accompanying, who may
be the agent of a political garty which can
spend money and engaie those persons,
will have th: cer ainty of getting the vote
of that so-call-d illiterate person. This is
one aspect, the aspect ef proiety.

What is the meaning of proxy 7 !
looked up the Oxford Dictionary for the
meating of pro.y. In the Shorter Oxford
Dictionary, Third Edition, Volume Two,
at page 1601, proxy has been defined as
“‘a person appointed to act instead of
anpther™.

What is voting ? Putting th: mark is
voting accorJing to our conception and our
law. Il somebody else puts thc mark,
may be under th: direction of the person,
that vol: is being recsived by proxy. There
being difinite prohibition that no vote
should be received by proxy, provision for
receiving such votes in the case ot illiterate
pessons without any physical disability
appears to be illegal, whatever may be the
technical meaning of ‘prox:’.

SHRI S. KANDAPPAN (Mettur) :
Then, the other thing can be amended.

SHRI SRINIBAS MISRA : This rule
40, as amende | applies to votes by Assem-
bly members and in Council constituzncies.
We know that Assembly members vole only
for Presidential elections and for Legislative
Council elections. These are the two
elections im which Assembly members cast
their votes, We feel ashamed that there will
be illiterate persons among the members of
Legislative Assemblies who will require
another person to help them in putting
the mark on the ballot paper in presidential
elections.
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Then, for Council of State also; the
Assembly Members vote and the same
thing applies.  For Legislative Counc.l,
one-third of the M:mbzrs are elected by
the Members of the Legislative Assembly
ar.d the same argument applies.

Next, for election 1o Legislative Coun-
cils, therc are three tvpes of constituencies.
The municipality members is one constitu-
ency. That is under article 171 (3) (a) of the
Constitution. The distiict board members-
from vne constituzncy.and other local bodies
also. There is the graduates constituency
and the teachers constituency, noi below
secondary school teachers. The secondary
school teachers are not exp ected to be
illiterate ; the graduates are not expected
to be illiterate. Who is expected to be
illizerate out of these categories 7 Where
is the s .pe for such an amendment ?

[ would like to draw your kind atten-
tion to article 171(4). It says :

“*The members to be elected under
sub-clauses (a). (b) and (c) of clause
(3) shall be chusen in such territorial
constituencies as may be prescrib-
ed ... ."

Now, sub clauses (a), (b) and (c) mean
lozal authorities, district boards, graduate
constituencies and also teachers who will
be chosen according 1o territorial constitu-
encies. That means single-member constitu-
encies, one member for one territory. So,
there is no difficulty for prescribing the
symbols for them cven if they are illiterate.
Supposing the country is still in that state
of education that there are illiterate M.L.As
and illiterate persons elsewhere, you can
prescribe symbols for them. You need not
prescripe any dummy who will go there
and control the master.

The proportional representation is only
prescribed for M.L.As, that is (d), and for
(d) there is mo territorial constituency.
There is some chance of confusion when
electors are required to vote according to
p roportional representatian by the single
transferable vote. Who are those persons ?
The Members of the Legislative Assembly
only will be required to vote according to
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the system of proportional representation
by the single transferable vote.

Where is the scope for such an amend-
ment ? Where is the necessity for such a
measure ? It will be only for the purpose
of violating the sccrecy of vote and for the
purpose of controlling some persons. the
so-called illiteratc persons. There is no
propriety ; there is no justification. 1 you
look deeply into it, it is also not provided
for in the Section its=If.

MR. DEPUTY-SPEAKER : The hon.
Minister

SHRI SHRI CHAND GOYAL rove-
MR. DEPUTY-SPEAKER : 1 will
permit you Lo put a question afterwards.

SHRI S. M. BANERJEE (Kanpur) :
May I request you onc thing before the
Minister starts. At the fag end of the day.
the Law Minister is spcaking after such a
long time. It should be covered in the press

MR. DEPUTY-SPEAKER Mr,
Banerjec, 1 think. you are rather in a
humorous mood. We are alrcady pressed
for tin.e. I want to conclude this and then
take up the other motion.

THE MINISTER OF LAW (SHRI
GOVINDA MENON): Mr. Deputy.Speaker,
Sir, 1 will take you to the scheme of the
Act, as from 1951, with respect to blind and
iltiterate voters. My hon. friend, Shri
Misra, read Section %9 of the Representa-
tion of the Peoples Act, 1951, [ will read
section 169 of the same Act under which he
is seeking to cancel this rule.

Section 169(2),(c) which is the rule-mak-
ing section, says that rules may b: made
regarding the manner in which voles are
to be given both generally and in the case
of {lliterate voters or voters under physical
or other disability, This is not something
pew. It is in the enactment in 1951. Rules
may be made as to how illiterate voters
may vote. This rule now imtroduced is
not something mew. Let me draw the
attention of Shri Srinibas Misra to rule 25
of the Conduct of Election Rules. It
existed there for the last many years. 1 am

N ' L
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now reading rule 25 :

«2§. Assistance to illiterate or in-
firm voters :~If an elector is unable
through illiteracy blindness or other
physical infirmity to record his vote
on & postal ballot paper and sign the
declaration. he shall take the ballot
paper, togcther with the declaration
and the covers received by him to an
officer competent to attest his signa-
ture under sub-rule (2) or rule 24
and request the officer tgp record his
vote and sign his declaration on his
behalf.*

This is not somcthing new. With
respect to the postal ballot papers, if the
person who received the postal ballot papers
is an illiterate pzrson, the rule, as enacted
in 1961. provides that he can take the postal
ballot paper to a superior oficer and request
him to record his vote. That has been
existing all along.

Then [ will go to rul> 39 which r:lates
to maintenance of secrecy of voting by
electors within the polling station and
voting procedure. Rule 40 referred to by
Shri Misra is an excep:ion 'o the general rule
39. Rule 40-that is what was amendedn ow-
says that if the Presiding Officer is satisfied
~ this is very important ; he should be
satisfied ; a graduate cannot go and say

that hz is an illiterate : the Presiding
Offizar should be satisfied. 1 aw reading
rule 40 which has now been ameaded

into 40A :
“If the Presiding Officer is satisfied
that owing lo blindness or other
physical infirmity, an electur is unable
to recognise the symbols on  1he
ballot paper or to make & mark
thareon without assistance. the
Presiding Officer shall permit 'he elec-
tor to take with him a companion of
pot less than 21 years of uge to the
voting compartment for recording
the vote on the ballot paper on his
behalf and in accordance with his
wishes, and, if necessary, for folding
the ballot paper so as io conceal the
vote and inserting it into the ballot
b’i.“

Without this rule, how can a blind-man

vote? The only alternative is to refuse vote

to a blind person ... .
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MR. DEPUTY-SPEAKER :
tion refers to illiterates.

The ques-

SHRI1 GOVINDA MENON : |
coming to that.

am

MR. DEPUTY-SPEAKER : 1 would
like to know whether the degree of
illiteracy has been defined anywhere.

SHR1 GOVINDA MENON : Rule 40
has been amended now into rule 40A ... .

SHRI SRINIBAS MISRA : He is
wrong. Rule 40 is not being amended.
Rule 70 amends the application of rule 40.
Rule 40 remains as it is ... .

19.00 hrs.
SHR]I GOVINDA M. NON : That is

the manner of speaking about the case. In
rule 70, the application of 1ule 40 has been

cxtended 1o illiterate wvoters also. The
reason for that is this.
With respect to Council elections, some

of the electoers are members of the newly
formed Zilla Perishads, Panchayat Samitis
ctc. and the clection to the Council is
under the system of the single transferable
vote. As in the case of elections in
Parliamantary Committees here, in respect
of Assembly elections, we have a long roll
containing the names of 20, 30 or 40 persons,
as the case may be, which is handed over
to the voter. He is expected to mark 1, 2,
3, 4, 5 ctc. as against the persons, and
there is no symbol. Now, it is not a
matter on which you, Sir, or Mr. Misra
can be proud. But there are unfortunately
persons among these voters who are
illiterate. And, thercfore they won't be
able to put 1, 2, 3. 4, 5 etc. The only way
to get over the difficulty is this.

Mr. DEPUTY — SPEAKER Please
excuse me flor interrupting. You have
mentioned Zilla Parishads. I know the
standard of representation and therefore
T put a pertinent question. Are we to be
guided by this system at Zilla Parishad
level ? Therefore, unless the degree of
illiterac; is preciscly defined I am afraid
there will be difficulty.
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SHRI GOVINDA MENON: The Presid-
ing Officer should be satisfied. That is the
rule. He should be satisfied whether the
elector is unable to read the ballot paper.
That is point number one. He will have
to read the ballot paper or to record his
vote thereon in accordance with Rule 37(A)
by reason of illiteracy, blindness or other
infirmity. The Presiding Officer shall, on
being satisfied about such illiteracy, blind-
ness or infirmity permit the elector to take
with him a companion. There are other
precautions. One person can serve asa
companion only once in an election. He
cannot be like . . . .

MR. DEPUTY - SPEAKER : .. a
polling agent.

SHRI GOVINDA MENON: ... the
old witnesses with straw on their hats in the
English courts. He is a person who is pre-
parcd 1o enter the witness box and swear to
anything. That is how the phrase in English
came ‘He is a wan of straw’. That is to
say, the person who is willing to enter the
box and give evidence goes and stands in the
court with a picce of straw on his head.
Now, whenever 2 party wants a witness who
will sav ‘I have seen him sign this promissory
note’ that person is called, and such a per-
son is referred to in the English Judgements
as a man of straw and it has now become
part of our parlance also. Here you cannot
have companions who are professional peo-
ple. The voter must choose his companion.
And, if a companion is chosen, he cannot
function as companion in that election for
any other person. And again, the presiding
Officer will extract from him an oath of
secrecy. This rule has been enacted on the
recommendation of the Chief Election
Commissioner, and in his report he says that
a large number of Members of Parliament
and others made a representation to him
saying that unless this is there it will be
disabling a large number of electors from
exercising the vote properly. Therefore, 1
think, Sir, taking into consicerstion this
cheme of the Act, which has been enacted
from 1951 the rule is all right.

MR. DEPUTY-SPEAKER : One thing
1 must observe because we are also debating
this on the pational forum. Is our level of
literacy so low as to keep out such a large
number .
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SHRI RANDHIR SINGH (Rohtak) :
That is, being practical. Don't get emotional.

MR. DEPUTY-SPEAKER : The hon.
Member may now put the question.

SHR1 SHRI CHAND GOYAL ( Chandi
garh ) : Elections on the system of pro—
portional representation by the single trans—
ferable voic have been taking place in the
country since 1952. Ever since then, we
have th: wvoting right given to these
members of these Zilla Parishads. [t is
only the members of the Panchayat samitis
who have been added to the list of those
who enjoyed the right of franchis:. But
so far as members of the Zilla parishads
are concerned, they were already members
of these council constituencies.

The question is this. In our country
the rate of literacy has be:n increasing. It
has increcased scveral ti nes sinc: 1952
When we experienced no Jifficulty in 1952
1o 1962 or 1964, where is th: new probl:m
which has now been creaied which 1 thought
was being eased with the increase in
literacy ?

Secondly, has the Election Commission
given him any figures as to how many
votes were rejected on account of this diffi-
culty that certain illiterate persons were
unable to mark thesz votes by the prefer-
ential system ? because what is required is
only that the names are to be read. I do
not think there is any difficulty in even
putting a symbol along with the name so
that every illiterate voter can even recog—
nisc the candidate for whom he is going to
mark. He has just to read the figure one
which I think he can do. [ think the mem-
bzr of the Zilla Parishad, Panchayat Samiti
or MLA is certainly literate to this extent
that he can read the figure one in front of
the candidate of his choice.

So T want to know where is the neces~
sity to amend the law in 1968 when no
such difficulty was experienced earlier.

SHRI RANDHIR SINGH
question,

: Only onbe

MR. DEPUTY-SPEAKER : No. The
time-limit has to be borne in mind.

L ]
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SHRI RANDHIR SINGH : Why this
discrimination against the Congress Benches?
As a protest, T sit down.

SHRI SRINIBAS MISRA : As regards
the rule—making power for muaking rules in
respect of blind, infirm and illiterate, since
1959 we have not mad: any rule for illite—-
rate voters in villages who directly go and
vote, Now this rule is being made for
illiterate voters in the higher echclons. those
who are already elected by illiterate voters
for whom no such provision has been made.

The question is : how is it that Govern—
ment are trying to make a rule for persons
who are elected and not for the electors ?

The next question is this : Unler rule
40, as being amendel now, it remains con—
stant also for other wvotes, for Aiszmbly
votes by the voters for the MLAs an1 MPs,
Oanly they are trying to put in sHme literate
people-wh :ther there are any such people
or not for h:lping them. 174 definitely
prescribes that excepl in reference to MLAs,
the others are territorial  constituencies.
Wherefrom does the hon. Minister get it
that there will be voting by proportional
representation 7 They are territorial con—
stituencies. Only in the case of MLAs,
this feature will be there. He said that they
do not want to put symbols, and for these
MLAs th:y want some help because they
are illiterate.  Is he not showing the coun-
try in a very bad light out side ?

SHRI GOVINDA MENON : 1 koow
that illiteracy is going down, bul that does
not mean that a person who was illiterate
in 1952 is literate in 1968.

With respect to direct votes for the
Assembly, you know that we first tried the
experiment of the colour box system because
there are voters who are illiterate. Subse-
quently we introduced the system of
symbols to represent different parties. That
is easy, but where in the case of elec—
tions to the Council the single transferable
vote and proportional representation comes
in, difficulties arise because if a person is
illiterate, 1. E., knows only Urdu, and the
ballot paper is in Eaglish or Hindi, he is as
good as illiterate, but he has to put the
vote. And after all, you will be pleased
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to see that a small dose of breach of the
rule of secrecy will be necessary under a
certain difficult situation, and this rule will
be there only so long as there are illiterates.

MR. DEPUTY-SPEAKER : He wanted
figures.

SHRI GOVINDA MENON : I have not
got the figures here. Under the Conslitution
the conduct of elections is vested in the
Chief Election Commissioner. and the
Chief Election Commissioner reported to me
that several representations had been recei—
ved by the Commission that an appreciable
number of members of Panchayat Samitis
and Zila Parishads who form part of the
electorate in local authority constituencies
in some States were illiterate efe.  That is
why it was necessary.

MR. DEPUTY-SPEAKAR : The ques
tion is:

*This House resolves that in pur-
suance of sub-section (3) of section
169 of the Representation of the
People Act, 1951, the Conduct of
Elections (Second Amendment) Rules
1968, published in the Gazctte of
India by Notification No. §. 0. 1520,
dated the 25th April, 1968 and
laid on the Table on the ?5th July,
1968, be annulled.

This House recommends to Rajya
Sabha that Rajya Sabha do concur
in this resulution.”

The motion was negatived

19. 13 brs.

DISCUSSION RE. REPORT OF THE
COMMITTEE OF INQUIRY
(STEEEL TRANSACTIONS)

MR. DEPUTY-SPEAKER
Limaye. Ten minutes.

sftwy fomd (g ) : Fatraw
fre e s gmag M wew aa g
afer o 9T §wg @i fegr @em
wifgd

Shri

Pm— ——
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MR. DEPUTY-SPEAKER : The speaker
has announced already not more than half
an hour. You will get ten minutes,

it Ay fomd T R Aaea g 7
faortg Tearzadl #9483 oF war femn
¢ gafaw v gezr afs g K &% adlir
AT I9H ¥4 &% gsar g ?

MR. DEPUTY-SPEAKER : You cannot
question. The speaker has laid this down.

st wy fowa © gy wEEw, 7@
#f wfgd & ¥R 3w faug qv agw
FIH &1 g wrfmw 3@ ¥ Hfew fe
FIWW AT 7F T qg 9FA% 75 §AT &

#38 9z ag fraza sw@ramar §
fa st g weFT +0E Y we § 9ER
arx # wF gw qot A1 wrear Ry fF
AR & ¥ frgw wfgwfat a0,
ot F1E o griAe ¥ far faae ol
w1 s wfafrar fapa &% 1 wmar
grar g ar gl | W FHA X wWE AT
mIgT FIA F 17 797 w9 fAlwwT
Amitgfrm ag ft wd Aarfrw
(A geforodt) sig A+ Adrar ad
fawemr rufam afeey & oo o\t 9w
N AFT AR Y § fAgeq 7w f&
T fady Arsr Y :w v FT AR
g aY awam N ga ity afafaar § s
AW 56 & & fau fear wmw an
gt w1 fairg Frow g At fawrg afafy
TATHFT TH FH H A U F1 |

A T A a7 fde s swEan
iRt diqE ¥ ¢
FT & 93 W00 #T I TAH QT & fw
T ¥ & qr9 wagdin feqr o W)
IE® ® F AT ITAT NG | OF TE
qATE TET HeAY =) w7 W F gy
wha ¥ At § a9 w@ ¥ fag
FETAT 4T | IW §HG qAqA W afew
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[ =Y =y foma ]

HUFIT WIET WIT qHL dgeq A1 8133
7 g7 3% Agam ¥ & gg AT FY
qY f ga FUE & AgE FH HN @I
gufam wemmam & @g@ o1 E@iERY
¥y A § W g wAwT §
A28 W1 T A [IG AT &,
£ uafagl #1 ggraar s§ #wd & fau
JUFE FT AT | ATIGT A TW@ AR
F o-q a% AT F1 5T qAfaAt F €
a3z 7 fast | wu S A Fer g
TAFTY grfaw F9F H gEwy a9
FUET &T JIAAT FIAT 97 § 1 9
gfrsa § gTHT §  Ia9) FOTTT ATCA
g & | W T vaeg IS AT
#Y. &Y. grE. # 7gz 29 A F Ay
At A FY 7 fAFrAn § gAAy fEA
freq F1 FHe01F 747 Y41 )

drarger az & 5 qeee w44
F AY agwg arer W g, O WA H
aga &t fromaas 2 afswn @ Ae
qzeg & I A1 wgAT faaw far g &
ITHN WA gWAT FIAT q0EAT £ o TR
fermm d x g af & ok afg &
FegiA wrw foan § Wi @gd wee e
Z7 A & qrAY weqT A Y | A AR
AfATseEm fFag daT weqwa H Y
zufad gaay g &1 9T frere! £ aww
) faoey 78 s Trfgd afew gaw
G FTIT Aged AT AMET 1 A W
ai &< § & aea @ fag, awEn
ge9 fag, woftas ww wifx s €@
F@ER K@ I gt § ITH WA
T W € & W19 ¥V 47T FFOH G
b ot A A fat & wiw ®T
foge g &3 ot fomr & arfaa fegr ar
f& aoitar T & o¥% &7 WA qmH,
offe X Are gz & W § 9% I
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FA%A A CF AHF  fewqmar T@r oTH
AF1A w1 9t ferar § ag oftd vy Rav ar
WX 7g 7% el & & a7 Ag
7159 7 9g fr=r & fF o g wifg
&1 HTI A FFFAT F1 G4 & IHH A
37 TRV TA | 59 ATE HT G4 T
qIF & T4T A §EA ¥ ARA 4w
F7 fear a1 s =N wdew & @g
wi 78 9 F o g aferal & A
qzg avg 3 w09 f&d qu g a1 Iy
I FTA KT FTH TAWLT WY gédro|
FI, Hlo dlo WTEo F1, #o HTEo &0 *Y
feam s ?

At ata ¥ wewd & X & wgAw
AEATE | T F A 4§ TF qUCT § g
qafamn, am gas, ST, Ao Fo
g, tHo AT WX A7 Tt § 1 ¥y faA
937 gAY gERy § ST at f& aqafTs
afa ¢ gafem #1 faafas s ¥
T F qv IAHT FAT X & Ak A wqife
ggat dar faga gy 7w & 1 & s
smgat g e war gdwifaw amfe @ 7
I GuA &7 gwadi wer  @wd g
W FH ¥ F7 TR AT AT AT WH
safammegr 2 @ & o dWww
AT #1, It frgew fear mar &
oY Iw) Ga1 aieg frar arar 8, wW R
w0 IEE A X A A & Ay § )

It axg 7 ag fa¥wA w1 wEm
g o @ wwad & s wifk w1 TR
sE s em A fiegr ¢ WX SEw @
¥ At § 1 oW oY W@ WA N W
¥ wrar § fe o qrefens gagar & W
wfeaar o1 a1 9% afcad A FFR A
fear & 1

& oft qrilY & fore s fedz & 9=
185 q fed 7Y ¥aw o Y aT\w WY
WIT W19 ®1 T frarr wgan
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“In all other Ministries, the original
drafts, with reference to which the
Ministry of Finance offers its com-
ments, are generally preserved in a
scparate bundle entitled “K. W.”
(Keep with)™.

afa ot qrdt w=F & e veqTA A
o7 # ag qoqa § fF g s #)
5z FT faar a1y ¥ ox AR ¥ A TR
FEEE  FT AEN @7 AT, #ifE T oA
qYY GOTY 9T 937 A AR A
IR faa garq Y g FT IewEA
fear & ) zor &Y 7Y, sw F ag wrfam
g § fp ot gafeem oot am 7 59
%at & arq quara faar ¢ TG ARFR
w9ET ¥ ag wra fRar & fF s
qIRATT F €T F qET A wrA
¥ 67 wfama fgemr wiv fafm & 90
sfawa feear wroa gur 1 a7 7 g 7

¥ fAaaT & e 9wt ol T
wfexdl &Y oo F19 A AT GAG T
feeat 397 ag @1 wgiEA &9 &@TH
mr

g & uF faiw a9 Y o wEq
Fan femaga sk g e
W AR W A 9 wifaw gt & fF
Jagd TEara wfag, st @i, 8- -gH aar
T s ag w3 fom womam & §,
gE I AEAEg W 38 gaEw
1 oF  w3A, ofiaw  gFTewm,
¥, & Ay g & 3
Wi gad I wEE fegdt & wRiy,
om. d. gt v & § 0 & w@war
gAETAEATE | wa aF T TEO
fear & 1 oY wERT AT AT & wer
wEET {1 T4 & ¥ 99 fawgrfawe &
iR 9T «9] g wifed, o fe &9 wir-
st b o W ruwgm g fw
wiffer Tt wre 8 oF T EH, TH-
P FEEATE, & TR F TG W @ AN
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ot &Y, afw o et ¥ qg @rfax fr
2 f ot aw YT o gEell & gra IEE
T AT F1 - fRaT @ g

# g gl % g & FgEn
7Y argaT g, 7ifs § gay AT qEedi
F AY zq 9=t § Anr A &7 WET AT
[AEAT § | HIFTT & 17 A AE & WiU-
FX & 1 e wrAw % gra ¥ wfawrc &)
gAY a7 7 F q9G TAF AW H AL H
AT FT T qUT g, I FT AY A wiF-
F17 faer moara | fad 30 R AT
g g%y, FuaT, FAI g fE mag W
TJEATIY FTT AT AT FfAal w/
wat Y g7 & falr ATA-AmEr w2,
a1 ag 37 wfa®< F7 8w F9F A
ATE FY AFME FT FFAT & 1

g #§ AT wEem R WM &
argal § f& g om g faow wfa-
FTE, T & wiawre §, A0 F FEA
T & wfawe &, IO e ag
Ta  wAr-geqreEl,  wargAl, FEm,
FoAr sRATht, fagsl s gl &
faars 7 &% | gL I8 fgema g, Y a7
T T %49t A4 =R weEd & faws
W 7% S AEAN qfeA—weeer & 59T
T | wH 7T §, I e wew
JBT| T ATFT AEHTA FAE F frgfea
®T F1§ waw" L@ |

MR. DEPUTY-SPEAKER : [ will not
call the Minister. After he finishes the
reply, I will allow some questions only. No
further speeches. ([Inrerruptions).

MR. J. M. BISWAS ( Bankura) : I
thought one hour was allotted.

MR. DEPUTY-SPEAKER : This was
snnounced by the Speaker. I am not using
my ciscretion, I will allow only ques-
tions.
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SHRI J. M. BISWAS : 1 have here a
letter written by M1, P. C. Ghosh owner of
the flat. to one Mr Kumar, son of Mr. Jag-
jiwan Ram. Thisis a photostat copy. It
is a very serious matter, because corruption
running to crores of money is involved.
Corrupt officials with the connivance of
unscrupulous business people are looting
the country. You wil' permit me to lay
this letter on the Table.

MR. DEPUTY-SPEAKER : There is a
procedure for it,

7t e Ta (7)o g Yy moAn-
o &7 #ifad |

MR. DEPUTY-SPEAKER : T will get
it cxamined.  You can put vour question
on the basis of that.

SHRI J. M, BISWAS : The report of
the Sarkar Conwmitice is very big and it is
ver; difficult to put a question on  this re-
port. [ want to kno~ why pre-import  li-
cence was given to Aminchand Pyarclal
Group. Secondly, after this repo't was
out, how many licences have been given to
Aminchand Pyarelal and Ramkrishan Kul-
wantrai Companies ? [ also want to know
whether any tender was called and if not,
why not 7 la all Government departments,
things arc purchased and sold through ten-
ders. Why was no tender called in this
casc 7 What steps is the Minister going to
take against the bureaucrats. If no action
is laken against Ministers who are directly
invoived with Aminchand Pyarelal and if
there is no investigation about the conduct
of ministers like Mr. Jagjiwan Ram, the
Sarkar Committee Report will be a failure.
I want to know whether the minister is
going to make an enquiry into the conduct
of the minister against whom there are
clear allegations for keeping relations with
Aminchand Pyarelal.

SOME HON. MEMBERS rose ;

MR. DEPUTY-SPEAKER : I will per-
mit questions after the minister replies.
You can have a better opportunity to clarify
it afterwards. The hon. minister.

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS ( SHRI P. C. SETHI) ;
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Sir, the Public Accounts Committee, in
their 50th and 56th Reports recommended
that a very highpowered committee should
be appointed to go into this matter. The
Government appointed such a committee
under the chairmanship of the Retired
Chiefl Justice of the Supreme Court, Justice
Sarkar with two important  members.
This Committee went into all the cases
referred to in the Report of the Public
Accounts Comniittee.  Besides this, 1he
Committe: also went into a nu~'er of
cases. The total number of ca.:s that
this Committee has cnquired into concs
to round about 900. Aficr pe using all the
evidence that could be had from the
files the Committee also notified through
a Guzeve Extraordipary and by a public
notification in all the importan! papers in
all parts of the country. requested or
solicited evidence from the side of the
public on this matter. Even alter issuing
this notifization they did not receive more
than nine complaints. Out of these nine
complaints, only one, by Messrs. V. V.
Swami_ was of the 1vpc that could be gone
into, The Committcc  went into this
complaint. examined it and found it to be
not correcl.  The other complaints were
about the supply of steel and, therefore,
nothing to do with the terms of reference
of the Sirkar Committec.

Therefore, anything which is raiscd now
herc cannot come under the purview of this
Committce. For example, a letter is being
produced now on the floor of this House.
How could that come under the purview
of this Committee? I anything of this type
existed at that time, it should have been
produced before that Committee, especially
when the Committee has by a public notifi-
cation asked for information and evidence
from the people of the country. If there
was any cvidence of corruption against any
Minister or officer. it should have been
produced before the Commitiee. But noth-
ing of this typc was produced before the
Conmittee. Now, after the report of the
Committee has come, something is produced
on the floor of the House, which was not
before the Committee, which was beyond
the scope of the Commiltee . . .

SHRI MADHU LIMAYE : It was pros
duced last year.
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SHRI P. C. SETHI : Not before the
Committee. The letter was not produced
before the Committee.

ot fa v : gz & |wA W g
ar |

ot wy foed : med @ @
W TalEET, YA g W Aee
s9f 7@ A ? § ¥ g9 &7 A0 AA79
TEATE | AT T AR F ATAA IW
® 9 # wEr 49T |

SHRI P. C. SETHI Therelore, this
Committee went into all the respective cases
and came to thz conclusion with regard to
officers and firms. With regard to the offi-
cers, it listed about 13 officers whom it
found guilty on one couni or another. Out
of these 13 oificers, four have retired. Then,
under the provisions of the rules framed
under rule 351 (a) and article 314, it is diffi-
cult to take action against an ICS officer
who has retired. Shri Bhoothalingam retired
in the year 1957 while the Report of the
Committee was received in the month
of April 1968. Then, thc cause of
action was in 1960-61. According to
the provisions of the Constitution, if the
cause of a actionwas four years before the
date of retirement, no action is possible.

SHRI MADHU LIMAYE : But why
are you giving him new .commissions ?

FHUw @ FH ¥ FH |H FT aFA
T

SHRI P. C. SETHI : That
rent matter.

st vy fomd : Zx3mA ormaTad &
forg g7% fagea foar, safs g8 ant
o w9 5w AR ST &

I A7 wifgd, W@ A@ H AE AW
TR |

SHRI P, C. SETHI : That is right. But
as far as appointment in the Taxation En-
quiry Commiitee is concerned, that was also
done before the Report of this Committee
was received.

is a diffe-
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With regard to other officers, including
Shri Bam, charge-sheet has been issued to
Shri Bam and his reply has been received,
which is under scrutiny. Charge-sheet is
under issue to one or two more officers.
The rest two or three cases have been refer-
red to the Central Vigilance Commission
and after their report is received charge-
sheet will be issucd to (he other officers
concerncd. | may state here that it is  the
policy of the government that none of the
officers who have been found guilty in the
Sirkar Committee Report wili be spared and
the issue of  necessary charge-sheets and
other action would certainly be taken agai-
nst them.

As far as the party is concerned, much
before the Sirkar Committee Report was
received. in 1966 the Iron and Steel Con-
troller took action banning all the impor-
tant firms including Amin Chand Pyarelal
group.  Then this firm went into appeal to
the Calcutta High Court. The Calcutta
High Court gave the judgment saying that
it was not necessary for the lron & Steel
Controller to ban them, because if there is
any defiance of the Export and Tmport
Control Order, it is a statutory and regu-
latory act and. therefore, action should
have been initiated against the firm and not
the omnibus action of banning the parties
under the Export and Import Control.
Act. Therefore in view of the Calcutta
High Court ruling now the Export-Import
Controllzr has issued notices on these firms
whether any action should be taken against
them or not. It has recently been issued.

But, apart from that, the Sarkar Commi-
ttee also came to the conclusion that some
of the cases of these parties are pending in
High Courts for arbitration or for decision.
Therefore they have not opined in respect
of those cases.

In respect of certain other cases which
relate to the infringement of the Export-Im-
port Control Order or the violation of fore-
ign exchange rules, cases have been referred
to the Reserve Bank of India who, in turn,
have referred those cases to the CBI. A
report is being awaited. 1 may assure the
hon. Member and the House that as soon
as the report is received, any suitable action
which is proposed will certainly be taken
and nobody will be spared.
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I would not like to go into more details
on account of the shortage of time, but I
may only state with regard to income tax,
sales-tax and other provisions that the hon.
Member, Shri Madhu Limaye met Shri
Sarkar and other members of the Commi-
ttee before the former Minister. Dr.
Chenna Reddi and it was pointed out to
him that for any suitable action for the
infringement of income-tax and sales-tax
rules, there is a statutory provision and it
is not within the purview of this Commi-
ttee to go into this aspect of the question:
they would only enter into the question of
barter deals and others.

Shri Biswas has raised the point about
the barter deals and the pre-import policy.
At that period of time, in 195960, i1 was
pointed out by Shri Pandey that there was
a surplus of semis because the semis had
started coming into being and there was
no finishing capacity in the mills; thercfore
it was pointed out that the surplus of
semis could be exported. At the same time,
our import content of the flat products
specially was very high and. therefore, we
needed certaim special quality of stcel for
our internal consumption. Therefore it
was decided that these semis should be
allowed to be exported. Although Shri
Pandey had suggested that 5 lakh tonnes
of semis were available, the Steel Ministery

and specially the Secrctary, Shri  Bhootha-
lingam, who was in charge of the Steel
Ministry at that period of time, twok a

cautious decision and came to the conclu-
sion that not 5 lakh tonnes of semis but
only 2.5 lakh tonnes of semis should be

allowed to be exported. Therefore 2.5
lakh tonnes of semis were decided 1o be
exported.

This decision was taken in the month
of January, 1960

SHRI J. M. BISWAS : But not imple-

mented.

SHRI P. C. SETHI : As far as the ex-
port was concerned, 29 parties came for-
ward. Out of these 29 partics. proposals
of only 16 parties could be accepted and
out of these 16 parties also, few could suc-
ceed. The pre-import licences were given
to the extent of 1.6 lakh tonnes of stel.
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Out of thesc about 80,000 tonres could be

exported and the remaining quantity could

not be exported for which cases are going

on in courts.

As far as the question of pre-import is
concerned, the Sarkar Committee has dealt
at length on this point and they have said
that both imports and exports were essen-
tial and it was conceded after the parties
and entered into a firm contract with Hin-
dustan Steel for export and that they should
be allowted to import in view of the pen-
ding shortage.

As far as Ramkrishna Kulwantrai, who
got the pre import licence before entering
into a firm contract with Hindustan Stecl,
is concerncd, their case was examined by
the Sarkar Comimitice and action is being
initiated against this firm for taking suitable
action which has been pointed out in the
Sarkar Committee reporl.

oft wy fond : oot % A wvi @
wara Ad) frar g 1| uw A ag v
T FAA Fr gq3 w17 ¥ faq @
sagetifen oiedta 5t 737 #q7 A8
@ wdr, 73 A7 FTRIT F AIAA wFT
91| Y gq7 gg f& aiy @rgd 7 A
FE AR dr § gATd T AR &
T IA% arr H ogm Ag wE,
q#Al Y

SHRI P, C. SEEHI : As far as the
heip of particular persons and agencies is
concerned, | may point out that Snri Shri-
vastava, who was Additional Collector of
Customs, was requested if he could give
some help in conducting investigations but
it was found that nothing could be given
from his side.

SHRI MADHU LIMAYE : Why 7

SHRI P. C. SETHI :  Another Cus-
toms officials, Shri Kelkar, who was De-
puty Assistant [ron Controller during the
same period, was also requested but he
also suggested that it was difficult for him
to render any :Ip, becausc they suggested
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on the basis of files and malerials
available, all investigations could be
carried on.

As far as the question of C, B, 1. is
concerned, unless there is a prima facie case
which could be referred to the C. B. L. in a
particular case, it could be done and all
such cases have been referred to the Central
Vigilance Commission wherever it is found
so. Thercfore, it is not correct lo say that
the help of some special officials or agen-
cies was mol taken in the vonduct of
this incuiry.

SHRI MADHU LIMAYE : Nol answe-
ring anything

ot wegw R w7 (qEMiA) - W
w@ﬁﬁmmm@‘ﬁmam
ag a1 T1gAT ¢ fF g TwAw 9% F
f«aﬁ%nzﬁfﬂmﬁmnﬁﬁ}
AT FF ATH IAT AT AG FE F A
qe1 & 1 & oA wgar g oawn fafawax
agg % o0 ¥ 2 fF awg wiAEs
IS ATHET H OF a5 G FH 4
S T At Y vEEarE wE 4Y W} T SuT
e &89 dt 9t | FfF IER qere FY
T & dYeq #1 w4 o= gafan za
IqH wF FY | TF qA qfgT IT .18
At agE Sfng & WA fear wraw
FAAF AR A IAAF T AT A
R FA R A & R F} oA 9
gom afew gfs 7 Swarafeag ¢ @
faq ¢fea ft ¥ &t § Tw w7 fam
qIFTENR T A3 % @ o W
& are wwfaee e man, wwEe #
AR FHIEEZ IT AT T4T W a7
fez gre ferr mar fv ¥ faegw Symg
Frwrag Ak A A e ow w
& faems ST gradw § are W gare 93
Afe TTRTT W TF § I 1 ZT9T W07 7
w1 wry wRY & 5w w3 fcfre
o ¥ A ¥ AW o, Wy el
o WY N e ¥ famwt WA ot
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AH wEE AR AT X @ 7 o gy W
wx § fr zw o 9 9 Afemm A
FfeT gy w0 syo w1 =w fwar 7
aTy g wRa feerd Afew sEw
WG A G W EGT TR T4 AW
2 fagr | F1 #7 wE fF qoma AT AW
7 o zrafaeaee faan, @Yo dto mrio &
AT 3w ATHAT famr wAr atew v
St ST &1 g, & fe § Ava A den
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JMrEAW  UERY, T wuA, gl
THTIEH FH4) #1 fawrfow o g @)
TR uolt oo §f wAvv @ 6 9w
fegaeaw st ¢ | (@ a9 & gg a1d
AT e &) U, dF WM & A
¥ &% & gy wfewifa) ¥ & Mo R
T gIT ¥ TwTwa &Y, WK wFF &%
TG 20 wfgve ¥ 15 wfqoa s
w$ ) fam A ¥, famr ofierfrdi 3,
&% MG FYAY A FT ToTorg A,
I% favg wrioTdY & fom zald wgr e
&fF &5 Mot fag wiea & fao &
m Y, 17 ¢ YaF qU A€ g, o w0
&7 qTA HeTATar 797 W1 waw grf 0
T AT ATET WAT AT §

sr€ w0y wo¥ ®1 are g A fwar
ox g W qu ey % fom ooy d@w
met & At gEEY W o &
farw gowTT war o TRl ?

gl a oy & fr a7 o ool @
mqt § S fag oifzgi W)Y fam ey &
fag fie ax g8 wWEww w g wF, wqiy
oY Wt § Iy ag g W vEw feag AT
srcETOT IST O R ?

el sgerqat arw o Fodlé # wft
§ 7u% g wfewre Oy safen o

Trartaction tnquiry 988
Committee (Dis.)
£ wroer A SRS A R Y €
FoFTe wfair ¥ wg1 8 e 97 oot www
AR far T | WA ¥ W qw WA
%< foar 8, @few g A qT X e
¢ % grateg & oY frgw § 3T areE
79 frar @ &1 qgt e ofwdr @
i JEEY avg ¥ s weey gE g 9w
% qurey & fow aTRTC w@T O I W
§ W @ arey & o fawriod o € £
T7 Y FTaifay < & fog war wrdand
kg ?

™ %oz 9o W § fe
arfeai & grar frafa fear man fegmrm
Y w7 9 w19 Fodee g T A1 IeE
o & dfeadiz & @ ¥ AORR R T
qn gzt § 7

st 5o wo ¥ : IqTAE WNET,
AT gEEdt ¥ owed S % gr A,
A o 3o &1 wgt aw &% MEEY BN
fewdza ¥ Peeftor ®x o1 Ty & 99
¥ form e Wy ¥ f weed w89
ST & 3w ¥ ofr wafem, o aw Wi
At At gwme ) der ¥ ¥ gE ¥
war % e W frwden 3 Pl oY
¥ art ¥ o ot sgwT oWl A
¥ Ot gewdl & Paers wrEEdY
At waww Fow W IR
fawreafta & Wi ow g ag @t & A0
o § v gt % o) fywdzw §
Frefrar w7 & mat e oo} fY wawA
t o ag wTETA W R wfew wx
G § fr frwize ¥ Frofte w0 @ ame
€t 37 % M W crerg fear on
k1w faregr W ko

ge & oft oy foawdr ¥ ag vwr wETE
fis wraer o e v ¥ wnfew #
W Ty ot ¥ ek fpw ol
7g wrr @t § o TEe WA X N w
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Y W fFar § 1 wafeg dfede & 99
&t fa T ox ag fearee fear @ f5 oo
e €tT w2 ¥ Agt ereew @1 N AT
¥ @y & iy # fymr 7ff A g A fax
¥ oy Y sTr Wl WY @vw mfesT
off 7vd W gw A frgwa fem @ g 3w
e & ot #T 3 & fF 9 fgm wr e
ot foar mn ? ofeos o e
w42 & fodle 65 # oy W 9 A
QT U T w297 & mfew § 99
w02y Y foale ord & qd € gy e
% 3RV ferzra far &1 gimrfs swaT
#rar aregw A8 & fex W Foee 3,
Mz dmam s g fraw
Y st wTare s Srfgn Wk a7 et
wram

szt a% s Wi 9T e a1
ITAFT &1 "It § arfurie ¥ mww
QAT X g At § W w9 I5d @ E
WX Ig GFIX FALT FY ov7w F [iwfady
AN dat Faawr 3 8 g o
® & e @ e gk QA &
A & ga¥ E A w<ar e o awge

DECEMBER 19, 1968

Transaction Inquiry M0 .
Committee (Dis.)

T gw ¥ ograr oW ERy § WK A
61 & fr 9T sa%T Sfamra g arw
AN wEE Y WA W T TR
graras 37 g e @Y 3g N I ¥
a7 # gowrc wAe) & fagrfow @l 94
qT AR A9 G wravaE  s1qary
------- (mm]

SHRI MADHU LIMAYE
dence of Wanchoo

: False cvi-

SHRI J. M. BISWAS : He is evading
the 1cply. Certain wellegations could mnot
be brought before the Commission,  If they
come at a later stage, they should not be
taken into account. Is that the reply 7

MR. DEPUTY-SPEAKER: Let
conclude.

him

SHRI P. C. SETHI : 1 have convluded.

MR. DEPUTY-SPEAKER : The louse
stands adjourned to mect again tomorrow
at 11 A. M.

—

19.50 hrs.

The Lok Sabha then adjourned till Eleven
af the Clock on Friday, Decembe. 20, 1968
Agrahayana 29, 1890 (Saka)



